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24a
LOK SABHA
Tuesday, April 23, 1968| Vaisakha 3, 1890
(Saka)

The Lok Sabha met at Eleven of the Clock
[Mr. Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS
Visit by Soviet Planning Delegation

*1377. SHRI DEIVEEKAN: Will
the Minister of COMMERCE be pleased to
state :

(a) whether itisa fact that a Soviet
Planning Delegation arrived in India re-
cently to explore new possibilities for in-
dustrial collaboration and also to advise
the Indian Planners ; and

(b) if so, the details of the discussion
held with them and the outcome thereof 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) and (b). A
Soviet Delegation led by H. E. Mr. A. M.
Zarsky, Deputy Chairman of the Gosplan
and including members from the Ministries
of Foreign Trade and Finance, State Com-
mittees and other technical chiefs has been
in India since 26-3-1968. The objective of
this delegation is the exploration of the
possibilities of increased trade exchanges
and industrial co-operation between the
two countries. During their stay the
members of this delegation have had meet-
ings with their Indian counterparts. These
meetings have been of an exploratory
character and the preliminary data exchang-
ed will have to be studied in depth by

both Government before final decisions
can be taken.
SHRI DEIVEEKAN : What are the

saliont features of the proposals 1

2248

SHRI DINESH SINGH : May I repeat
what I had read out, namely that the main
objective of this particular delegation—
I am not talking of the earlier delegation—
has been to see how best we can increase
our economic co-operation, how much
possibility there is to increase our exports
to the Soviet Union and what possibility
there is of increasing their exports to India,
because it is largely a balanced thing 7 The
Soviet Union is now considering their next
five year plan, and we are considering our
plan. The objective has bden to see
whether we can increase economic co-ope-
ration and how best it can be done.

st ofy v : #F Wt AEET ¥ AT
=g  fr gifaga e & Ao o
ara g gL & AT 9@ ¥ ST WIwA
F1 &Y CFEGIE Q0 37 F fedrnfer saw
Frge # g9 FawT faemm, sarEr
s g ?

it o fog : & s afi fs g
¥ wrad % Fav v )

oft ofw T : & o wreaT § R
Hifgaz ¥ades ¥ g w1 feiwfesw
5w 8 g AW F@ sAwr wEer
qgaT TEwE F fawfey & 7

ftfem fag: @ g S owede
w0, wnfex & 5 99 & e g

SHRI SRADHAKAR SUPAKAR : Re-
cecently, there was a news item in the
Current regarding the sale of certain Soviet
planes to the Government of India in ex-
change of the railway wagons that are to
be exported to the Soviet Union. May I
know how far that deal is included within
the scope of these talks with the Sovigt

plenning delggation ?
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SHRI1 DINESH SINGH : There is no
linkage of sale of railway wagons with the
purchase of aeroplanes. May [ say that
we have signed a protocol with the Soviet
Union for the sale of wagons to them,
which ¢ommencing from 1969 will go up to
1975 and will by 1975 be of the order of
10000 wagons ? May I add in this conne-
ction that at the moment we have a favou-
rable balance of trade with the Soviet
Union, and, therefore, it is a matter of
concern to them how they can increase
their buying in India, and it will have to
be related to greater purchases from the
Soviet Union in which case we can also
coasider the planes 7

R PR EA: & A wmEAr E R
e ¥ A ¥ o f @ ger w9
o ar #am gf, ok ;wam
fpird mferew 3 ¥ fr aife
W qac frnar g 7

o fm fog : N oa, dgder
miferew fifmm gfas am g w3
AT Sogud 739 ¥ Ak F off 5w @
¥ 9g¥ 37 o1 v W 91 aw Ew
6 0T F1 Witz fFar &

.. SHRI. BEDABRATA BARUA : The
Soviet experts are reported to have also
made certain suggestions in regard to the
projects already under collaboration with
the Soviet Union. May [ know the sugges-
tions made regarding management 7

SHRI DINESH SINGH : The hon.
Member is talking of the tarlier delegations
that came, that is, the first two delegations,
about which my Ministry has not had much
to do.

SHR1 HEM BARUA : Besides coming
tb an agreement so far as the promotion
of exports to Soviet Russia is concerned,
may § know whether it is a fact that the
Soviet delegation also advised our Govern-
ment how to formulate plans in order to
increase production ?

SHRI DINESH SINUH

Not that I
am aware of. d
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st %o Ao frant : mft Wit wErET
¥ war fr wftwoT R W W Wk
w27 & W HTR ¥ avew ¥ @ am T
gt AR oyt ¥ Aif faem da ¥
ft a7 gl wl ew A ¥ g d
Wa’ﬁh’ m *‘ia THeo Qnﬁ
140 o= el 3379 F% o @ E |
o FEE gl ot ary N gt & ww
¥ wrgm a2 fF get 3 @ @i
FEHEIT R AR gHET & Aq
IR N T @© § | § ST Searg
fer 71 wrafis fawmr & -39 & g
% o foelt g fafredt & gro e R
ara < gf 2 wife 4y ot o & @
freaifafs 27!

stfedm g9 ea™ & @ &
5 e & fr g g% gER & o
g §9 F & G99 €9 § T9F
agrar W § 1 felt ¥ o e ww
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qE FTA =R | g gaew ¥ W
T ¥ wrT # Y wr, @) wmaw Ak famty
Fami ¥ o ¥ wga @ 419 g it
Y a0ft 97 &1 e wik fadr @m

Ao Er oY e & grew § D d

NEE § WX A gE, u e aw
T F AW X oF TN gy AR
FATE A1, 3T AAE F A AT G
B AN & ¥ o e gy e
g8 ) T AW @y T g owew &
Rl IR T FTAAT g G A § )

ot wgrerw Rag et S froew i
A T G gE I O E, @
FAT A AFTCA &9 3T g § @
T ¥ g9 A o 1 ¢ fFag 7oy
ANFATHT § §F @ 9T sa @ e i
1 F 77T 9AP 477 § 1 aFANHOK
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FrA @ @ sreEd aF § ew A,
FAR A AT AT & @@ AR T
e g, 7R W wrafE g g gw
# wley a1 @ & 99 ¥ g9 WOHA! qwAT
¥ e e, g dar 9g 9 & faw
g Er e ga @ e A
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oft fadm fag @ S &b

off wgrerw fag wat - 5@ F fede
awww i 1gk § i ag 7 I A6
w1F 9 ?

s WHN T T AT a% 9 A
TN ® W qOES H91 W R A FIE
agt ot g ag Sw A wE I A A
a1 g ¥ 9 SR {59, AT EH B FIE
afsre a7 firdt qug w1 o farw T

& gefegafaeeg #1 31 97, 71 @t @
w%wmmﬁmhﬁ% AT
# FEGT W4T, W 9 9 TAHAE AT AL
WO g aT Agl 7 AW wwed ag Nt
Fary o) aead § ar § 3z o
T oAEE AN AT 99 F gEE
e A g 7

oS AR IR A A
Wbl S s e ot
YA A Lol seb Sy sk
S .’EM&_P Lot e Wi opdhd
g e o e
LA LWy 2Bl 052 Sl
oS

o fem fog - oy wEAT R fad
mfen gom e o g @zt & W sw
7 v AR H T I A AN
g T Aty wuEr wrar s a&r
Yfvr, forr AN § AF gty s
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IEA U &  FT JAET AWK @ aQ
FeRmig fmagrzafa
feam & g € fF & gwm & gur)

ot forgaex w1 : § WA AR §
fir 71 ag ara @t & fF oifaae E0T-
g9 ¥ WTCH LRI A1 A geng & @
s W wo gaadtr gioam w69 99-
gty ateerst F arg fawamw $ 4
At S® Fg AT TAdly Frd
Fo1d ad W@ W qeer gty g
s 7

ot fodm g & Y woe 5
FasraTes wAT FF F47 ATq § 1 A gOAT
dvrat & ag faar X § 5 g ot
fraf Ao g o7 F¥gwA=T F
sarEr 47 AifaE A9 @ W R § W
A Al digAmT & f9F SIS
TEIF & TaT 47 FATRT ¥ FATRT WA A
witn awy § 1 5 oI Y ara gk

§HRI LOBO PRABHU : 1 would Jjke
to refer the hon. Minister to the Estimates
Committee Report submitted this year
which makes it clear that we have esta-
blished an industrial capacity far in excess
of our requirements, that we have not
costed the production before sanctioning
projects, that we have failed to make—
this is very important—a comparative
evaluation of plant and production between
different countries, the global tender system
having been suspended. In respect of the
Soviet collaboration, has any attempt been
made at comparison of the cost of the
plant and the cost of production ? '

SHRI DINESH SINGH: We have
not reached that stage yet. -
SHRI SAMAR GUHA : Isit a fact,
as has appeared in the press, that as
against purchase of Indian Ensmmlru
goods like railway -wagons, the Suﬂel
Government exerted pressure upon (he
Goverpment of Lnd:; to pu:chas; Soyhﬁ

built ajgeraft ?
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SHRI DINESH SINGH : In reply to
an earlier question of pressure, I did try
to explain that there is no question of
pressure. It is a balanced trade. If we
want to sell goods to the Soviet Union,
we have to buy goods from them. There-
fore, we shall have to arrive at a reason-
able balance.

SHRI SAMAR GUHA ; May 1 know
whether the question of sale of Russian
rircraft was raised ?

MR. SPEAKER : Next question.

Cardamom Cultivation

*1378. SHRI A. SREEDHARAN:
Wwill the Minister of COMMERCE be
pleased to state :

(a) whether the Cardamam Board has
submitted a scheme for the development of
cardamom cultivation ;

(b) if so, the main features thereof ;
{c) whether Government have approved
the scheme ; and

(d) if not, the reasons therefor 7

THE MINISTER OF COMMERCE
(SHR1 DINESH SINGH) : (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. ]Piaced in Library. See
No. LT 992/68).

(c) and (d). Out of the five schemes
submitted by the Cardamom Board, three
have been approved by Government and
the remaining two are under examination.

SHRI A. SREEDHARAN : Cardamom
. bhas been, and conmtinues to be, one of the
traditional exports of our ancient country.
Traders from the Middle East and South
East Asia came to the shores of Kerala to
purchase cardamom even during the early
days of history.

According to the latest figures avail-
able, the area under cardamom cultivation
is 54,395 hectares which approximately come
to 1,60,000 acres, and the foreign exchange
earned is to the tune of Rs. 267.07 lakhs
in 1962-63 and Rs. 319.98 lakhs in 1963-64.
According to the scheme, it is proposed
only to rejuvenste the existing cardamom
plantations. But if we undertake to expand
cardamom plantations, if the 56,000 hiectares

APRIL 23, 1968
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could be expanded to 1,00,000 hectares,
our foreign exchange earnings would go up
by 100 per cent. Have Government under
consideration any proposal to undertake
extensive cardamom cultivation in the
States of Kerala, Mysore and Madras by

setting up a body like a Cardamom Planta-
tions Corporations ?

SHRI DINESH SINGH : May [ say
that instead of thinking in terms of increas-
ing the area under cardamom plantation,
it will be far more useful if we think in
terms of increasing the yield per hectare
of cardamom 7 The area under cardamom
plantation has been increasing. [n 1961-62,
it was 55,848 hectares ; in 1965-66, it went
up to 73,088 hectares and again at 73,102
Hectares, while the production figure which
was 3,205 in 1961-62 has come down to
2,700 in 1966. Therefore, it is not a ques-
tion of increasing the area of cardamom,
out of improving the yield. The sugges-
tion has been made in that respect and
we are looking ioto it.

SHRI A. SREEDHARAN: 1 am
glad to that the Minister has at long last
opened his eyes to the need for improving
cardamom cultivation because the scheme
was submitted by the Cardamom Board
fairly long back. The scheme mainly
visualises the eradication of the ‘katte’
disease which is merrily eating up carda=-
mom plantations. According to the state-
ment laid on the Table, what Government
propose to do is to fight this disease in
25000 acres in 5 years, that means,
approximately 5,000 acres a year arith-
metically spoken. In view of the
fact that this disease is widespread and
widely prevalent, will Government revise
the scheme and initiate proposals to fight
it on a larger scale and in a more intensive
way 17

SHRI DINESH SINGH : That is our
endeavour, to fight it on a large scale as
resources parmit. It is a very expensive
process and that is why we can only fight
it in the areas where resources permit.
But it will be our endeavour to go om
increasing the measures to fight this
disease,

SHRI K. LAKKAPPA : The state-
ment laid on the Table discloses that only
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24,000 acres of cardamom plantations are
envisaged for replanting with high yielding
healthy seedlings. I would like to have
the breakup of this figure as between the
three States. The climate of Mysore,
Madras and Kerala is very congeniai
for growing cardamom. What steps have
Government taken to implement the scheme
and also to see that the cultivation of
cardamom crop in these areas is increased
progressively ? Have they taken into
account the recommendation of each of
the State? What are the details of the
recommendation made by each State and
what is the breakup of the figure ?

SHR1 DINESH SINGH : So far as
the breakup is concerned, it is our inten-
tion to apply the scheme to 12,000 acres
in Kerala and 12,000 acres in Mysore and
Madras.

SHR1 K. LAKKAPPA: Has the
Board received any recommendations from
the various States, and has it recommended
on those lines ?

SHRI DINESH SINGH: 1 am not
sure what the Board has received. Iam
going by the recommendation the Board
has sent us.

SHRI DINKAR DESAI: The North
Kanara district of Mysore State is a very
favourable area for the cultivation of
cardamom. But in view of the tact that
80 per cent of the total area there is
covered by forest, will Government advise
the Mysore Government to release at least
25,000 acres of forest land for the cultiva-
tion of cardamom ?

SHRI DINESH SINGH :
I cannot say offhand . ...

First of all,

MR. SPEAKER : He cannot answer

that. Shri Kandappan.

SHRI S. KANDAPPAN : While tak-
ing measures to improve the per acre yield
of cardamom, 1 have seen reports in the
press that there is a proposal to set up
some cardamom plantations, particularly in
the Kolli Hills in Tamil Nad in order to
rehabilitate repatriates from Ceylon? Is
there any concreate proposal  before

VAISARHA 3, 1§90 ($4K4)
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Government, and have Government decided
anything on that ?

Secondly, with regard to the Cardamom
Board, there was a consistent demand from
the producers side and also from the
Merchants’ Guild that some representative
of theirs should be associated with the
Board. Have Government acted on that
demand ?

SHRI DINESH SINGH : Regarding
the rehabilitation scheme, I do not have
offhand any scheme with me. 1 shall have
to find out from the State concerned.

As for the personnel of the Board, 1
shall consider the suggestion when the
Board is reconstituted.

SHRI SREEKANTAN NAIR : Is the
amount of Rs. 22.5 lakhs envisaged in the
statement laid on the Table to be given as
a loan or as a grant to be spent directly
by the Board for eradicating the disease 7

SHRI DINESH SINGH : No, there
will have to be a scheme which will have
to be implemented. Whether the Board
will do it or the State Governments will
implement, wiill have to be gone into.

Price of Imported Newsprint

*1380. SHRI K. M. KOUSHIK : Will
the Minister of COMMERCE be pleased to
state :

{a) whether the price of the newsprint,
being imported, is contractual or varying :

(b) whether the price for the year is
fixed by the State Trading Corporation, if
contractual ; and

(c) whether there is any difference in
the prices of the newsprint, apart from
other incidental costs, if the newsprint is
obtained through approved and registered
importing agents 7

THE MINISTER OF COMMERCE
(SHR1 DINESH SINGH) : (a) The price
of imported newsprint is contractual,

* {b) The newsprint prices are negotiated
by the State Trading Corporation with
various supplying countries. The prices
agreed to are uniformly applicable for the
period of the contract.
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[c) There is no difference in the basic

. price of newsprint when imported by

registered importers against S.T.C.’s con-
tracts.

SHRI K. M. KOUSHIK : In view of
the fact that the licencees can import either
directly or through importing agents who
are recognised and approved by the
Commerce Ministry, whether those import-
ing agents can charge more than what the
BTC has contracted for the newsprint. In
other words is it not necessary, and it not
‘binding on the importing agent that he
should charge only the contracted price
for the paper, apart from the incidential
expenses, and is he oot upder a duty to
give all the documents so that the licensees
could verify whether the charges for the
paper are gorrect or ingprrect 7

SHR1 DINESH SINGH : |1 eatirely
agree with the hon. Member that the
charges shoyld not be upduly high.
(Intcrruption) .

SHRI K. M. KOUSHIK : Whether it
showdld be the same as the STC has
contracted ?

SHRI DINESH SINGH : What exactly
is the arrangement that the STC
has with the people to whom it gives,
I shall have to verify from the STC.
But so far as 1 recollect, I think the idea
is that they should sell it at that price.

SHRI K. M. KOUSHIK : He has not
answered my question, whether the licenses
is entitled to get the original documeat so
that Be will be able to wverify the valug
of the paper as charged with the walue of
the paper which the STC has contracted.

SHRI] DINESH SINGH : I shall have
Lo gxamine.
SHRI K. M. KOUSHIK : Is it not a

fact that your Ministry and the Chief
Controller of Imports and Exports had
several complaints that these importing
agents have been charging more than the
oontractual price and that they refuse also
to give the documeats so that the matter
might be verified ? 1Is it not a fact, and,
# so, what action have you taken to sec
that actually the price of ihe paper which

APRIL 23, 196
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the importer charges to these licencess is
the same as the STC has contracted ?

SHRI DINESH SINGH : So far as )
have gone into it, I have satisfied myself
that the STC was not charging so far as
other parties are concerned,—

SHRI K. M. KOUSHIK : The Imper-
ting agent charging more than the coatract-
ed prige.

SHRI DINESH SINGH : In reply to
an earlier question, 1 said T shall have to
see what the 8TC does and make sure be-
fore I say anything in the House. 1 shall
ook into that.

SHRI SHIVAJIRAO S. DESHMUKH :
Is the hon. Minister aware of the fact that
in terms of import control order, the Chief
Controller of Import and Exports is expect-
ed to record the CIF value of the article to
be imported and not the value higher than
the value which is agreed upon on the
basis of the contract with the STC, and is
he further aware of the fact that based on
this higher amount of value being mention-
ed in the import licence, it is in contradis-
tinction with the objective, the same import
licence is submitted to the Reserve Bank
for the purpose of letters of credit or to
the customs authorities for customs clear-
ance purposes and— it smacks of an under-
hand dealing and close collaboration in the
office of the Chief Controller of lmports
and Exports and the differance value of the
product so separetely mentioned in the ®BI
copy and import licence runs into croms
of rupees il added to the totdl gquantity of
newsprint imported for years together 7

SHRI DINESH SINGH : This question
is based on the assumption that there isa
difference in the two; I shall have to exa-
mine it whether there is this difference.

ot gz fagrd arwdedt W g
# fasrerdlsr 1 B ey 2, R @
oiT @ any gty faafr s
RATE W T §, TE AT AR A, fw
FIMFT I 7 &1 o 39 § -
e T ww 7
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&, g s s R, dave w
qglY, FifF @ F P ww & wAew ¥
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SHRI D, N. PATODIA : This news-
print is being imported through various
agencies apart from the STC. In most of
the cases including the STC it has been
observed that the price at which it is eelling
in India is very much higher compared to
the cost of import. T want to know whether
there is a device or a sysiem by which
Gevernment is able to get a parity as to
whether there is any profit element either
by the 8TC or by anybody else; whether
théy weuld get it examined and some sort
of system is devised by which all over the
country there is some sort of reasonable
parity of the price, whether it is imported
by the STC or by somebody else.

Ordl Answers

SHRI DINESH SINGH : This is an
attempt that has been made at buffer-stock
in this respect; thidat there is stability of
price and there is regularity of supply.
Whether there is any disparity between the
imported pfice and the sale price, is a
matter that [ shall have to examine before
I can say something.

HTTrtPE ¥ ST TATA &1 ST

*1381. =it sgrore fag ATt @ FA
Tg ¥qTA FY O FLA 5 AMAE F F
ST FATH FT F@AT W@IGT TS
for¥ AeTAYE ECEA S FETdaT WK
wAfa wrf &, I9% qITH TTEL gy
T wroATd WYk g 7

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS (SHRI
RABHUNATH REDDI): The Govern-
meit oF Magiland have appointed a Co-
mmitte with which some representatives
of Centkal Governmént are also associated,
to look into the ecenmemics of a Paper
Project in that State. The Report of the
Committee is awaited.
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Wt wgrow fag A § ooft
ot TS AT 9T | qET 9T Aga ¥ A
Taffmamasm &y 28 & =gt
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PIEH I FAF gA A §
firh oo ave FEAr WrEger g R, o fw
|19 FTATYH 2, AT F Y 7€ a3,
ag 9gi @< adl g, afw 9w
o & fad wewr 3t @@l amar
# A q3m, faq ¥ 99 9wy ag
sqrET gNft 1 WS g 48 gra
& 5 ot Ao e g FsgfaT dc &
0 Wt ar @ &, 59 Wy I Ay
R 2 e @ s gd @t
qenr f& Tgt a7 frat aedt AqT faer wy
FTAT ST FFAT & |

“Wﬁlg Aol o e
REDLE YT N o Rl qafig
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AR ST RaAR R ar @ )
# qg s wmgan g fr oag ieme e
fFos orgn & FET @ I 9d@
g & W 99 faue far sr@rdn
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sit v fag wnat : 5N wEEg
1 98 7€) yoar fed 5 ammdve
e T & s gw oo o & P
FTEFGT F a1 § fe@r 73 317 oraw-
wATE

st weredlw wel wWEgwy : AT
N AR A ¥ mafedw aig & W
gedr & few o@ @ awm &l
a3 M 7 fear s, 7@t 97 F FwE-
s gfre frm @ & wmar s awar
g?

st worie arew @ AT A AE
F g gt &% g@d e A
g R ¥ g g A § fFag e
F AT F FES FFTEH ATH A
sora 2 S S FI S AR FAgraar T |
TR F A7 IO 9T 1 AR 9]
fawrfon #Y & fF siYer, agas= afy off
feeff § FT9 FT FTICEET T FY
ToTaa A, W7t 9T 39 & 90 Ao
wTo fireran 3 1 9 ewre 2w F qafee
&l & ol gH 99 ) agd W §,
g foe waT GTHTC 57 U EATEATHY
¥y w7 § @ oK o Ty goeTd

Ay

APRIL 23, 1968

Oral Answers 2262

¥ a2 ¥ fawfor # &, 989 WAk
X & 37 @ O N w9 F wCEW
s 9T fa=me sy ?

=it s wet wgAs ¢ X fRe
TATE oF TR 1966 § S-wgHE HT @
&1 gam 7g & fF ofems S d, aran
FIIREA g9 94T §, 99% AWEd TE
T4 FEE T WTd, W@t AU W
iy & 3% | FOU N AT a9 W@
¢, Su% o F T 9g g1 wng B
o § WX SR & Arage g fear
FIRE TN TS & A TP gl W
FFY § 99 §A A ATH § AT AT K
& quTH qrE 9X A fREr e

of qOER WY WA WA,
g e A & F Ferax
Frry O ¥ fay §R e AN
w¥ 7y faar §, @i W FE W
IO @A § wEndar yw F
a9 g FE A qE & A AT Frwar
g fF U0 g ¥ e W A Ew
A w& Y § 1 T oEE
forerlY & d 3@ et @ wmav §, SN
wfes goft 7 ATt § a7 g Tavw §HI
I FEW WA ok 9 I @y
oo g § A & Ay wgaw st §,
&1 a8 g g% vt § | F wrowy ow
fage g —fage & o ft s &
wrearn g &, fali w7 ¥ guv fm
¥ fruw aga & frger gar AT
Al A& s 9rgar g feosE
fege & Toim fodr # 0 wEw 9
faer @, 01 FCFR FEHT W9A TG F
o § i ¥ far fEx
# Tey g J Wy fewfam ey & 7

o W ¢ qE O A A
& wife g TITHT W T Wi} 9w
fERFMmI@RY)
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st U SR SerW WEIE,
& #ré swrafas gare T F @,
& T T3 AR W 1 T FR
ST ¥ uF Wt FTE FAT G L.

MR. SPEAKER : If ] allow you now
everybody will start asking about his own
copstituency. This question is not about
Bihar. The Minister will not answer your
question because I am not permitting him
to answer. You put a separate question
about Bihar.

ot AP ST : ATER 77§69
& ggt ara &, AfeT Ao Ay @ T
o §

&t wWlo Wo TN : WEQET WRNET,
TERAmam S = P g fF
ARTT § ST T F1 A g
% areme § 1 Avm e & feafa wra-
af ¥ ov 7@t fafer feafer 31 s=miY
# gfer ¥ a7 ey foggr g w21
#g@ A Jmar TR g fFoamEs
o qdf 7 N FEwEAwE # aE
# T@d gu qar Avmae & gafe faw
T H WY g T @R AR
FATH HT FICAAT TA4TAT F F AL H
fare w30, aife ag @l & 7t Feard
T OF F7x a7 9% 7

- oft weedi Wt WEER T A
ey 9T A1 fear o @ § ) e
e foiid Wi, ss ik sA F
fad g7 ¥ OF FHE gRLT 7 § 1w
e A ¥ Qe W I o7 e
COl|

SHRI HEM BARUA : Since there is
no modern industry worth the name in
Nagaland, since raw materials are available
in abundance for a paper factory there and
since the Chief Minister of Nagaland is
sore and unhappy because of the minister's
refusal to set up a paper factory there in
spite of all these fastors in favour of 8
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paper factory there and that unhappiness
is spreading among other loyal sections of
Nagas, why is it that Government is trying
to bypass the just claim of Nagaland like
this 7

St qUMR ST : W A,
T T FT AW 2

MR. SPEAKER : No
prasna during Question Hour,

vyavastha ka

SHRI F. A. AHMED: The hon.
member’s question is based on a large
number of presumptions.

SHRI HEM BARUA : Not a single
prasumption; they are all facts.

MR. SPEAKER : That there is
major industry in Magaland is a fact.

no

SHRI HEM BARUA : The Chief
Minister is sore. That also is a fact.

MR. SPEAKER : That I do not know.

SHRI F. A. AHMED : There is no
question of Government of India having
decided not to establish a paper mill there.
The project report prepared by their advi-
sers has been submitted to us and we are
considering to what extent we can meet this
demand.

SHRI HEM BARUA :
consideration for rejection or
tance 7

It is under
for accep-

MR. SPEAKER :
possible.

Either way it is

SHRI D. C. SHARMA : We are hav-
ing a plan holiday for 2 years and the four-
th plan is suffering from the pangs of birth
just now. May I know how much money
has been spent during these plan holiday
years on the ecopomic development of
Nagaland and how much money has been
spent on its economic development ever
since the State of Nagaland was born ?

SHRI F. A. AHMED :
can be supplied,
now,

These figures
They are not with me
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NY frs  wemy wEYEd, AT Y
o w1 e Fnfim w3 § oy @i
wE 3 1 F ot mgem @ ST =TT
g doe g & for fom w-ddifow
F) o< 24T 2, F47 93 AvveE ¥ faw
gFaTE ? U1 ¥ g@I A ¥ F o
gt ae £t w7 faar 2 ?

=t v wet wpms - faw -
ihtfere fret ¥ Y Fremr 4@ Tr
& o-fifas aet gzt AR R

Mege # oA dare ¥ & fau gEw
T g
+

*1384. ﬁmhw:
=i TwET -

=Y o Wro wrEATH :
!ﬂ‘ﬂ'i{m:

. T X A 77 qak Y $w w4

(F) 99T Ry # Nrew F W
q & & far maew ol e K ic s
o for ardt &t 31 faan man

(®) 71 gz &= & fF o of A ww
T g T T HH S T e
WIT T AT ¥ ag wgaeda

(Memagfas e W F
24 # forr mfarfcal & weg &Y Y, e
qevfa s & T §; W)

(@ ag3H Fm gEm aT g !

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
PARIMAL GHOSH) : (a) M/s. SAAS
Engioeering Company Pvt. Lid., Calcutta,

{b) No, Sir. The firm has previous ex-
perience in  this type of work, namely,
fabrication, foundation, erection and test-
ing of Microwave towers from Mis,
Nippon Electric Co., Japan, for the micro-
wave system of the P & T Department in
Calcutta area.

{¢) No. Sir.
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(d} The value of the cosmtract is Rs.
14,28,000.

o} gRIAW MW ;. WEAW WL,
7g 19N TAH €T TP agn AT YTINT
& o # wrosy sgwfy ¥ Wy 90 w@-
wmagEmam i arwmew ¢ fe
7z arF qfater aw fAe Wit sa%
g &Y 919 e wiae fae oF &
#wiAat & | ¢ W TF § wWmE—9,
e e, FAE H E WX wF AA-
fom saimer—flo de o F@—*i
afcfs W & IITEA-AT A T A
F @i wrd § WK T Ao B Gl
TEY & qar A TEA ¥ FAC AT @ 8, R
off T ZE FEHY & I OF TAL T4 T
ﬁ'ﬂ‘iﬂﬂ&[ﬁﬁm° arée srzae fao,
AT, FEFATH 44T A @ § 1 TR
IT Y FFFEAE 3 @ g qar fo Fro
uFo Sfe ¥ TN A AT FT IAH WA
o7 Sedama FT @ § 7 9T T FEA FY
= for 3@ fear mar g e 3 9%
arel ...

MR. SPEAKER : It must be in form
of a question “‘fqT TFI=HY z” ?

S g™ W A% g, W1 d
I T § 9T 5w o &1 I
arA K Ay T g ?

SHRI PARIMAL GHOSH: 8ir, I
have no idea about the composition of the
company and the names of the directors
of this company, This tender was foated
in the year 1966.

=t W =T $AW : Ig WAl WERT
fasg® T=7 auE FX Q@ E

MR. SPEAKER : Order, order.
have made an allegation.

You
You must hear
him. You cannot make an allegation and
then not hear bim. He has a right to  ex-
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plaio his conduct when you have made an

allegation.

SHR] PARIMAL GHQSH : This
tender was floated in the year 1966 for the
installation of a multi-channel miciowave
system in the North-eastern Railway. There
were aboul ten or fifteen tenderers. Out
of them three tenders were complete in all
respects. These tenders were gone into by
a commities of officess consisting of the
Chief Tale-com Engineer and the Financial
Adviser of the North-eastern. Railway.
Their recommendation has been accepted
by the Genmeral Manager. Particularly this
firm, as far as I could gather from the papers,
has experience of this type of work from the
Nippos Engineering Company which has
executed a similar type of microwave system
in Calcutta for the Posts and Telegraphs
Pepartment. Thaeir tender was techaically
the lowest. As such, considering their
experience in this type of work the con-
gt was awarded to them.

SHRI D. N. PATUDIA-; Was it the
lowest in valua also 7

SHRI PARIMAL GHOSH : Yes.

MR. SPEAKER : That is a separaie
question. The hon. Member may ask that
when he gets a chance.

& grTes g B S Ow g
a1 3% 9% & % ag fom =it & famr
m%mﬁmﬂmﬁ?oﬂelﬂo
Ior & A 9 T wee-prar # 7 qEd
T ag {6 ST AT REt § ar T8
o W w wor ¥ fag o ded A
ag & fw w1 9g 9w ¢ fF oY arad dae
FT @ § o1 SAIREA W AT
gl oE qAR WE W ¥ Ak
o o THo Fo, TATHZ WIE FiwT,
RO AT AT & T AT €
T i & W e S R § 7

THE MINISTER OF RAILWAYS

(SHRL C. M. POONACHA) : Sir, it is
very uiafair that certaim molives are imputed
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perhaps Shri Parimal Ghosh was not even
thinking about contesting the elections
should remove any suck doubts. from. the
mind of hon. Members. Before the elecs
tions the whole thing has been settled
and this particuiar point has sp relemse
now. The point al that stage was as te
the competitiveness of the tenders offered
and the competence of the firms to exacute
the work. These ware the two main com-
siderations that weighed before the Tender
Committee. That has been gone into very
thoroughly and the tender has been
finalised. Ido not know how my hon.
friend thinks it fair to introduce thvis
argument at this stage.

st gUEUT™ A : WA AR,
Faqam i i o dwed & a1 A
I {A AT AIHTHE T FH O
REar A ? W ag arr @@ dar
foe w1 3 &7 51 wUER 91, IR
7g W forar w6 A8 74, @@ A9 it
fawar mar ?

MR. SPEAKER : Whether it is a fact
or not, the hon. Minister has said that it
was given in 1966 before. he became a
Miaister,

SHRI HARDAYAL DEVGUN: [
agree. My question is. different. 1 waat
to know whether in the prasent set up that
compaony is compet:nt to honour this
agreement ar not. May I also know
whether it is a fact that they are getting
the work done on a sub-contract basis from
another company ? '

SHRI C. M. POONACHA : Thiaisa
fabrication work. [ do not know to what
exent certain orders are farmed out tg
some ancillary industries. It is not as if
ihe main tenderer would execute the eatire
work. There are ancillary iodustries and
subordinate ipdustries. To what extent
these minor orders are farmed out to other
ancillary indusiries is not known to me at
the moment. [ will certainly look inte it
and go into those things. The fact is that
the work has staried and in about eight
months’ time the work will be completed.

in this regard. The fact thet this tend
owam fgaied as far back ae in; 1966 whan

Their comp ce lo execute this work has

been duly 3esessed agd found satisfaciogy..
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st #wg sew: § S SrEar
g 5 7g 9t Mcwge § WA owEw A
¥ for gew a<n g aw & fow
397 fear 1At @ 99F arw wrf <feed
G0 g § wafs omoEr g w1
fram & 7 o sv ) s dwedr
& s W ey famm owmdm @ R
IaHY e 3 faar war ?

IEuTE Rt FEi W s
feot gafer =gt w4 § Wk
RIS # g X feet wmwfe @
# mafy ?

SHRI C. M. POONACHA : Thisis a
duly registered company which has been
execuling such contracts in the past several
years. The total value of the tender is
Rs. 14,28,000. That has also been men-
tioned. About the other details in regard
to the nature of fabrication that is going
on; 1 will certainly have it looked into.
But I have been assured that the work is
going on according to schedule.

SHR1 D. N. TIWARY : Sir, many
extraneous factors have been brought into

this. The only question with which we
are concerned in this matter is whether
open tenders were invited or whether

there was a negotiated settlement, whether
limited tenders were invited and whether
the rates quoted were the lowest 7

SHRI C. M. POONACHA : Sir, open
tenders were invited, several parties parti-
cipated and finally after going through the
whole lot of tenders received about six of
them were taken for consideration out of
which three came within the range so far
as competence as well as competitiveness
were concerned. One firm had quoted
Rs. 16,35,000, this firm had quoted
Rs. 14,28,000 and the third firm had quoted

Rs. 14,42,000. This was the lowest and it
was accepted. There was no bpegotiated
settlement.

SHR1 DATTATRAYA KUNTE : The
DGS & D, if I mistake not, as a rule never
gives contracts to firms which are not
registered. 1t also makes enquiries about
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solvency and other matters about the firms
even in the case of registered firms. En-
quiries are also to be made as regards their
income-tax payment and other things.
May I know whether all these enquiries
were made in the matter of this firm ?

SHRI C. M. POONACHA : This is
construction work not coming under the
purview of the DGS & D which enters into
rate contracts for supply of certain manu-
factured items to Government. This is a
separate category of work.

SHRI DATTATRAYA KUNTE : These
rules do not apply there 7

SHRI C. M. POONACHA :
different type of contract.

This is a

st gow ww wEaw ;& S
1gaT g fF A o ofore a9 fom
Tug gATT § A8 SN 4 39 99y I
o< frew, @ g wisde fafwes,
fenrea < 912 feg wRae fafds,
fearag do¢ weay srgde fafals, &
AR ATLIT T e § g 0
ar & sl § S g A Safar
TERFET T AT Y &) Fwqfaat F e
Hiwet ot mw T RITw e Ak

W wEE € ‘Y e waE g
@t §
SHRI HEM BARUA : Sir, do you

allow Eve's Weekly to be quoted here ?

SHRI K.N. TIWARY : Sir, are all
these things—what he was doing, what his
wife was doing etc.—relevant here 7

MR. SPEAKER : When some allega-
tions are made, if they are left unanswered
by the Ministers, it would be a bad thing.
Therefore, 1 am allowing it. The allega-
tions should not go unchallenged. 1 want
to give a chance to the Minister to reply.
He could convincingly prove or say that
this contract was given before he became a
Member or Minister. He has got that
right to sayso. But suppose the allega-
tions go unchallenged, it would give a
wrong impression that there is something
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fishy. Therefore, 1 am giviog him this
opportunity.
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st gww W wgEw: S & 3
qawrar 6 = ofoe oy AT F 98
™ AR FfET § erglae] ¥ Wik g
Ny & 415 A Ffagt & @ @ F ™
TrEigex § o 41 weafEl A sTEias
o #Y ot a7 o § o S 5 oww
Hqu ot mar g fe ag weee fagi
froosfe sy dag M A 37 N
@ty § o ARk favw &< @@ S
&9 F 9w § 97 w7 a@ avw
o &1 T § waite I we fem
# g fear a1 1 & qg Wz 3 R
w7 9 a7 94 & 5 5@ ¥ Y oF SO
T § I9 ¥ FIC AAT A ¥ WA W0
T FT 39 T ITHT A9 FANE ¥ AT
wrE femamar &1 AfeT T o @™
T IgE TR |

SHRI PARIMAL GHOSH : The hon.
Member has mentioned quite a number of
companies about which I have no idea.
But, then, he has mentioned about two
companies, namely, Himalaya Paper and
Board Mills and Himalaya Paper and
Machinery. 1 was definitely a director of
these companies, not only a director but I
was the sole proprietor of these companies.
But. before contesting the elections I had
resigned from the directorship of these two
companies, and they are now run by my
son and my wife.

st gwn W wgATg ;. AW wgET,
AT TET FT IU AL qAT

MR. SPEAKER : This is not a debate.
You have put your question and answer
bhas come. 1 would not allow further
questions.

SHRI PARIMAL GHOSH : Further,
these two companies have no connection
with any work of Government.

oft g¥ W SR ;. WWIE AR,
ey g rargfe @
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b-1r)
= i wgw Swd AgE ¥ AfE
TR & & seafaui o1 wenw fRmm §
ar# Feafadt F1 ot a1 77 Jea@ FX
oo (wmEE)
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MR. SPEAKER : Will he kindly
resume his seat ?
SHRI R. D. BHANDARE : Sir, on a

point of order.

MR. SPEAKER : There can be no
point of order during the question hour.

SHRI. PARIMAL GHOSH : Besides,
these two companies about which I have
mentioned earlier, they have got no work
or contract connected with the government
in any way, particularly in the railways.
About the Sansar company and others
he has mentioned, I have do idea
about these companies. 1 do not
know who are the directors of these com-
panies, where their registered offices are
and so on...interruptions)

st yew W wEAW : T9 AT AW
qar § afFT 73 Mg #T I9E qed
W FE R

MR. SPEAKER :
down.

Will you Kkindly sit

ot gwn W wEA™ ;. WSIR wEE,
AT T T QR I AL WiAT ...

MR. SPEAKER : I am asking him to
sit down. He cannot dictate terms to me.
The rule is verv clear. Mo allegation of
a defamatory or incriminatory nature shall
be made by a member against any person
unless the member has given previous
intimation to the Speaker and also to the
Minister concerned so that the Minister
may be able to make an investigation into
tbe matter for the purpose of a reply. At
least courtesy 1o the Speaker demands that
such a notice should be given to him so
that he can warn the Minister and ask him
to come prepared. The rules are wvery
clear. Of course, when something has
gone wrong, it is the duty of the opposi-
tion to bring it 1o the notice of the House
and also the country. 1 do not deny them
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that right. But a little courtesy should be
shown to the Speaker by observing the
rules ; otherwise, [ will find it difficult to
carry on.

SHR1I HEM BARUA :
has. been vindicared.

Eve's Weekly

MR. SPEAKER : | allowed an oppori-
unity to the Minister because such alle-
gations should not go unch'allenpd. Now
he has given his reply.

ot PR W WA . WG WA,
T O T IO WA ¢ | G FAC HAT
o ¥ Feaarmr oy

MR. SPEAKER : 1 am satisfied. That
is enough for me. Now, next question.

SHRI SRINIBAS MISRA : But the
answer should be related to the question.

MR. SPEAKER : | have already called:
the other question.

firmik: Soitfwm

*1385. «ft oerew feg wwaTg ¢ T
wreifivs fawre aav awag-51d 74 a7
war o For w0

(%) fe=dt Teitfimet qum ereqreesi
¥ 7T of v ¥ fd qoe @ A
FraaTgr ar w ;

(@) @ e Hux Fead
sy g€ 2, WX

(r) T@www A A dw A A
g & & FEq FX q® JA & T ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOR-
MENT AND COMPANY AFFAIRS (SHRI
BRAGHUNATH REDDI): (a) 0 (c) As
regards Hindi Teleprinters, the Binf!u.nm
Teleprinters Limited, Madras, a public seoc-
to rundertaking, have underiaken the work of
manufacturing Hindi Teleprinters to meet
the requirements in the country. Thn‘y
have. concluded an agreemeat with their
. Atwliag: collabogatars updec which. the know-
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how and tooling required for the manu-
facture of Hindi Teleprinters are expected
to arrive in India by May, 1968. Production
would commence by July, 1968. The
demand during 1968-69 estimated as about
B00 machines weould be met by this
company. ltis not possible at this stage
to indicate the future requirements of Hindi
Teleprinters,

Regarding Hindi Typewriters, the
requirements of Govt. Offices for the next
five years have been assessed at about 17,000
Nos. Two firms are already in production
and their total production of Hindi
Typewriters during 1967 was 5,003 Nos,
The total requirements of Hindi Typewriters
in the country have not been -estimated
and no target has also been fixed in this
regard.

ot g Ty weg - a7 0w
wUT fiFar AT 8 99 & gatfas At
¥ o wfrwa o fRel & Fmr ot
W frae wfwe oFf wi@ § @ daC
oy o AR 7y @ w4 wren fE
iz ZoffieT R areETUER @IS §
forw = & are F a1 R e
Far 92 W) 7 §f B F9 @ HIH 0F
o 7w 99 § g axg WAt g
aa e o4 o ¥ a7 AW
T g !

(st wwedt Wt W) - waT v TRE
AN T F1 AGA & 6 7w Feen
1960 ¥ g #1 7% €Y R 1961 ¥ TN
¥ @@ w98 WAl A4 & Sefied
TN F FW gE FaT | 9z FEEz
oIE § AT F AT 7T A0 wdfEa fEr
w4 1 ey Eefified o e agi s
TEl AT 9T gW ATET A 4 FEHE qEw
wr 7T 43 gafET F ¥ gEgE &
™ W fgdt & aeiifien &gz ¥ www
9% afeT WA o gATo A & frt
g ds A @S Y A F adin w frw
wam R G S GG Y e e
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fied Y g=eg 2§ 3T F FEOAE
e & wafafar gerd ¥ ge A
FraefY | 800 gH A TH I A SelifireH
wrfen s\t a2 @1 fenie g w@i OQ
Lag £l
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Wt gmew fag e oW @t
e AT TreTed & e ¥
uTTE w4 2 § 9 A wrw w1 Feat
fadeft gzr @ i Tedt & oS 5=
AT WTRAFTHT &Y arT Y §F W
¥ Pt faelt e ¥ a9 & o ?

W TeTEw Wt W ;- § 55 AR
0 Y off oeFEw A T Ewar Ahe
F0q w09 ot 9 ot g wfgg IR
& Tgt 9 T A WX gW AT A
fazd a5t cafiae ff #¢ &390 1

sft FergATC WY 0 wgl aw gt
W 7T WIAT ATATHT F SEIAeE &
IeTeT A FAl F T § AL AgT
IR FAT F9 £ W1 S§ AT ey
R Ry 5 59 & wow ¥aga
arer @Y § 1 ¥ W AR A 7 g
s g e oot o fet W W
ATCAT WTATHT FT FATT § I TR
Wz g wn wg gfee {1 §
ot 2  FrE qatadr [ ?

sit Gwedlw wolt wgwe - e
ot 7w 7T < § aferw siecEinw § @
¥ @t =g 1 9T & A9 wEr WK G-
#T gew QT @A, FEA FaTE F O
7z %19 g9 gE ¥ § fay daw
g1 '

s e HWC Wt (e T
g fag) : wadr fed 4 @
1060 &g ww oY 7% S faadr wdt
gad ar % 4 gl gt § o+
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Y & 7 e ey Wt F o
foes & o & smaey

SHRI G. VISWANATHAN :
to know from the Government whether
they accept in principle the need for
teleprinters in other major Indian langu-
ages. If they do so, what steps have the
Government taken so far to produce
teleprinters in other languages 7 If they
do not accept it in principle, what is the
reason for it ?

1 wam

SHRI F. A. AHMED : Our objective
is to manufacture teleprinters in every
Indian language. But, to begin with, we
are trying to satisfy the demand, so far as
Hindi teleprinters are concerned, As im
the case of Hindi teleprinters, if there is
sufficient demand for teleprinters in any
other language, we have to begin with
import of components and asseruble those
teleprinters” here. But, as the demand
develops we will have to take up this
activity of manufacture ourselves.

ot forarow® - & s S §
f ey ot 9y & groa arr Eeified
o T 7F 9T wT A9 !

o} gaedtT Wt e = ¥
ar ¥ at & & o=ma 2 faar fs gy 1968
i faoet 9% gt 99F T, Wi
ol A% & o g ST B Ferlt
ST §H 4T 9% £ |

St SETHEIT ST : W it e
9T HATAY § 4T G HATT A 59 09
&1 AR war § e faey Hafue
Y 37 & a9 feedt feme 8 7 a4t 2%
Tt o g e IR am
fFusad & 97 800 Zflie dare
FA—F 1 39§ w9 @ ¢ fg
A ¥ 98 WRA 2 fafiex darc s
@ & afs ol Y frgy Aw oAt
o fr oF & o & Sfeafies fa @
&, w6 7Y 9§ ¥ w1 A% 3T %
W wrfig A ¥ 2 fafied w
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fraf &< ? & e argar § f el
fenre g v® & wqme ¥ feod qa
w4 ?

=t gEEA wet wgwe : Wit aw
gaq w1 feqiz €t & 72 faw 800 £ fo-
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WRITTEN ANSWERS TO QUESTIONS

Taxation relief to Small Scale
Tndustries

*1379, SHRI KAMESHWAR SINGH:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether the Industrial Policy envis-
ages taxation relief to small scale units to
* enable them to develop properly in prefere-
nce to large-scale manufacturers ; and

(b) if so, why no such relief has so
far been given in the case of Crown-cork
industry ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
No. In order to enable certain small scale
industries to develop properly in preference
to large-scale industries certain industries
have been specifically ear-marked for them.
Manufacture of cork is not one such.

{b) There is nothing further to add to
answer already given by the Deputy Prime
Minister on the 15th April, 1968 in the
Lok Sabha for an Unstarred QUest_inn
No. 7146.
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Khadi Silk Indastry
*1382. SHRI BENI SHANKER
SHARMA : Will the Minister of COM-

MERCE be pleased to state :

(a) whether about two lakh artisans of
Silk-Khadi Industry in West Bengal will be
hard hit in case Government decides to
discontinue subsidy on production and re-
tail sale of silk-khadi products from the
Ist April, 1968 ;

(b) if so, the reaction of Government
thereto ; and

(¢} the steps taken or proposed to be
taken to safeguard their interests 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) The sub-
sidy was for capital formation in the vari-
ous institutions to which it was given and
was not passed on to the artisans, who will
not, therefore, be affected by the disconti-
nuance of this subsidy.

(b) and (c). Deo not arise.

National Arbitration Councils

*1383. SHRI HIMATSINGKA : Will
the Minister of COMMERCE be pleased to
state :

(a) whether Government's attention has
been drawn to the 2-day seminar on Inter-
national Commercial Arbitration which
ended in New Delhi on the 19th March,
1968 ;

(b} if so, whether one of the main sug-
gestions mooted at the semimar was for
setting up of a network of National - Arbi-
tration Councils and regional associations
for all the industrialised countries ; and

(c) the reaction of Government to
these and other suggestions and observa-
tions made at the seminar with a view to
improving industrial relations in the
country 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (c). The
Seminar was conducted by the Indian Coun-
cil of Arbitration. The proceedings of
the Seminar have not yet been received by
Government. The suggestions and obser-
vations made at the seminar will be exami-
ned when they are reccived from the Indiag
Coungil of Arbitration,
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Fire in a Colliery of National Coal
Developmeat Corporation

*1386. SHRI DEVEN SEN: Will
the Minister of STEEL, MINES AND
METALS be plecased to state :

{a) whether it is a fact that a fire broke
out in one of the collieries of the National
Coal Development Corporation and that the
fire was only 100 yards away from the Kar-
gali Coal Washery in Hazaribagh ; and

(b) if so, the sieps taken to control the
fire ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P.C. SETHI): (a) A
fire was detected in a small patch in the
Kargali Washery rejects which bhad been
dumped in the exbausted portion of No. 3
Quarry of the Kargali Colliery. The patch
was excavated and removed but smoke
started appearing from several places in the
reject heap later and the fire was found to
be deep scated in the heap and caused by
spontaneous heating.

(b) Action has been taken to isolate the
fire and to prevent its spread to the coal
seam presently and in future. The area
has been inspected by the senior officials
of the Directorate General of Mines Safety
and other experts and they are satisfied
that the measures taken by the manage-
ment are adequate.

UNCTADI

SHRI KANWAR LAL
GUPTA :

SHRI SHARDA NAND :

SHRIT. P. SHAH :

SHR1 BHARAT SINGH
CHAUHAN :

Will the Minister of COMMERCE be
pleased to state :

(a) the total expenses Incurred by
Government o UNCTAD held in Delhi
recently ; and

(b) how much foreign exchange has
been earned by Government ?

*1387.

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Actual
expenditure of Rs. 52.86 lakhs has besn
booked upte April 15th, 1968, This amount
includes an advance of Rs, 38.5 lakhs given
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to the U. N. authorities for which accounts
will be rendered by them. This is, how-
ever, an incomplete picture as accounts are
still being compiled and necessary adjust-
ments will have to be made with U.N,

{b) It is not possible to make an accu-
rate assessment of the foreign exchange
earnings on account of the visitors in come
nection with UNCTAD.

Super Express Trains

*1388. SHRI SRADHAKAR SUPA-
KAR :  Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is proposed to run Super-
Exprest (rains in the pear future between
the principal cities of India ; and

{b) whether the fares of these trains
will be the same as those of the mail and
ordinary express trains ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
A proposal to run a bi-weckly fast express
train betweon New Delhi and Howrah as
s00n as the requisite arrangements are com-
pleted is under consideration.

Free Railway Passesto M. L. As of
Tamilnad

#1389, SHRI ANBUCHEZHIAN :
Will the Minister of RAILWAYS be pleas-
ed to state ;

(a) whether any proposal has been re-
ceived from the Governmeat of Tamilnad
regarding the issue of free Railway passes
to the.Members of the Legislative Assem-
bly, Tamilnad ;

(b) if so, the reaction of QGovernment
thereto ; and

(c) whether any decision in this regard
had been taken ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No,

Sir.
(b) and (5). Do not arisg,
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Non-clearance of Rallway Wagoas (c) if so, Government’s reaction thereto
_ with Food-Stuff at Howrah and and in what way the difficulties now being
other Stations

*13%0. SHRI SAMAR GUHA ;
SHRI C. K. BHATTA-
CHARYYA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that 900 Rail-
way wagons with foodstuff like maize,
barley, pulse, mustard seeds and potatoes
were deliberately not cleared at Howrah
and other Statians in West Bengal on the
30th March, 1968 ;

(b) whether the delay in clearance of
these foodstuffs was due to an effort on
the part of some traders of West Bengal to
raise prices by creating artificial scarcity
for them ;

(c) whether the non-clearance was made
possible due to some lacuna in the Indian
Railways Act ; and

{d) if so, the steps Government pro-
pose to take to set matters right ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No, Sir.
There was no abnormal detention of wagons
in respect of these commodities on the 30th
March, 1968.

{b) to (d). In view of the answer to
part (a), these questions do not arise.

Recession in Public Sector Engineering
Projects

*1391, SHRI D. N. PATODIA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether the Indian Engineering
Association has pointed out to Goverpment
that because of recession, the public sector
engineering projects are attempting to
utilise their idle capacity by taking up the
manufacture of new items and by purchas-
ing goods from onc another on a prefer-
ential basis ;

(b) whether as a result of diversifica-
‘tion, more idle capacity is being created in
the private sector and the produce of
discriminatory purchases from the sister
public sector ynits without resort to public
tenders, is leading o higher costs ; and

experienced by the private sector are likely
to be tackled ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Mo, Sir.

(b) No, Sir.
(c) Does not arise.
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Shortage of Transistor Cells

#1393, SHRI G. 5. MISHRA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

{a) whether Government have examined
the reasons for the shortage of finished
goods such as (i) transistor cells, (ii) tyres,
and (iii) steel made items of domestic use ;

(b) if so, the reasons therefor ;

(c) whether this scarcity is artificially
created by the trade or due to slump in the
market ; and

(d) if so, the steps taken in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A, AHMED) : (a) to
(d). A statement is laid oo thy Table of
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the House. [P!nced in Library. See No.
LT 993/68)

Heat [nsulating Bricks and Blocks

*1394, SHRI S. C. SAMANTA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that heat
insulating bricks and blocks are at present
being manufactured in India with indigen-
ous know-how, indigenous raw material
and indigenous enterprise ;

(b) if so, the names of raw materials
which are being imported and what are
their substitutes at present ;

(c) how many firms in India are manu-
facturing such bricks end blocks ;

(d) whether India is importing any of
these items now ; and

(e) if so, how the imported
compare in quality and price ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b} The raw material used for the
manufacture of heat insulating bricks and
blocks are mostly fireclays and mica wastc
which are available indigenously. There
are no imports of raw materials.

(c) Eighteen firms are producing heat
insulating bricks and blocks in the country.

(d) Tmport of these items is negligible.
During the period April to September 1967

goods

total imports were of the value of
Rs. 14563,
(e) The indigenous goods compare

favourably with the imported goods. In
view of the varied nature of fire bricks and
blocks it is difficult to compare the prices
of indigenous products with the imported
ones.

[mport of Jute from Thailand

SHRI MOHAMMAD ISMAIL:
SHRI E. K. NAYANAR :
SHRI B. K. MODAK :
SHRI SATYA NARAIN
SINGH :
Will the Minister of COMMERCE be
pleased to refer to the reply givenio

*1395.
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Starred Questions MNos. 16 and 594 on the
13th Februvary and 12th March, 1968, res-
pectively regarding import of Jute from
Thailand and state :

(a) the name of the persons agains
whom there are prima facie cases ; L

(b) the action taken by the C.B. I ;
and

(¢) if no action has been taken, the
reasons for the delay ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (c).
The Central Bureau of lnvestigation have
filed a charge-sheet on 1ith April, 1968
against the following 8 persons in the
Court of the Chief Presidency Magistrate,
Calcutta -

. 1. ShriG. K. 5. Navlakha.
2. Shri B. P. Saraf.

3. Shri K. L. Goenka.

4, Shri V. K. Goenka.

5. Shri C. L. Bajoria.

Shri 8.-L. Bajoria.
Messrs Mcleod & Co.
Shri A. C. Fotheripgham.

Ll B S

Indian Railway Service of Engineers
Examination

*1396. SHRI A. K. GOPALAN :
SHRI P. GOPALAN :
SHRIMATI SUSEELA GOPA-

LAN :

Wil the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that even after
passing the Indian Railway Service of
Engineers Examinations to become per-
manent in the job, an examination in
Hindi is required to be passed. ;

(b) if so, whether it is not contrary to
the assurance given by Goveriment to the
non-Hindi speaking people ; and )

(c) the steps taken to remove this
condition ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
There has been a rule in existence for
several decades that in the case of pro-
bationers of Class 1" Services not only of
the Railways, but all other Central and All
lodia Services also, that they should pass
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a language examination before confirmatios.
Form 1951, this deparimental languags
examination has been in Hindi. The
standard of this examination is equivalant
to the Middle §chool (Pravesa Standard).
Nothing new has begn introduced in the
above arrapgements, and, therefore, the
quesfion of not abiding by any assurances
given by the Government in this regard
oes not arise.

Meggbers of Advisoary Committees and
Roasds

*1397. SHRI PREM CHAND VERMA:
Will th¢ Minister of CQMMERCE be
pleased tg state :

(a) the names of various Advisary
Committees, Boards or any such orgapisa-
tions connected with bis Mipistry, the
pames of their members gnd functions
assigned to each of them ;

(b) how many wmgmbers in qash Com-
mittee or Board are publicmep and how
many of them arg officials ; and

(c) the total smpenditure imourred on
these organisations during 1967-68 ?

THE MINISTER QF COMMERCE
(SHRI DINESH SINGH) : (a) and (b). A
statement showing the details in reapect of
the Boards and most of tbe important
Advisery Bodies compected with the Minis-
try of Commerce is laid ¢p the Table of
the House. (Placed in Library. See No.
LT 994/68). Information in respect of the
remainder is being collected.

(¢) The information is hei'nﬁlcoﬂqcted
and will be laid on the Table of the Mouss.

Export of Bagineering Goada to kinly

*1398. SHRIR. BARUA : Will the
Minister of COMMERCE bg pleased to
state I

(a) whether it is a fact that there is
good potential market of Indian Engineer-
ing products in ltaly ;

(b) whelther Goverament have telen
any sieps to esplore the possibilily of
sxporting Indian engineering goods to that
country recemsly and # =0, with what
vesulis ; and

(c) the nature of the Indian engiheer-

APRIL 23, 1968

Written Auswers 2286

ing goods which are in demapd in the
Italian market ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) and fc). Recently, a delegation of
Indian businessmen visited Italy for explor
ing the Italian market and establishing
contacts. There were four members from
the engineering sector in the delegation.
The delsgation has found that there are
prospects, among other thiegs, for eur wen
and ateel items and automobile spare parts,
in addition to certain items like cutlery,
dry batterics and Electro-plated nickel-
silver wares which have been exporied in
Tecent times.

Mining and Aliied Engineering Corporation,
Durgapur

*1399. SHRI K. RAMANI :
SHRI P. RAMAMURTI :
SHRI BHAGABAN DAS :
SHRI GANESH GHOSH :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the terms and conditions of service
or thae apprestice cogineering Assistants of
Migpisg and Allied Epgingering Corporas
tiop, Durgapur ;

(b) whether it is a fact that a large
number of Apprentico Engiseeting Assis-
tants were served with termination orders
in, March, 1968 ;

(e) if so, the total number of Apprea-
tices served with termination order ; and

(d) whether Government propose to
provide any alternative jobs to them 7

FHE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFPAIRS (SHRI F. A. AHMED) : (a) A
copy of the letter of appoiniment contaim=
ing terms and conditions of service sent to
the Apprentice Engineering Assistants is
placed on the Table of the House.
[Placed in Library. See No. LT—995/68].

(b) and (c). 55 Appreatice Engineer-
ing Assistants were servad with termina-
tion orders in March, [968.

(d) It s mot pessible vo provide alter-
mative jobs. to these Appsesticss in the
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Mining and Allied Machinery Corporation
Limited as suitable vacancies do not exist
but a Hst of these persons along with their
bio-data has been prepared and circulated
to various public sector undertaking
Government Departments etc. with a view
to bringing to the notice of such organisa-
tions the availability of trained Engimeer-
ing personmel for absorption by them in
available vacancies,
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Production of Cars and Allotment of
Cars te M.Ps.

*1402. SHR! ABDUL GHANI DAR :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

{a) the amnual preductien of Fiat and
Ambassador cars at present ;

(b) the production of Fiat and Ambas-
sador Cars during the last five years, year-
wise ; and

(c}) whether it is propesed to allot
these cars to the Members of Parlismént
after every two years who have te cover
their large constituencies 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
and (k). The production of Ambassador
and Fiat Cars duripg the last five years
and the first three months of the cyrzent

& g A R year is as under :—
1963 1964 1963 1966 1967 968
(Jan. to March)
Ambagsador 3,551 15.!51. 15,558 19,469 20,515 7313
Fiat 3,750 1.867 5,673 7.030 10,055

(¢} No, Sir.

3,089
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Hindicrafts and Handlooms Exports
Corporation

Written Answers

#1403, SHR1 BABURAO PATEL :
Will the Minister of COMMERCE be
pleased to state :

(a) the amount spent by the Handi-
crafis and Handlooms Exports Corporation
on French designer, Pierre Cardin who
flew to Delhi in February, 1968 as a guest
of the Corporation to design dresses from
Indian fabrics ;

(b) the amount of commission paid to
him so far ;

(c) whether some more French or
foreign designers are being engaged and
if so, what are their names ; and

(d) why the work could not be entrust-
ed to Indian designers ?

'THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Rs. 14,250.

(b) Nil.

(c) Certain proposals are currently
being examined by the Corporation ; no
final decision has yet been taken.

(d) Fashion designing in India to suit
Western tastes has oot yet developed and
has not acquired the organization available
with some foreign designers. '

Silk Factory in Bhagalpar

*1404. SHRI SHIVA CHANDRA
JHA : Will the Minister of COMMERCE
be pleased to state @

(a) whether it is a fact that a silk
factory is proposed to be set up in Bhagal-
pur (Bihar) in the public sector with
Japanese Collaboration ;

(b) if so, the details thereof specially
the terms of Collaboration and the foreign
exchange involved, if any ; and

(c) the total annual production of silk
in the country vis-a-vis the internal and
external demand ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (c).
The Government of Bihar propose to set
up a Spun Silk Mill of 3,000 spin dles at
Bhagalpur. The foreign exchange required
for the import of machinery from Japan is
of the order of Rs. 63.09 lakhs. The State

APRIL 23, 1968

Written Answers 2290

Government also proposes to avail the
services of a Japanese Consulting Engineer
and an Assistant Consulting Engineer for
a period of two years and 3 Erection
Engineers for a period of three months at
an approximate cost of Rs. 4.13 lakhs.

The average annual production for
three years 1965-67 of raw silk is 15.99
lakh kgs. of mulberry raw silk and 5.27
lakh kgs. of non-mulberry raw silk and 0.58
lakh kg. of spun silk yarn. Domestic
demand for raw silk per annum taking
inte account the export and indigenous
requirements of fabrics is estimated at 23.5
lakh kgs. and 1 lakh kg. of spun silk yarn.
At present India is a net importer and raw
silk and/or spun silk yarn as such is not
exported.

British India Corporation

*1405. SHAI S. M. BANERIEE :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

" (a) whether a final decision has been
taken to take over the British India Corpo-
ration ;

(b} if not, the reason therefor ;

(c) whether top heavy administration
is one of the causes for sustaining financial
losses ;

(d) if so, the yearly wage bill for the
supervisory staff ; and

(e) the steps taken so far to rationalise
it ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
No, Sir.

(b) Attention of the hon. Member is
invited to the reply given on the Bth
December, 1967 to part (¢) of Unstarred
Question No. 3677-K.

(c) If the cost incurred on Senior
administrative and technical staff of the
head office and the branches as well as
the Deputy Managing Directors drawing a
basic salary of Rs. 1,000 per month and
above is taken into account, the cost comes
to about 4.24 per cent of the total wage
bill or about 1.2 per cent of the total pro-
duction or sales during 1967,
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(d) The wage bill of staff drawing a
basic salary of Rs. 400/- per month and
above and senior staff drawing a basic
salary of Rs. 1000 per month .and above
during 1967 amounted to Rs. 21.64 and
Rs. 11.97 lakhs respectively.

(e) It is understood that the manage-
ment is examining all over-head expenses.
Wherever possible, the surplus senior
staff will be reduced and the expenditure
on the remaining senior staff will be cut
down, Some members of the senior staff
have already retired from the service of
the Corporation.

Increase of Exports with Italy

*1406. SHRI RABI RAY : Will the
Minister of COMMERCE be pleased to
state :

(a) whether his attention has been
drawn to the statement of Dr. C. Rossi,
President of Italian Chamber of Commerce
as reported in the Patriot of the_zalh
March that India could easily double its
exports and balance its payment position
with Italy ;

(b) whether it has also been brought
to his notice that Italy was keen to buy
several items like hides and skins, iron ore,
mica, tea, bananas, mangoes, cashewnuts
and others ; and

. () if so, the steps taken by Govern-
ment to increase the exports to Italy ?

THE MINISTER OF COMMERCE

(SHRI DINESH SINGH) : (a)and (b).
Yes, Sir.
(c) The Government have taken a

series of steps to promote exports to the
Common Market countries including Italy.
This includes the setting up of a number
of Export Promotion Offices in West
Europe, participation in general and specia-
lised fair in Italy, organisation of exclusive
India events, and bilateral and multilateral
discussions to create favourable conditions
for the entry of our goods in the Italian
market. Recently, a fourteen-member
Indian Trade Delegation also visited I[taly
to explore the market for some of our
important traditional and non-traditional
goods.

The House is aware that there is a ban
on the expoct from India of raw Hides and
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the export of raw skins is regulated on
quota basis. This is in accordance with
our policy to encourage the export of .
leather and finished leather goods.

Premier Credit and Motors
(Private) Limited.

8124. SHRI BABURAO PATEL ¢
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether itis a fact that the Pre-
mier Credit and Motors (P) Ltd. has cheat-
ed over 700 depositors of nearly Rs. 28
lakhs and now unmable to pay back the
money ;

(b) the steps taken by Government
against the irm to prevent such frauds in
future ; and

(c) the names of ten such top firms,
who operate on this deposit basis with the
amount involved ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
According to information available with
Government there are about 711 depositors
who seem to have deposited with the com-
pany nearly Rs. 28 lakhs. It appears that
the company has found it difficult to repiy
the deposits in full and have filed a petition
under Section 391 of the Companies Act,
1956 along with a scheme of compromise
with the unsecured depositors.

(b} Acceptance of deposits from public
by companies does not require the approval
of the Government or of the Company Law
Board under the Companies Act. How-
ever, provisions were made in the Reserve
Bank of India Act, 1934 in December, 1963
enabling the Reserve Bank to exercise con-
trol over the acceptance of deposits by
non-banking companies, corporations and
firms with subscribed capital in excess of
Rs. 1lakh. In pursuance of the powers
vested in the Reserve Bank of India, the
Bank issued general directions to non-
banking companies putting a curb on the
acceptance of desposits disproportionate
to their capital structure. In the case of
this company when a notice is received
from the High Court regarding petition
upger Section 39] filed by the company, the
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Company Law Board will make a suitable
representation in this regard to safeguard
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the interests of the depositors to the follest
extent possible.

S. No. Name of the Amount of de-
(c) company posite in Yakhs of
rapoes as oh
31.3.66
1. Motor and General Fimance Ltd. 2856
2. Sundaram Finance Lid. 1,84.6
. Globe Financiers (P) Ltd. L2218
4, The Instalment Supply (P) Ltd. .5
5. Goodwill India Ltd. 6.4
6. Great Finance Co, (Pvt) Ltd. 458
7. Premier Credit and Motors (P) Ltd. 37.5
8. Ferozepur Finance (Pvt) Ltd. %.9
9. Delhi Instalment Finance and Investment
Pvt. Ltd. p oA |
10. Prestige Finance (P) Ltd. 3.2
Gramophone Record Manufacturing (2) Shri Bhaskar lknm. indiaa (Mfg.

Companies

8125. SHRI BABURAO PATEL:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) the number, names proprietors or
directors of Indian and foreign owned
gramophone record manufacturing compan=
ies in India with their capital investment,
aanual sales, profits and wage bill ;

(b) the annual export earnings of each
unit, country-wise ;

{c) the amount of foreign exchange with
particulars of foreign components allowed
annually to each umit ; and

(d) the amount repatriated anaually by
each foreign unit during the flast five
years ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
There is only one unit, namaly, M/S.
Gramophone Co. of India Pvt. Ltd, Cal-
cutta, manufacturing gramophone records
in the country at present. The particulars
are as under :—

Directors

(1) Mr. H. 1. Silversion, British (Chair.
man)

Director)
(3) Mr. A. A. Warren, British
{4) Mr. J.G. Stanford, British,
Authorised and paid up
capital Rs. 1,50,00,000/-
Rs.  45,00,000f-

(Entire capital held by the Gmmophone
Co. Ltd.. U. K))

Reserves :  Rs. 15,98.81%/- (as per Bal-

ance sheet of
Wth  June,
1967)

As per the profit and Loss Account for
the year ended 30th June, 1967.

Anaual Sales : Rs. 3,38,80,190/-
Profits : Rs. 13,05,036/-
Wages, Salarles

and Bonus Rs. 32,30.231/-

(b) Statement is laid on the Table of
the House. [Placed in Library. See No.
LT-996/68).

(c) Imports recommended in favour of
M/S. Gramophone Co. of India (P) Ltd.
during licensing periods’ 1965-66 and 1966~
67 are respectively Rs. 27,690/- and Rs.
A.54 lakhs mainly for raw materials.

(d) Information is being collested.
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Royalty paid to Film Producers
and Singing Artistes

8126. SHRI BABURAO PATEL:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) the number and wvalue of Indian
film records sold annually by Gramophone
Mapyfacturing Companies during the last
five years ; and

(b) the amount of royalty paid during
the above period to fitm producers and
singing artistes ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
apd (b). Information is not available.

Introduction of Waltair-Nagpar
Express Train

8127. SHRI V. NARASIMHA RAO :
Will the Minister of RAILWAYS be pleas-
od to state :

(a) whether Government propose to
introduce @ Waltair-Nagpur Express train
via Raipur taking into account the demand
made by the Local People to decrease
heavy rush on the line ;

(b) if so, when ; and

(¢) if not, the reasons therefor ?

THE MIN|STER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) Dges not arise.

{c) For lack of traffi¢ justification.

Tk ol & ATat WY IF § fawen
8128, st TrATNRTT mEEt : ET
T A a FAry A O wN

(%) @ @R ¥ W 2wy
aeim 95 ¥ faay ¥ art ¥ wrd
arw o oy ;

(@) afc T, @ R ¥ daw
q@MET, TR q9T w9 g9 fael &
oy @t ¥ ) " ag‘iaﬁwﬂi;
Ll acul 4
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Allocations for Handloom lndustry

8134. SHRI N.R. DEOGHARE :
Will the Minister of COMMERCE be
pleased to state :

(a) the state-wise allocation of grants
and loans under State Plan Schemes for
the handloom industry during the last
three years and during the year 1968-69 ;
and

(b) the amount utilized by Maharashtra
Government from this allotment during the
last three years and under wl_:at schemes ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) and (b).
A statement is laid on the Table of the
House. [Placed in Library. See No. LT-
997/68]

Manufacture of Turbo-blowers and
Turbo-Compressors
SHRI R. R. SINGH DEO :
SHRI B. N. SHASTRI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

B135.

(a) whether it is a fact that a plant to
manufacture Turbo-blowers and Turbo-
Compressors for steel mills is likely to be
established at Ramchandra-puram Unit of
Bharat Heavy Electricals Ltd ;

(b) if so, the estimated cost and capa-
city of the plant ;

(c) whether it will be set up with
foreign collaboration ; and

(d) if so, the foreign exchange involved?
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- THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND ‘OOMPANY
AFFAIRS (SHRI F. A. AHMED):

(a) to (d). Bharat Heavy Electricals Ltd.,
have been authorived to prepare jointly
with Messrs. Skoda export, Prague, a
detail *d project report for the expansion of
the Heavy Power Bquipment Plant, Ram-
chandrapuram (Hyderabad), for the
manufacture of the following items of
equipment :

(i) Turbo-Compréssors . and Turbo
Blowers for Steel Mills, Oxygen
plants and various other chemical
indhustries ;

(ii) Associated Steam Turbimes for
the drive of axial Compressor and

feed pumps ;
(ifi) Additional feed water pumps,
Condensate Pumps and other

Special pumps for Power Stations.

Till the report is received. scrutinised
and accepted, it is not possible to say what
the details of the scheme wounld be.

The scheme, if finally approved, is to
be implemented under the credit extended
by the Government Czechoslovakia to the
Government of Indla in May, 1964.

Trade Agreement with Frungary

SHRI R. R. SINGH DBO :
SHRI B. N. SHASTRI :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that Govern-
ment have concluded a trade agreement
with Hungary ; and

(b) if 86, the detials thereof ?

~ THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
The Indo-Humgarian trade and payments
agreement concluded on 22nd November,
1963 is valid upto the end of 199 and
copies thereof are available in tire Parfia-
ment Library.

Supply of Cement to Ceyiem

81%6.

8137. SHRI R. R. SINGH DEO :
SHRI B. N. SHASTRI :
Will the Minister of COMMERCE be
pleased to state @
{a) Whether it is a fact that an agree-
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meht ras been signed by Government for
the suppty of cement to Ceyloa ; and

(b) If so, the details thereof ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
Two contracts for supply of cement to
Ceylen were signed by the State Trading
Corportion of India Ltd. in March, 1968.
The total quantity of cement coveted by
these contracts s 25800 Tonaes. Shiporemts
against these contracts will be made by M/s.
India Cements Limited on behalf of the
Corporation. - '

Export of Steel to Hong Kong %nfl Yhalland

8138. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of STEEL,
MINES AND METALS be pleased to state:

(a) whether a 4-mnd Nediaa stesl export
promotion delegation recently paid a visit
to Hong Kong and Thailand ;

) the sale of Indian steel 1o Hong
Keong and Thailand dwrihg 1967-68 and how
for these are likely to go up during the year
1968-69 as a result of the talks with the
said delegation ; and

(c) the steps which are being taken to
maximise sale of 1Indian steel in these
countries ?

THE MINISTER OF STEEL MINES
AND METALS (DR. CHANNA REDDY) :
(@) Yes, Sir.

) and (c). Following quantities of
iron and steel have been exported to Hong
Kong and Thailand during the year 1967-68

{wpto February, 1968) :—
Hoog Kong  Thailand

Tomnes Tonnes
Rounds 553 45531
Beructurals 6a3 10206
Billets — 505
Pig Iron — 103

Re-Rofling Mills have Weeh 'stt up in
thise two coumntriee. These Mils ure Tt
tending their op The pattern
of their demand will therefore, chatige
from bargfrods to billets, wire rods,
deformed bars and structurals. Negotiations
are going on betwoen Indien suppliers atid
purchasers in Hong Kong and ThaRand
for supply of Wire rods and billets.

10ns




ladustrial Liccoming Policy

8139. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether 'Governmeént's attention
his been drawn to the address ®y the
Chairman of the Indian Engimeering Asso-
ciation, Calcutta to the Fourth Amntal
General meeting of the Indian Engineering
Association (Southern Region) held at
Madras on the 15th March, 1968 urging for
libematisation of the industrial licensing
policy which in its existing form has stifled
competition ;

(b) if so, whether Government have
reviewed the Industrial Licensing Policy in
the light of the observations and sugges-
Vions made at that meeting ; and

(c) if so, the result thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
No formal reference has been received by
the Government from the Indian Engi-
neéring Association, Calcutta about the
points made by the Chairman of this
Association in his address delivered at
Madras on the 15th March, 1968 but Press
reports of the address have come to Govern-
ment’s notice.

(b) and (c). 'Government have been
reviewing the Industrial Licensing proce-
dures from tiwre to tfme and, to an extent,
the licensing procedures krave already been
streamlined and Hberalised 4o various
directions. All industrial units except
those engaged in a few specified indusiries,
iovolving fixed assets upto Rs. 25 lakhs
bave been exempted from the licensing
provisions of Industries (Development and
Regulation) Act. Certain industcies which
do pot involve substantial import of com-
ponents or raw materiali have been
excmpted altogether from the licensing
provisions of the Act. Government have
also allowed the owistmg industrial under-
takiogs to diversify their production without
a liogace upto 25 per cemt 'of thefir total
production and Also to ibcrease their
grofuctitm amo 25% of their registered/
licensed capacity if certain conditions are
satisfied, The licensing policy and proce-
“dures are presently being reviewed by the
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Industrial Licensing Policy Inquiry Com-
mittee. Decision regarding further changes,
if any, in the indusirial licensing procedure
will be taken after the report of this
Committee becomes available.

Import of equipments against U, S,
Aid Leans

8140. SHRI C. C. DESAI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it & a fact that farge
quanifties of American equipmrents are being
purchased against USAID lowns aithoagh
such itehs have been licewsed for progres-
sive matmTacture in the commtry ;

(b) whether such imports would not
be detrimental to the indigenous industry ;
and

(c) the reasons why such impotts
cannot be totally banped in order to
encourage indigenous indostry 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
According 1o the present licemsing poHey
goods that are available in suffichent
guantities from indigenous sowrces are not
normally alowed to be imported. No
exception is made in regard to imports
under US AID.

(b) and (c). Do not arise.
Import of Tractors by S.T.C.

8141. SHRI C. C. DESAI : Will the
Minister of COMMERCE be pleased to
state :

(a) whether the State Trading Corpora-
tion have recently imported 2,000 Zetor-
2011 tractors from Czechoslovakia ;

(b) if so, the c.i.f. price and whether
the c.i.f. price paid to the Czech-firm is
the same as the. c.i.f. price in U.K. and
other countries of the world ;

(c) whether the Zetor-2011 tractors
imported by the State Trading Corporation
through Government organisations having
no service facilities at all ;

(d) whether Government are aware
that Government organisations who wete
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given tractors for distribution and servic-
ing have given away contracts to the
private firms for servicing the tractors
instead of doing it themselves ; and

(e) the amount of commission allowed
on the c.i.f. price of these tractors to these
Government orgapisations and whether
some experienced private and established
importers could not bave undertaken dis-
tribution and servicing at much lower rates
and more efficiently ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) The State
Trading Corporation has recently .imported
1,000 numbers of complete tractors model
Zetor-2011 from Czechoslovakia, 1000
more Zetor-2011 tractors in semi-knocked
condition are also being imported.

(b) S.T.C. has entered into contract
with Czechoslovakian suppliers for the
import of Zetor tractors model 2011 on
C & F basis. The C & F price of a com-
plete Zetor 2011 with accessories is
Rs. 10,274/- and that of a tractor in SKD
condition with accessories is Rs. 9,767/-,
Insurance is arranged by the STC in India.
Government have no information about
the c.i.f. price of Zetor tractors in U.K.
and other countries of the world.

{c) and (d). The first lot of 1,000 Zetor-
2011 tractors, out of the 2000 tractors
agreed to be imported from Czechoslovakia
has been alloted for distribution through
the various State Agro-Industries Corpora-
tions, which are Government companies as
under :—

1. Agro-Industries Corporations,

Bihar 300 Nos.

2. Agro-Industries Corporations,
Haryana 200 ,,

3. Agro-Industries Corporations,
Punjab 300

4. Agro-Industries Corporations,
U.P. 200 ,,
1,000 Nos,

These Agro-Industries Corporations
which have been set up recently are making
necessary arrangements to provide service
facilities for these tractors.

(¢} A Commission of 16§% on CIF
prices which includes STC's service charges
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of 13%, is allowed. Government are of
the view that this arrangement will be
economical and efficient.

M/s Bird and Company, Calcuita

8142. SHRIR. K. AMIN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether a letter of intent has been
issued to M/s. Bird and Company, Calcutta
for manufacturing Hanomag tractors ;

(b) whether Hanomag tractor is an
approved make and has been found suitable
for Indian conditions ;

(c) whether [Mfs. Bird and Company
were  blacklisted for large-scale under-
invoicing operations and if so, whether
they qualify for receiving an Industrial
licence ; and

(d) whether the former Finance Minis-
ter, Shri Sachin Chaudhary was and is
still a Director/Adviser to the Bird Group
of Companies ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) Some Hanomag Tractors have been
working in the country and no adverse
report on their performance has come to
Government’s notice.

(¢) This firm is not blacklisted.

(d) Shri Sachin Chaudhary was a
Director of Orissa Mineral Development
Corporation, Auckland Jute Company Ltd.,
Kumardhubi Fine Clay and Silica Works
Ltd. and Titaghur Paper Mills Ltd., all
companies in the Bird Group. He resigned
from the said directorships on 4.1.66.
Government have no information in regard
to whether he was or is still an adviser to
any Bird Group of Companies.

Vendor Carrying Trains gn Sealdab
Division

8143. SHRI JYOTIRMOY BASU ;

SHRI BHAGABAN DAS :
Will the Minister of RAILWAYS be
pleased to state :

{a) the number of vendor carrying
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trains to Sealdah Division of the Eastern
Railway :

(b) the number of trains that run bet-
ween Shantipur and Sealdah and Krishna-
nagar and Sealdah during the period from
the 1st July, 1967 to 31st December, 1967 ;

(c) how many of them were on regular
programme of checking staff ;

(d) whether S104 Down and
were checked especially ; and

(e) if so, the number of times these
were checked during the above period ?

113 UP

. THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) 330
trains.

(b) 8 trains each way between Sealdah
and Shantipur and 10 trains each way
Sealdah and Krishnanagar City daily.

{c) On am average 8 trains were checked
daily in each section during the period
July to December 1967.

(d) Yes.

(e) S104 Dn. was checked five time and
5113 Up four times during this period.

Depatation Allowance to Employees of
Cottage Industries Emporiam

8144. SHRI VIDYA DHAR BAJPAI:
Will the Minister of Commerce be pleased
to state :

(a) whether it is a fact that some
employees of the Central Cottage Industries
Emporium, Janpath, New Delhi have been
sent on deputation to Super Bazar ;

(b) if so, the details of salaries drawn
and the post held by them in the
Emporium ;

(c) whether it is also a fact that a
person from the outside private Agency
has been brought on deputation in the
Central Cottage Industries Emporium and
paid an extra Rs. 100 per month over and
above deputation allowance ; and

(d) if so, the reasons for giving the
above allowance and the nature of the job
entrusted to him ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [Placed in Library, See
No. LT-‘?DS;‘&S},
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(c) Yes, Sir; as no suitable candidate
was available in the Emporium for appoint-
ment as Research Officer, Planning and
Promotion Department of the Emporium,
an ex-employee of the Emporium who is
now in the service of the Indian Coopera-
tive Union, was appointed on deputation for
a period of one year on 3rd November,
1967.

(d) In addition to the usual deputation
allowance, an allowance of Rs. 100/- has
been sanctioned to the Research Officer
in view of his qualifications, experience
and additional hours of work as Research
Officer as compared to the hours'of work
in his post in the Indian Cooperative
Union.

The job entrusted to him includes
Market surveys, price comparison, location
of sources of supply, study of consumer
demands and consumer opinion, product
research, study of buyers' problems, pro-
cedure for mark-up, mark-down and related
problems.

Indo-Soviet Industrial and Trade Deals

8145. SHRI SAMAR GUHA : Wil
the Minister of COMMERCE be pleased
to state the total amount in Indian currency
which U.S.S.R. have received or is likely
to receive during the vears 1964-65, 1965-66,
1966-67, 1967-68 and 1968-69 in respect of
Indo-Soviet industrial and trade deals,
separately ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : The amounts
received or likely to be received annually
by USS.R. during the years 1964-65 to
1968-69 in respect of Indo-Soviet industrial
and trade deals cannot be given as the
accruals to different accounts are not
demarcated in this manner,

Dry Battery Cells

8146. SHRI JUGAL MONDAL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the installed capacity of dry battery
cells manufacturing industries in India ;

(b) the quantity manufactured duriu!
thy last five years ; and '
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(c) the reasons for the shortage of
battery cells in the market ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
The total licensed capacity for manufac-
turing dry batteries is 584 million cells.
In addition, a letter of intent has been
issued to ope of the existing units for
expansion of their capacity by 78 million
cells. The installed capacity at preseat
is 367 million cells and a capacity of 72
miltion rumbers is under implementation.

(b} Production during the

years is as under :

last five

1963 276.06 million nos.
1964 28655

1965 30068

1966 2862

1967 314.45

(c) Production of dry batteries during
1967 ,has had a set back because of the
strike in one of the major manufacturing
units for a period of 2 months resulting in
a shortage particularly in certain bsand of
cells.
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Production of White Printing Paper

8148. SHRI LOBO PRABHU :

SHRI J. MOHAMED IMAM :
SHRI N. K. SOMANI :
SHRI D. N. PATODIA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the reply
given to Starred Question No. 721 on the
20th March, 1968 and state :

(a) the present capacity for reductiom
of white printing paper ; and

{b) the saving in foreign exchange for
newsprint if the entire capacity is exempted
from excise duly, to make the price of
white printing paper competitive with

newsprint 7
THE MINISTER QF INDUSTRIAL
DEVELOPMENT AND COMPANY

AFFAIRS (SHRI F. A. AHMED) : (a)
At present, the total capacity for the
manufacture of Paper and Paper Boards in
the eountry is 7,30,000 tonnes per annum,
The total praduction of Paper and Paper
Bogrds during 1967 was akout 6,09,000
tonnes. It is not customary jo subdivide
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capacitles for different varieties of paper,
but at present the production of White
Printing Paper is about 1,10,000 tofmes.

(b) Surplus production of white print-
ing peper, which is about 20,000 toanes per
annum, is already being aHocated to News-
papers and the quantity so allocated is
exempted from the payment of excise duty.
Even then, white printing paper is more
costly for newspapers as compared to the
indigenous as well as imported newsprint.
If, however, the entire production of white
printing paper is turned over to the news-
papers, there will be shortage of white
printing paper in the country and it will
have to be imported to the extent of its
extra allocation to newspapers. As it is
more costly than the newsprint instead of
there being any saving in foreign exchange,
theré will be appreciable increase in the
expenditure of Toreign exchange as com-
pared to that required for the import of
newsprint. .
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Head T.X. Rs., Carriage Foremen and CWIls.
on B Riy.

8150, SHRI A.S. SAIGAL : Will
the Minister of RAILWAYS be pleased to
state

(a) whether it is a fact that Head
Traif Exainers, Carriage Foremdn and
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Carriage and Wagon Inspectors working
against the posts controlled by the Head-
quarters office in the Eastern Railways have
not so far been confirmed in spite of clear
vacancies being available for their confirma-
tion ; and

{b) if so, the reasons therefor and Yhe
steps beoimg taken to get those persoms
confirmed ?

THE MINISTER OF RAILWAYS
(_SHR] C. M. POONACHA) : (a) and (b).
While confirmation of staff was being pro-
cessed, some staff represented about their
seniority position. As soon as the question
of seniority is decided, orders of confir
mation against available vacancies will be
insmed.

Repair to Box Type of Wagons

B151. SHRI A. 8. SAIGAL : Wil
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that inspite of
several modifications in the design and
constructional methods being adopted in
the manufacture of BOX type of wagons,
certain  fittlngs such as spring hanger
brackets, bogie, frames, head stocks, bogie
frame sole plates are still failing in course of
théir run ;

(b) whether repairs to the above are
carried out at certain Carriage and Wagon
depots on the yard lines such as Andal,
where adequate facilities are not provided ;
and

{c) if the reyly to para (b) above be in
the affirmative, the reasans why sub-standard
repairs are being executed in the aforesaid
yards 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No, not
on thé run but in & few cased such defects
are noticed while being examined in yards.

() Yes, repairs are carried ott in such
large Depots whers adequate facilities are
provided. Only minor repairs are attended
to in yard lines to avoid wagons being im-
mebilised.

(c) Sub-standard ropairs 8rp not being
exccuted in the yards.
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I. C. F. Type of Coaches

B152. SHRI A. S. SAIGAL: Wil
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the floor-
ing and side panels and underframes of
some of the I. C.F. type coaches which
were built 7 or 8 years ago have been found
to be corroded ;

(b) if the reply to part (a) above be in
the affirmative, the number of such affected
coaches on Eastern, Southern, Western,
South Eastern, South Central and North-
east Frontier Railways ;

(c) the total estimated cost of these
corroded coaches ; and

(d) if the reply of part (a) above be in
the negative, the actval position in regard
to the condition of the trough flooring,
turn-unders- of the I.C.F. type coaches ?

213

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Corro-
sion has been detected in some locations
of some of the flooring members and the
turn-under portions of the side panelling in
a few L.C.F. coaches built 7 or more years
ago.

(b) The number of coaches so affected

are :
Eastern Railway ... 145
Southern Railway .. 19%
Western Railway 122
South-Eastern Railway . 59

South-Central Railway e 14
Northeast Frontier Railway . Nil

533

Total ;

(c) The total estimated manufacturing
cost of these 533 I. C. F. coaches is about
Rs. 8.2 crores.

(d) Does not arise,

Train on Gmpur-Nagpada N, G. Section

8153. SHRI V. NARASIMA RAO:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the Gunpur-
Naupada narrow gauge train stopped on
the 31st January, 1968 due to engine trouble
between Hadgdubangi and Sitapuram stations
pn the South Epstern Railway ; '
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(b) whether there is any proposal to
improve the frequency and speed of this
train ; and
() if so, the details thereof 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No. 2
N G Dn. Gunupur-Naupada mixed train
stopped on 1-2-1968 between Kasinagar and
Hadobhangi stations, for nearly 3 hours,
owing to engine trouble.

(b} No.

(c) Does not arise.

Financlal Assietance tg Traders in L:dlkl!

8154, SHRI KUSHOK BAKULA :
Will the Minister of COMMERCE be
plased to state :

(a) whether as a result of the illegal
occupation of Skatdu, Sinkiang and Chang
Thang by the foreign powers in 1947, some
time after that, and in 1962 respectively the
traders of Ladakh doing trade in those
arcas bad to suffer heavy losses ;

{b) whether Government have given
any assistance to help these traders ;

(c) if not, the reasons therefor ; and

(d) whether Government propose to
give any assistance to them and allocate
funds in the - Fourth Five Year Plan for
that purpose ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (c). On
account of illegal occupation of Skatdu
and Chang Thang, Ladakhi trade with these
places has been dislocated. The extent of
losses suffered by Ladakhi traders in this
connection is not known as no representa-
tions have been received to that effect and
as such the question of giving any assist-
ance by Central Govamment does ot
arise.

(d) Does not arise.
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Resolation passed by Federation of Indian

Chambers of Commerce and Industry

8157. SHRI ANBUCHEZHIAN : Wil
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the Federa-
tion of Indian Chambers of Commerce and
Industry have urged up om Government
for the abolition of export duties ;

) if 30, the reaction of Government
thereto ;

(c) what are other points of the resolu-
tion ; and

(d) the steps taken by Gevermmmnt on
ihese recommandations ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) ;: (a) and (b).
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Yes, §ir. Some raductions
duties hyve alzeady taken place.

tc) The resolution also suggested incre-
ase in the level of cash assistance and
sramt of tax comcessions and credit facilities
for exporters (o restore the compstitive
strength of Indian export products follow-
ing devaluation of pound sterling.

(d) The Government reviewed the con-
ditions of competition faced by Indian
peoducts im over-acas markets and have
taken suitable steps to  increase cash assis-
tance on selected products, to grant tax
copcossions for export marketing and
cheaper credit facilities for exparters.

Closure of Textile Mills in Seath

Wisten Answers

in export

8158. BHRI ANBUCHEZHIAN : Will
the Nimister of COMMERCE be plsased
to state :

(a) whether it is a fact that be had a
meeting with the TFextile Commissioner.
Bombay to consider ways for preventing
the threatened closure of 19 textile Mills in
Coimbatore and Tiruchi ;

(b) if so, the matter discussed ; and

(¢} the steps takem to prevent the
closure of textile mills ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) @ (c). The
thrzatened closurq of textile mills in the
South has been engaging the attention of
Government. Seme of the measures taken
which should assist averiing the closure,
are : downward readjustment in the rate
styucture of excise duty on some varieties
of cottom yasn, abelision of dyly on hank
yarm upto 34 gew French counts, special
efforts by the Cotton Textiles Expert Pro-
meotion Council to find outlets for cotton
yarn in foreign markets so as to relieve
P of lated stocks. Further,
a Committee has recemily begn sot up %0
examine and reccommend measures for
eﬁabﬁng the textile industry to secure
Mrger financial accommedation from com-
mercial banks infer alia foz working capital
requirements. Some of the problems of
these mills cancern the State Government
and are receiving their attention.

Tado-Iran coltaberation Scheme

8159, SHRI D. N. PATODIA :
SHRI R. BAFUR :
SHRI CHENGALRAYA NAIDU}
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SHRI B. N. SHASTRI:

SHRI R. R. SINGH DEO :
SHRI HARDAYAL DEVGUN :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that India and
Iran are planning to collaberate with each
other in setting up a number of industrial
projects in India;

(b) if so, the iodustries which are like-
ly to be set up under the Indo-Iranian colla-
boration scheme;

(c) whether the experts of both the
countries propose fo exchange visit for this
purpose; and

(d} if so, the progress so far made in
the matter ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) During
talks between the representatives of the
two countries in Tehean in November, 1967
questions refating to industrial and econo-
mic cooperation between the two count-
ries were discussed. As a result of these
discussions, ten industries were identified
in respact of which cooperation between
the two countries was considered feasible.

(b} The ten industries identified were
Railway Wagons, automobila ancillaries
and spares, textile machingery spares, Forged
hand tools, wire-ropes, sewing machines,
pesticides, dextrose, baby foods and sponge
iron.

(c) and (d). Some Indian parties are ex-
ploring passibilities of collaboratiom wvis-a-
vir the above industries. Representatives
of two countries are expected to mogt after
some time Lo review the progress made.

Export Promotion Pregramme

8160. SHRI D. N. PATODIA ; Will
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that proposals
to step up exports to the neighbouring
countries have besn fmalised;

(b) if not, when the decision is IHely
to be taken;

(¢c) whether it is proposed to send
business execwtives to the coumtries of
Europe, South-East Asia, North America
and South Amesica t¢ study market condi-

tions there; and
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(d) if so, the details thereof 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
Various steps, like conclusion of bilateral
trade agreements, periodical discussions,
grant of loans etc., have been taken to step
up exports to the neighbouring countries
like Nepal, Ceylon, Burma and Afghanistan
No specific proposal is, however, pending
finalisation in this regard.

{c) and (d). Sales-cum study Teams
sponsored by different Export Promotion
Councils are likely to visit countries in
South East Asia, U. S. A. and Europe
during the current year. A team of Rail-
way Experts is proposed to be sent to
Uruguay and Argentina to study the re-
quirements of railway equipments.

Messrs. R. C. Abrol and Co.

8161. SHRI HARDAYAL DEVGUN :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that Messrs.
R. C. Abrol & Co,, Delhi have. refused to
return deposits of Rs. 35 lakhs received
from the public;

(b) whether it is also a fact that the
liquidation proceedings are pending in the
High Court; and

(c) the action taken to see that the
depositors get back their money ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) Yes,
Sir. According to the information availa-
ble with this Department the amount of
such deposits is about Rs. 25 lakhs as on
31st January, 1966.

(b) Yes, Sir. The High Court has
ordered the company to be wound up and
the Official Ligquidator is at present the
Liuidator of the Company.

(c) The Official Liquidator has taken
possession of the assets of the comany and
he has realised some amounts by the sale
of some of the assets. The Mercantile
Bank Ltd. has, however, claimed priority
over this amount in view of a general agree-
ment of hypothecation entered into by the
pank and the company. The Official Liqui-
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dator has filed an application for declaring
the same as void and fraudulent. The
Official Liquidator is also taking all nece-
ssary steps to realise the assets of the
company and the depositors would be
paid Pro rate as and when he has funds to
distribute.
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Tyre Manufacturers

8164, SHRI KAMESHWAR SINGH :
SHRI A. SREEDHARAN :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be¢ pleased to state :

(a) whether it is a fact that Government
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have released one crore of rupees in foreign
exchange to one of the forein tyre manufac-
turers in India; and

(b) if so, the reasons therefor 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
No, Sir.

{b) Does not arise.

Prodaction of Textile Machinery

8165. SHRI 8. C. SAMANTA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether the country has nmow be-
come self-sufficient in the production of
textile machinery ;

(b) whether there is an idle capacity in
textile machinery production and if so, the
steps that are being taken to utilise the
existing capacity as well as the capacity
that may result due to development pro-
cess ;

(c) the reasons why India cannot
complete with other countries in supplying
textile machinery to neighbouring countries
and developing countries ; and

(d) the facilities which are being
demanded by the textile machinery pro-
ducers and the steps being taken to meet
them ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a) Our
country has now achieved npear self-suffi-
ciency in the production of almost all the
items of textile machinery excepting certain
soppisticated items, such as, Combers,
Automatic Knotter Warp Winding
Machines, Single Spindle Automatic Pirn
Winding Machines, Automatic Looms for
manufacture of specialised fabrics, sophisit-
cated types of finishing machines and
woollen spinning and waste cotton spin-
ning machinery.

(b) Due to the prevailing situation in
the Textile Industry, there has been a fall
in off-take of textile machinery resulting in
an idle capacity to the extent of 60%, in
the Textile Machinery Manufacturing
Industry at present, To assist the industry
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to utilise its capacity more fully, import of
textile machinery has been restricted to the
absolute minimum. Credit facilities have
been liberalised for sale of textile machi-
nery on deferred payment terms. The
maximum limit for re-discounting of bilis
by Industrial Development Bank of India
has been raised to Rs. 50 lakhs from
Rs. 25 lakhs and the period of maturity
has also been extended to 7 years in de-
serving cases. lncentives for exports have
given. The Industrial Development Bank
of India's export credit scheme which was
restricted to a period of 5 years only has
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been extended to 7 years in deserving cases
and even upto 10 years in special cases.
The Banks have also been advised not to
charge the ultitnate borrower more than

6%.

(c) The indigsnous textile machinery
industry is, by and large, in a position to
complete both qualitatively and in prices
with other manufactures in the foreign
markets.

(d) The following are the main faci-
lities asked for by the manufactures and
action taken by Government thereon ;—

Facilities asked for

Action taken by Government

(i) Stepping up the cash incentive for
exports from 109, to 20%.

(ii) Provision of medium term credit,
on terms comparable witll those
offered by international competi-
tors.

(iii) Where aid was being given by
our country to under-developed
countries, a part of it should be
tied to purchase of textile machi-
nery from India ; and

(iv) The State Trading Corporation of
India Ltd., should make serious
efforts to push up exports of tex-
tile machinery to East European
countries, with which India has
bilateral trade agreemenis.

The matier was examined by Government
and it has been considered that the pre-
sent cash incentive is adequate.

As mentioned in (b) above, the export
credit scheme has now been exiended in
specially deserving cases upto 10 years.

This is acceptable and in fact, action has
been and Is being taken on thess lihas,
wherever possible,

Efforis are being made to include items
of textile machipery in bilateral trade
agreements, wherever possible.

Maheshwari Devi Jute Mill, Kagpur

g166. SHRI MOHAMMAD
ISMAIL :
SHRI K. M. ABRAHAM :
SHRI K. RAMANI :
SHRI P, RAMAMURTHI :
SHRI SATYA NARAIN
SINGH :

will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the U.P.
Government have recommended to take
over the Maheshwari Devi Jute Mill,
Kanpur under Section 15 of the Industrial
Development and Regulation Act ;

(b) if s0, the stops taken by Goverss
ment in the matter ; and )

(c) if not, the reasons therefor ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Ne, Sir.
Section 15 of the Industries (Development
and Regulation) Act does not confer any
power an Governmeat to take eover any
industrial undertaking,

(b) and (c). Does not arise.

Quality of Indian Tea

8167. SHRI M. L. SONDHI: Wil
the Minister of COMMERCE be pleated to
state :

(a) the steps taken for improving the
quakty of Indian tea ; '
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(b) whether Government propose to

entrust it to the Tea Board to see that at
' every stage of manufacture, the gquality of
t¢a is maintained and rather improved ;

(c) whether Ceylon competes us in
foreign markets due to the better quality of
fts tea ; and

(d) if so, the steps which are being
considered to improve the quality of Indian
tea in future so as to earn more foreign
exchange ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a), (b) and (d).
The question of improving the quality of
tea is a function of the Tea Board. The
steps taken by them in this regard are
aimed at assisting Scientific and techoo-
logical research for improving the guality
of tea and making available to the industry
various inputs like fertilisers. pesticides
and better clones as well as the grant of
loans for replantation or purchase of tea
machinery, on certain conditions at favour-
able rates of interest.

(c) No, Sir.

Coanditions of Service of Emplayses borne
on the Directorate General, Technical
Development List

B168. SHRI M. L. SONDHI : Will
the Minister of INDUSTRIAL DBVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the number of firms of large scale
industries, State-wise, borne on the list of
Directorate-General, Technical Develop-
ment, New Delhi ;

(b) how mapy of these firms have set
out rules and regulations regarding the
pay scales, leave, promotion and permanency
for their employees ; and

(¢) whether Government propose to
imsist on the firms which have no written
tules for their employees to introduce these
measures in order to ensure security of
service and to minimise discontentment
among the staff in the interest of indus-
trial production ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
tp (c), Information js being collested
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and it wlll be laid on the Table of the
House as soon as possible.

Export Houses

8169. SHRI PREM CHAND VERMA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the scheme of recognising
export houses has been in vogue for some
time ;

(b) If so, the functions of these export
houses and how far these have been succes-
sful in increasing exports ;

(c) whether any steps have been taken
to ensure that these export houses are
also not monopolised by those who mono-
polise other indusiries ; and

(d) the export houses which handle
exports of worth more than 10 lakh rupees
per year and which are the figancial inte-
rests behind them ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Yes, Sir.
The Scheme of recognising export houses
has been in vogue since 1961. :

(b) The object of introducing the
scheme of recognising export houses was
mainly to facilitate the develepment of
business houses specialising in export
trade. The schemg has been reviewed from
time to time in the light of experjence. It
was reviewed in 1965 and again earlier this
year. In the light of the latgr review, a
revised schemehas been announced on
March 30, 1968. The new scheme is ex-
pected to limit recognition to a selected
number of export houses of proven compe-
tence and resources to undertake export
marketing on systematic basis. Most of
the export houses which have been rcco-
gnised under the earlier scheme and which
also fulfil conditions for recognition under
the new scheme, have been showing in-
creasing export performance.

(¢} Under the revised scheme issued on
March, 30, 1968, Government will consider
according recognition as an Export House
to organisatisns with experience, ability
and performance, satisfying the following
conditions :—

(i) The Export House should narmal-
Iy b # company regisipred under
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the Companies Act, 1956, or a Co-
operative Marketing Society ora
Federation registered under the
appropriate law. Merchant-ex-
porters, as well as manufacturer-
exporters will be eligible for reco-
gnition.

(ii) Members of Export House should
have substantial experience in
handling exports to various
markets.

(iii) The Export House should have
adequate resources at its disposal
to carry on export business on a
large scale.

(iv) If the Export House is a merchant-
exporter, it should have enduring
relations with manufactures and
suppliers in India for procure-
ment of goods, conforming to the
international standards for ex-
port.

(v) An export House should have a
sizable export turnover of not
less than Rs. 25 lakhs of non-
traditional products or Rs. 2
crores traditional products per
annum.

(vi) A combine of different trading
concerns or manufacturing units,
formed to take over their exports
in a co-ordinated manner, may be
recognised on the strength of the
export turnover of the constitu-
ent units, In the case of new
companies which are specifically
set up for organising overseas
sales on modern lines, recognition
will be considered after due consi-
deration of the applicant’s claim
and competence.

(d) A statement indicating the names
of the Export Houses recognised under the
old schcme, whose annual turnover was
more than Rs. 10 lakhs during 1967 and
the names of their directors (at the time
of applying for recognition as an Export
House), is laid on the Table of the House.
[Placed in Library. See No. LT—999/68].

Railway Catering

8170. SHRI PREM CHAND VERMA:
Will the Minister of RAILWAYS be
pleased to state :

{#) whether it is a fact that ever since
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its inception, the railway catering is runm-
ning at a loss ;

(b) if so, the total amount of loss s0
far incurred and the monthly loss at
present ;

(c) whether any investigations have
been made to determine the cause of loss
and if so, the result of the inguiry ; and

(d) the steps taken to eradicate the
causes of continued loss 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Losses
have been incurred every vear since the
inception of departmental catering except
for the years 1963-64 and 1966-67 when
profits were made.

(b) The amount of Profit/Loss in worke
ing departmental catering on Railways from
the inception of departmental catering is
as under :

Year (+) Profit (—) Loss

(Figures in thousands)
Rs.
1955-56 (=) 11,01
1956-57 (—) 17,53
1957-58 (=) 21,98
1958-59 (—) 13,17
1959-60 (—) 7,05
1960-61 (=) 397
1961-62 (—) 6,45
1962-63 (—) 1,90
1963-64 (+) 1,56
1964-65 {—) 3,14
1965-66 (—) 6,60
1966-67 (+) 1,19

Moathly figures in respect of Profit]
Loss of departmental catering are not main-
tained and the audited figures for the year
1967-68 are not yet available.

{c) Yes, the causes of losses incurred
by departmental catering have been investi-
gated and are as under :

(i) Application of Central Govern=
ment scales of pay and allowances
to staff employed in Departmental
Catering and further increases in
staff costs due to periodical in-
creases in dearness allowance ;
Increase in cost of raw materials
aad stores ; ’

(iif) Inspite of steadily increasing staff
costy and prices of raw materialg,

(ii)
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the tariff not being raised frequent-
Iy to compensate for the addi-
tional expenditure ;
(d) Among the economy measures

taken by the Railway are :

(i) Intensification of sales and ap-
pointment of waiters, stall keepers
and vendors on commission
basis ;

(ii) Tightening up of schedule of
ingredients fixed for various items
of food ;

(iii) Economy in the purchase and use
of provisions and fuel for cook-
ing.

The Railway Catering and Passenger
Amenities Committec have also suggested
reduction in staff costs and revision of
tariffs as and when necessary to compen-
sets the rise in costs with a view to elimi-
nating losses in Departmental catering.
These suggestions are under examination.

All India Railway Ungraded Accounts
Clerks" Convention

8171. SHRI K. ANIRUDHAN :

SHRI P. GOPALAN:

SHRI C. K. CHAKRAPANI :

SHRI NAMBIAR :

Will the Minister of RAILWAYS be
pleased to refer to the reply given to Un-
starred Question No. 4381 on the 19th
March, 1968 and state :

(a) the decision taken on each demand
submitted by the All-India Railway Un-
graded Accounts Clerks Convention jointly
by Railway Board and Labour Federations;

(b) the action taken to implement the
agreed demands ;

(c) the demands on which no agree-
ment could be reached ; and

(d) the reasons therefor 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) o (d).
Except in regard to the question of taking
steps to improve the chances of promotion
of the clerks in the lowest grade, Govern-
ment do not find any justification for acced-
ing to the other requests of the All India
ungraded Accounts Clerks Convention.

As regards improvement of the pros-
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pects of promotion of the Clerks in the
lowest grade, instructions have been issued,
to take effect from 1.4.68, that 209, of
vacancies of Clerks in Gr. I in scale Rs.
130-300 (AS) in the Accounts Department
earmarked for direct recruitment of gradu-
tes, which have remained unfilled because
of the ban on recruitment, should be filled
by promotion of serving clerks in Gr. 11
of the same department till resumption of
recruitment of graduates ; 759 of those
vacancies are to be filled by Appendix 11-A
qualified staff and 259 by others on the
basis of seniority-cum-suitability. Further,
orders have also been issued recently pro-
tecting the promotional chances of staff in
the Accounts Deparimeut as on 1.10.62
(Promotions against these posts will have
effect from 1.4.1968). These steps will
improve the chances of promotion of the
Accounts Clerks in general.

It has also been decided that Clerks,
Grade 1I, scale Rs. 110-180, who have pass-
ed the Appendix 1I-A examination, should
be grented 3 advance increments in scale
Rs. 110-180 with effect from Ist April 1968.
Those who qualify after this date will get
the 3 advance increments from the date
following the last date of the examination,

Porters of Kanpur Railway Statlon

SHRI K. ANIRUDHAN :
SHRI NAMBIAR :
SHRIMATI SUSEELA
GOPALAN :
SHRI UMANATH :
Will the Minister of RAILWAYS be
pleased to state :

" {a) whether it'is a fact that under the
licencing system in vague before the lIst
November, 1962, the porters of Kanpur
Railway Station while going on leave were
required to provide a substitute in their
place and kept in lieu on their numbers ;

(b) if so, whether it is a fact that this
system was discontinu:d after the Ist Nove-
mber, 1962 ;

lc) whether it is also a fact that afier
the Ist November, 1962, porters lose their
licence if they go on leave ;

(d) if so, whether Government propose
to reintroduce the old scheme ; and

(e) if not, the reasons therefor 7

8172,



2333 Written Answers
THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
Prior to 1.11.62 the licensed porters at
Kanpur worked under the control of a Con-
tractor who made necessary arrangefaent
in place of those going on leave. Details
of such arrangements are not known. From
1.11.62 the decasualisation schemre was in-
troduced under which there is no prevision
for substitutes.
(c) No.
(d) and (e). Do not arise.
Surphos Staff in Fereign Trafic Accounts
Office, Western Reilway, Delhd and
Traffic Acesunts Office, Ajmer

8173. SHRI K. ANJRUDHAN : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that some staff
has been declared surplus in the Foreign
Trafic Accounts Office, Wesiern Railway,
Delhi and Traffic Accounts Office, Ajmer ;

(b) if so, whether the surplus staff is
sitting idle and have no work ; and

(c) the aumber and designations of
such surplus staff ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) ; (a) Yes, in
the Delhi Office but not at Ajmer.

(b} No.

(c) Does not arise,

Confirmation of Railway Employees
of North Easterh Railway

. 8174, SHRI BHOGENDRA JHA :
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether it is a fact that although a
large number of Railway etmployees of the
North Eastern Railway have served for
more than five years, they have not so far
been confirmed ; and

(b) if so, the total number of such em-
ployees and the period withia which these
employees are likely to be confirmed ?

.. THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHAY) : (a) and (b).
There are about 1650 such employees who
are awaiting confirmation and they will be
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cofisidered for confirmation wheh perma-
nent posts become availabie.

Daty Hours of Railway Staff on North
Eastern Railway

) 8175. SHRI BHOGENDRA JHA :
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether itisa fact that the gate-
men of the Engineering Department in
Samastipur District of North Eastern Rail-
way have to perform duties for 24 hours ;

(b) whether the duty hours of the Assis—
tant Station Master and Pointsmen between
Darbhanga-Jainagar, Darbhanga-Nirmali,
Darbhanga-Narkatiaganj, Angarghat Hasan-
pur Road Stations -(Traffic Department) in
the North Eastern Railway are at presest
12 hours a day ;

(c) whether employees of the carriage
staff of Mansi, Saharsa and Thana Bihpur
Station have also to work for 12 hours a
day : and

(d) if the replies to parts (a), (b} and
(c) above bein the affirmative, whether
Governmont propose to introduce 8 hours
a day duty; if so, when and if not, the
reasens therofor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (d).
Information is being collected and will be
laid on the table of the Sabha.

Upgradiog of Pests in Radiway
Worksbops

8i76.. SHRI BHOGENDRA JHA :
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether. there are any instructions
issued by the Railway Board which provide
for 20 per cent upgrading of posts in the
railway workshops ;

(&) if so, the reasoms for denial of this
facility to the employees of the workshops
of Samastipur, Gerakbpur and lzatsagar
om the North-Bastern Railway ; and

(c) when such a facility is proposed to
Yo provided to the cmploybes of the said
werkshops ? ’

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (u) Inistruc-
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tions were issued in 1963 to upgrade 20
percent posts of skilled staff in the Mecha-
nical workshops. These orders were ex-
tended to non-mechanical workshops pro-
vided certain prescribed conditions were
fulfilled.

(b) and (c). Information is being col-
lected and will be laid on the table of the
Sabha in due course.

Night ATlowance to Railway Employees

8177. SHRI BHOGENDRA JHA :
Will the Minister of RAILWAYS be plcased
to site :

{a) whether it is a fact that the emplo-
yees of the carriage of Mechanical Depart-
ments of Barauni, Samastipur, Sonepur,
Darbhanga, Muzaffarpur, Narkatiaganj in
the North-Eastern Railway have not so far
been paid the arrears of Night allowance
from the Ist Octber, 1962;

(b) whether the Railway Board had
decided for the payment of the arrears of
Night Aitowance from the ISt October,
1967;

{c) whether it is a fact that such emplo-
yees whose arrears of night allowance from
the 1st October, 1962 have not so far been
paid, number about 2000 in the North
Eastern Railway; and

(d) if so, the reasons for the non-pay-
ment of the arrears and the time by which
it is proposed to be paid ?

THE MINISTER OF RAILWAYS
{SHR1 C. M. POONACHA) : Informntion
is being collected and witl be 1aid on the
Tablt ef the Sabha in due course.

Leawe Reserve staff oa Railways

8178. SHRI ONKAR LAL BERWA :
Will the Minister of RATLWAYS be pleas-
ed to state :

(a) whether it is a fact that Railways
are keeping a very low percentage of leave
reserve staff resulting in great hardships to
the Commercial Clerks in getting leave in
time;

(b) whether it is also a fact that the
Railways keep the vacancies unfilled and a
number of leave reserve staff are utilised in
these vacancies for a very long time for
which the staff is not geiting leave when-
éver required; :
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(c) the total number
vacant during 1967; and
(d) the total amount of over-time paid
to the Commercial Clerks during 1967 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to (d).
Information is being collected and will be
laid on the Table of the Sabha.

of posts kept

Tea Companies in India

8179. SHRI B, K. DASCHOWDHU-
RY : Will the Minister of COMMERCE
be pleased to state :

(a) the names and places of location of
foreign and Indian owned tea companies in
Indian with capital investments and the
pames of Directors together with (he de-
tails of foreign collaboration, if any, in
each case;

(bj the names and particulars of pro-
ducts with their quantity and value pro-
duced by each tea company annually duripg
the last five years; and

(c) the value of products exported
annuoally with the names of countries to
which exported during the above period 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (¢c). The
information is being collected and will be
placed on the table of the Honse as soon
as possible.

Duties of Grade I and TI Clerks .

8180. SHRI E. K. NAYANAR : Will
the Minister of RAILWAYS be pleased to
state the duties performed by Clerks Grade
1 and Clerks Grade II respectively in the
Traffic Accounts Offices of the Indian Rail-
ways 7

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA) : Information
is being collected and will be laid on the
Table of the Sabba in due course.

Directer Geweral, Commercial Inteligence and
Statistics, Calcutta

8181. SHRI K. RAMANI . Will the
Minister of RAILWAYS be pleased to
state :

(a) the basis on which the cost is debi-
ted to the Director General, Commercial
IntéHigence and Statistics, Cedoutta on



233'? Iﬂ?imm A'mﬁ.t

account of certain information extracted on
his behlf;

(b) the amount and the nnmber of staff
charged for which the cost is debited in
the year 1965-66 and 1966-67 on account of
Western Railway ; and

(c) the proportion of the work involved
for extracting this information to the total
coding work done in the Statistical Branch
of the Western Railway ?

THE MINISTER OF RAILWAYS:
(SHRI C. M. POONACHA) (a) The bases
of debiting cost to the Director General,
Commercial Intelligence and Statistics, are
given below :

(i) Upto thd year 1963-64 : On the
basis of the salary of the addi-
tional clerical staff engaged for
this purpose;

From 1-4-64 to 31-3-66 : On the
basis of the salary plus element of
expenditure on account of super-
vision, leave salary, Provident Fund
Pension and other benefits of the
staffl engaged for this purpose;
From 1966-67 onwards : On the
basis of proportionate staflf and
machine charges in respect of
workload involved in coding of
iovoiccs, punching/verifying of
cards, machine processing and
final preparation of returns as also
the proportionate cost on accouant
of additional workload involved in
other jobs as a result of elabora-
tion of code pumbers to suit the
requirement of Director General,
Commercial  Intelligence and
Statistics.

The basis of compilation of statistics
required by the Director General, Commer-
cial Intelligence and Statistics was changed
in stages from 1964 and a uniform proce-
dure introduced on all the Railways from
April 65. The existing procedure of debit-
ing cost will be further reviewed to take
into account the variations in cost on
account of transfer of work from the Unit
Record Machines to Computers.

(b) Year Amount charged No. of staff

(ii)

(ii)

Rs.
1965-66 80,039°63 24
1966-67  1,03,534°22 18
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(¢) The percentage of coding work done

for this information to the total coding

work in respect of goods invoices is 19°3.

Export Houses

8182, SHRI SITARAM KESRI : Will
the Minister of COMMERCE be pleased to
state :

(a) the criteria for
export houses. ;

(b) whether Government have received
Iepresentations against the present system
of recognising export houses for combining
exports of conventional and unconventional
8oods and suggested that the guota of any
on: of these be doubled for recogaition ;
an

(c) whether Government 'have reco-
gnised all export houses whose annual
exports of conventional goods are above
Rs. 5 crores ?

recognition of

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) The criteria
for recognition of export houses as per
revised scheme announced onm March 30,
68 are as follows :

(i) Export House should normally be
a4 company registered under the
Companies Act, 1956, or a co-
operative marketing society or
federation registered under the
appropriate law, Merchant-expor-
ters as well as manufacturer
exporters  will be eligible for
recognition.

Members of Export Houses should
have substantial experience in
handling exports to various
markets.

The Export House should have
adequate resources at its disposal
to carry on export business on a
large scale.

If the Export House is a merchant-
exporter, it should have enduring
relations with manufacturers and
suppliers in India for procurement
of goods, conforming to the inter-
national standards for export.

(¥) An Export House should have a
sizable export turnover not less
than Rs. 25 lakhs of non-traditional

(ii)

{iii)

(iv)
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products, or Rs. 2 crores of
traditional products per annum.

(vi) A combine of different trading
concerns or manufacturing units,
formed to take over their exports
in & coordinated manner, may be
recognised on the strength of the
export turnovers of the constituent
units. In the case of new com-
panies which ars specifically set
up for organising over seas sales
on modern lines, recognition will
be considered afier due considera-
tion of the applicant’s claim and
competence.

(b) No, Sir.

(¢} Under the old Scheme of recogni-
tion, which has been superseded, the
criteria laid down was that no recognition
will be given for exporters of traditional
goods. In respect of non-traditional goods,
Export Houses with a minimum export
turnover of Rs. 10 lakhs were recognised.
Under the revised Scheme, requests from
Export Houses with export turnover of not
less than Rs. 2 crores of traditional goods
will be considered for recognition.

Fall In Prices of Cars sold by S.T.C

SHRI SITARAM KESRI: Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that there has
been a fall in the prices of cars sold
through State Trading Corporation during
the last two years ;

(b) whether Government have made
any inquiry to find out the causes for the
fall in prices ; and

(¢} whether Government are aware that
the fall in prices is due to a racket by car
sellers operating in collaboration with the
Officials of the State Trading Corporation ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) There has
been a slight fall in the prices of certaln
categories of imported vehicles.

(b) and (c). There has been no enquiry
as such. The prices of these cars are
governed by the normal laws of supply
and demand. No complaint has come to
Government of any callusion between
sellers of cars and officials of the STC,
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Sale of Cars by the State Trading
Corporation

8184, SHRI SITARAM KESRI : will
the Minister of COMMERCE be pleased to
state :

(a) the number of cars sold by the
State Trading Corporation in each auction
since the State Trading Corporation took
over the sales of Embassy cars ;

(b) the number of cars that were not
sold having not secured the reasomable
offer and the manner in which they were
disposed of ; and

(c) the total
State Trading Corporation through
sale of cars 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) A state-
ment showing the of cars rel d
for sale in the tenders is laid on the Table
of the House, [Piaced in Library. See No.
LT-1000/68]. The total number of cars
sold by the STC through tenders upto
March 31, 1961 is 1637.

(b) Whenever cars do not secure
reasonable offers, some of them are dis-
posed of by the STC to priority users like
Government Departments, Tourist Taxi
Services, etc. The remaining cars are
included in the lots for subsequent ten-
dering. STC has not sold any car except
to priority users or through the system of
tenders.

(c) It will not be in the business of
the STC to disclose the informat ion.

profit earned by the
the

Hamals and Kha'asis in Foreign Traffic
Accounts Office, W. Railway, Delhi

8185. SHRI P. RAMAMURTI : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the Hamals
and Kbhalasis in the Foreign Traffic
Accounts Office, Western Railway, Delhi
are not allowed gazetted holidays and
Sundays as holidays ;

(b) if so, the reasons therefor ;

(c) whether the same category of staff
in the Northern Railway Traffic Accounts
Office, Kishanganj, Delhi are enjoying
these privileges ; and .

{d) if so, the steps taken by Govern.
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ment to bring this category of staff at par
with that of Northern Railway ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (d).
Hours of Work of different categories of
employees are deterimined according to the
Hours of Employment Regulations or the
Factories Act, as the case may be, and
where the staff do not get the benefit of
Sunday, they get their day of periodic rest,
according to rostered hours of duty.

Likewise, even in the matter of gazetted
holidays entitlements, the decision is taken
in respect of each category depending upon
the exigencies of service and therefore
different treatment may be there on differ-
ent railways, and it has not been found
feasible to provide any uniform procedure
in this respect.
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Promotion of Ciass T Rallway Officers
to Class 1

8188. SHRI MADHU LIMAYE : Will
the Minister of RAILWAYS be pleased to
state ;

(a) whether Government have received
any note from a U.P. Legislator from
Gorakhpur about the problems and
difficulties of Class Il officers seeking
promoticn to Class 1 ;

(b) if so, whether the matter has been
investigated’gone into ; and

(c) the conclusions reached/steps pro-

posed to be taken to remove these
difficulties 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes;
through the Hon'ble Member himsalf.

(b} and (c). The
examination.

matter is under
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SAfl of Traffic Aecoutts Office,
Northera Ruiiway

$1%0. SHRI P. QOPALAN: Wi
the Minister of RAILWAYS bé pléased to
state :

(a) whether it is a fact that the Railway
employees residing in Sarojini Nagar, Lodi
Colony, Sewanagar and Lajpat Nagar
working in the Traffic Acceunts Difice,
Northern Riilway, Kishanganj Delhi hdve
to spend more than two hours daily in
reaching office by the Train Ne. ZDNK ;

{b) whethér amy represefitation has
been received by Government in this
connection ; and

(c) if so, the stéps takwn by Govern-
ment to remove the difficulty of the staff ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The
durations of the journeys by 2 DNS
(previously 2 DNK) shuttle from Sarojinl
Wagar, Lodi Coloni, Sewatiagar and Lajpat
Fagar to Delhi-Kishatganj are 1 hour 46
minutés, 1 hour 40 mimrtes, oné houf
35 minutes and 1 hour 30 minutes respéc=
tively.

(b) Yes.

(¢) It was duly considered but the
tuggeéstiot ‘made thetétn has not been
folnd operatiomlty feasibie.
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©oodt Péiry Contraét to Private Firm &t
Monghyr

8191. BHRI NIHAL SINGH: Wil
the Minister of RAILWAYS be pleased to
state :

{a) whether it i3 a fact that his Depart-
ment have given goods férry contract to a
private firm at Monghyr ;

{b) whether it is alwé a fact that Th
order to givé inlpetut to public sector
undertakings, the Department is consider-
iog to terminate the contract ; and
~ {c) whether the Department has asked
Transport and Shipping Department to
spare the various tvpes of tugs lying idle at
Patna ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
No 3 the route via Monghyr-Monghyr Ghat
has been closed to goods traffic from
1.1.68. The cofitract has been termiinated
and the toute closed in view of the meagre
traffic.

{c) No.

“P.S. Bhagalpur’ Steamer

8192.- -SHRI NIHAL SINGH : Wiil
the Minister of RAILWAYS be pleased to
atate :

(a) whether it'is a fact that the steamér
“P 5. Bhagalpar” has been rejected ;

(b) whether it is also a fact shat
adequaté miédsures wete not taken to re-
float the steamer when water level was
rising ; and

{c) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C.M. POONACHA) : (a) Yes, the
vessel was condemned in 1960.

(b) 4nd (¢). Due to the vessél being
@veraged and taking into account its condi-
tien it was condemned and disposed of.
Thetéfote, the question of re-floating it dia
not aflie.

Winier Uniforin for Safaiwatas fa N. Rly.
T.Ale.asd W._ Riy. F.A. Gffice, Déhi
8193. SHRI BHAGABAN DAf: Wil

the Migister of RAILWAYS be pleased
to state

m the details of the witer uniform
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given to the Safaiwalas in the Northern
Railway Traffic Accounts Office, Kishan-
ganj, Delhi, and the Safaiwalas working in

the Foreign Traffic Accounts Office,
Western Railway, Kishanganj, Delhi
separately ;

(b) whether it is a fact that the winter
uniform given to the Safaiwalas in the two
offices is not of the same standard and if
80, the reasons therefor ; and

(c) the steps taken by Government to
bring them at par in matter of uniforms ?-

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
The information is being collected and
will be placed on the table of the Lok
Sabha.
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Promotions of Clerks Grade II to
Clerks Grade

8195. SHRIMATI SUSEELA GOPA-
LAN : . Will the Minister of RAILWAYS
be pleased to state the total number of
Clerks Grade IT promoted to the posts of
Clerk Grade I in the Traffic Accounts
Seniority unit of the Northern Railway,
Delhi Kishanganj, since the 1st October,
1962 to-date showing against each name
whether Appendix 11-A qualified or Un-
qualified ?

THE MINISTER OF RAILWAYS
{SHRI C. M. POONACHA,) : 232

(i} Appendix 1I-A Qualified Clerks
promoted — 149

(ii) Unqualified Clerks promoted—8§3

Travelling Inspectors of Accounts on
Western Railway

8196. SHRIMATI SUSEELA GOPA-
LAN : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the Travelling Inspectors
of Accounts are treated as line staff or
office staff for the purpose of casual leaves
and other holidays on the Western Rail-
way ; and

(b) the number of casual leaves,
admissible to these Travelling Inspectors
of Accounts in any calendar year ?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (3) Qn the
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Western Railway, Travelling Inspectors
of Accounts are treated in the same
manner as other office staff for the purpose
of Casual Leave and other holidays.

(b} 12 days in a calendar year.

Complimentary Passes to Class III and
Class IV Railway Staff

8197. SHRI GANESH GHOSH : Will
the Minister of RAILWAYS be pleased to
state :

(a) the number of complimentary passes

VAISARHA 3, 1890 (S4K4)
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admissible to Class I[II and Class IV staff
separately ;

(b) whether there is any discrimination
between the two and if so, the reason
therefor ;

(c) whether Government propose to
bring both the -categories at par in this
regard ; and .

(d) if not, the reasons thor:for ?

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA): (a) The
number of privilege/post retirement compli-
mentary passes admissible to these staff is
as follows :—

Privilege Passes :

Class 111
Ubpto 5 years’ = 1 set
Railway service per year
Over 5 years' - 3 sets
Railway service per year

Post-retirement Complimentary Passes :

Class III
20 years .= 1 set
Railway service per year
30 years = 1 sets
Railway service per year

Class 1V
" Upto 5 years’ = 1 set
Railway service per year
Over 5 years' = 3 sets
_Railway service per year
Class IV
25 years = 2 single
Railway journey
service passcs
and over. once in
: 5 years.

(b) There is no discrimination in the
pumber of privilege passes granted to theso
staff, - E

The reason for the difference in post-
retirement Complimentary passes is that
the number of Class 1V staff who will be
eititled to such passes is very high and
‘there would be - administrative difficulties
in issuing passes to them after establishing
their identity and there would also be
increase in over-crowding.

«  (c) and (d). In view of present financial
stringency and difficulties brought out
above, the present is not considered an
. opportune time for eny liberalisation . being
.made in the existing facility.

. Import of Tractors on Rupee Payment basis;

8198, SHRI BHARAT SINGH
CHAUHAN : Will the Minister of
COMMERCE be pleased to state :

(a) whether Government have received
offers for the import of tractors on rupee
payment basis from any other country in
addition to those imported from the
U.S.S.R. and Czechoslovakia ; and

" (b) if so, the details thereof and deci-
sion taken by Government in the matter ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and. (b).
Yes, Sir. Most of the East European
countrizcs .are __produl:i.nlg‘_ tractors and
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axporting them. The following dountries
bave offered différent tractors as described
below :—

Bulgaria : 30 HP Crawler tractor
Power tillers (10 HPY

German

Democratic

Republie : Wheeled tractor 30 HP

Hungary : High HP Wheeled

tractor

Rumania : 65 HP Crawler tractor
45 HP Wheeled tractor

Yugoslavia : Crawler tractors 65 HP

and above.

It may be added that Poland and
Yugoslavia have collaborations for Wheeled
tractors in India and are both willing to
export complete tractors of the same type.
Government are not agreeable to import
any Wheeled tractors except in HP ranges
upto 20 where there is no indigenous pro-
dutcion. ~In respect of Crawler tractors,

. manufacture is likely to be set up shortly
and the question of import of components
for ‘such manufacture is under considera-
tion. In regard to existing collaborations,
components are being imported from
Poland and Yugoslavia.

Pmport of Nickel from USSR.

~ 8199, - SHRI DEIVEEKAN : Wil the
Misister -of STEEL, MINES AND METALS
be pleased to state :

(a) whether it is a fact that U.S.S5.R.
has agreed to supply 400 tonnes of Nickle
4o Indin

(b) if so, when It is likely to be
supplied ;

(c) how far this nickle will belp in the
development of alloy steel industry ;

_ (d) whether 1his quantity of nickel
will be supplied annually ; and

(e) whether thiy metal is urgently
seeded in India ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) Yes, Sir.

(b) The tommercial tontract for this
supply is being negotiated with Soviwt
Yrade Representative in India and it is
likely to be supplied during 1968.

APRIL 23, 1968 -
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(c) Nickel is an essential alloy in the
manofacture of stainless steels and a
number of other varieties of alloy and
special steels. There is an acute world
shortage of this metal and efforts to obtain
it in open market have met with limited
success. The expected supplies from
U.SS.R. will help to a great extent in
runwimg the units set op in the oeubtry
for the facture of stainlegs and special
steel. .

{d) This quamtity is for 1968 only. The
requirements for 1969 and subsequeal years
will be discussed with the Soviet authorities
at the the time of finalising the annual
Trade Plans.

(e) Yes, Sir.

Impact of Gheraps on, Industrisl D evelop-
ment in West Beogal

8200, SHRI GADILINGANA GOWD ;
Will - the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is fact that even after
the imposition of the Prosident’s Rule in
Woest Bengal, tha ghemmos have increased
in the industries ;

(b) if so, whéther these gherass have
affected the development of industries ©

(c) the industries which have been
affected due to these gheraos during and
before Presidents’ rule ;

(d) wehgther in: view of thia sitwation
tha _imdustrialists have started shilfting their
business from that State ; and

(e) the steps which are being consider-
ed to help the industrialists to ryp their
business safely ? ’ ’

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  CQMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) to
(#). The ipformatiop is being collested
ond it will be lsid @ the Table of the
Hous.

Import Duties on Agricultara] Implexents

8201. SNRI DEIVEEKAN : Wil the
Minister of COMMERCE % pleased to
state :

fa) whether it is a fact that Govern-
ment have taken a decision to allow the
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residents of this country to import agricul-
tural implememts, including tractors, §s
custom-free gifts from their relatives in
UK. |

(b) if s0, whetber this concession will
be given (o those whose relatives are in
otber countries like U,5.A.,, USS.R., and
Canada ; and '

(c) if not, the reasons, therefor ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a} No, Sir.

(b and (c). The matter is st wnder
ion.

Loading of Foodgratns of Kandla Bander
Station of Western Railway

8203, SHRI PARTAP SINGH : Will
the Minister of RAILWAYS be pleesed to
state :

(8) whether it is a fact that at Eandla
Bunder Station of tbe Western Railway,
the daily average loading of_ _fnod;mns is
pearly 300 wagons <oataiving approxi-
mately 45,000 bags, whereas only three
Markers are provided to put the Railway
marks on those bags ; and

(b) if so, whether it is proposed to
facroase the strength of the markers ?

THE MINISTER OF RAILWAYS
(®HRE C. M. POONACHA) : (a) and (b).
The information is being colecied and
will be laid on the Table of the Sabbs.

" Import of Shecp from US.A-

$204. SHRI SHTVA CHANDRA JHA :
Will  the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that
imports sheep from the USA. ;

India

(b) if so, the reason therefor and num-
ber of sheep imported from the US.A. s0
for ;

(c) the estimated pumber of sheep to
be imported during the Fourth Plan ; and

(d) how much foreign ecxchange bes
besm spent s0 far on the import of sheap
and the amount 10 be speai fos e samc
during tive Pourth Plas ? ]
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Writsen Answers b5 7)

THE MINISTER OF COMMERCE
{SHRE DINESH SINGH): (a) and (b).
Yes, Sir. A gift of 400 Rambouillet Sheep
was received from U.S.A7 during 1964-65
for developing indigenous breeds of shoops
for the purpose of stepping up productien
of fine wool in the country. The experi-
ments carried out with the imported sheep
have proved successful and a further con-
sigument of 1467 sheep of that breed has
been imported recently.

(c) and (d). A sum of US. $§ 347,326,
including freight, has been spent so far.
It is pot possible 1o give estimates of
imports of sheep during the Fourth Plan
as the Plan is still to be finalised.

Export of Manufactured and Semi-
Manyfaciured Goods

8205. SHRIS.S. KOQTHARI: Wil
the Minister of COMMERCE be pleased
to state .

(a) whether it is a fact that the exports
of manufactored and semi-mapufactured
goods have been on the increase relatively
to these of primary products over the last
decade ; and

(b} if 50, the steps taken by Gowern-
ment to further stimulate their exports ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.

{b) A statemeat indicating the measures
is laid on the Table of the House.
[Placed in Library. See No. LT-1001/68],

Master Cards on Railways

8206. SHRI C.K. CHAKRAPANI :
Will the Ministor of RAILWAYS be
pleased to state :

(a) the number of Master Cards pre-
pared for the purpose of apportionment
on each Railway due to the introduction of
mechapisation in the Traffic Accounting
System on Indian Railways ;

(p) The number of Master Cards avail-
able at present on each Railway ;

(c) the number of Masser Cards ppe-
pared on each Railway separately every
month in the years 1966 and 1967 ;

(d) whether the Master Cards are
prepated on honorarjum bagis ; apd
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B te] if so, the cost incurred on them

on each Railway separately for the years
1966 and 1967 ?

4
THE MINISTER OF RAILWAYS

APRIL 23, 1968

{SHRI C. M. POONACHA) : (a) and (b).
Name of Railway No. of Master Cards
(in thousands)

Prepared Available

initially at
present
Central : 45 109
Eastern : 35 109
Northern : 31 146
North Eastern : 20 i
North East
Frontier, : 7 41
Southern : 35 113
South Central : 48 86
South Eastern : 26 91
‘Western : 54 145

(c) A statement is laid on the Table

of the House. [Placed im Library. See
No. Lt-1002/68].
(d) and (¢). Yes, for certain periods,
by some of the Railways.
Railway Amount of honorarium
paid in the year
1966 1967
Rs. Rs.
Central : 4,268 1,290
Eastern : 6,211 1,219
Northern : 17,775 6,310
North Eastern : - —
Moth East-

Frontier © - —_—
‘Southern : 14,211 1,765
South Central : 2,105 3,081
South Eastern : — —
Western : —_ —_

Development of Cottage Industries
In U.P.
8207. SHRI VISHWA NATH
PANDEY : Will the Minister of COM-

MERCE be pleased to state :

(a) whether the prospect of further
development of cottage industries in Uttar
Pradesh bave been explored ; and

{b) the amount of assistance given to

2354
Uttar Pradesh Government during the last

five years for establishing cottage indus-
tries ? :
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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) A statement is laid on the Table of
the House. [Placed in Library. See No.
LT-1003/68].

Accidents on North Eastern and Southern
Railways

8208. SHRI VISHWA NATH
PANDEY : Will the Minister of RAIL-
WAYS be pleased to state the number of
accidents on the North Eastern and Sou-
thern Railways respectively during the
period from the Ist January, 1967 to 28th
February, 1968 ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : During the
period 1.1.1967 to 29.2.1968, there were 176
and 163 train accidents in the categories of
collisions, derailmennts, trains running into
road traffic at level crossings and fires in
trains on the North Eastern and the South-
ern Railways respectively.

Textile Mills in U.P.

8209. SHRI VISHWA NATH
PANDEY : Will the Minister of COM-
MERCE be pleased to state :

(a) the number of Textile Mills in
Uttar Pradesh and the places where they
are sitoated ;

(b) the number of regular and casual
workers employed therein ;

(c) the particulars of those mills which
showed loss at the end of the year and the
pumber of mills which are closed at pre-
sent ; and

(d) the action taken by Goveroment to
help these mills ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
There are 31 cotton textile mills in Uttar
Pradesh and a statement showing the num-
ber of mills at various places in Uttar
Pradesh and the number of temporary and
permanent workers employed by them is
laid on the Table of the House. [Placed
in Library, See No. LT-1004/68]. ;
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(c) Only three mills are lying closed.
Information is being collected in regard to
the mili (s) which showed loss at the end
of the year and will be placed on the Table
of the House.

(d) Such cotton textile mills as attract
the provisions of the Industries (Develop-
ment and Regulation) Act are investigated
under the Act. Depending upon the re-
port of investigation some mills which,
with the injection of limited finances can
be made viable within a reasonable time are
placed under the above mentioned Act.
Financial assistance is also given in suitable
cases in consultation with the State Govern-
ment concerned. When a mill happens to
be so old that it would not be worth while
rehabilitating it, action is taken to scrap
it.

In Uttar Pradesh, at present one textile
mill is being managed by Government under
the above mentioned Act.

Electrification from Howrah to Tundla

8210. SHRT S. M. BANERJEE : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Railway electrification has
been completed from Howrah to Tundla ;
and

(b) if not, the reasons for the delay ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
Out of the Howrah-Tundla section, electri-
fication from Howrah to Kanpur has al-
ready been completed. The electrification
of the remaining section viz. between Kan-
pur and Tundla is included in the current
programme of electrification and the Pro-
ject Estimate has been sanctioned. The
detailed survey for the actual conmstruction
of the scheme has also been completed.
Orders for supply and erection of overhead
equipment, switching stations and LT
supply booster transformer stations and
traction substations have also been placed.
The actual field work for the electrification
of the Kanpur-Tundla section has started
and {s expected te be completed by 1970-71,

Railway Guards
8211. SHRI S. M. BANERJEE : Will
the Minister of RAILWAYS be pleased to
state :
() whether final dgrisiop has been
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taken to better the wages and working con-
ditions of Guards ;

(b) if not, the reasons for this delay :

{c) whether the members of the Guards
Council met him recently ; i

{d) if so, what are their demands ;
and

(e) the steps taken by Government in
this regard ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (e).
Representations were received on behalf of
Guards. Their main demands are for
increase in their scales of pay, redistribu-
tion of posts on percentage basis, provid-
ing better avenue of promotion and revision
of rates of Running Allowance. These
demnnds were examined by Government,
but were not considered justified except
that a review relating to Running Allow-
ance was considered necessary. A Com-
mittee was appointed to review the rules
and rates of Running Allowance of all cate-
gories of Running Staff (including Guards)
and their report is expected by the end of
May 1968.

Sick Textile Mills

8212. SHRI 5. M. BANERIJEE ; Will
the Minister of COMMERCE be pleased
to state :

(a) whether any textile mills have been
taken over by Government after the enact-
ment of the Cotton Textiles (Management
of Undertakings and Liquidation) Act,
1968 and if so, the number thereof ;

(b) if not, the reasons therefor ; and

(c) whether this delay is duc to the
non-availability of finances ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No, Sir.

(b) The Cotton Textiles Management
of Undertakings and Liquidation or Re-
construction) Act, 1967 does not by itself
provide for the initial taking over of any
textile undertakings but only applies
to such  undertakings which are
already under the Government mana-
gement in terms of the provisions of
the Industries (Development and Regu-
lation) Act, 1951, or to those which may
hereafter be taken over under that Act,

{s) Does pot prige,
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Woerking of Jeint Collaborations

8213. SHRI RABI RAY :
SHRI1 DEIVEEKAN :

Will the Mimister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a} whether Government’s attention has
ren drawn to a report prepared by the

|11 India Association of Industries after a
nine-month study of the working of joint
collaborations in India as reported in the
National Herald of the 25th March, 1968 ;

(b} if so, the maln features thereof ;
and
(¢} Government's reactions thereto 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFPAIRS (SHRI F. A, AHMED): (a)
Yes, Sir.

(o) A statement indicating the main
recommendations made in the report is laid
on the Table of the House. [Placed in
Library. See No. LT-1005/68).

(¢) The "recommendations made in the
report have been noted by Governdnent. -

Milk Powder Faciories

8214, -SHRI MAHANT DIGVUAI
NATH : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether itis a fact that the two
milk powder factories are being set up with
the collaboration of foreign countries ;

(b) the estimated production of milk
powder per day ; and

(c) the location of the factories 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) About 6 tomines.

(¢c) Dholpur in Rajasthan and Indore
in Madhya Pradesh.
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Iron Ore for Steel Plants

8222. SHRIS. R. DAMANI: Will
the Minister of STEEL, MINES AND
METALS be pleased to state @

(a) whethet there have been any
negotistions for new prices to be paid for
iron-ore required for the Steel Plants ; and

(b) if so, what will be the additional
cbst per tonde 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL MINES AND
METALS (SHRI P. C. SETHI): (a) and
(b). There have been some discussions with
the lron Ore Producers on the one hand
and M. M. T.C. and HSL on the other.
However, the revised price of lron Ore has
not been settled so far.

Small Scale Isdustries in Moradabad

8223. SHRI CHANDRIKA PRASAD:
Wil the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the oumber of samll scale manu-
facturing units of all trades registered with
the Small Scale Industries Service Institute,
Moradabad at Present ;

(b) the production capacity of each
manufacturing unit since the respective
unit came into existence ; and

(c) the value of import licences given
to each manufacturing umit, year.wise,
since the start of the unit ; and

{d) the value and quantity of raw
materials given to each unit oyt of the
State quois 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
There is no Small Industries Service
Institute at Moradabad,

(b) to (d). Do not arise.

Small Scale Industries Corpgration, L.P.

8224. SHRI CHANDRIKA PRASAD:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the value and guantity of stocks of
gach metal lying at present with the Small
Scale Industries Corporation, U.P, ; )

(b) the period singe which the currept
stoeks arg lying ;

(c) the wvalue of each quintal of svery
metal in the stock ; and

(d) the method of distribution by the
Ceprporatign to the manufacturers ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  COMPANY
AFFAIRS (SHRI F. A. AHMED): (2

to (d). The information is being collected
and it will be laid on the Table-of the
House.

Loans given to Industries in U.P.

8225, SHRI CHANDRIKA PRASAD:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to staie !

{a) to how many industries in U.P. the
Financeial Corporation of U.P. has given
loans and how many of them are at present
working : and

(b) the action which is being taken gr
has been taken against the defaulters ?

THE MINISTER OF INDUSTRIAL
PEVELOPMENMNT AND COMPANY
AFFAIRS (SHRI F.A. AHMED): (a)
and (b). The information is being coliected
and it will be laid on the Table of the
House,

Allocation of Stainless Stecl to U.P.

8226. SHRI CHANDRIKA PRASAD:
Will the Minister of STEEL. MINES AND
METALS be pleased to state :

(a) the quantity of staidless sieel
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allotted to Urtar Pradesh from the Ist
January, 1957 to 28th February, 1968 giving
its break-up y=ar-wise ;

(b) the break-up of the quantity of
stainless steel, year-wise, given by the
Director of Industries, Uttar Pradesh out
of the quota allotted by the Government
to the different manufacturers of stainless
steel goods in Uttar Pradesh ; and

(¢c) the value of import licences issued
to e¢very manufacturer of stainjess steel
goods in Uttar Pradesh with their addresses
during the above period ? .

THE MINISTER OF STEEL, MINES
AND METALS (SHRI CHANNA REDDY):
(a) Allocatipn of stainless steel sheets for
manufacture of uptensils were made to the
Diregtors of Indusiries in various States
only from the April—September, 1961
licensing period. Since April—Beptember
1961 so far the follewing allocations have
been made to the Director of Jadystries,
Uttar pradesh

Period Quantity in tonnes
April—September 961 15
Qctober-1961 —March 1962 17

April—September 1964 107

{b) The allocations are made to State
Directors of Industries for further distribu-
tion to the Industrial Units under their
jurisdication. Thereafter it is the responsi~
bility of the State Authorilies,

{c) It is considered that the labour and
time involved in ecollecting this detailed
information for a period over eleven years,
will not be commensurate with the result.

Liceoses for Import of Prohjbited Items

8227. SHRI SATYA NARAIN SINGH
SHRI K. M. ABRAHAM
SHRs A. K. GOPALAN
BHRI P. GOPALAN :

Will the Minister of COMMERCE be
pleased tp refer to the reply givea to Un-
starred Questions Mos. 2666 and 1878 on
the st Decomber. 1967 and 27th February,
1968 respectively and state :

{a) whether the Bpecial Polic Establish-
ment has since completed the investigation
regarding the issue of licences for inpon of
*prohibited itegms ; . "
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(b) if so, the details thereof and dici-
sion taken thereon ;
(c) if not, when the investigations are
likely to be completed ; and

- {(d) the reasons for the delay ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (d).
Investigation by the Special Police Establish-
ment is still in progress. As it has to be
conducted at a number of places in India,
it may take some more time.

Durgapar Stee] Plant

SHRI UMANATH :

SHRI VISWANATHA MENON;
SHRI P. RAMAMURTI ¢
SHRI MOHAMMAD ISMAIL :

Will the Minister of STEEL, MINES
and METALS be pleased to state :

(a) whether the - Brivish Steel Cotpora-
tion expert team has submitied any report
on the Durgapur Steel Plant ;

(b) if so, the details thereof ;

{c) the decisions taken thereon ; and

(d) if not, when the report is likely to
be submitted ? :

8228.

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
{a) Mo, Sir.

(b) and (c) Do not arise.

(d) 1t is expected that the British Steel
Corporation Team's report would become
available in May, 1968.

Aerial Mioeral Sarvey

8229.
SHRI BHAGABAN DAS :
SHR! GANESH GHOSH :
SHRI P. P. ESTHOSE :

Will the Minisier of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that M/S Parsons
Corperation and M/[S Aero-Service Cor-
poration, USA have been given contract to
carry out aerial mineral survey;

(b) if so, the terms and conditions of
the contract and the total amount of for-
eign exchange involved; and

(c) the total amount required for the
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SHRI SATYA NARAIN SINGH:
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purchase of sophisticated equipment need-
ed to carry out aerial survey ?

THE MINISTER OF SﬁEL. MINES
AND METALS (DR. CHANNA REDDY) :

(a) Yes, Sir. M/s Parsons Corpora-
tion has been given the contract for the
Operation Hardrock Project. The Aero
Service Corporation has been given a sub-
contract for carrying out airborne geophy=
sical surveys.

(b) According to the terms and condi-
tions the Contractor and sub-Contractor
will carry out the work in selected areas in
Andhra Pradesh, Rajastan and Bihar under
the overall direction of the Government of
India. The work includes airborne electro-
magnetic, magnetic and radiometric surveys
over approximately 144,000 line-kilometers,
detailed ground follow-up work comprising
ground geological, geophysical, geochemi-
cal surveys and diamond core drilling, for
evaluation of mineral deposits. For this
purpose, they will import aircraft fitted
with necessary instrumentation, laboratory
equipment etc., and experts in the field of
geology, geophysics, geochemistry, photo-
geology, metallurgy and drilling who will
work in association with Indian technical
officers.

The Contractors are also expected to
assist the Government of India in setting
up a Central Metallurgical Laboratory and
mobile chemical laboratories. The Con-
tractors will also provide technical training
for carrying out a modern integrated pros-
pecting programme. The entire work is to
be carried out within a period of 30 months
from the commencement of the aerial survey
operations.

The total amount of foreign exchange
involved for the entire project is 3'5 mill-
ion dollars provided as a loan by the U, S.
Government.

(c) It is not clear as to what is implied
by “sophisticated” equipment in this con-
text. Presumably, the Hon'ble Member
wish to have information regarding the
equipment proposed to be imported from
the USA for the work involved. The toial
amount involved for the purchase of such
equipment for this project is $ 075 million.



267

Written Answers
Model Woollen Mills, Bombay
8230. SHRIE. K. NAYANAR :

SHRI B. K. MODAK :
SHRI NAMBIAR :

Will the Minister of COMMERCE be
pleased to refer to the reply given to Un-
starred Questions Nos. 2634 and 2872 on
the Ist December, 1967 and 5th March,
1968 respsctively and state ;

(a) the details of the C. B. I, report
on illegal conversion of silk looms into
woollen looms by the Model Woollen Mills
Bombay;

(b} whether Government
ed the report;

(c) if so, the action taken thereon; and

(d) if not, when the examination is

likely to be completed and the reasons for
the delay ?

have examin-

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (d). The
report is still under examination which is
likely to take some more time.

Raids on Birla Group of Textie Mills

SHRI C. K. CHAKRAPANI :
"SHRI A. K. GOPALAN :
SHRI K. RAMANI :

SHRI UMANATH :

Will the Minister of COMMERCE be
pleased to refer to the reply given to star-
red Question No. 287 on the 27th February,
1968 and state :

(a) the charges made in the charge
seets filed in the court in respect of two
cotton textile mills;

(b) the names of mills against
the scrutiny is continuing; and

(c) when the scrutiny is Jlikely to be
completed and the reasons for the delay ?

8231.

whom

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) A copy
each of the charge sheets filed in the court
by the Central Bureau of Investigation in
respect of the two cotton textile mills, viz.
M/S Birla Cotton spinning ‘and Weaving
Mills Ltd.* Delhi and M/S. Technological
Instituie of Textiles, Bhiwani is laid on the
Table ofthe House.[ Placed in Library. See
No. LT-1006/68]
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(b) and (c) Scrutiny in respect of M/S
Bhiwani Textile Mills, Bhiwani has also
been completed and a charge sheet filed
in the court. Scrutiny is in progress in re-
spect of M/S Century Spinning and Manu-
facturing Co. Bombay and M/S. Jeeya-
jirao Cotton Mills, Gwalior. In respect of
the other three mills viz. MfS- New swa-
deshi Mills, Ahmedabad, M/S. Manjushree
Textiles, Ahmedabad and M/S. Keshoram
Industries, Calcutta, efforts are being madc
to obtain the relevant records which are,
at present, lying sealed in judicial custody.

Welfare Scheme for Coir Workers

§232. SHRI K. ANIRUDHAN :
SHRI K. M. ABRAHAM :
SHRI A. K. GOPALAN :
SHRIMATI SUSEELA

GOPALAN :

Will the Minister of COMMERCE he
pleased to refer to the reply given to Ug-
starred Question No. 1872 on the 27th
February, 1968 and state :

(a) the details of the welfare scheme
submitted by the Coir Board;

(b) the decision taken by Government
thereon; and ’

(c) if no decision has been takem so
far, when it is likely to be taken and the
reasons for delay ? '

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) A statement
is laid on the Table of the House. [Placed
in Library. See No. LT-1007/68)

(b) Due to reasources being limited,
the responsibility for welfare measures
being largely that of the State Governments
and the main function of the Coir Board
being to develop the Coir Industry with
particular refernce to exports, it is consi-
dered that the Coir Board is not the appro-
priat: institution for taking up such wel-
fare schemes for coir workers.

(c) Does not arise.

wefaat &1 s i frata
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Impsct of Trade Practices

8234. SHRI 8. K. TAPURIAH : Will
the Minister of COMMERCE be pleased
to stgte :

(a) whether a Resolution was adopted
by the UNCTAD-II calling for a study of
the adverse effects of trade proctices by the
private enterprise of developed countries
on the export of the developing countries;

{b) if so, the precise nature of the reso-
lution and the steps which are being taken
in persuance thereof: and

(c) the precise nature of the restrictive
practices envisaged in the resolution 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (c) The
second UNCTAD adopted a Resolution
deciding that a study be carried out on the
question of the restrictive business practi-
ces adopted by private enterprises of deve-
loped coumriés, with special reference to
the effects of such practices on the export
interests of the developing countries, espe-
cially on the relatively least developed. The
nature, scope and characteristics of this
study is to be determined by the Trade and
Development Board at its Seventh Session
to be held later this year afier hearing the
views of the Committee on Manufac-
tures.
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Manafgeture of Delicate Instruments

8238. SHRI ANBUCHEZHIAN :
SHRI BEDABRATA BARUA :
SHRI B. N. SHASTRI ;

SHRI R. R. SINGH DEO :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that a 4 member
team of U. 8. 8. R. visired India to study
the working of the units manufacturing
delicate instruments in the country and to
give advice on diversification;

(b) if so, whether they havg submitted
agy report; ’ v
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(c) if so,
and

(d) the steps which have been taken to
implement their suggestions ?

the main features thereof;

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) to
(d) Asa result of discussions held at
Kota and New Delhi with the Soviet team
of experts led by the Deputy Minister of
Instrumentation of the U. S. 8. R., a Pro-
tocol was signed in New Delhi on the 16th
April, 1968 with regard to the range of in-
struments to be produced in the Kota
factory of Imstrumentation Limited. The
Protocol provides, inter alia, for—

(i) diversification of production at the
Kota factory of Instrumentation
Limited in order to  utilise the
spare capacity which is now ex-
pected to be available at this
factory;

(ii} the minimum essential production
- at'Kota of certain of the comple-
mentary instruments which were
originally planned for production
at the projected Palghat factory
of Instrumentation Ltd.,; &
(iii) the production of the most modern
process instruments.

Neyveli Lignite]Project

8239. SHRI HIMATSINGKA : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is propossd to import
some special mining equipment to improve
the working of the Neyveli Lignite
Project ;

(b} if so, the circumstances necessitating
this import ; and

{c) the total expenditure involved and
the country from which the equipment is
likely to be imported ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
{a) Yes.

(b) Additional machinery is necessary
in order to raise the lignite output to
6.3 million tonnes per annum to meet the
requircments of Power Station (600 MW}!
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Fertilizer Plant, Briquetting & Carbonisa-
tion Plant at their rated capacities.

(c) The total estimated cost is Rs. 4.5
crores. No final decision has yet been
taken with regard to tne countries from
which the equipment is to be imported.

Delay in Railway Transits from Central
India to Delhi

8240. SHRI HIMASTINGKA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Government's attention has
been drawn to the reports that the delay in
Railway tramsits from Central India to
Delhi results in a loss of about Rs. 25
lakhs per month to the fruit growers ;

(b) if so, the average extent of the
damaged consignments of fruit received
from Central India in Delhi by rail ;

(c) the extent of delay that normally
intervenes in the transit of the fruit from
Central Iodia to Delhi ; and

(d) the reasons for this delay and the
steps which are being taken to eliminale
this delay ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Govern-
ment’s attention has been drawn to reports
about delay in transit to fruit consign-
ments.

{b) Of the fresh fruit consignments
in “smalls” and *“wagon loads” which
arrived New Delhi from Central India only
about 0.1 and 1.5 percent respectively were
delivered on assessment.

(¢) and (d). Normally,
delay in the transit of fruit from
Central India to Delhi and adequate
arrangements have been made including the
running of fruit specials for the expeditious
movement of fresh fruit traffic from Central
India to Delhi.

there is no

UNCTAD-TT

8241. SHRI HIMATSINGKA : Wil
the Minister of COMMERCE be pleased to
state :

(a) whether the [ndian delegation to
the UNCTAD-II had presented a draft
resolution of members governing interna-
tional trade relations and drafy pecommeny
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dation on trade between the countries with
different economic and social systems ;

(b) if so, the salient features of these
two proposals ; and
(c) reaction of other delegates thereto ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (¢).
The Group of ‘77" of developing countries,
of which India is a , had pr d
a draft resolution on measures governing
international trade relations. This resolu-
tion also spelt out recommendations on
trade between countries with different
economic and social systems. The resolu-
tion with some minor amendments was
adopted unanimously by the Conference.
A copy each of the Resolution as agreed
upon by the Group of ‘77" and of the one
finally adopted by the Conference are laid
on the Table of the House. [Placed ~in
Library. See No. LT-1009/68)

Jute [ndustry

8242. SHRI HIMATSINGKA : Will
the Minister of COMMERCE be pleased
to state :

(a) whether the Indian Jute Mills
Association had in a memorandum urged
Government to assist jute growers with
liberal supplied of farm inputs and also
requested for moderation in the formulation
of jute price policy for the year 1968-69
with a view to obtaining higher unit yields
and higher returns in order to offset
increasing cultivation costs ; and

(b) if so,
thereto 7

Government’s reaction

THE: MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) The IJMA
has not sent any memorandum to Govern-
ment,

(b) Dbes not arise.

UNCTAD-1I
8243. SHRI D. C. SHARMA :
SHRI BENI SHANKER
SHARMA :
Will the Minister of COMMERCE be

pleased 10 state :

(a) whether South Africa was suspended
from the United Natiops Confergnce on
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Trade and Development held recently in
New Delhi ;

(b) if so, the names of Asian, African
and Latin American countries who spon-
sored the resolution ; and

(c) the reaction of Government thereto?

THE MINISTER ' OF COMMERCE
(SHRI DINESH SINGH): (a)to (c). A
resolution was adopted towards the close
of the Conference recommending that the
General Assembly resolution 1995 (XIX)
laying down the membership of the Con-
ference be suitably amended, as soon as
possible, to exclude South Africa from the
membership of UNCTAD *“‘until it shall
have terminated its policy of racial dis-
crimination and until that fact has been
duly confirmed by the General Assembly'.
India co-spomscred the Resolution with
Afghanistan, Algeria, Barbados, Burundi,
Cameroon, Central African Republic, '
Chad, Chile, Congo (Brazzaville), Congo
(Democratic Republic of), Ethiopia, Gabon,
Gambia, Ghana, Guinea, Indonesia, Irag,
Ivory Coast, Jamica, Kenya, Liberia, Libya,
Madagascar, Malayasia, Mali, Mauritania,
Mexico, Morocco, Niger, Nigeria, Pakistan,
Peru, Rwanda Saudi Arabia, Senegal,
Sierra Leone, Somalia, Sudan, Togo,
Tunisia, Uganda, United Arab Republic,
United Republic of Tanzania, Upper Volta,
Venezuela, Yemen, Yugoslavia and Zambia.

Basana and Fruit Develepment Corporation

8244. SHRI K. LAKKAPPA : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that Banana and
Friut Development Corporation propose
10 raise export oriented banana plantations
all over - Mysore, Amdhra Pradesh, Madras
and Kerala ; and

(b) if so, the broad outline of the
programmes and the financial assistance to
be given to implemsnt the scheme ?

THE MINISTER OF COMMERCE
(SHRT DINESH SINGH) : (a) Yes, Sir.

(b} The Bunana & Fruit Development
Corporation had proposed to bring an
area of 2,400 acres in Andhra Pradesh, 1,200
acres in Kerala, 1,200 acres in Madras and
600 acres in Mysere, under gultivation of
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bananas for export. The proposal has
been referred to the concerned State
Governments. As regards financial impli-
cations, no final decision has yet been
taken.
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Railway Line over Farrakka Bridge

8248. SHRI B K. DASCHOW-
DHURY : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether Government propose to
lay a railway line over the Farrakka Bridge
in view of speedy progress of the Farrakka
Bridge Project ; and’

(b} if so, the details thereof and when
it will be implemented ?

THE MINGSTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) A rail bridge is being incorporated
in the Farrakka barrage scheme. The
works relating to the fabrication/erection
of the bridge as well as diversion of the
railway tracks on either side of the barrage
vo sujt the alignment of the barrage are
being ¢orordipated by the Railway authos



23”9 Written Answers

rities with the Farakka Barrage autho-
rities. ‘The entire barrage with the rail
bridge, is expected to be completed by the
end of 1971.

Gramin Tel Sangh in Delhi

8249. SHRI BAL RAJ MADHOK :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that there is a
federation of Oilmen Co-operative Society
under the name of “Gramin Tel Sangh™ in
Delhi ;

{b) whether it is also a fact that all its
member societies have become defunct, but
they are drawing subsidy ‘rom Govermment
by showing forged sales ;

() whether the office-bearers of this
“Gramin Tel Sangh™ are exploiting the
Sangh for their personal gain ; and

(d) if so, the steps which have been
taken by Government to prevent the misuse
of funds ?

THE MINISTER OF COMMERCE
(SHRI DINBESH SINGH) : f(a) Yes, Sir.

(b) Of the 13 member Societies censti-
tuting the Federation six have ceased to
undertake village oil activities. Out of
the seven societies which are still doing
the work, five are given assistance by the
Khadi and Village Industries Commission,
Bombay, which has reported that it has
not so far come ucross any report about
any ‘Society claiming subsidy by showing

forged sales.
{c) No such complaint has been receiv-
ed by Government so far.

(d) Does not arise.
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Import Licence to Retail Grain Dealers
Co-operative Society, Bombay

8253. SHRI GEORGE FERMANDES:
Will the Minister of COMMERCE be
pleased to state :

Written Answers

(a) whether the Retail Grain Dealers®
Co-operative Society Ltd., Bombay had
sought an import licence for the import of
cloves, dry fruits, betalnuts etc. or for allot-
ment of imported quotas of these items ; °

{b) whether their application has been
rejected ; and

(c) if so, the reasons therefor 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
Yes, Sir.

(c) The applicant was not eligible
under the Import policy in force.
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“Bapott of dpdusirial Goods to Communist
Countries

SHRI D. N. PATODIA :
SHRI M. AMARSEY :
SHRI LOBO PRABHU :
SHRI K. P. SINGH DEO :
SHRI S. K. TAPURIAH :

Will the Minister of COMMERCE be
pleased to state :

(a) whether intustrial goods are ex-
ported to Communist countries on barter
terms ;

{b) if so, whether Government have
tallied their prices with those pervailing in
the World Market ;

(c) the extent of adverse balance of
our trade with Communist countries during
the last year ; and

(d) the measures taken by Government
to offset the same ?

8256.

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) No, Sir.
The trade ‘between India and the East
European countries is regulated by long-
term Trade and Payments Agreement. The
Mechanism of payment for imports in
Rupees emablss the East European enter-
prises to purchase goods in lndia at the
same time, India is able to import goods
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without payment of free currency. As
there is no link between Individual
transactions, there is no element of barter
either in the settlement of goods or pur-
chase prices.

(b} Dioes not arise.

(c) There is no adverse balance of
trade with East European coumries during
the calendar year 1967.

(d) Does not arise.

Import of Raw Wool

8257. SHRI M. L. SONBHI : Wil
the Minister of COMMERCE be pleased to
state :

(a) the total imports of raw wool
during the last three years and the amount
of foreign exchange involved :

. (b) the names of the countries from
which the wool was imported and on what
terms ; and

(c) the extent to which the indigenous
wool has replaced the imported wool ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): {(a) The total
imports of raw wool duriog the last three
years were as indicated below :

Year Quantity Value
(In lakh kgs.) (in Rs. Lakhs
1964-65 79.4 6,69
1965-66 65.1 4,29
1966-67 112.5 1,11
April —December 96.5 9,40
1967
(b) Raw wool was mainly imported

from ‘Australia. There were also small
imports from New Zealand, U. K., Canada,
the Argentine and Uruguay. Wool was
mainly imported against free foreign ex-
change on normal commercial terms.
However a quantity of 7.39 lakh kgs. of
wool valued at Rs. 92.93 lakh was import-
ed during 1966-67, from Australia, under
the Colombo Plan. This wool was not
paid for in foreign exchange but its cost
will be credited in rupees 1o a Special
Fund in India to be utilised for the deve-
lopment of the ladian woollen industry.

(c) Only a smallj percentage’ of indi-
genous wool is suitable for replacement of
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imported wool. This is currently estimat-
ed at about 2 million kgs.

Wrirten Answers

Cable Industry

8258. SHRIS.S. KOTHARI: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

{a) whether it is a fact that the cable
industry has considerable unutilized capa-
city for -1 facturing teleph cables
and have offered to take up their manufac-
ture ;

(b} if so, the reasons for not allowing
the utilization of such capacity ;

(c) why Government propose to estab-
lish a new factory for manufacturing tele-
phone cables at Hyderabad at a cost of
about Rs. 22 crores ; and

(d) how much foreign exchange would
be required for the setting up of this
factory ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
and (b). The cable manufacturers are not
in a position to undertake the manufacture
of communication cable reguired by the
P. and T. Department without importing
additional balancing equipment. Besides,
the manufacture of Telecommunication
cables is reserved for Public Sector.

(c) and (d). A second cable factory is
being set up at Hyderabad in order to
meet the requirements of the country.
The estimated capital cost is Rs. 9.00
crores inclusive of township, with a foreign
exchange component of Rs. 145 lacs.
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UNCTAD—IT
8261.

SHRI N. K. SANGHI :
SHRI R. BARUA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the dele-
gation of Brazil to UNCTAD Conference
made a proposal to form an OECD-type
organisation for developing countries ;

(b) if so, the main features thereof ;
and

{c) Government's reaction thereto and
the outcome of that proposal ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (¢). The
delegation of Brazil to UNCTAD-II did
not make any proposal in the Conference
regarding the formation of an OECD-type
organisation for developing countries.
Government have, however, scen press
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reports of the leader of the Brazilian dele-
gation having put forward such a sugges-
tion at a press meeting towards the close
of the Conference. Before making any
comments, the Government of India would
wish to examine carefully any specifie
proposal that may be made in this be-
half.

Catering Units in Khurda Road Division

8262. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of RAILWAYS
be pleased to state :

(a) the amount spent towards salary,
D, A. and T. A. of staff deputed for cater-
ing sales-drive in different catering units in
Khurda Road Division during the year
1967-68 ;

(b) the result of these drives and the
amounts of profits which were derived by
the Railway Administration in comparison
with the expenditure incurred towards pay,
D. A. and T. A. of the staff ; and

(c) the amount lost and the decrease
in the earnings of the Ticket Checking
staff during the catering-sales drive and
the action taken against the staff for their
negligence during the drive period ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
The information is being collected and
will be laid on the table of the Sabha in
due course.

Recruitmeat of Local Men in Kburda
Road Division (S. E. Rly.)

8263. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of RAILWAYS
be pleased to state :

(a) the percentage of local men recruit-
ed in recent class IV Selection held in
Khurda Road Division of South Eastern
Railway :

(b) whether it is a fact that even
though there are many local senior people
working as substitutes, they are not being
appoiated in regular vacancies ; and

(c) the number of such senior local
people who are at present working as suby
stitutes ? a
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to (c).
Information is being collected.

Containerised Freight Service

8264. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
RAILWAYS be pleased to state ;

(a) the extra income received from
—freight on the Northern Railways during
the last 3 months as a consequence of its
introducing containerised freight service
and the extra expenditure incurred on its
introduction during the above period ;

(b) whether this service is proposed to
be introduced on other Railways also and
if so, on which Railways and when ;
and )

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) As a
result of introduction of container service
bstween Delhi and Bombay, some high-
rated traffic in cotton piece goods, soap,
electrical appliances, etc., which was or
would have othewise moved by road, was
diverted to rail and the additional income
derived from freight on such traffic on the
Northern Railway during January to March
1968, was about Rs. 1,01,775/-. The extra
expenditure incurred on container service
during this period by the Northern Rail-
way was about Rs. 50,556/-.

(b) A container service is in operation
on the Western Railway between Bombay
and Ahmedabad from January, 1966. A
container service is also operating between
Gwalior and New Delhi from November,
1967. Market prospects are still being
explored for the introduction of container
services between pairs of important trade
and industrial centres in the country
wherever potential for such traffic exists.

(c) In view of answer to (b) above.
the question does not arise.

Rourkela Steel Plant

8265. SHRI S. R. DAMANI : Will
the Minister of S8TEEL, MINES AND
METALS be pleased 1o state :

(a) whether the Government of Orlssa
have protesied tg the Central Government
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against the appointment of the General
Manager of the Rourkela Steel Plant ;
and

(b) if s0, Government reaction thereto ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY);
(a) No, Sir.

(b) Does not arise.
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Prices of Goods imported by 5. T. C.

/T 12

8267. SHRI S. K. TAPURIAH : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that the import-
ed items like Sulphur and Soyabean Oil,
Nylon yarn through the State Trading Cor-
poration have been offered in the market
at considerably higher prices than those
offered by other importers during the years
1966 and 1967 ;

(b) if so, what had been the maximum

difference in the prices offered by the Staty
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Trading Corporation and the private im-
porters for each of these _items during the
above period ;

(c) the reasons for higher costs of these
items as imported through the State Trad-
ing Corporation when compared to the im-
ported items by the private parties ;

(d) the steps which are being taken to
ensure State Trading Corporation’s work-
ing on more economic lines ; and

(e) whether it is also a fact that at
certain occasions the State Tradiog Cor-
poration has purchased nylem yarn without
reference to the requirements of the indus-
try at home and if so what has been the
maximum accumulation of nylon yarn with
the State Trading Corporstion during the
years 1966 and 1967 ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (e).
Information is being collected and will be
laid on the Table of the House,

Metats and Minerals Tradiag Corporation

8268. SHRI S. K. TAPURIAH : Will
the Minister of COMMERCE be pleased to
state the action taken against those res-
ponsible in the Metals and Minerals Trad-
ing Corporation for the latter’s failure to
fulfil their contractual obligations to lift
iron ore and manganese ore from privaie
mines and supplying the same to the Kerala
Steel Plant owing to which the said plamt
bad to starve for supplies and which caused
a lot of loss to the production at the
plant 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : The Committeo
on Public Undertakings had enquired into
the contracts entered ioto by Roorkela
Steel Plant of Hindustan Steel Ltd. for the
supply of iron ore and mamganese ore.
The observations/comclusions of the Com-
mittee are at present under examination.

Meeting of Governers of Casitral
Batks in Washington

£269. SHRI DEVEN SEN: Will the
Minister of COMMERCE be pleased to
state :
" {a) the terms of agreement reached in
Yeshington between the Qovernors of
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Central Banks of several countries who
met to examine the operation of the Gold
Pool ; and

(b) whether the agreement is likely to
affect adversely the export trade of India ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) A copy of
the statement released to Press at the closs
of the meeting of the Govermors of the
Central Banks of countries, which are ac-
tive members of the Gold Pool, held in
Washington, on March 15 and 17, 1968, is
placed on the Table of the House, [Placad
in Library, See No. LT-1011/68].

(b) The agreement is designed to main-
tain orderly and comsistent international
fimancial and trading relations as well as to
maintain exchange rate stability as sach
it should not affect India’s export trade.

Iron Ore Mines of Bhilai Steel Plant

8270. SHRI DEVEN SEN : Will the
Minister of STEEL, MINES AND METALS
be pleased to state :

(a) whether it is a fact that conmtract
system continues in the mineral mines
under the Rajhara Group of iron ore mines
of the Bhilai Steel Plant ; and

(b) if so, whether Governmént propose
to abolish the contract system and run the
mines deparimentally 7

THE MINISTER OF STATE IN THB
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) Yes,
Sir. The contract system continues ia
some of the mines of the Rajhara group,
which supply are to the Bhilai Steel Plant,
and which are manually worked.

(b) The contract system will be abo-
lished when the mines are fully mecha=-
mised.

Export Duty on Iron and Masganese
Ores
8271. SHRI N. R. DEOGHARE :

Will the Minister of COMMERCE be
pleased to state ;

{a) whether Government have received
any rcpresentation from the Goa Mineral
Ore Exporters Association, Goa complain-
ing about the adverse effects of the export
duty on the low grade iron and manganase



9 Wrinen Anewers

ores of Goa, which forms nearly 50 per
cent of the quantity of the country’s total
exports of these items ; and

(b) if so, the action taken therson ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) The matter is under examination.
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Tungabhadra Stee] Products Ltd.

8274. SHRI S. A. AGADI: Win
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that a Galvanis-
ing Plant is proposed to be erected by the
Tungabhadra Steel Products Ltd. at Tu.nga-
bhadra Dam, Mysore State :

(b) if so, the date on which the ordu
was placed for the purchase of the Plant
and when it was imported ;

(c) the cost of the plant and for how
long the machinery was waiting for erec-
tion ;

(d) whether it is a fact that the Chemi-
cals that were received along with she
plant are no longer usable and if so, the
cost of the chemicals so wasted ; and

(e) when this Plant is likely to be com-
missioned ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHM‘ED) {n)
Yes, Sir. *



2397 Written Answers

(b) The order for the purchase of the
plant was placed on the 16th February,
1963 and the packages containing the equi-
pment arrived at Bombay Port on the 19th
January, 1964 ;

.~ {c) The cost of the plant is
Rs. 3,06,778.68 and the machinery is yet to
be erected ;

(d) Yes, Sir, some of the chemical
materials supplied alongwith the plant are
no longer usable. The cost of the chemi-
cals to be replaced is Rs. 11,096.40 ; and

(e) The Plant is expected to be com-
missioned by the end of May, 1968.

Trade with Afghanistan

8275. SHRI HEM RAJ: Will the
Minister of COMMERCE be pleased to
state :

(a) whether the dry fruit imports from
Afghanistan and tea exports to Afghanistan
bhave been hit in the Amritsar market by
the closure of the land route after the Indo-
Pak. conflict of 1965 ; and

(b) if so, the steps taken by Govern-
ment to revive them ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) On account
of Indo-Pakistan conflict resulting in closure
of land route through Pakistan, Indo-
Afghan trade through Amritsar, including
trade in dried fruits and tea, has been
affected adversely.

(b) Government have been pressing
Pakistan through diplomatic channels to
open the land route for Indo-Afghan trade
but without any success so far.
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Import of Stalnless Stecl by Bombay
Film Star
g283. SHRI JUGAL MONDAL : Will

the Minister of STBEL, MINE$ AND
METALS be pleased to refer to the reply
given to Unstarred Question No. 1270 on
the 20th Febryary, 1968 and state :

(8) whether the Irop and _Su-‘l Can~
troller has since completed the inquiry
regarding the issue of a licence ta a Bem-
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bay Film Star to issport 11 tannes of stain-
less steel ;

(p) the value of steel imporied and
how it was disposed of ; and

(¢} if not, the reasons for the delay ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY).
(a) to (c). Yes, Bir. The Iron and Steel
Controller has since completed the inquiry
He has reported that it has not been possi-
ble to locate any film star or any firm con-
nected with a film star to whom licence/
quota for 11 tonnes of stainless steel is
stajad te@ have been granted during the
last four years.

Asiatic Oxygen aad Acefyleme Co, Ltd.

8284, SHRI B. K. DASCHOW-
DHURY : Will the Minister of STEEL,
MINES AND METALS be pleased to

state :

(a) whether the Asiatic Oxygen and
Agcetylene Co. Ltd. has been black-listed
by his Ministry or any other Deparment
of the Government of India ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(@) to (b). The Asiatic Oxygen and Acety-
lene Co. Ltd. was blacklisted for the peried
2.7.66 to 83.68. Black-listing is resorted
to for varieus reasons ; it is Gowernment
palicy not to disclose the specific reasons
for blacklisting to avoid legal complica-
tions.

Estern India Services apd Marketing Co. Ltd.

8285. SHRI ARJUN SINGH BHAD-
ORIA : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) who are the Directors of Eastern
India Besvices and Marketing Co. Lid ;

(b) the main functians of this company;
and

(c) whether it is a fact that this com-
pany maintains a big office in New Delhi
and whether a permament pass has beea
issued to their representions to visit the
Secretariat 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHR1 F. A. AHMED) : (a)
The name of Directors as per Amnual
Reture made up to 29-9-1967 are :

1. Shri Gopichand Dharrwal
2. Shri Kalachand Chatterjee
3. Shri Baijnath Saboo

(b) As per Memorandum of Associa-
tion, the first object of the company is
“to carry on business as buyers, sellers,
importers, exporters, manufacturers, pro-
ducers, dealers, commission agents and
otherwise all kinds of paper and Boards
and other merchandise, commodities and
articles of consumption of all kinds in
India or elsewhere.” The company’s main
sources of income as per the profit aad
loss account for the year ending 31-3-1967
were ‘Rent & Service Charges® and ‘selling
apency commission’.

(c) The company maiftains an office
in New Delhi with four telephone numbers.
The strength of the office is not known as
it is not required to be disclosed to the
Government under the provisions of the
Companies Act. However, the total amount
representing salaries and bonus paid by the
company for the year ending 31st March,
1967 to all its employees both in and out
of New Delhi adds up to Rs. 16,22,869/-.

No permanent pass in respect of any
representative of the company has beem
issued by the Ministry of Home Affairs to
visit the Secretariat.

Export of Pulses by S. T. C.

8286. SHRI M.L. SONDHI: Wil
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that Govern-
meat have decided to export pulses through
the State Trading Corporation ;

(b) if so, the guantity proposed to be
exported ;

(c) whether it will raise the prices of
this commodity in the country and create
hardships to the poor persons ; and

(d) if so, whether Government propose
to reconsider their decision 7

THE MINISTER OF COMMERCF
(SHRI DINESH SINGH) : (a)and (b).
Goverpment bave allowgd thy export of 3
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very small quantity of 10,000 M/T of pulses
by the State Trading Corporation and the
Natiomal Cooperative Agricultural Market-
ing Federation. Ia addition, the 5. T. C.
has also been permitted to export 200 M;T
of pulses to Kuwait.

(c) No, Sir.
(d) Does not arise.

Prototypes of Antomatic Train Coatrol
Devices

8287. SHRI M.S. MURTI : Wil
the Minister of RAILWAYS be pleased to
state .

(a) whether it is a fact that two pro-
totypes of automatic train control devices
have been put on trial on Sealdah-Burdwan
and Gaya-Mugalsarai sections of the
Eastern Railway and also om Dalhi-Agra
section of the Central Railways.; and

(b) if so, the particulars of the proto-
types and the results thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Field
trials with prototype equipment have been
conducted only on Liluah-Belar section of
Eastern Railway.

(b) The prototype equipment is based
on A.C. Inductive system and the trials
were successful.
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Setting op of Industries in Bankura District
in West Bengal

8280. SHRI BHAGABAN DAS : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government are following
the policy of uniform distribution of
industries in the country ; and

(b) if so, whether there are amy plans
for setting up of industries in Bankura
District, West Beogal in Public Sector or
in the Private Sector ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) The
need for balanced regional development
consistent with the techuo-economic factors
is kept in view while examining applica-
tions for licences under the Industries
(Development and Regulation) Act, 1951
for setting up of new industrial under-
takings. Decentralisation of industries is
also aimed at through wide spread develop-
ment of village and small scale industries.

(b) The information is being collected
and it will be laid on the Table of the
House.

Retired Officers of the Ministry of I.D. & C.A.

8290. SHRI K. LAKKAPPA : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the names and designations of
Government Officers who retired from his
Ministry in 1967 who have been assigned
work in Ministry ;

(b) the reasons for their continuance ;

(c) whether Government have received
Tep tations or depi against such
appointments from Government employees;
and

(d) if so, the steps which have been
taken to meet the demand ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED) : (a) to
(d). The information is being collected and

will bs Isid op the Table of the House.
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- Devejopment of Steel Indosiry

829]. SHRI K. LAKKAPPA: Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether Government have any
plans for re-appraisal of the technological
strategy for developing the steel industry ;

(b} if so, the main features thereof ;
and

(c) when Government
implement it 7

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) to (c). Government have already obtain-
ed studies for adoption of techmological
improvements in our steel plants, The
various schemes such as higher operating
temperatures for blast furnaces and pre-
paration of blast furnace charge are heing
implemented in a phased manner keeping
in view their cogt vis-g-vir the resultagt
benefits. )

propose (O

Closed Textile Mllis

8292. SHRI K. LAKKAPPA : Wil
the Minister of COM MERCE be pleased
to state :

{a) the number of closed textile mills in
the country ;

(b) the number of closed textile mills
taken over by the State Governmedts ; and

(c) the number of closed textile mills
handed over to cooperatives of the concern-
ed employees 17

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) 38 as on
#1st March, 1968.

(b) and (c). Information is being collect-
ed and will be placed om the Table of the
- House.
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Bedford Bases

8294. SHRI JYOTIRMOY BASU:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

{a) whether it is a fact that g Private
Bus Owner's Association in West Bengal
bas complained against the Hindustan
Motors Lid. and Premier Automobiles Ltd,
alleging that Bedford buses sold as new
had reconditioned engines and other items ;

(b) if so, the details thereof ; and

(c) the steps which Government have
taken in this regard 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED) : (a)
No such complaint has come to the peticg
of Governmeat.

(b) 20d (c). Do not arisy
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Cement Plants in Guojarat
8295. SHRI VIRENDRAKUMAR

SHAH : Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether the mineral survey of
different areas in Gujarat conducted last
year to find suitable locations for cement
plants in Gujarat revealed that at least 12
areas in the State, particularly Junagadh,
Western Kutch, Broach and Bhavnagar,
bear vast reserves of minerals like cement
grade lime-stone and gypsum, and present
fine locations for cement factories ;

(b) if so, whether the Gujarat Govern-
ment have submitted any proposals for
seiting up cement factories in these areas
in the private cooperative or public
sector and if so, the main features thereof ;
and

(c) the total additiomal cement pro-
duction capacity proposed to be installed
in the State in the light of the aforesaid
survey 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) to
(c). The information is being collected and
it will be laid on the Table of the House.

Unused Licences

8296. SHRI VIRENDRAKUMAR
SHAH :
SHRI PREM CHAND VERMA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government have lately
speeded up action to revoke unused
licences with a view to ensure that invest-
ment opportunities are not blocked for
new enterpreneurs ,;

(b) if so, the number of licences issued
in 1966-67 which have not been proceeded
with
pro;;'m is rather slow, and how many of
them relate to iron and steel industry and
the manufacturers of these latter licences ;
and

(c) the action taken so far for the
revocation of these licences and for issuing
ghigraative licences to pew - saterprencurs 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY -
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) and (c). Information is being coll=
ected and it will be laid on the Table of
the House.

Raflway Line in Tripura

8297..-SHRI MANIKYA BAHADUR:
Will the Minister of RAILWAYS be pleas-
ed to -state :

(a) the total lenth of the railway
at present in Tripura;

(b) the percentage of the area and po-
pulation of the Union Territory which are
catered by the Railways;

(c) whether Government have consi-
dered the desirability and the feasibility of
extending the railway line in the State by
about 128 miles to link the State's capital
Agrartala with the rest of the country by
rail and if so, the estimated cost thereof;

(d) whether it is proposed to be incl u-
ded in the year 1968-69 plan or in the
Forth Five Year Plan; and

(e) whether any scheme from the Pri-
vale Sector for the said extension or rail
link with Agartala has been under conside-
ration, if so, from which company; and if
not, whether Government propose to tap
the private sector resources for the por-
pose 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
The information about length of railway
lines is only compiled railway-wise and not
State-wise. The route kilometres as on
31st March 1967, of the Northeast Frontier
Railway which serves Tripura, Nagaland,
Assam, Bihar and West Bengal States was i-—

(kilometres)

Broad Gauge 638'60
Metre Gauge 289863
Narrow Gauge 8748
Total 362471

(c) No specific investigations for the
extension of the Kalkalighat-Dharamnagar
linc upto Agartala bave been carried out
so far. Qg g rough estimate such an exs
tension may ot about Re. 20 crorgs.
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(d) due to the present difficult ways
and means position it is doubtful whether
this line can be taken up for conmstruction
in the 4th Plan.

(e) Neither any proposal for the cons-
truction of this line through the Private
Sector is under consideration nor is it pro-
posed to tap such a source for this pur-
pose. .

Smal] Scale Tadustries in Tripura

8298. SHRI MANIKYA BAHADUR:
Will the Minister of INDUSTRIAL DEVE-
l:OPME.NT AND COMPANY AFFAIRS
be pleased to state :

(a) whether the Government of Tri-
pura had submitted any scheme for Govern-
-ment's approval for the development of
Small Scale Industries in the State during
1968-69 and whether it has met Government’s
approval;

(b) if so, the broad details thereof and
what central assistance, if any, would be
given for this scheme; and

(c) the number and nature of job oppor-
tunities that are likely to arise under the
said scheme ?

THE MINISTER OF INDUSTR#AL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). The State Government of Tripura
had proposed an outlay of Rs. 1418 lakhs
in their Annual Plan 1968-69, mainly for
the following schemes :—

(1) Marketing publicity,

(2) Financial assistance for
industries,

(3) Continuance of production pro-
gramme at their deparimentally-
run units.

These schemes were discussed by the
working group Village & Small Industries
of the Planning Commission and outlay of
Rs. 8 lakhs was agreed to for the develop-
ment of small scale Industries.

(c) The information is being collected
and it will be placed on the Table of the
House.

‘Issue of Import Licences
299, SHRI GEORGE FERNANDES :
Will the Minister of COMMERCE be
pleased to state :

(a) the total value of the import licen-

ces given to )

small
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(i) MIS. Prestolite of India Ltd.,

(iiy M/S. Devis and White (India) Pvt.

Ltd., and

{ii) . N. 8. P. I. Auto [Industries (P)
Ltd. during the last six years;

(b) the purpose for which the
were issued ;

(¢) whether Government have verified
if these licences have not been misused;

(d) if so, the outcome thereof ; and

{e) the action taken against the com-
panies for breach of regulations ?

liceaces

THR MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
The particulars of Import Iicences issued
to these firms are published in the Weekly
Bulletin of Industrial Licences, Import Li-
cences and Export Licences and copies of
which are available in the Parliamentary
Library.

{c) to (e). Tt has been reported that
these firms obtained actual user's import
licences for import of carburator parts and
other items and sold the imported materials
in the market in contravention of the con-
ditions of the licences. Investigatiom in
respect of these cases is in progress.

M/S Prestolite of India Ltd.

8380. SHRI GEORGE FERNANDES:
willthe Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government have received '
any complaints and/or representations from
any source about the affairs of M/S. Pres-
tolite of India Ltd. having its registered
office at Kundan Mansion 2A/[3 Asaf Ali
Road;

(b) if so, the nature thereof; and

(c) whether any action has been taken
thereon and if so, with what results ? '

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AFF-
AIRS (SHRI F, A. AHMED) : (a) Yes Sir.

(b) The allegations against the manage-
ment of the company include depiction of
an exaggerated position in the prospectus,
inflation of preliminary expenses incurred
at the pre-incorporation stage, allotment of
shares to benamdars, import of old and re-
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conditioned machinery from abroad, misuse
of impert licences etc.

(c) The matter is under consideration.
Establishment of Indostries in tie Somth

8301. SHRI INDER J. MALHOTRA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government have collected
any statistics that big Industrialists in the
country have moved now towards Southern
India from the North;

(b) if so, the rcasons thercof and
Government's reaction thereof; and

(©) the names of big Indostrialists who
hawe shifted their Industries reécently ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). There is no indication to suggest
that big industrialists dre now moving from
North to South India:

(c) There has been no recent shift of
any major industrial undertaking from the
North to South.

Paina-Gaya Passeager Traln
8302. SHRI SHIV CHANDIEA
PRASAD :

SHRI RAMAVTAR SHASTRI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that on the 5th-
April, 1968, none of the thirteen bo;iu_of
4 Dn Patna-Gaya Passenger Train leaving
Gaya at 712 hours had arrangments for
water supply in the latrines and the travel-
ling passenger had to face a good deal of
ordeal;

(b) whether it is a fact that such com-
plaints are continuing for the last thriee
months ; and

(c) the reasops for such mis-manage-
ment in spite of T. X. R. offices at Gaya
and Patna ?

THE MINISTER OF RAILWAYS
(SHRI- €. M. POONACHA): (as) Mo,
only in 4 out of 54 lavatories on the trals,
there was no water flow due to cholad
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pipe linds which camsed incomveniedés to
some of the passcagers.

(b) No.

(c) Dioes not arise.

Tidiss [ron sud Steel Co., Barwper

8303. SHRI SHIV CHANDIKA
PRASAD : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) whether it s 4 fact that the Indian
Iron and Stee! Company, Burnpur, West
Berigal has closed its Pathergharan Phos-
phate Mines near Mosabani, Ghtsilla, Bihar
simce last odé and half menth;

(b) if so, the reasons theréfor and the
namber of workers and staff made unemplo-
yed and the comipensdtion  paid to them;
and

(c) whether this has been done with the
permission of the Labour Commissioner,
Bihar ?

THE MINISTER OF STATE N THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETH): (a) and
(b). gfccording to information given by the
Indian Lron and Steel Company, work at
the Patherghora Phosphate Mines was tem-
porarily discontinued at the end of January
1968. The reason reported is sharp reduc-
tion in consumption of phosphate rock
resulting in large accumulation of this
ore. Work of raising the ore was entrust-
ed contractors and their labour force was
condpirised of seasonal gangs of workmen
whose number when work was suspended
was 24,

(c) Does not arise
above.

in view of the

Riorgantsation 6f Stute Triding
Corporation

8304. SHRI S.R. DAMANI: Win
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that the Siate
Trading Corporatios is being reorganised ;

(b) iF so, the reasows therefor ;

{c) whertier this redrganisation will be
done before the Experts Cotilittes sub-
mits jts reports ; and

.
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(d) whether it is proposed to be consti-
tuted on the pattern of private commercial
Bodids ¢

THE MINISTER OF COMMERCE
(SHR1 DINESH SINGH) : (a) No, Sir.

tb) to (d). Do not arise:
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Import of Animals

8307. SHRI KASHI NATH PANDEY :
Will the Minister of GOMMERCE be
pleased to state :

() the totel number of sheep, cows
and other dodiestic énimals imported from
foreign countries during 1967-68 mid e
pames of the countries ; and

VAISARHA 3, 1890 (SAKA)  Written Answers

16

(b) the amount of foreign eichange
involved 7

THE MINISTER OF COMMERCE
(SHR1 DINESH SINGH): (a) and (b).
A statement is laid on the Table of the
House. [Placed in Library. See No. LT-
1012/68].

Exports of Dolls

§308. SHRI KASHI NATH PANDEY :
Will the Minister of COMMERCE be
pleased to siate :

(a) whether it is a fact that Indian
dolls have become very popular in foreign

‘countries and there is a great scope for

their export to a number of neighbouring
countries ; and

(b) if so, the nmames of the countries
who have shown ifiterest in Indian dollg
and how much foreign exchange was earned
from their export during 1967-68 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) A statement is laid on the Table

of the House. |Placed in Library. See
No. LT-1013/68].
Trade Relations with Pakistan
8309. SHRI M. L. SONDHI. Will

the Minister of COMMERCE be pleased
to state :

(a) whether it is & fact that in spité
of India’s removing thé ban on tradé,
Pakistan has not reciprocated ; and

{b) if so, whethcr. Gwe;nmeut propose
to discontitiué trade relations with that
country 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) Does not arise as trade with
Pakistan is already suspended since
September, 1965. For want of reciprotity
on the part of Pakistan, (he trade betwesn
the two countries already stands suspended
since September, 1965. We on oiir side
are however trying to persuade Pakistan to
Iift the ban on trade with India as has
abéady bech dome by us.
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Allotment of Coal to Sogar Mills in
Bihar and Uttar Pradesh

8310. SHRI JUGAL MONDAL : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the quantity of coal allotted to
each sugar mill in Bihar and Uttar Pradesh
during 1966-67 and 1967-68 ;

(b) the names of the mills which have
disposed it of to others in order to make
money at higher prices ; and

{c) the action taken by Government
against such factories to stop this evil
practice ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHR1 P. C. SETHI): (a)to
(c). Information is beipg collected and
will be laid on the Table of the House.
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Pit-head Stocks of Coal
8313, SHRI S. R. DAMANI: Will

the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether there is an alarming rise
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of pit-head stocks of Coal to over six
million tonnes ;

(b) whether it is due to irregularitics
in wagon placements ; and

(c) if so, the steps Government pro-
pose to take to improve the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a) No
Sir. The pit-head stock of coal is of the
same order at the end of 1967-68 as at the
beginning.

(b} and (c). Do not arise.
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Metre Gauge-Coach Factory in Trivandrum

8315. SHRI MANGALATHUMADAM:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether any proposals were made
by the previous United Front Government
in Kerala in 1960-62 to the Railway Board
regarding the setting up of a metre-gauge
Coach Factory in Trivandrum ;

(b) whether it is also a fact that the
then P.W.D, Migister also disqussed this
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matter with the then Deputy Minister of
Railways at Trivandrum ; and

(c) if so, the stage at which the pro-
posals stand at present ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)to (c).
There was a proposal in the Second Five
Year Plan to set up a Metre Gauge Coach
Factory to meet the anticipated shortfall
in coach building capacity in the Third
Plan.

Proposals were received from different
State Governments, including Kerala,
during 1957-59 regarding location of the
proposed factory. A note in this connec-
tion was also handed over by the then
Minister for public Works, Kerala, to the
Minister for Railways in December, 1958.

The proposais for setting up a Metre
Gauge Coach Factory was however dropped
in view of the subsequent development of
indigenous coach building capacity in the
existing Units in the public and private
sectors.

Thiruvalla Railway Station

8316. SHRI MANGALATHUMADAM:
Will the Minister of RAILWAYS be
pleased to state the progress made in
extending the covering of platforms at
Thiruvalla Railway Station 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : The origi-
nal 100" long platform cover at this station
was extended by another 130" in May 1966.
There are no proposals at present to extend
it further.

Railway Line from Quilon to Erpakulam

8317. SHRI MANGALATHUMADAM:
Will the Minister of RAILWAYS be pleas-
ed to state whether, in view of the indus-
trial progress in Kerala and the lack of
railway developments in that area, any
proposals are under consideration to extend
the present Railway lines and conversion
of M.G. into B.G. lines from Quilon to
Ernakulam 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : There is no
justification at present from the operational
point of view for conversion of thy
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Ernakulam-Quilon metre gauge section to
broad gauge.

A proposal for extension of the Quilon-
Trivandrum M.G. line to TirunelvelifCape
Comorin is under consideration. Necessary
Engincering and Traffic surveys have been
carricd out and the survey reports are
under scrutiry by the Railway Board.

Trivandrum-Kanyakumari Raflway Line

8318. SHRI MANGALATHUMADAM:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the report of traffic survey
of the Trivandrum-Kanyakumari Railway
line has been received ;

(b) if so, wheter it has been examined
by Government ;

(c) the final decision taken in
matter ; and

the

(d) if not, when it is likely to be
taken ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (2) Yes.

(b) to (d). The survey reports are
under cxamination of the Railway Board
and a final decision will be taken after this
examination is completed.

Promotion of Class IV Employees of
Delbi Division

8319. SHRI YASHPAL SINGH : Will
the Minister of RAILWAYS be pleased to
state :

{2) whether some Class IV employees
of Delbi Division, MNorthern Railway had
been promoted as Telephone Operators in
1962-63 ;

{b) if so, whether they bhave been
regularised for the same ; and

(c) if not, why they have not been
regularised even after a period of six years?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes,
on an ad hoc basis.

(b) and (c). The master is under consis
deration :
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‘“Work-to-Rale’ Threat by All India
Station Masters® Association

8320. SHRI K. P. SINGH DEO :
SHRI MAHANT DIGVIJAI
NATH :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the Al
India Station Masters’ Association have
decided to resort to ‘work-to-rule’ with
effect from the 16th August, 1968 ;

(b} if so, the reason therefor ; and
(c) the reaction of Government thereto?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Govern-
ment have no official information to this
effect.

(b) and (c). Do not arise.

Loan from Federal Republic of Germany
for Development of Jndign Railways
8321. SHRI K. P. SINGH DEO :
SHRI MAHANT DIGVIJAI
NATH :

SHRI C. CHITTYBABU :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that Federal
Republic of Germany have recently offered

loan for the development of Indian
Railways ;

(b) if so, the details thereof ; and

(c) whether Government have accepied
the offer made ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
As a part of 1966-67 Copsortium Assistance
for the development of Indian Railways, an
agreement for a loan of 16 million Deutche
Marks, equivalent to Rs. 3.04 crores has
been signed on 4th April, 1968 with
Kreditanstalt fur Wiederaufbau, the German
Pank responsible for implementing the
foreign aid programme of the Government
of the Federal Republic of Germany. This
loan is intended for financing the foreign
exchange cost of purchases from West
Germany of the following items :

{i) components for mangfacture of
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thirty six 650 H. P. dieselhydraulic
shunting locomotives at C. L. W.

(il) equipment for installation of route
relay interlocking on Bombay
suburban section and at Vijaya-
wada and Kharagpur Stations.

(iii) eight numbers of special type
machines such as under-floor wheel
lathes and heavy duty axle rough-
ing machines.

The loan bears interest (@ 39 per
annum and is repayable in 37 half-yearly
instalments commencing on June 30, 1975
i. e. after a moratorium period of seven
years. Commitment charge of *% per
annum is also payable on the undisbursed
amount of the loan.

Tmport Policy

. 8322, SHRI K.P. SINGH DEO:
Will the Minister of COMMERCE be
pleased to state ; -

(a) whether it is a fact that with the
introduction of mew import policy the
import entit'ement of gems and precious
stones has been reduced to 55 per cent
from 80 per cent ; )

(b) if so, the reasons therefor ; and

(c) the effect of this reduction on the
export and foreign exchange earnings and
on the gems and precious Stones Industry
as a whole 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) The
entitlement against export of Gem and
Jewellery items have been reduced in
respect of two items from 70% to 559,
and in respect of one item from 703 to
509, in the current Import Replenishmeat
Policy for April, 1968-March, 1969,

(b) This has been dont on the basis
of the’ evaluation of the replenishment
required of maximum cconomy is exercised
in processing.

(c) It is too early to assess the effects
of the mew policy on the export and
foreign exchange carnings from the gem
aud jewellery trade, bat it should nov
reid't in fall of exports, :
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Modernisation of Textile fadustry

8323. SHRI K.P. SINGH DEO:
Will the Minister of COMMERCE be
pleased to state : .

(a) whether it is a fact that the Study
Group on Cotton Textile set up by the
National ~ Commission of Labour bave
submitted proposal for the modernisation
of textile industry in the country ;

(b) if so, details thereof ; and
(¢) the reaction of Government thereto?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
The Study Group in its report has observed
that modernisation of textile industry in
the country should be given a high
priority and special financial arrangements

made for that purpose. No detailed
recommendations have however, been
made.

(c) Government are fully awire of the
need for modernisation and various
measures (as mentioned in the reply to
Unstarred Question No. 2951 answered on
the 5th March 1968) have been taken to
assist the modernisation of the textile
industry. Moreover a Committee under
the Chairmanship of the. Textile Commis-
sioner has been recently set up to recom.
mend measures for enabling the industry
to secure additional finance from banks
for modernisation or for working capital.
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Ex-Gratia Amomnt to Injured and Deceased
Passengers in Accident at Yalvigi Station

8325. SHRI 5. A. AGADI: Will the
Minister of RAILWAYS be pleased to
state :

(a) the rate at which ex-gratia amount
has been given to the injured and also the
deceased passengers in the railway accident
at Yalvigi Station on the 19th March, 1968;

(b) the number of persons to whom the
amounts have been disbursed and the
number to whom it remains to be
disbursed ;

(c) the - number of dead bodies in the
said accident which have not so far been
identified ;

(d) the efforts made to locate the
relatives and whether photos of the uni-
dentified bodies have been published in the
papers ; and

(e) if so, in what papers 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Ex-gratia
payments have been made at different
rates, upto a maximum of Rs. 400/- in cash
of an injured person and upto a maximum
of Rs. 500/- in case of a deceased person.

(b) Ex-gratia payments have been made
in 70 cases and are being made in 13 other
cases. In the remaining cases, payments
could not be made mainly because the dead
bodies could not be identified.

(c) Six,

(d) and (e). The Police have taken
photographs of all the dead persons and
as some of the dead bodies could not be
identified, the relatives of the unidentified
persons could mot be located although
efforts in this direction are being conti-
nued. Photos of unidentified persons have
not boon published in the newspapers and
this matter concerns the police authoritigs,
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Raid on residences of Accounts Clerks
Grade I In Divisional Accounts Office,
Northern Railway, New Dilhi

8326. SHRI YASHPAL SINGH?@
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether itis a fact that the resi-
dences of some Accounts Clerks, Grade I,
working in the Divisional Accounts Office,
Northern Railway, New Delhi, were raided
by the Special Police Establishment in
1966 ;

(b) if so, whether the Special Police
Establishment have sent the findings after
investigations to the Railway administration
for departmental action against these
clerks ;

(c) whether these employees have been
charge-sheeted ; and

(d) if not, the reasons therefor ?

. THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes,
Sir. The residence of only one Accounts
Clerk, Grade 1, of Divisional Accounts
Office, New Delhi was raided by the Special
Police Establishment in 1966.

(b) Yes, Sir.

(c) Not yet. )

(d) The charges framed by the Special
Police Establishment, New Delhi, are under
examination by the Administration, in con-
sultation with the Special Police Establish-
ment,

Typists of Dejhi Division of
Northern Rallway

8327. SHRI YASHPAL SINGH -
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether it is a fact that some files
pertaining to transfers and promotions of
Stenographers/Typists of Delhi Division of
Northern Railway are missing ;

(b) if so, whether it is also a fact that
this has been done intentionally with the
conspiracy of some clerks of Personnel
Branch of Delhi Division, to give advants
age to the old Stenographers/Typists ;

(c) whether the case has been handed
oyer to the police and Vigilance department
for jnvestigations ; and
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(d) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No,
Sir. Only one file is missing.

(b) It cannot yet be said with certainty
that this was intentional.

(c) No.
(d) It has not yet been established as a
fit case for such a reference.

Detention of Debradun-Bombay
Ceantral Express Near Yamuna
Bridge Delhi

8328. SHRI BENI -SHANKER
SHARMA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that Dehradun-
Bombay Central Express was detained on
the 10th April 1968 near Yamuna Bridge
at Delhi.Main Station for about 30 minutes
with the result that the travelling passen-
gers missed their connections with other
trains ;

(b) whether it is also a fact that this
train is generally detained at this place ;
and

{c) if so, the instructions which have
been issued by the Railway Administration
to the staff in this connection ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) On
10-4-1968, 20Up Dehradun-Bombay Express
suffered a detention of about 20 minutes
outside signals at Delhi, due to a defect in
the cross-over points and reached Delhi 38
minutes Jate. As a result it missed con-
nection with 91 Up Bikaner Mail and 33
Up Kashmir Mail.

(b) No.
(c) Does not arise.

Forelgn-owned Tea Companies in India

8329. SHRI B. K. DASCHOW-
DHURY : Will the Minister of f[COM-
MERCE be pleased to state :

(a) the amount of foreign exchange
allowed annually during the last five years
and the amount of profits remitted abroad
annually durlog the said period by the
foreign-owned Tea Companies ;
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(b) the number of employees. in each
of them and their annual wage bill ; and
(c) the number of foreigners employed,
their salaries and their annual remittances
overseas, company-wise 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a)to (c).
The information is being collected and will.
be laid on the Table of the House as soon:
as possible.

Export of Handloom Cloth

$336”” SHRI GEORGE FERNANDES §
Will the Minister of COMMERCE be
pleased to state :

(a) the value of handloom cloth export-
ed from India during the year 1966-67 ;

(b) the share of the Hindicrafts and
Handlooms Exports Corporation of India
Limited in it ;

(¢) the names of firms which acted as
the business associate of the Handicrafts
and Handlooms Exports Corporation and.
their share of the total expprts of hand-
loom cloth ; and

(d) the terms and conditions
which these associate firms work ?

THE MINISTER OF COMMERCE

under

(SHRI DINESH SINGH): (a) Rs. 1143
lakhs. .
(b) Rs. 20.7 lakhs.
(c) and (d). The information is being,

collected and a statement will be laid on
the Table of the House.

Concess quarterly Season Ticket
\/"

83311. SHRI GEORGE FERNANDES:
Will the Minister of RAILWAYS be pleas-
ed to state : "

(a) whether Government have received
any representation from the Goregaon
Pravasi Sangh and/or any other organisa-
tion in Bombay protesting against the with-
drawal of the concession offered to the
quarterly season ticket holders ;

(b) if so, the nature of the representa-
tion ; and

(c) the steps proposed to be takenm to
alleviate the hardships caused to the sub-



229 Wrinten Answers
urban commuters of Bombay as a result of

the withdrawal of these concessional quar-
terly season tickets 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes

{b) Up to 31st March, 1968, the charge
for a quarterly season ticket was two and
a halfl times the charge for a monthly sea-
son ticket. From Ist April, 1968, it was put
up to three times the charge for a monthly
season ticket. The Goregaon Pravasi Sangh
requested restoration of sratus quo ante.

(<) Similar representations were received
from other quarters. On reconsideration,
it has been decided to levy for a quarterly
season ticket the charge in force up to 31st
March, 1968, plus three times the increase
made in the charge for monthly season
tickets from 1st April, 1968.

Dr. Hazari's Report on Industrial
Licensing

8332, SHRI JUGAL MONDAL :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government have complet-
ed its study of the final report of Dr. R. K.
Hazari on industrial licensing ;

(b) when this report alongwith the
observations of Government was sent to
the Thacker Committee ; and

(c) the amount spent by Government
on the Hazari Committee ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND = COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Government would be able to complete its
study and formulate its views on the Re-
port of Dr. R. K. Hazari on ‘Industrial
Planning and Licensing . Policy’ after it has
received the report of the Industrial Licens-
ing Policy Inquiry Committee set up to
enquire into the working of the industrial
licensing system.

(b) Copies of the Interim Report sub-
mitted by Dr. Hazari were made available
to the Thacker Committee on the-22nd
July,  1967. Copies of the Final Report
were made available to the Committee on
the 16th November, 1967. While supplying
copies of the Report to the Commitiee, no
observations were made by the Government.
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{c) Dr. Hazari was appointed as Hono-
rary Consultant by the Planning Commis-
sion and no remuneration or honorarium
was paid to him for preparing the Report.
However, an expenditure of Rs. 1519.90 was
incurred by the Planning Commission to-
wards travelling and daily allowances to
Dr.Hazari in respect of the journeys per-
formed by him from his headquarters at
Bombay to New Delhi and back in connec-
tion with the preparation of the Report:

SHORT NOTICE QUESTION

Cancellation of Coal Suppliers
Tenders by Railways

5. N.Q 23. SHRI R. BARUA :
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether it is a fact that Railways
have cancelled tenders which they invited
fram the coul suppliers in February, 1968 ;

(b) if so, the impact of it on the coal
suppliers and their reaction ; and

(c) whether this is in the wake of de-
mand of high prices of coal by the coal
induostry ?

THE MINISTER
(SHRI C. M.
Sir.

{b) No adverse reaction or impact en
coal suppliers is known as supplies of coal
are being obtained in terms of the present
contract.

OF RAILWAYS
POONACHA) : (a) Yes,

{c) If the question refers to part (a),
the answer is in the negative-

-

CORRECTION OF ANSWER TO UNSTAR-
RED QUESTION NO. 6077 DATED 2-4-68
REGARDING ARREST OF RAILWAY
EMPLOYEES FOR SELLING TELE
PHONE WIRES IN MORADABAD.

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA) : In reply to
part (a) of Unstarred Question No. 6077
asked in the Lok Sabha by Shri Ranjit
Singh on 2.4.1968 the followingi oforme-
tion was given :
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(a) Yes, but
25.3.1968.

The correct reply to part (a) of Un-
starred Question referred to above is as
under :—

“(a) Yes, but
25.2.1968.

he was arrested on

he was arrested on

12.02 brs.

RE. PRIVILEGE MOTIONS AND
CALLING ATTENTION NOTICES

MR. SPEAKER : Before I take up the
other business I would like to inform the
House that I have received a number
of privilege motions and calling-attention
notices about Professor Thacker’s resig-
nation and the conflicting statements that
are coming. Since the Minister was not
here—he has come today—-I have admitted
a calling-attention notice for tomorrow
and have not taken up immediately the
provillege motioms. Let us hear the
Minister tomorrow as to what it is about.
Perhaps, he may satisfy all of you and
me too.

12.03 brs.
PAPERS LAID ON THE TABLE

Notifications ander Export (Quality
Coatrol and [nspection) Act

THE MINISTER OF COMMERCE
(SBHRI DINESH SINGH) : Bir, | beg to
lay on the Table :—

(I) A copy each of the following
Notifications under sub-section (3) of
section 17 of the Export (Quality Control
and Inspection) Act, 1963 ;,—

(i) The Export of Cashew Kernels
{Quality Control and Inspectian)
Second Amendment Rules, 1967,
published in Notification No.
5.0. 87 in Gazette of India dated
2nd January, 1968,

{ii) The Export of Cashew Kernels
(Quality Control and Ipspection)
Amendment Rulss, 1968, pub-
lished in  Notification No.
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§.0. 480 in Gazette of India dated
the 5th February, 1968.

(iii) The Export of Rubber Belting
(Inspection)} Amendment Rules,
1968, published in Notification
No. S.0. 1298 in Gazette of
India dated the 4th April, 1968.

(2) A statement showing reasons for
delay in laying the Notifications men-
tioned at items (i) ‘and (ii) above.
[Placed in Library. See No. LT-987/68)

Notification under Mines and Minerals
(Regulation and Development) Act,

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND

METALS (SHRI P.C. SETHI): Sir I
beg to lay on the Table :—
(1) A copy each of the following

Notifications under sub-section (1) of
section 28 of the Mines and Mineralg
(Regulation and Development) Act,
1957 : —

(i) The Mineral Concession (Fourth
Amendment) Rules, 1968,
published in Notification MNo.
G.S.R. 703 in Gazette of India
dated the 13th April, 1968.

The Mineral Concession (Third
Amendment) BRules, 1968,
published in Netification No.
G.S.R. 704 in Gazette of India
dated the 13th April, 1968.
{Piaeed in Library. SeeNo, LT.
988/68]. '

(2) (i) Review by the Government on
the working of the Singareni
Collieries Company Limited,
for the year 1966-67, under sub-
section (1) of section 619A of
the Companies Act, 1956 (Hindi
and English versions).

(ii)

(ii) A copy of the Annual Report
of the Singareni Collieries
Company Limited, for the year
1966-67, along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thercon.  [Placed in
Library. See No. LT-989/68]. |
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COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTING
OF THE HOUSE

Minutes

SHRI THIRUMALA RAO (Kakinada) :
Sir, 1 beg to lay on the table Minutes ot
the Fourth and Fifth Sitting of the com-
mittee on Absence of Members from the
Sittings of the House held during the
current Session.

ESTIMATES COMMITTEE
Minutes
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12.05 hrs.

LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

MR. SPEAKER : The Committee on
Absence of Members from the Sittings of
the house in their Fifth Report have re-
commended that leave of absence be
granted to the following Members for the
periods indicated against each :—

(1) Shri V. Y. Tamaskar—

11th April to 10th May, 1968
(Fourth Session.)

(2) H.H. Raja Yesvantrao
M. Mukne —

12th February to 19th March, 1968
(Fourth Session).

(3) Shri A. Nesamony —
23rd December, 1967
(Third Session) and
12th February to 19th April, 1968
(Fourth Session)
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(4) Shri Masuriya Din—
27th February to 4th April, 1968 -
(Fourth Session).

(5) Rani Lalita Rajya Laxmi—
14th February to 12th April, 1968
(Fourth Session).

I take it that the house agrees with the
recommendations of the Committee,

SOME HON. MEMBERS : Yes,

MR. SPEAKER : The Members will
be informed accordingly.

COMMITTEE ON PUBLIC
. UNDERTAKINGS

Thirteenth Report
&t e Ao frard (Marewiw)
oo AgEy, & wmE gew fafies, f
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12.05} hrs

*DEMANDS FOR GRIANTS
1968-69 — Conrd.

Ministry of Tourism and Civil Aviation

MR. SPEAKER: We are going
ahead with the Demands fairly well except
for one or two Demands that we have lost
because of the UP discussion,

The house will now take up discussion
and voting on Demand Nos. 75 to 78, 126
and 127 relating to the Ministry of Tourism
and Civil Aviation for which 3 hours have
been allotted.

Hon. Members present in the House
who are desirous of moving thelr cut
motions may send slips to the Table within
15 minutes indicating the serial numbers of
the cut motions they would like to move,

*Moved with the recommendation of the President.
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MR. SPEAKER: 1 do not know
anything. I am not here to answer sup-
plementaries. The Business Advisory
Committes takes decisions and I enforce
them here.

SHRI SHIVAJI RAO 5. DESHMUKH
(Parbhani) : Sir before you take up the
Demands I have to draw your attention to
the fact that the guillotining of particular
ministries is a new inveation. It started
last year. Now, an important ministry
like that of the social welfare which deals
with ten crores of people... ...(Inferruption;,

MR. SPEKER : Order, order. This
was brought to my notice yesterday by
Shri Bhandare and some other hon.
Members. 1 said, “There is a business
Advisory Committee meeting today at
4 P.M. ; why do you not come and discuss
it there " Even nowl am Saying that.
I have no objection as to which Demand
is taken up ; I am not interested. Let hon.
Members come there. We shall discuss
and if it is the will of the Business
Advisory Committee, T have absolutely no
objection.

Demand No. 75—Ministry of Tourism and
Civil Aviation.

Motion moved :

“That & sum Dot exceeding
Rs. 16,24,000 be granted to the
President to complete the sum neces-
sary to defray the charges which will
come in course of payment during the
year ending the 3lst day of March,
1969, in respect of ‘Ministry of Tourism
and Civil Aviation®.”

MR. SPEAKER :

Demand No. 76—Meteorology.

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 3,12,51,000 be granted to the
President to complete the sum neces-
sary to defray the charges which will
come in course of payment during the
year ending the 3lst day of Margh,
1969, i respect of ‘Meteorology',"
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Demand No. 77—Avliation.

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 10,10,83,000 be granted to the
President to complete the sum neces-
sary to defray the charges which will
come in course of payment during the
year ending the 31st day of March,
1969, in respect of ‘Aviation’.”

Demand No. 78—Other Revenue Expenditure
of the Ministry of Tourism and Civil

Aviation.
MR. SPEAKER : Motion moved :
“That a sum not exceeding

Rs. 1,82,76,000 be granted to the
President to complete the sum nes-
sary to defray the charges which will
come in course of payment during the
year ending the 31st day of March,
1969, in respect of ‘Other Revenue
Expenditure of the Minisiry of Tourism
and Civil Aviation".”

Demand No. 126—Capital Outlay on Aviation,

MR. SPEAKER : Moved motion :

“That a sum not exceeding
Rs. 6,72,55,000 be granted to the
President to complete the sum neces-
sary to defray the charges which will
come in course of payment during the
yeor ending the 3lIst day of March,
1969, in_respect of ‘Capital Outlay on

Aviation'."”

Demand No. 127—Other Capital Outlay of
the Ministry of Tourism and Ciyl)
Aviation.

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs, 4,88,15,000 be granted to the
President to complete the sum neces-
sary to defray the charges which will
coms in course of payment during the
yeae ending the 3Ist day of March,
1969, in respect of ‘Other Capital Outlay
of the Ministry of Tourism and Civil

Rl

Aviation'.

These Demans are now before the
House. b :
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SHRI GADILINGANA GOWD
(Kurnool) : Mr. Speaker, Sir, I am very

glad to hear from my friends and from
Members of this House, who have had
very long flights in the Air-India and the
Airlines Corporation Services, that our
air services are running very efficiently and
that our services are in no way inferior to
that of any developed western country.
These two organisations are business
organisaeions and they should not be
satisfied only with giving good services
to the people but should also earn some
profits.

You know, Sir the Government has
invested about Rs. 53 crores in these two
organisation while standing guarantee for
about Rs. 40 crores. While the Air-India
is running with a profit of about
Rs. 3 crores within the course of the
last seven months and is estimated to earn
about another Rs.2 crores; the Airlines
Corporation, I am told, is ruoning under
a loss of about Rs. 2 crores within these
seven months and is likely to lose about
Rs. 2 crores more.

I have not been able to understand as
to why the Airline Corporation is losing.
Very recently they have increased the
frieght by about 15 per cent and this
corporation has been receiving subsidy of
about Rs. 12 lakhs to Rs. 13 lakbs from
the Finance Ministry. In spite that it has
been losing. By extending its services
throughout the country and by reducing
the rates of frieght, 1 am confident that
the Airlines Corporation, while serving the
people, may earn, some profitls. Our
country is a very vast country and, there-
fore, I request the Minister to examine the
possibility of extending the air services to
various places in the country so that no
place in the country should be at a distance
of not less than 100 miles.

In 1954-55 there was a proposal for
an airstrip at Kurnool. Probably on the
ground that the capital of Andhra Pradesh
was shifted from Kurnool to Hyderabad,
this has been droppod. Probably it is on
account of not knowing the importance of
Kurnool. Kurnool is an important place and

one of the 12 Jvotirlingams of our country
is situated in the Nallamalai forests of
Kurnool District which people from every
nook and corper of this country visit.
This country is predominantly of Hindg
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faith and they have got the belief in the
ancient saying that Sreesgilam sikharom
drisyam punarjanmam na vidyate, that is too
say, people who go and havedarshan of this
deity will not have rebirth at all. There-
fore I request the hon. Minister kindly to
construct an airstrip at Kurnool and extend
some air service either from Hyderabad or
from Bangalore.

At Bellary there is an airstrip which is
at a distance of about 35 miles from the
Vijiamagaram Kingdom ruins. Itisa very
important historical place. There the
Government also is spending some money
on improving tourism but they have not
made any effort to see that the Bellary
airport is improved and an air service Is
given to that place.

Coming to tourism, that is being deve-
loped in the Western countries as one of
the largest industries. I am told that every-
one among 25 people isa tourist. They
have been earning very huge amounts of
foreign exchange. For instance, Spain,
having a population of 31 millions is earn-
ing about Rs. 750 crores worth of foreign
exchange ; Greece, having a population of
8.5 millions, i3 earning foreign exchange
worth about Rs. 75 crores ; Yugoslavia,
having a population of 20 millions, is earn-
ing about Rs. 112 crores worth of foreign
exchange. In U. S A. also, tourism is the
second largest industry,

In our country, the Government have
not taken any effort to attract more tourists
from various other countries. I am told,
last year, about 1,80,000 people visited our
country. As a matter of fact, this having
a large population and having so many
important places of pilgrimages and impor-
tant places of historic value has not been
able to attract many tourists. I am told,
it has earmed only about Rs. 24 crores,
last year, that is, only Rs. 1.4 crores more
than what was earned in the year previous
to that. Therefore, 1 request the hon.
Minister to kindly examine the possibilities
of attracting more tourists to our country.

The Government has not identified our
tourists as “holiday men”. They have lo
be given more facilities to visit our country
and, to give more facilities, the Govern-
ment should lay better routes, provide good
hotels, provide proper lodging, provide
pood music, oase customs and jmmigration
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formalities, provide more wayside rest
houses and scrap prohibition.

I am sure the Government will be in a
position to attract more tourists, by pro-
viding all these facilities, and will be ina
position to earn more foreign exchange.

MR. SPEAKER : This Demand has
been allotted only 3 hours. How much
time will the Minister take ? You will
take about 45 minutes.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
My colleague, the Deputy Minister, will
like to take about 10 minutes. I will take
35 mioutes.

MR. SPEAK®R : It is all right. So,
the Minister will reply at 3-30 p. m. He
will take half an hour only. In between,
the Deputy Minister may intervene. We
will finish it by 4 O'Clock. We will take
up the next Demand at 4 O'Clock.

Some Members have sent me a list of
half a dozen of Independent
Members who want to speak. Every Inde-
pendent Member must send his name if he
wants to speak. There is no point in send-
ing me a list of half a dozen names. That
will not be recognised. Any Independent
Member who wants to speak may kindly
send his name to me. Shri Chintamani
Panigrahi.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Mr. Speaker, Sir, [ just
want to bring to the notice of the Govern-
ment and the Minister concerned the
natural beauty and attraction which Orissa
possesses for the vast number of tourists
not only from India but also from other
countries. It is must unfortunate that the
vast attraction of tourist centres in Orissa
has not been fully utilised in all these
years., The tourist traffic to Orissa is
gradually falling down.

In this connection, I want to bring to
the notice of the hon. Minister the beauti-
ful Chilka lake which is one of the most
beautiful lakes in our country and in the
eastern region of our country also. It has
got vast potentialities for attracting a large
number of tourists and, most specially,
during winta: waza millions of birds from
Manarovar cam: to Qailky Lake and g0
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back, after March, to Mansarovar. For
that, a number of tourists even from
eastern India, not being spomsored by tha
Governmeant, also visit that Lake. T just
want to meation here that near the Chilka
Lake a number of recreational facilities can
be provided at present without spending
much money.

There was a scheme for the develop-
ment of this Chika Lake long before, even
when I was a Member of the Lok Sabha
in 1957. There, the acquatic sports can be
developed and also fishing, bird-shooting
and a fairly long, at lcast 10 miles, marine
drive which will be unique in India be-
cause in no other place in the country you
could have around the Lake a long stretch
of 10 miles of marine drive with beautiful
hills and greenery all the year round. [
suggest let the Government examine an
integrated scheme of tourist development
for Chilka Lake which will include provid-
ing of acquatic sports fishing, bird-shooting
and marine drive with at least 50 to 60
cottages which can afford the tourists faci-
lities to stay there and to go in for boat- .
ing.

I hope the Government will consider
this and will also provide a number of
small mechanised boats so that the tourists
can go in for boating in the moonlit
night. I know our Minister is very much
fond of moonlit night because he has
written some poems also on that. Chilka
Lake in the moonlit night, is a very beauti-
ful scenery to see. I invite Dr. Karan
Singh and Mrs. Karan Singh also to visit
Chilka Lake in the moonlit night.

Again, there is the place of Konarak.
What a beautiful monument! It is a
magnificent monument of the ancient art
which stands today for the last 700 years.
It is majestic in its ruins. The Govern-
ment of India has spent some money on
it but still ityneeds renovation. [ appeal
to the hon. Minister that more and more
facilities should be provided at Konarak.
Whenever people go there, they all return
young. When they see Konarak, they
bescome young. It is, therefore, necessary
that Konarak should be provided with
more tourist facilities. But today the
facilities provided are too meagre.

Then, 1 bring to the notice of the hon,
Minister the question about the devalop-

ment of tho syfrounding ares of tho boauiye



441 D.G. (Min. of

[Shri Chintamani Panigrahi]

ful temples of Bhubaneshwar. The Prime
Minister has also seen the beautiful temples
of Bhubaneshwar. Bhubaneshwar is called
a city of one thousand temples. Today,
they are all completely destroyed. Even
the famous temples of Lingaraj and Raj-
rani which are embodiments of human
skill and art are languishing. Something
should be done to such a beauty. We are
searching for beauty elsewhere. Beauty is
there lying unnoticed. I think, the hon.
Minister will discover this beauty which
lies in Orissa in such splendour and
plenty,

There was also a proposal to beautify
the surroundings of the temples. If you
go to Bhubaneshwar Temple, you will find
there is all dirt and filth. How can the
tourists go there ? It is better the sur-
rounding of Bhubaneshwar Temple and the
Khaudagiri and Udayri Caves are beauti-
fied. There was a programme for the last
10 years to beautify Gopalpur, Konarak
and Purl sea beach. What happened to
all those places ? They remain as they
are. It is only the fishermen who live
there and pursue their age-old profession
of fishing.

There is no improvement done there.
I hope these things will recelve urgent
consideration at the bands of Government.

Then, there is the famous place Lalit-
giri which is about two thousand years old,
where Buddhist shrines and monasteries
have been excavated due to the Govern-
ment of India's efforts. But there is no
road communication there, and there is no
further development there. There is a
scheme to develop this Lalitgiri complex.
1 was told in answer to one of my ques-
tions that the details were awaited from
the State Government. I do not know
how long it would take for these details to
come here and how long it will take for
the Minister to develop those aeras.

1 have personally invited the hon.
Minister to visit one famous place of pil-
grimage, mamely Kantilo in Khandapara
which is the ancient abode of Lord Jagan-
nath. Lord Jagannath was not first at
Puri but at Kantilo. [ hope the hon.
M aister would like to see this ancient
gbode of Lord Jaganuath. This is a famouys

and ageient placy of pilgrimage. But it
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has no road communication and there are
no proper facilities there. The pilgrims
who go to Puri feel that their pilgrimage
is not completed unless they have been to
Kantilo also. Therefore, 1 would suggest
that there should be road communications
developed to that place. Only a minor
bridge is required to complete the road
communication from Khandapara to Kan-
tilo on the river Kuanria.

If Rs. 3 to 4 lakhs could be provided,
then this bridge can be completed, and the
road communication can be established to
that place.

Recently, a tourist survey has been
made, but [ am completely surprised at the
report of the Tourist Survey Committee
and 1 find that it is completely disappoint-
ing. They have said that the number of
tourists coming to India from the Western
countries has been gradually falling down.
If that had been compensated by an in-
crease in the number from the Eastern
countries, I would not have minded it.
But the report dlscloses that India was
losing Fast a very large number of tourists
from the U.S. A. due to unfavourable
conditions. I do not know what these
unfavourable conditions are which this
committee wants us to remedy. [ would
like to know from the hon. Minister what
steps are being taken to see that those un-
favourable conditions which do not attract
tourists from the Western countries are
remedied and whether any efforts have
been made in that direction.

. With regard to the India Tourism
Development Corporation, I would like to
submit in all ecarnestness that whatever
efforts are being put torth by this corpora=
tion are not commeansurate with the invest-
ment that the Government have putin. I
would like to know from the hon. Minister
the specific programmes that this corpora-
tion has undertaken and whether these
‘programmes have been implemented in any
‘part of the country, and if so, to what
extent.

: Now, I would like to bring to the
notice of the hon. Minister the difficulties
with regard to regular plane comnnpection to
Orissa, particularly from Delhi to Bhubane-
ghwar. There is no direct flight from
Delni to Bhubaneshwar, just as there is ng
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direct train from Delbi to Bhubaneshwar.
All the State capitals have now been linked
by direct train services like Dakshin
Express or some other Express. But there
is no ‘direct connection at present to
Bhubaneshwar. In the name of Lord
Jagannath at least, there should be a direct
train service from Delhi to Bhubaneshwar
and Puri. There is no direct plane con-
nection also now from Delhi to Bhubane-
shwar, and we have go to Calcutta and
then catch the plane to Bhubaneshwar from
there, the difference in timing between the
two services being only about 25 minutes
or so. But nowadays, due to the grace of
the hon. Minister, the planes are also
flying late. So, whenever we reach there,
we can get about half an hour to one
hour's time to catch the next plane.

In the Bhubaneshwar aerodrome itself
some more facilities shouid be provided.
Recently, about Rs. 3 to 4 lakhs has been
spent in strengthening an existing runway.
I would like to know from the hon. Minis-
ter whether this runway has been stre-
ngthened only for the landing of Dakotas.
When Rs. 4 lakhs has been spent, we do
not know why something more could not
have been invssted so that bigger planes
could also land there. The Dakotas and
the Viscounts are gradually becoming
obsolete and are not very much in use and
they may go out of use after three or
four years. So, I would like to know why
Government should not spend more for
strengthening the runway so that bigger
planes could land there. I would submit that
the runway should be made suitable for
lauding of bigger planes, and more faci-
lities should be provided at Bhubane-
shwar.

SHRI BABURAO PATEL (Shajapur) :
This is another Ministry with a bad past.
The only silver lining to the present posi-
tion is that it has a Minister who is not a
professional politician. He is known for
his honour and integrity, and I hope he
will have the intellectual integrity to realise
and appreciate the points put forward by
the Opposition during this debate.

I come to one of the departments
which is very notorious for its expenditure
and extravagance; that is, Air India. I
take only one instance. Air India orga-
nises what is called ‘inaugural flights’ dur-
ing three months in a year.
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What are these inaugural flights
supposed to be? The word ‘inaugural’
means something new that is being initiated
or introduc:d. But in this case, what
happens is that the old flying birds keep on
taking old flying racketeers to foreign
countries during the three months.

Last year, there were 14 inaugural
flichts in which 586 guests were flown from
India. They were all supposed to be VIPs.
When 1 asked Dr. Karan Singh a question
he named 306 people, but he did not name
280 people at all. These 280 were unknown
and unnamed. These people are flown on
eight grounds: persons of commercial
importance, i.e., representatives of business
houses, as a source of revenue, travel
agency representatives and tour operators,
representatives of the press for publicity,
members of the Air India Board, officials
connected with either the operation of air
services or with governmental agencies,
MPs. and Government of India officials.
I have been given the names of 306 persons
who were flown with their addresses, full
names as well as how they were connected
with business. I do not I;‘ve much to say
about them. But there i ‘one person in
this list called Kantilal Desai, Delhi. His
father’s name is not mentioned. His busi-
ness is not mentioned. 1 would like to
know under what category out of these 8
he comes. Is he a person of commercial
importance ? 1 do not think so, because
he is not likely to get any business as a
source of revenue for Air India. Is he a

travel agency representative 7 Not so. He

is not a representative of the press. He is
not a member of the Air India Board. He
is not an official connected with the opera-
tion of air services nor is he an MP. He
is not a government official. Thea under
what category does he come ?

&t <fr T (g0) : FT AT T
37 & faar off & T TE w7

SHRI BABURAO PATEL: 1 do not
know. I want to know the name of
his father. I want to know the address of
this person. [ want to know the reason
why he was taken all the way to London
on an inaugulal flight. When a person
goes from hcre on such a flight, he is
expected to return by the same flight be-
caus¢ this is a courtesy and hospitality
offered though I do not know for what
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purpose it was offered. He went as a
guest and should have returned as a guest.

This man, Kantilal Desai, landed at
Lendon and never returmed by the inaugu-
ral flight. He returned after three months.
I would like to know where he went from
London and why he was not brought back
by the inaugural flight by Air India.

The second thing is that during these
14 inauvgural flights, Government spent,
that is, Air India spent, £ 37,750, at the
rate of £20 per head, for entertainment
and hospitality on these guests. When we
are short of foreign exchange, where the
hell do we get all these funds from 7 Why
is this at all necessary when other air
companies do not at all have such inaugu-
ral flghts except when a new aeroplane
is introduced on the line 7 They do not
have inaugural fiights merely to give some
sort of a holiday or picnic to these big
‘people.

Then I do not know why Members
of Parliament should be taken on an
inaugural flight. They do not in any
manner help to sell tickets. Most of them
cannot afford to fly. But they are taken,
for ome reason or other. If the Air India
people think that by taking MPs on these
flights they will not talk saucy, they are
very much mistaken. Rather they might
.have these free flights, enjoy all the hospita-
lity and then have free talk here.

Then we find that a number of smug-
glers are also being taken as guests in these
flights. Smuggling is also done by mem-
-bers of the Air-India staff. One Mr. Chopra
who was getting Rs. 400 as salary was
arrested the other day for smuggling goods
worth Rs. 71,000 and when 1 asked a ques-
tion how many more smuggling cases were
ieaced and caught, they asked for time
and 1 have been waiting for a reply for the
last two months. Another aspect of Air-
India is that it is a concern which is domi-
nated by Parsis. It was a Parsi gentleman

.who first flew into Bombay from Karachi,
with the result that the domination of the
Parsi still continues. We had a handsome

Prime Minister wearing a red rose who
decided matters on ecmotional basis and
because of this emotional basis he appoint-
ed Mr. Tata as the Chairman of Air-lndia.
1 cannot understand, whatever competence
a person map have, why there sheuld be
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private gentleman as Chairman
Government-sponsored autonomous cone
cern, and why he should manage its
activities.

of a

SHRI NARENDRA SINGH MAHIDA

(Anand) : 1t is rather unfair.
MR. SPEAKER : Let him have bis
say now.

SHRI BABURAO PATEL : Another
aspect which 1 am not able to understand
is why the foreign companies liks J. Walter
Thompson and Clarion McCann are
appointed as advertising agencies for Air-
India and Indian Airlines when we have
got over hundred competent Indian adver-
tising agencies. When I asked a question
over this the reply that was given by the
hon. Minister was that Messrs. Walter
Thompson have served Air-India for the
last thirty years satisfactorily. What
happens is this, that all the profits of these
foreign companies go to foreign countries.
We bave over hundred Indian companies
who are equally competent and they could
have been given the business. But these
people say that these foreign companies
have served them satisfactorily. By the same
logic can we say that the British people
who have served us for the last 200 years
should still continue and that we should
not have freedom? The Governmant
ought to have taken steps to encourage
the lndian agencies since they went to
nationalise all Indian activities. During
the last.three years, Messrs Walter Thomp-
son have been paid a commission of
Rs. 5,18,433, while the firm Messrs Clarion
McCann have been paid Rs. 1,95000 in 2
years. All this money goes to aforeign
country. And all this could have been
avoided if Indiam ageocies had been
patronised. This has happened because
the Managing Directer of Walter Thompson's
had married a Parsi woman and that is
why the Air-lndia places business with
this firm. So, we want to know how long
this communal type of dealings are going
to dominate our political scence. The
same kind of communal dealings dominate
all our administration.

So. 1 would like Dr. Karam Singh to
look into the matter seriously and o sce
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whether we cannot stop this kind of busi-
ness in which 80 per cent of the profits
go to the foreign countries while we have
our own hundred Indian advertising agencies
waiting for business.

We have now got two autonomous
Corporations, the Air-India and the Indian
Airlines. The Indian Airlines is another
anakepit of ‘corruption. I have poiated out
many instances to the hon. Minister about
this. One of them was regarding air-sickness
bags. 1 had asked a question about this.
They have purchased bags worth Rs. 70,000
in a year.

Sir, a bag costs round about 15 paise.
That means about 3 to 4 lakhs of bags are
purchased every year. Does the hon.
Minister mean to tell us that 337 of the
people were air sick during the year 7 1
have been travelling by air for quite some
time and [ have hardly come across a case
of vomitti and Here, we are
told that year in and year out 33%, of the
people have fallen air sick and air bags
to the tupe of Rs. 70,000 arc being purchas-
ed every year. Sir, I have poioted out
that the bags are not purchased every year
but only new bills are submitted every year
and somebody is swallowing the money.
This is happening again and again and it
is the duty of the Minister to Jlook into
this matter personally and see that this
poor country and its poor people are not
being robbed by some unscrupulous
people.

One more suggestion | would make and
I will finish. Sir, instead of haviog two
autonomous corporations cach working
in different direction and practising corrup-
tion at different levels, let us have one
autonomous corporation. Let them be
combined into one so that it becomes easy
to manage things and the Minister can
have a unitary control of the whole thing.
Otherwise, what is happening at the
moment 7 These two corporations have
a lot of eompetition omly in increasing
corruption. ‘This should be avoided and
if Dr. Karan Singh could manage to see
these two corporations combined into one,
1 think a lot of administrative expenditure
could be saved and corruption reduced.

SHRI N.K. SANGHI (Jodhpur) :
Mr. Speaker, Sir, before I start I may say I
‘have no fight regarding the inaurgral
flights. But I wish Sir, that only those
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M.Ps. who have not got a chance to travel
by the inaugural flight, should get a chance
during the next few years.

Sir, coming to tourism, there is no
denying the fact that all of us are wvery
muach interested in the development of
tourism.

12.38 brs.
[Mr. Deputy-Speaker in the Chair]

We have a Ministry and a separate
corporation for this and we are spending a
lot of money on the development of
tourism. [ am sorrv to say that with all
our experience and planning, we have been
talking a lot but no substantial results have
been achieved. Sir, there seems to be
something basically wrong with our con-
cept and administration of tourisam.

India, as you know, Sir, is a very large '
sub-continent, has got various types of
climate, many spots of scenic beauty, we
have long beaches and beautiful monuments. .
We bave a large wild life in the country
and a variety of flora and fauna and yet
we have failed in developing tourism.
There is something radically wrong with
the working of the Ministry. When we
look at other countries like Spain, we find
the whole economy of Spain has been built
up on tourist trade. If you take Italy,
they have developed tourist trade to such
an extent that there is no parallel else-

where. Look at some of the Pacific ocean
countries—Japan, Thailand and other
countries. They have all built up a

flourishing tourist trade with their limiied
resources and enjoy a larger share of world
tourist traffic than India. Sir, in a con-
ference which was held a few days ago in
Kashmir, our hon. Minister said that
Yugoslavia, with a very small population,
has developed tourism to a very large
extent. May I know from him as to what
is wrong in this country 7 We attract
only } per cent of the world tourist trade
which is simply negligible. Sir, if this is
the speed with which we are proceeding,
I do not think we can do anything better,
It has also been said that by the end of
the Fourth Five Year Plan, we will be
able to altract about a million toursts.
Sir, the way this Corporation is functioning
and the Ministry is working, 1 think, it is
only a matter of dream-thinking.
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1 would like to draw your attention to
thess old ideas, laissez-faire thinking, that
it is only the rich people who travel for
pleasure and we have created [acilities for
rich world trotters. But now the trends
are changed. There is a large number of
middle class tourists and we have to create
facilities for them. They borrow money
or they plan the holiday to-day and they
pay later. Itis this middle-class tourist
we have to attract more and more and
unless we can really do that and cater for
the middle class tourists, I do not think
much headway can be made.

1 would like to draw your attention to
the highest advisory body, viz., the
National Development Council.  This
Council is constituted both of Central and
State officials and people who know the
tourist business. What is happening ?
Whatever decisions the Council has taken,
50% of them are thrown into the waste
paper basket.

Whatever resolutions are passed, in
fact, they are hardly implemented. When
we have such a council, 1 am sure that
the resolution that this council passes
should be taken care of and implemented.

Not only this. We have the India
Tourism Development Corporation, one of
the biggest corporations to look after the
development of tourism in India. But if
you will see the history of it during the
last three years, five Boards of Directors
have been changed till now. Whenever a
new Board comes, it overlooks what the
previous Board had done, and the policy
it has laid down and all that is thrown
away. If this is the way that the India
Tourism Development Corporation is
working, | do not know which way it will
go. It is high time that a re-thinking was
done regarding this Corporation so that
our tourism could be really brought into
effectiveness.

May I know from the hon. Minister,
if there is any hotel today under construc-
tion under this Tourism Development
Corporation 7 There is today not a single
hotel under construction in this public
sector. If we are not thinking of planning
and copstruction...
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SHRIMATI TARKESHWARI SINHA
(Barh) : Ramesh Thapar is himself a con-
struction.

SHRI N. K. SANGHI : That is for you
to say ; but everyone knows that nothing
is being done. Unless we sit down and
do something things will not be dome
at all.

Today, this Corporation does not have
a managing director. It is really a sad
state of affairs. Such a big Corporation
does not have a managing director ! The
Board meetings are held frequently but
nothing is being donme. No hotels are
being developed. The basic purpose with
which this Corporation was formed was
for the development of hotels for promoting
tourist traffic.

Another point is when compared to
the tourist offices in different parts of the
world, and the tourist offices in our
country, I find that our tourist officers are
not giving satisfactory service to the tourists
in this country. Have these officers gone
to the places of tourist interest themselves ?
If you will go into amy one of these
tourist offices, you will be really saddened.
I have many times gone out of India and
visited the foreign tourist offices. But
here, I am sorry to say that the officers
here in the tourist offices have no idea of
the country ; they have not been themselves
to many places of tourist interest in this
country. Not only should they have gone
to important places of tourist interest but
they should have gone to the holiday
resorts, to places of scenic beauty, places
which could really be of tourist interest
and they should create interest in the
tourists, But it is not so. If you just
want a cushy job, then join the tourist
department, and if you are lucky you will
have a chance to visit one of the foreign
countries and you may have a good time,
This is really a sad affair. We will not
be able to develop tourism on these lines.

SHRI J. B. KRIPALANI (Guna) : Did
you visit any embassy also ?

SHRI N. K. SANGHI: Now, what
does a tourist want ? He wants good
boarding and good lodging. Tourists travel

_ by air, road and rail. They travel by Air-
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India and they travel by the Indian Airlines
Corporation. One of the biggest corpora-
tions is the Indian Airlines Corporation.
Most of us who have been travelling by
the planes in this Corporation know what
it is. Travelling by the Indian Airlines
Corporation is well-knpown that it is most
inefficient and expensive. If you see the
catering in these flights, the catering to the
customers, what are the facilities that are
available ? The facilities that are available
have very little in comparison to thoss
available in the foreign internal airlines.

Tourists are put to many small diffi-
culties. It does not matter if one is
charged Rs. 100 in a hotel, or even Rs. 200.
But what worries the tourist are small
matters. For example, take the telephone
services in Udaipur. There was no telephone
booth in Udaipur. Recently a public call
box has been installed at the airport, and
if one wants to make a call, the charge
is twelve annas. Most of the time, the
public call Booth is closed. Itisa wvery
small,  silly thing ; this difficulty could be
avoided.

Only yesterday, I had been to Indore.
You will be surprised to know that there
is no public announcing system at the
airport there. When you operate the
Fokker-Friendship services and similar air
services, the basic facilities have to be
looked into. If you do mot look into th
small things like these, I do not know
how we can really go in for bigger thipgs.

‘Then, a few words about the shops at
the airports like Santa Cruz and Palam
airports. Things there are selling at a
fabulous price. A thing like chocolate,
which sells at Re. 1 in the market, is sold
at Rs. 1.50 in the airport ; this is really
cheating. We must not leave this for
auction by the highest bidder; and thus
allow those people to fleece the customer.

The other day, 1 found in the Palam
airport that a cup of coffee was being
sold at Re. 1. Another shop was opened
and there, it was 12 annas a cup. Today,
if you go, you will find that the price is
Rs. 1.25. These are the things which
should be set right.

Now, the Minister has recently levied
an entry permit for entry at the airports,
It was cight annas and it may become
Bc 1 Jater. It may ovm be Rs, 10. but
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what worries one is this : When all over
the world; we have customs-free shopping,
customs-free things to buy, when we have
reasonable prices, we cannot get our own
Indian products at cheaper prices at the
airports. This is really a shame for our
country.

In the IAC flight from Delhi to
Kathmandu in Nepal, foreign liquor is
advertised and sold. But it is told frankly
that Indian currency will not be accepted
for the foreign liquor that is available on
these flights. It is a matter of national shame
and nothing is more detrimental to the
Indian sense of honour and integrity than
this that the Indian rupee is not accepted on
an Indian Airlines plane. 1 am reminded of
a story of a flourishing salesman who gave
up his job as a salesman and joined the
police department. When some friends
asked him the reason, he said, “In my old
job, I have to say every time the customer
is right. Now in this department, I can
say, the customer is wrong”. I thiok one
can join the Indian Airlines and say, the
customer is always wrong.

Air-India is a wonderful service. It

has been well organised and is doing very
well. But my experience is, in Air-India

Indian gets the last priority. The Maharaja

of Air-India has lost much of iis glamour.

MR. DEPUTY-SPEAKER : He should

conclude now.

SHRI N, K. SANGHI : Look at our
hotels. We have hotels like the Taj and
the Ashoka, but the prices have gone up.
The foreign tourist wants a reasonable
accommodation and food for, say, five
dollars a day. Hotels like Ranjit and Lodi
are very dirty, The bath rooms are dirty.
There is no cleanliness in these hotels,
Unless you improve the cleanliness, I do
not think the tourists will be attracted to
them,

We have to develop our tourism and
bring it to a certain level of proficiency.
We should remove these small troubles.,
The road transport is hardly organised.
A man travelling by tourist taxi is stopped
at so many barriers and there are always
long negotiations with the State Govern-
ments. For rationalisation of road transport
some agree and some do not agree. I

suggest thata committee of Members of
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Parliament should be organised to look
into this matter. A cell should be cons-
tituted in the ministry. 1If there is any
trouble, if somebody cannot get accommo-
dation or transport, this cell should come
to his rescue. That is the way to develop
tourism in this country.

The prosperity of the country demands
that we should all be united and we should
gee that tourism develops in this country.

SHRI S. KANDAPPAN (Mettur) : Sir,
there is much to be desired in the service
rendered to passengers in the TAC. T hope
with the dyramism of the new minister,
things will improve.

There is inordinate delay in the delivery
of our luggage and the aanouncement
both at the embarking place and at the
place where we get down is anything but
clear. Nobody is able to make out
whether it is Greek or Latin or English.
These are small things, but it will go a
long way to make us feel that our needs
are being catered to effectively if it is pro-
perly streamlined.

1 do mot know whether Madras airport
is considered as an internativnal airport or

as a major airport. The Government is not ~

clear in its mind about this and they have
given an indication of their confused
thinking in the report itself. In page 3,
Madras is included in iniernational airports,
but in the annexure, it is shown as a major
airport, with the result many of the
amenities available at international airports
are not available at Madras airport. There
are very few houses which cannot accommo-
date even a quarter of the personnel
working there.

1am told that the Government has
acquired some land for providing housing
facilities there. 1 hope they will go ahead
with the programme and complete it with-
in the shortest possible time.

1 would like to plead with the hon,
Minister in respect of another important
thing. . Already representations have been
sent and some Members of Parliament have
also met the Minister personally in this
connoction. There is a domand consis-
tently for the past decade or so that there
should be & small uirport at Salem jp Tamix
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laud, Successive Collectors of District
Headquarters in the town which has a popu-
lation of more than three lakhs have been
taking a keen interest in this matter. A
few years back the Madras Flying Club,
just to give a glimpse of what it would be
like and also to enthuse the people there,
organised flights for the public in that area.
They have also acquired some land there.
The Government is even prepared to place
at the disposal of the Central Government
sufficient acres of land for this purpose. [
would like the Minister to see that an air-
port comes up in that place.

There is another very important matter
to which I would like to draw the attention
of the hon. Minister. I understand that
within a span of three or four years quite
a good number of pilots are due to retire.
All those who joined at the end of the
Second World War are due to retire and
there would be a demand for piloting our
civil servizes. [ do not know what facilit-
ies the Government have at present to
train enough personnel to man our whole
fleet. I would like to submit that it is
time Government should from now onwards
lay the ground and see thit we get enough
tralned personnel. In this regard [ would
like to urge upon the Government that they
should see to it that the selection is made
on an all-India basis. Of course, it may
be said that it is being made on an all-
India basis but if you look to the practical
side of it you will find that it is not given
the widest publicity ia the language papers
and ws do not attract all the talent that is
there in the country for the lucrative jobs
that we have in civil aviation and other
departments of this Ministry.

With regard to tourism 1 do not want
to say much because the time at my dis-
posal is very short. But [ would like to
place one thing for the comsideration of
Government. Many of the monuments
particularly in the south of our country
are religious. Probably the foreiga tourists
may not have much interest in our religion.
Still they have a historical and architee-
tural value. That should be preserved and
publicised. Whereas in many places the
people who happen to go there occasionally
find & lot of interest and enthusiasm in our
pld architecture, unfortunstely, we do not
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promote tourism with a view to cater to
the oeeds of that kind 'of tourists that may
e threre in the world over.

In my constituency there is a place in
Tarméngatant where there is a temple
thousand years old. 1 learn from people
who are good critics of architecture that
they have never come across such a beauti-
fol structure anywhere they have toured
about. There are many places like that.
1 =m just giving you ome example and it is
pot that I want this particular place to be
recognised. There are many places in the
south of that nature and Government should
see 1o it that they give publicity to these
places. They should also provide lodging
and boarding facilities at these places. The
matter of providing traffic facilities should
also be looked into.

With regard to traffic I would like to
#ay that supposing a tourist is interested in
a bird's eye view of the whole country 1
wounder whether the tourist department
his got any comprehensive pamphlet or
fand-out to give to him covering all the
places of interest in this country in various
fields, Also, there is no road link to many
of even the important places. These are
all vital matters which the Government
should consider They should see that
facilities are provided to encourage tourists
10 go to these spots,

1 do not wadt to say anything on the
fstwe of prohibition. Particularly in my
Btate, we are very strict on the implemen-
tation of prohibition. OF course, an excep-
tion is made in the case of tourists, who
are given permits.

‘With regard to hand-outs and books I
fesl there is a lacuba. For many temples
sid places of tourist interest there are no
hand-outs giving their historical perspec-
tive @r 4 short history of the place which
will be of immense help to the tourists,
Except for big and popular places like Taj
Meuhal and others, there are no hand-outs
for smalbter places of finterest. It should
be attended to.

.. Then, § am sorry to sey that on every
Demand we are constrained to make sore
teferehce to Hindi, which only indicates
the omiipotence of Hindi in this country,
in this Ministry, for instahce, 1 wondet
what is th: necessity For the propagatioh
éf Hindi by spending a lot of money. Of
All the Ministries, of the Governmént of
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India there is the remote chance of Hindi
being of any wuse in this Ministry because it
deals with tourism and aviation where Eng-
lish is pecessary. Only the other day,
while giving the reasons for an air accident,
the Minister way saying that it was due to
a misimderstanding of the message given by
the Geneva airport, which was transmitted
in French. The crew were nol able to
understand this. [ think it is understood
all over the world that English is the med-
ium used by all airports, Then, what is
the purpose and what is the use of spending
so much money by this Ministry for the
propagation of Hindi ?

Even with regard to communications,
it is stated on page 17 of the Report that
all communications received in Hindi are
replied to in Hindi. Are there not people
in this country who are interested in other
tanguages 7 If the Government want to
give this facility or amenity of fransacting
the business with the peopie in a language
which is understood by them, it should be
given to all people equally and in an im-
partial manner.  But, enfortunately, ia
this department, as in other departments,
they do not seem to bother about the other
languages or people speaking other langu-
ages., Suppost [ write a latter to the
Minlstry in Tamil, | may not get even an
acknowledgemeént. But if my hon. friead,
Shri Rabi Ray writes a letter in  Hindi, he
will get a reply.

SHRI RASI RAY {Pari) ; In Oriya.

SHRI S. KANDAPPAN : If you
write it in Oriya, you will not get a reply.
But if it is in Hindi, you will get a reply.
Why this double standard ?  (farerrupt ions)
It is there. 1 am not inventing anything.
I am just commenting on what is there.

sty T fow owmer & fag@t
o et W § v Praar wrfag

SHRI S. KANDAPPAN : Notifica-
tions and resolutions are released For pub-
lication in Hindi. Why could they not
divert that money for the efficient function-
ing of the department ? I am sure gquite
a good amount is beiag speat for the pro-
pagation of Hindi. [ would like to know
the totél amount they are spending on
Hindi in this departutent and in the Minig,
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try. 1am sureit would be a revealing
figure.

Let it not be understood that I am
speaking against another language. Tt is
not at all that way. But what is the use
and what is the purpose of this Ministry
spending money on propagation of Hindi ?
Since we are making only slow progress in
various fields, 1 would request the Minister
to see that they do not waste their time,
energy and money on this kind of venture
when they could better be diverted for the
efficient functioning of the civil aviation
and other departments,

SHRI A. 5. KASTURE (Khamgaon) ;
Mr. Deputy-Speaker, Sir, I am very much
thankful to you for giving me this oppor-
tunity to speak on the Demands for Grants
relating to the Ministry of Tourism and
Civil Aviation.

1 wish to speak regarding tourism first.
1 am glad to know from the report -pub-
lished by the Ministry that the Govern-
ment has constituted the Indian Tourism
Development Corporation, 8 public sector
undertaking. India is a very vast country
-and there are a large number of places of
tourist interest. The interest is from seve-
ral points of view. In view of several re-
ligions in India, almost all religions, temples
and monunents are of interest from the
tourist point of view.

MR. DEPUTY-SPEAKER : The hon.
Member may resume his speech after
Lunch.

13.00 hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
ar five minutes past Fourteen of the Clock.

[Mr. Depaty-Speaker in the chair)

DEMAND FOR GRANTS, 1968-69
—cond,

Mipistry of Tourism and Civil
Avigtion—contd.

MR. DEPUTY-SPEAKER : Shri Kag
- fHre to continye his speech,
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SHRI A. §. KASTURE : Mr. Deputy-
Speaker, Sir, [ was discussing  about the
religious monuments. The religious monu-
ments of whatever religion must be well
maintained to attract the tourists. It is
absolutely necessary to provide more and
more facilities to the tourists. 1 feel,
tourism should be considered as the most
prosperous industry.

There are a large number of Touist im-
portant places in Vidarbh region of Maha-
rashtra. They are of historical importance.
For example, Ramtak. It is only 30
miles away from Nagpur. There is a tem-
ple of God Ram. It has been proved that
the great epic of Meghdoot written by
Kalidas was written at Ramtak. So, Ram-
tak temple should be declared as a place
of tourist importance. There are also
several forts within the region of Vidarbha
of Maharashtra. The first is Sitabadi fort
which is in Nagpur proper, there is Nar-
nala fort in Akola district. Gavilgarh fort
and Guruking Ashram of Mozri, both of
Amraoti district. These places should be
considered as places of tourist importance.

Sir, I hope the hon, Members of this
House know the importance of Sindkhed
Raja, the birth-place of Jijamata, the mother
of the great Shivaji. The palace and other
monuments of Sindkbed Raja should be
declared as places of tourist interest. It is
in Buldana district. The world famous
Buddhist frescoes of Ajanta are very near
from Buldana.

Buldana is a district place of Mahara-
shtra. In order to give facilities to the
tourists the Government of Maharashtra
and the Government of India have started
tourist office in Aurangabad, but the Ajanta
.caves are nearly 67 miles away from
Aurangabad. On the contrary, Buldana is
thirty miles from Ajanta caves. The
Government of Maharashtra have started
regular bus service to Ajanta from Buldana.
But there is no proper facility for tourists
at Buldana. [ would therefore request the
Minister to consider Buldana which isa
hill-station as one of the places of tourist
interest. It is very near from Ajanta. I
would request the hon. Minister to start a
sub-tourist office at Buldana and construct
a toyrist bungalow there.

As regards Civil Aviation, Sir, I would
like to say that Nagpur is a central plagg
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of India. But there is no direct air service
from Delhi to Nagpur. There are direct
air services from Delhi to Bangalors,
Madras and Hyderabad. Wagpur has its
own importance. It is not only a central
place of India, but it was the capital of the
old CP and Berar province. Now Vidarbh
and Nagpur form part of Maharashtra.
Considering the importance of Magpur, |
would like the hon. Minister to consider
the proposal of starting regular air service
from Delhi to Nagpur. If it is not possible
to start regular air service between Delhi
and Nagpur then I would request that the
existing service from Delhi to Madras or
Hyderabad or Bangalore may be used for
stopping at MNagpur and then go to the
destined place.

As regards Aurangabad airport, I have
some difficulty about it. The office of
Indjan Airlines Corporation is in Auranga-
bad hotel and the airport is at Chikhal-
thana. That airport is cight miles away
from Aurangabad hotel. At the time of
arrival of the plane the whole staff of IAC
go to the port and no one remains in the
office. So, if any tourist wants to catch
the plane and he goes to the I. A C. office
there is no one there. As such he cannot
catch the plane, as he has no idea
whether the plane has arrived or oot
So 1 would request the hon. Minister
to see that at least one employee of the
IAC is there at the office at the time of
arrival of the plane to cater to the needs of
tourists and the passengers. [ would
therefore request the hon. Minister to issue
necessary instructions in this regard.

MR. DEPUTY SPEAKER : Hon.
Members may now move the cut motions
to Demands for Grants relating to the
Ministry of Tourism and Civil Aviation,
subject to their being otherwise admissible.

St gmeafey gwam & sEE
@ g-

fie “aqiza st wifrs IgEEw ww-
g siaw & W wiw § 100 Tl ©w
wT fad Wi |

[arfax wgx & faq famm &=w
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[vdewt & fodr sndm arer eqral AR
srifera aAt av wfgs fao Jar =1g
A ¥ wrEwawar (4)]

SHRI SRINIBAS MISRA (Cuttack) :
I beg to move :

“That the demand under the Head
Other Capital Outlay of the Ministry of
Tourism and Civil Aviation be reduced to
Re. 1/-."

[Failure to develop places of interest
in Orissa as tourist centres. (44))].

“That the demand under the head
Other Capita! Outlay of the Ministry of
Tourism and Civil Aviation be reduced to
Re. 1/-

[Neglect in developing Udayagiri and
Ratnagiri as tourist centres. (45)].

“That the demand under the head
Other Capital Outlay of the Ministry of
Tourism and Civil Aviation be reduced by
Rs. 100/-."

[Delay in developing the Chilka lake as
a place of attraction for tourists. (46)].

SHRI VASUDEVAN NAIR (Peerwade) !
I beg to move :

“That the demand under thc hcad
Aviation be reduced to Re. 1.”

[Need to provide cheap accommodation
at the airport retiring rooms for use of
non-gazetted staff on tour as available to
Gazetted officers. (47)].

“That the demand under
Aviation be reduced to Re. 1.”

[Need to convert the E&M workshop
for repairing and maintaining staff cars of
various Ministries into a permanent
establishment. (48)).

“That the demand under the Head
Aviation be reduced to Re. 1™,

[Need to have a single administrator at
various airports instead of having two or
three as at present. (49)].

“That the demand under the head
Aviation be reduced to Re. 1.

[Need to reserve Class 1l posts for
departmental promotions only and have
direct recruitment of Class I level as is
done in other departments. (50]. "

“That the demand under the head
Aviation be reduced to Re. 1.”

[Need the provide free transport for
staff for marketing trips at least once a
wuk in me of ou:-of the-way mrport (Sl}]

the head
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“That to demand under the head Avia-
tion be reduced to Re. 1.”

[Need to implement the ICAO Assem-
bly resolution emphasising the need to
raise the pay scales and improve the work-

" ing canditions of staff engaged in naviga-
tion and cammunication departmeats of air
traffic services. (52)].

“That the demand under the head
Aviation be reduced to Re. 1.” _

[Need to establish a statutory corpora-
tion for managing the airports. (53)1.

“That the demand under the head
Aviation be reduced to Re. 1.”

[Need to give special consideration to
problems of civil aviation staff whose living
and service conditions are hazardous as
compared to staff of other departments.
(54)).

}“T‘hat the demand under the head Avia-
tion be reduced by Rs. 100.”

[Failure to supply liveries to entitled
staff in time. (55)].

“That the demand under the head
Aviation be reduced by Rs. 100.”

[Failure to grant overtime allowagce to
Chowkidars and Sweepers on the same
hourly rates as applicable to other opera-
tional staff of Civil Aviation Department.
(56)).

“That the demand under the head
Aviation be reduced by Rs. 100.”

[Failute to confirm non-gazetted staff
against available permanent posts. (57)].

“That the demand wunder the head
Aviation be reduced by Rs. 100."

[Failure to provide residential accom-
modation to civil aviation staff in view of
their All-lndia service liability and remote
lucation of the airports. (38)].

“That the demand under the head Avia-
tion be reduced by Rs. 100."

[Failure to implemest Weorkshop
Committee Report (59)).

“That the demamd under the head
Aviation be reduced by Rs. 100.”

[Failure to implement rewised pay
scale for Workshop Staffi frgm 1.9.1957.
(60].

“That the demand under the head
Aviation be reduced by Rs. 100.”

[Failure to remove disparity in internal
relativity of percentage of posts of
Selection Grade Aerodrome Operators.(61)].

-
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“That the demand under the head
Aviation be reduced by Rs. 100.”

[Failure to prevent intordinate delay in
administration in settling staff problems
and Union representations. (62)].

“That the demand under the head Avia-
tion be reduced by Rs. 100.”

[Failure to follow the instructions
issued by Ministry of Home Affairs in
writing Coafidential Reports of staff. (63)].

“That the demand under the head
‘Aviation be reduced by Re. 100.™

[Pailure to issue quasi-permanency
certificates to staf who are eligible for
them for a number of ysars. (64)).

““That the demand under the head
Aviation be reduced by Rs. 100."

[Failure to create number of ministerial
posts in proportion to increase in the
technical and operational personnel. (65)).

“That the demand under the head
Aviation be reduced by Rs. 100.™

[Failure to create posts of Administra-
tive Officers, Superintendents, Head Clerks
and Senior Clerks, commensurate with the
quality of work performed in Civil Aviation
Department as compared to other Depart-
ments. (66)].

“That the Demand under the Heagd
Aviation be reduced by Rs. 100."

[Failure to create Selection Grade posts
in all cadres where promotional avenues
are nil or negligible as per recommeada-
tions of Second Pay Commission. (67)].

“That the Demand under the Head
Aviation be reduced by Rs. 100.”

[Failure to provide adaquate incentives
to staffl who have reached their maxissum
in the. pay scale. (68)].

“That the Demand under thy Head
Aviation be reduced by Rs. 100." .

[Failure to remove stagnation of staff
who bave rempimed without having even
ope. promotion far a numbes of years, and
are about to retire. (69)].

“That the Demand under the Head
Aviation be reduced by Rs. 100.”

[Failure to provide free tramsport for
staff posied at Palam  Air Pori comsequent
on taking over Palam. Ajrpost from Indian

Air Force by Civil Aviation. Qegartmapt.
(70)]. '
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SHRI RAMAVATAR SHASTRI (Patna)
I beg to move :

“That the Demand under the Head
Metcorology by reduced to Re. 1.”

[Failure to develop the science dealing
with artificial rain. (71)].

“That the Demand under the Head
Meteorology be reduced by Rs. 100.™

[Failure to give necessary meteorologi-
cal information to farmers. (72)]

“That the Demand wunder the Head
Aviation be reduced by Rs. 100.”"

[Need to extead airports. (73)]

“That the Demand under the Head
Aviation be reduced by Rs. 180.”

[Failure to improve the working condi-
tions of employegs. (74)]

“That the Demand undsr, the Head
Aviation be reduced by Rs. 100.”

[Need to remove increasing dissatis-
faction among employess. (75)]

“That the Demand under the Head
Aviation be reduced by Rs. 100.”

[Need to improve patna airport. (76)]

That the demand under the head
Aviation be reduced by Rs. H00.

[Need 10 make Patpa amn attrac-
tive (77)]

That the demand under the head Avia-
tion be reduced by Rs. 100.

[Failure to give adequate compensation
for land acquired for airports (78)]

That the demand under the head Avia-
tion be reduced by Rs. 100.

[Need to purchase modern and de-luxe
agroplanes (79)]

That the demand under the h=ad Othgr
Revenue Expenditure of the Ministry of
Tourism and Civil Aviation be reduced by
Rs. 100.

[Failure to make tourist agencies in
States more useful and strong (80)]

That the demand under the head Other
Revenue Expenditure of the Ministry of
Tourism and Civil Aviation be reduced by
Rs. 100.

[Need to provide financial assistance
to tourist agensies in various Statgs (81)]

That the demand under the head Qther
Revenue Expenditure of the Mimistry of
Tourism #nd Civil Aviation be reduced by
Rs. 10Q.

[Need to bring all round developmgnt
“of tourist centres (82)]
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That the demand under the head Other
Revenue Expenditure of the Ministry of
Tourism and Civil Aviation be reduced by
Rs. 100.

[Failure to undertake iotensive publi-
city to attract more tourists. (83)]

That the demand under the head Other
Revenue Expenditure of the Ministry of
Tourism and Civil Aviation be reduced by
Rs. 100.

[Failure to undertake overall develop-
ment of tourist centres in Bibar (84)]

That the demand under the head Other
Revenue Expenditure of the Ministry of
Tourism and Civil Aviation be reduced by
Rs. 100,

[Meed to give grant for the development
of Rajgir as a tourist centre (85)]

That the demand under the head Other
Revenue Expenditure of the Mimisiry of
Tougism and Civil Aviation be reduced by
Rs. 100.

[Need to develop tourist cenires in the
billy areas of Gaya District (86))

That the Demand under the Head
Othes Revanue Expenditure of the Ministry
of Tourism and Civil Aviation be reduced
by Rs. 100.

[Need to develop Rajgir as a tourist
centre of international importance (87)]

That the Demand under the Head
Other Revenue Expenditure of the Ministry
of Tourism and Civil Aviation be reduged
by Rs. 100. .

[Need to preserve water resources of
Rajgir (88)]

That the Demand under the Hoad
Other Capital Outlay of the Ministry of
Towrism apd Civil Aviation be reduced hy
Rs. 100,

[Need to take over
Delhi (89))

That the Demand under the Head
Other Capital Outlay of the Ministry of
Tourism and Civil Aviation be reduced by
Rs. 100.

[Need to exert pressure on the manage-
ment of Hotel lmperial not to close down
the hotel (90)]

That the Degand l.IIldl:r the Head
Other Capital Outlay of the Ministry of
Tourism and Civil Aviation be reduced by
Rs. 100

[Need to keep Hotel lmpearial function-
ing for the convenience of foreign tourists
(s1)]

Hotel Imperial,
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MR. DEPUTY-SPEAKER : The Cut
Motions are also now before the House.

SHR1 M. MEGHACHANDRA (lnner
Manipur) :  Sir, [ thank you for the
opportunity given to me to speak on the
Demands of the Ministry of Tourism and
Civil Aviation.

Sir, 1 have something so to say agaist
the demands of the Ministry of Tourism
and Civil Aviatiop. After reading the
report for the year 1967-68 1 am not opti-
mistic at all that things are improving
much. 1 am sorry nothing is referred to
here about the tourist centres and develop-
ment of tourism in the eastern region,
especially, Assam, Nagaland and Manipur.
1 find, Sir, this area of Nagaland and
Manipur is a place where beauty is found
in abundance. There are the hills, there
are beautiful rivulets, there are lakes also
and the most beautiful lake, rather one of
the biggest in India, is also in Manipur—
the Loktak lake and then there is the hill
in the midst of that lake. Nothing is done
to improve that particular lake and to
make it an important centre for tourism.

If tourism as an industry has to
be carried forward, it must be carried
forward for the whole of India. I do not
see any optimism when tourism is carried
forward, and look to the western countries,
people of the west, coming over to India
and that we will earn foreign exchange,
this and that. But, 1 feel Sir, the recession
or monetary crisis we see in America, all
this, will have a necessary impact on this
industry of tourism. But, them I will
plead before this House that something
must be done so that this industry of
tourism also functions properly in the
eastern region.

In this connection 1 will point out one
thing. That is about the restrictions
imposed on the people coming over that
part of India. No one is allowed unless
he produces some Inner Line Permit
whether he be a tourist or not and even
in the year 1967 which we observed as
the International Tourist Year, I am sorry
to say that when some Soviet Youth Dele-
gation came to lmphal,—they were coming
in the 1AC dakota plane—they could not
go beyond Silchar and had to go away
from Kumbigram aerodrome as they were
told ‘You cannot proceed further’. This
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Youth Delegation was coming from a
friendly country and they were our invities
also not to speak of tourists. But they
could not proceed to Imphal and even
to-day there is no arrangement whatsoever.
Sir, in this connection the question of
national security and tourism should be
reconciled. Therefore, I want to submit
that some sort of a liberalisation in the
pelicy must be made and there should be
some arrangement for tourists to come
over Imphal and that area. So far I do
not see any solution or any g uidance
from the report which is circulated, and
this must be looked into. There is enough
room of development of tourism in that
area and the Ministry should give due
attention for development of tourism in
that region. That will also help in
achieving what we call national integration.
I you say that nobody should be allowed
t o go into that area, then you will have no
national integration.

I now come to civil aviation. We have
got the Air India and the IAC. But we |
have also got the non-scheduled flights.

-1 want that the non-scheduled flights, and

the private cargo-carrying airlines should
be taken over by Government. The em-
ployees of thé8e private airlines have been
demanding that Government should take
them over. Further, these private airlines
are also running at a profit. Therefore,
I appeal to the hon. Minister that these
should be taken over.

We have also to see how far the
interests of the employees in the two air
corporations are being safeguarded. 1 am
really sorry to find that the Civil Aviation
Department cannot come to safeguard the
interests of the employees until the em-
ployees come forward and demonstrate.
There have been strikes by all sections of
employees, technical and non-technical,
of Air India as well as the IAC, and there
is reference in the report also to the strikes,
the number of flights lost and so op. But
the way the problem is being tackled and
the working conditions and the pay scales
of the employees is to be improved shows
that the matter is not being given much
attention which it deserves. There is
reference in the report to the job evalua-
tion committee. This committee was to
have submitted its report by perhaps the
3ist March last. But we find that the
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employees are not satisfied with what is
going on. What is most important is to
see how these employees, technical as well
as non-technical, could be made contented.
Unless that is done, the service will suffer.

In conclusion, T would submit that the
Civil Aviation Department should see that
the interests of the people living in
Manipur and other border areas are also
served. We have an aerodrome there
which is of the intermediate category ; it
is Tulihal, which is vyet ‘Intermediate’.
This aerodrome must be improved and
developed. We find that only Dakotas
are making fights there. But these
Dakotas are out of date. Some modern
and bigger planes should come over to
Imphal and a link should be established
between these border areas and the other
places of India through these modern
planes.

Then, 1 would refer to flying clubs.
Some names of fling clubs have also been
mentioned, but there is no flying club in
Manipur. The flying club at Gauhati in
Assam is also not functioning properly.
Government should see that these fiying clubs
run properly and proper finances are given
to them so that the pilots could be trained
in these flying clubs and function properly.

14.26 brs,
[Shri S. M. Joshi in the Chair)

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRIMATI JAHANARA
JAIPAL SINGH) : Mr. Chairman, I thank
you for giving me this opportunity to
intervene in this debate.

Hon. Members who have spoken have
raised several interesting points, most of
them on matters of policy which I shall
leave to be dealt with by my senior collea-
gue. Ishould like to utilise this little
time given to me in bringing to the notice
of members some of the less well known
activities of our Ministry. I should like to
deal generally with welfare matters and
particularly with the India Metecrological
Department.

The India Meteoroligical Department
is the oldest scientific department of the
Government of India which came into being
in 1875, It is a matter of great pride 1g
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us that we have no foreign experts or for-
eign collaboration in the Depariment, but
on the other hand, our scientists and officers
are very much wanted by other foreign
countries to help them set up their meteo-
rological departments or reorganise what
they already have. At the moment, 19 of
our officers are abroad on such missions.
In our training schools in Poona and New
Delhi, we have regularly foreign students.

The Department has within its scien-
tific field important discipline such as seis-
mology., geomagnetism, astronamy and
astrophysics and the preparation and pub-
lication of almanacs.

A major attempt of the Department has
been to improve and modernise the tele-
communication system so that timely
receipt of weather data and their quick
dissemination to users can be achiev=
ed. Admittedly, our present communica-
tion system is very poor and a lot of time
is lost in gettiog information where it
should go.

The question of India participating in
the World Weather Watch Scheme drawn
up by the World Meteorological Organisa-
tion in Geneva is being cosidered by
Government, and when a decision is taken
for India to participate in the plan, it will
give a great impetus for the improvement
of telecommunication facilities within the
country and it will also put India on the
global telecommunication system which will
keep us in touch with all the developments
in meteorology. There can be no doubt
that once we are there, it will be of im-
mense benefit to our agriculturists because
we shall be able to have forecasts 7 to 10
days in advance. Apart from that, the
utility of this novel international co-opera-
tion is beyond doubt.

India has a vast coastline, nearly 5,000
kms. and regularly the coastline areas are
hit by cyclonic storms which have their big-
inning in the Arabian Sea or in the Bay of
Bengal. Since its inception, the Depart-
ment has been giving storm warnings to
ports and shipping. But with the rapid
developments in the field of ports and
aviation activities, it has become necessary
to take urgent steps to detect cyclones even
while they are far out at Sea. This will be
done by the Cyclone Warning and Reasear-
¢h Ceatre 1o.bg set up in Madws with §
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radar stations along th¢ coastline. Tt
shouMd be possible with the advance infor-
mation that we will be getting from radar
and aircraft obyervation to minfmise the
damage to property and human Tives.

We have introduced modern radiosonde
and radio-wind techniques for measuring
upper atmosphere. It is a matter of pride
to us that the instruments we use for carry-
ing out these experiments have be¢n made
in our workshops with 95 per cemt imdige-
nous components and only 5 per cent im-
ported owes.

In'the same way, next year we shall
mount a 40-inch telescope in the south of
India which has been imported from East
Germany. All the accessories for it are
going to be manufactared at the Koduaika-
nal workshop.

In agriculture, meteorology renders
mach service. Members and the public
are familiar with the daily weather bulletin
to farmers. We broadcast in 22 languages
on 55 AIR stations in their rural pro-
grammes daily bulletins  to  facmers,
Madras State has gone further im having a
novel way of doing it. The agricultural
department in consultation with the local
Meteoroloegical office prepares advisory
messages which are appended to weather
bulletins under the distinct head ‘advice of
Agriculture Department to farmers.” We
are hopiag that we shall be able to intro-
duce this in the other States too.

Hon. Members will remrember that
disastrous Koyna earthquake last Decem-
ber. After this, the department, in coope-
tation with the UNESCO and the Minist-
rv of Irrigation and Power has prepared a
report and have givén a scientific explana-
tion which will greatly help in understand-
ing the origin of such earthquakes.

When we come to the welfare activities
of the Ministry, [ must say that while
Goverament and the corporttiods expect
the highest level of production from our
aviation employees, we are egually cops-
cious of the fact that the minimum requi-
site amenities must be provided by us be-
cause we have to take into accoumt the
fact that the working cooditions of the em-
ployees of the Civil Aviatidn department
are yuite different from the working cowdi-
tiohq of other Central Goverameat emples
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yees. The other Central Governinent
erployees htve #ét places of residence and
set tithe o work, where as the employess
of tié 'Civil Aviation departitent are expect-
ed to sérve in any dme of the 85 airfields
all over the comntry. And these air-fields,
as hom. Members know, are situated several
milés away from the centre of the town or
the city. Therofore, this probleva of hows-
ing and trasport tekes on even more  sighi-
ficamcé. So far, perhaps because of the
limited resources, the allocations for coms-
truction of staff quarters are rather meagre.
We are thibking. however, whethér having
regatd to thé peculiar circumstances of
service in the Civil Aviation department,
special allocation could not be made to
augment the quarters that are available
immsedintely so that at teast a fair percen-
tage of the employees who ure required to
function in the airports, as operational staff,
can be provided with accommodation.

As T have said, Government are very
much alive to the réquirements of the em:
ployees of the Civil Aviation department
and are taking &ll possible meastres o
providé theése amenfties. Government's
aim is that at teast in the odtlying airfields
such ak in the eastern bector in undeveloped
areas where there are so many airfields, we
should be able to provide hundred pet cent
accommodation and in the other airfields
closer to developed towis and cities we
hope we shall be able to provide accommo-
dation at least to the Class Il and Class
1V employees.

As far the employees of the two Cor-
poratioas, it i8 true that at present the po-
sition is unsatisfactory, particularly in the
Indian Aiclines, but I am happy to say
that last year land has been acquired and
plans have been drawn up for housing
colonies at the four international airports.

Coming back to the Civil Aviation de-
partmént staff, the hon. Meémbers will be
glad to noté that a scheme of joint consul-
tative machinery has been evolved by
Government. 'The departmental council
has beeh formed with the Secretary of the
Civil Aviation Ministry as Chairman. The

il has represe ivet both from the
staff side and the official side and it is
opea to the staff side to refer to the coun-
#il all points relating te their ssivice cone
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ditions. T am happy to record that the
council bas already met four times and
satisfactory progress is being made. Asa
matter of fact, many of the points raised
in the cut motions r2lating to the service
conditions of the Civil Aviation department
are already being dealt with by the depart-
mental council. My Minister and 1 are
both personally very anxious that all these
matters are dealt with by the departmental
council as expeditiously as possible and the
grievances of the employees are redressed
wherever practicable to the maximum
extent.

In this connection, I would like to say
that I myself have visited several airfields
and I have first-hand knowledge of many
of the detailed problems of the welfare and
amenities that should be provided, and I
am trying my best to see that the steps al-
ready initiated to put these things right are
completed and implemented with the least
possible delay.

Having said what Government have to
do in the matter of providing amenities to
to staff and having admitted that at any
rate for the time being they are perhaps in-
adequate, I must place on record Govern-
ment’s appreciation of the attitude of the
Civil Aviation employees as reflected by
their unions. Notwithstanding the fact
that the civil aviation employees, most of
them low-paid, who are required to func-
tion at the airports, have not been getting
all the amenities that Government wants
to give them, they have maintained a high
standard of morale and cordial labour re-
lations with Government. Never has there
been any illegal strike or demonstration in
the department. These reflect the high
standard of labour relations of the departe
ment and the Civil Aviation department
employee’s union. Hon. Members will
agree with me if [ place on record the
Government's appreciation of such an
attitude on the part of the employees.

e Wt Wt (F) ¢ X
arew, fegea ¥ dardy o zwfow arg
7y <frq 7Y & 1 w0 o § e
¥dgg iy @ fegem & ard=
IHTHG, | g AT™, qOAT AR,
@ wWa dwr & fer g &
R AT R ) AR TR gm F AT
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I ST QAT I § | AT T
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First, Indian diplomats never issue im-
mediately a visa. You have always to
come back. May be next day, may be

after some hours. Of course, they are able
tg issuc immediately @ visa, bug they arg
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too lazy to help you. It suits them better
to give all tourists at the same time their
passports back.

On the 31st August 1967 I visited the
Indian Embassy at Teheran. There was
there a chap—¥ AT ALY & TT—first secre-
tary. First he humiliated me by forcing me
to write my visa application. again, for the
reason visiting India T had written that 1
liked to see the old Indian civilisation and
the old towns. That was not good. Cross-
ing out was not good. 1 hadto write the
whole application form again in order to
substituie that sentence by ‘tourism’.

In general, Indian diplomats are not
at all interested in the fact that you like to
visit India. The are completely indifferent.
The application form is offensive. It asks
the tourist who will guarantee his return
when he has no more money.

It threatens him with cancelling his visa
if any statement is incorrect. -1 find ita
strange thing to threaten a guest. OF
course you are in trouble if any statement
is incorrect. But is it necessary to say
s0?

gATE UeF & gFEe § gal genl §
w7 agfead § a7 wwg wfr oft 3¢
oY o &t FeEe gE a5 oOf W
MT &7 1 a7 #qg7 § ¢
I suggest you to lay down in every
-Jabassy a complaint book and to put down
a statement that every tourist has a right
on a visa within 15 mioutes. If not, the
ambassador has to give the reason. When
a visa for Yugoslavia was necessary, the
Yogoslav Embassy in the Hague issued
visas within 15 minutes. What Yugoslaves

can do, India can do too. That is the
reason why 1 give a limit of 15 minutes.”™

g g # g T Y
@ ¥ 7 @F 1 aFAs qfA §
it gt 2w O N ¥,
g ¥ ITH @ N, S A gw §
FET AOAT FO & T W Iy
PN @A T A H 777 T WA
T gufoen A1 agfvas A & @
M A & gE ¥ e
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zwfcew oy o o avh § 1 few g
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& g2 F7ex 7T 9yl 5 gufoee o a6
g a1 ot o= %08, St gr gfewr
HTOH H(ATAN T ERIATH F2, THT §T
TAATH T, WL GATE AFTT ¥ WA WY
srTE A W voaw F{ fFag
TATE g § A8 959 6% | %W e &
% FaAW o fAy @ wifgd @ife
e ghaar frer a% o) T W & 1

ot Fergeam Y o quader #
AT AERF L | TR w9 i e8R
5“1‘0"!!? Laci BRI L e
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First, Indian diplomats never issue
immediately a visa. You have always to
come back. May be the next day, may be
after some hours. Of course, they are
able to issue immediately a visa, but they
are too lazy to help you. It suits them
better to give all tourists at the same time
their passports back.

On the 31st August 1967, I visited the
Indian Embassy at Tehran. There was

there was a chap—

secreiary. First bhe humiliated me by
forcing me to write my visa application
again, for the reason visiting India I had
written that 1 liked to see the old Indian
civilisation and the old towns. That was
not good. Crossing out was not good. [

APRIL 23, 1968

Koo Bt

(Tourism and Civil Avi.) 2478
bhad to write the whole application form

again in order to substitute that sentence
by ‘tourism®.

In general, Indian diplomats are mnot
at all interested in the fact that you like
to visit India. They are completely in-
different. The application form is offensive.

1t asks the tourist who will guarantee his
return when he has no more money.

It threatens ‘him with cancelling his
visa if any statement is incorrect. I find
it a strange thing to threaten a guest. Of
course you are in trouble if any statement
is incorrect. But is it necessary to say
o1
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1 suggest you to lay down in every
embassy a complaint book and to put
down a statement that every tourist has a
right on a visa within 15 minutes. If not,
the ambassador has to give the reason.
When a visa for Yugoslavia was necessary,
the Yugoslav embassy in the Hague issued
visas within 15 minutes. What Yugoslaves
can do, India can do too. That is the
reason why I give a limit of 15 minutes.”
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SHRI NAMBIAR (Tiruchirappalli) :
1 am glad that the hon. Minister of

Tourism and Civil Aviation is taking
great interest in the departments under
his charge, because of which there are
some improvements in the working of these
departments. 1 will confine my remarks
at the beginning to the condition of labour
relations.

It is mentioned even in the Report that
there used to be frequent strikes in both
Air India and IAC. But, then, they say that
it is due to the behaviour of the employees.
Leaving aside the question whether the
employees misbehaved, or the employers
misbehaved, the fact remains that
there used to be so much of disparity
between the wage structures of JAC and
Air India because of which there was so
much of discontent among the employees.
I am not going into the details as to who
should be better paid, but I want to stress
that a reconsideration of the wage structure
is urgently called for to keep the staff
contented so that the airlines are not
affected by frequent stoppages of work. I
kbow that the bon. Minister has the wel-
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fare of the employees at heart. I hope he ment considers it neeessary to take over

will approach the issue with an open mind,
give sympathetic consideration to their
demands and set maltters right.

I cannot help saying here that both of
airlines are headed by the representatives
of the biggest monopolies of our country,
one by Shri Tata and another by Shri
Bharat Ram. While I have no grouse
against them [ have to say that since they
represent the monopolists, their outlook on
labour relations continue to be those of
the monopolists in the private sector.
Recently, there was an occasion when Shri
Bharat Ram made his comments about the
behaviour of the Communist Party in a
press interview.

Of course, he is a big man and he can
speak about the Communist Party as such
because he is a monopolist and a business-
man. But sitting on that gaddi, as the
Chairman of the Indian Airlines, he must
try to hold his tongue a little ; otherwise,
he can quit the Indian Airlines and let
loose his tongue. That is our request.

About the Communist Party 1 can say
that we are here to see that our airlines
run properly and that we do not put politics
in it. We do not want that. Let him under-
stand that we are not so pettyminded as
to create politics to see that our aircraft do
not fity. Therefore he mwst also consider
this question.

Mow, from the very figures that have
been given by them, you will find that the
average ton per kilometre per employee
in 1961-62 was 38,000 and in 1967-68 it has
risen to 54,500. That shows about 50 per
cent increase in the work load of the
employees as per the norm given for Air
India. So, there is a justification for im-
proved wages. The Covernment used to
say that according to the performance they
will pay a little more as centive etc.. If
that is so, there is justification and I would
request you to review their wages consi-
dering vhese aspects as well,

With regard to the Kalinga Airways,
1 am mnot pleading that it may be taken
over straightaway because Kalinga Airlines
has got a very bad history behind it, but
with regard to employees of Kalinga Air-
lines what are we to do? Are we 1o
allow them to suffer ? So, if the Govern-

Kalinga Airlines, leaving aside Shri Biju
Patnaik and his other stories, give them
the price for the knocked-down condition
of the aeroplanes but the employees must
be safeguarded because they have done a
lot for providing service. That also may
be taken into comsideration.

Then, about the purchase of two
jumbo jets, order has been placed. These
have to be purchased at a cost of Rs. 48.20
crores and the entire amount is on credit.
Each jet will have a passenger capacity of
400. 1 do not know whether it will be
possible for us to compete with the foreign
airlines in this way and whether we will
get sufficient number of passengers to make
this a successful business proposition. Of
course, many other countries are thinking
in terms of these supersonic and big jnmbo
jets, but some are evan expressing doubts
about the success of these. [Is it possible
for a country like ours, which is poor and
there i no foreign exchange with us, to
have a loan of Rs. 48.20 crores for two
plames 7

AN HON. MEMBER : Yes.

SHRI NAMBIAR : [ think, we are
taking a big risk and a little bit of gamble
also if I may be permitted to say so. So,
this thing should be carefully watched. 1
do not discourage the hon. Minister
straightaway and say that we should com-
pletely go out of the picture when competi-
tion comes in, but how far it is possible is
to ‘be carefully studied before we eater into
that,

Coming to the gquestion of the em-
ployees of the Civil Aviation Department,
1 have to submit a few points with regard
to their conditions. I need not stress on
the need of the civil aviation staff to be
given quarters. After all, these aerodromes
are far away from towns and there is no
possibility of getting any other accommo-
dation. So, the Government should see
that if not 100 per cent at least 60 to 70
per cent staff should be given accommoda-
tion and free transport should be given for
the employees as well as their children to
go to the school etc. In Trichinopoly
this was mot done. Thenm 1 had to make a
representation to the hon. Minister and he
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was good enough to give the transport. I
do not know which other aesrodrome is not
having it. Fortunately, Trichinopoly being
in my constituency, I approached him. I
do not know whether others have done
80. Anyhow, I request the hon. Minister
to consider the question of giving free
transport to employees,

With regard to the Civil Aviation
Department chowkidars I find that they
are working from 54 to 72 hours a week.
That is bad. 41 hours is accepted by the
ILO. Grant them 48 hours and if two or
three more employees are to be employed,
do it. Do not be so stingy.

You are earning so much money out
of Air India and other international flights.
Chowkidars are very low-paid staff. The
hon. Minister is so good and big-hearted.
Please accominodate these things.

With regard to the Workshop staff
whose wages are to be reviewed, as recom-
mended by the High-power Committee,
that has not been put into operation. So
also, there is the question of E & M Work-
_shop which has no parallel for the number
of types of vehicles, staff cars, repaired for
all the Ministries. It is being kept as a

porary establish I do not know
whether the hon. Minister thinks that the
Ministries also are temporary and there-
fore, the Workshop should also be
kept as a temporary establishment.
Please treat it as a permanent establish-
ment. Till such time we have parliamen-
tary democracy the Ministries will contisue
and their stafl cars will also continue and
repairs also will have to be done and
therefore, this should be treated as a

t establish

So also is the question of M.T. Drivers
pay-scale revision. Though this was
accepted by the hon. Minister, it has not
yet been implemented. Kindly see that
these men also get their pay revision.

I cannot leave tourism. That isa very
good Department - which gets a lot of
foreign exchange. But there is also a
little black hole in that through which our
foreign exchange earnings are drained out.
There is an Agreement with the Hilton
Company. That is an international mono-
poly cartel and a licence has been given
to this group of Hiltons to constract hotels
in India. They have been given lime-clear,
After all, we are encouraging tourism for
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the purpose of earning foreign exchange.
We are not encouraging tourism to see
the good white faces of foreigners. We
have got enough good faces in this country.
We are doing it for earning foreign ex-
change. The Hiltons being an internatio-
nal monopoly cartel, whatever foreign
exchange that may come from the Tourist
Department will pass through the Hiltons’
profits. The foreign exchange will be
drained out through this black hole. That
is why 1 say these monopolies should not
be encouraged. After all, we can construct
good hotels in India with our own capital
and with our own entrepreneurs here.
Mr. Oberoi is here ; there are many Indians
here. But don't do it through the Hiltoas.
1 request you to avoid the Hiltons.

Then, what about the aerodrome that
was promised long ago in Calicut 7 1Is it
forgotten or will it come ? Of course,
the Fourth Plan is not coming and, there-
fore, the Fifth Plan will not come. There-
fore, [ cannot say when it is to come and
under which Plan. After all, the aero-
drome does mot require much of planning.
An aerodrome is just a level ground, mak-
ing it possible for the plane to land. Once
I was in Soviet Union and I went to
Stalingrad the plane just landed on a field.
1 was surprised to see that Grant an aero-
drome for Calicut soon. Ever since 1962,
as a Member of Parliament, I am demand-
ing this. There should be no necessity for
me to demand it again and again. You
should grant it.

Further, the development of Kovalam
is very much appreciated. Kindly proceed
with it. Mot only Calicut .and Kovalam,
there are also other spots in the south, [
request the hon. Minister that Trichinopoly
should be brought on the tourist map of
Iadia because of Srirangam Temple and
other centres of good architecture that you
can find in Trichinopoly. Please put
Trichinopoly on the tourist map of India.
Thank You.

14.55 hrs.
[Shri G. S. Dhillon in the Chair)
&t e Aga ()
qrafa W, w9weaw § 9 g9 qur-

g & AR wre vy fag 7 TErE ¥}
wigar § 5 F d w0 gw fawmr ¥ wfy
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Eikacaccic e
W 38 w17 & wfa, s o efe &
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e # famedt ¥ @ §
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wgar ArfE aaedt o 997 79
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oY gasiaE ¥, gUeA ¥ S gwewd §,
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& fag o g fad 3z gat g
F ATITOI T AT AT T E
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gfaaid ¥ aife adeq 1 gwETHi WK
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7% A% faFm ¥ (o9 g7 fFar @ 230

AT T FE I A CF AW A FE<
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&1 7@ o & =@ R & 7g T F
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14.59 hrs

[Mr. Deputy-Speaker in the Chair)
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wWafe d f wgw wgar g s g
W e W X 9y wg W ot
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T § 9% 917, 91¢ oftwe ¥ wwee
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[=f sifdTTeTer d1gT)
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araw & srowd 3w & gerfy 7w
¥ faifml w @ ofcaw s g
afes Rmarfedl #1 W1 sed ofdaa
s ww: & Sgm & oag we
w& nfas ¥ wfas a7 g9 s ¥ fau
JUE F |

SHRI S. M. KRISHNA (Mandya) :
Mr. Deputy Speaker, Sir, this Depariment
has been one of the neglected departments
in the last few years. Sir, it could be
compared to a bride blushing, and fighting
shy to make demands and greater
demands... ...

SHRI D. N. TIWARY (Gopalganj):
On whom ?

SHRI S. M. KRISHNA : On every
one of us. But I think the present Minis-
ter who has to muster all the imagination.,
initiative that he could summon to this
endeavour so that this could really become
a great instrument not only to earn the
much needed foreign exchange that we can
when foreign visitors visit our country but
also, Sir, we should not forget the other
aspect of it, and that is, we are fighting
and we are labouring to bring about emo-
tional integration in our country.

We would like to encourage, and [
should think very rightly that we should
encourage, tourists from one part of our
own country to go to the other part of the
country. I would like the Kashmiris to
go to the south, to go to Kerala, Mysore,
and other places, and so also I would like
the southerners to go up north to find out
what we have in this country ; they should
go to Assam, Orissa and other parts of
India. So, while pleadiog for gaining
foreign exchange we should mot neglect
this aspect of encouraging internal tourism
also.

Tourists do come to this country be-
cause of our great past heritage. The
majesty of India, the glory that was and
that is India naturally attracts so many
visitars from all parts of the world.
Simply becaus¢ they come here, we should
not exploit their goodness and we should
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not exploit their charitable disposition.
To quote a sad example, very recenty we
had the UNCTAD at New Delhi and pro-
bably that brought a great number of
foreign dignitaries to visit this country.
During the conference, at the catering
establisment at Vigyan Bhavan, 1 was
given to understand, subject to correction,
that a piece of sandwich and a cup of
coffee was charged Rs. 7.50 and when the
delegates offered some sort of a consumer
satyagraha, then it was sought to be
reduced. This is not the way to appeal to
the forelgn tourists and this is not the way
to create the needed atmosphere for the
tourists to come to this country and spend
the precious money that they bring along
with them.

There is a great potential that is to be
tapped in this country. Every State in
the Union as well as the Centrally adminis-
tered territories could afford many number
of places which could very well be great
tourist attractions, and we have to develop
selectively quite a number of these tourist-
attractive spots and then create the proper
facilities for the foreigners as well as the
tourists from within our own country who
would like to go there.

I would like to draw the attention of
the hon. Minister to the report of the
PAC where they have drawn the attention
of the House to the enormous delay and
to the red tape that is involved in taking
decisions and in executing those decisions.
At Ajanta, which is one of our precious
spots for national as well as international
tourism they were to put up a rest-house,
The decision was taken and even after four
years it was not executed. The decisian
was to set up a canteen-cum-rest house,
but a lot of delay took place. They could
not secure the land ; they could not find a
contractor ; when once the building was
ready, it was not fit enough to be used
because there were some defects in its
construction and so on. If this is the
attention that is paid to a spot like Ajanta,
then probably no attention will be given
to the less important tourist spots. I am
sure that Dr. Karan Singh who bas the
right disposition to put tourism and civil
aviation in their correct perspective will
g0 about with a sense of seriousness and a
sense of urgency which was sadly lacking
so far.
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Coming to advertisements and publi-
city, I would like him, without any apolo-
gies, to emulate Air India which has been
able to catch the imagination of not only
the people of this country but also people
elsewhere because of the imagination with
which they put out their publicity and
poster material which attracts tourists to
them. I would like the Minister to consi-
der publicising some of our beauty spots
and tourist spots so that they may be
placed in proper perspective and would
interest foreign tourists.

With reference to civil aviation, 1
would not like to strike a note of alarm
when I make this particular point. It is
that when we bought the Caravelle planes,
there was, | am given to understand, a
stipulated period given by the manufac-
turers after which the planes become a
liability and their airworthiness would be
debated or doubted. [ would like to know
the number of such planes which have run
out the stipulated period of airworthiness,
and the decision the Government are going
to take with reference to them. :

I would like to place at the disposal of
the Minister one other important sugges-
tion. You know how difficult it is to get
the needed certificate or a licence. I know,
having been a member of a flying school,
that every hour that one flies costs an
enormous amount of money, so much so
that this would be the exclusive preserve
of the high strata of society. Those candi-
dates who have the aptitude, interest and
energy should not be barred simply because
they do not have the finances to go toa
flying training school to get the required
certificate or licence. 1 would urge upon
Government that in every State capitala
competitive examination be held inviting
those candidates who are interested in civil
aviation so that they could take the exami-
nation and those fit to undergo the train-
ing should be taken in as the Government
of India’s responsibility, Government bear-
ing the burden of providing them proper
training to them.

SHRI INDER J. MALHOTRA (Jammu):
Previously these two departments used to
form part of the Transport and Civil Avia-
tion Ministry. 1 am very glad Government
have realised the significance and impor-
tance of these departments and have given
them the status of a full-fledged separatg
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[Shri Inder J. Malhotral

Ministry. 1 have another reason to be
happy, namely, that an eminent person like
Dr. Karan Singh has becn put to head this
Ministry and achieve the desited goal
which we have visualised while promoting
tourism and making our civil aviation
service more efficient.

On the side of civil aviation, 1 am very
happy to mote that during the lasi one year,
a new fleet of planes has been added and
serious efforls have been made 1o expand
our airpert fucilities aad alkso make the
service betier and moce efficient.

1 have one of 1wo suggestions to make.
While the Ministry has given a good deal
of attention 1o expanding international or
big airports, the smaller airports, which are
véry important airports, have to Some
extent been ignored. Some construction
work has been taken up at the Jammu air-
porl ; steps have been taken to expand
certain facilities. But 1 would like to orge
upon the Central Government that the
runway should also be expanded so that
in fatore big plunes like Caravelte can also
land at Jamiu as they do now at Srinagar.
The significance of the flying clubs in this
counitry Lo & very large eéxteht has not betn
realised yet, more espedially so in  the
vorder States ¥Wke Jammu ahd Kasheic,
Punjab and Rajasthan and other such
Srates wlrere there are only very few Aying
clubs. la Jummu and Kashiir Stade, there
is no flying cled atall. 1 piead Yor the
establishment of a flying chebin Jammu
and in the States of Punjab and Rajasthan
for the simple reason that if the youmg
people of these arcas can be given this
training, then in Ue case of any émergency
or even otherwise, thiey can be callsd vp
for the service of the natioa.

As my friend Shri Krishna has just
made out & very significant point, as far
as the development of tourism is concerned,
more especially of internal tourism, as I
said in the beginning, this Ministry has to
perform a very significant task. Under this
Ministry, the means ef transport within
the country and outside are available.
Under this Ministry, the opportunily -is
there for people in lodia from one corner
to visit another corner. When we think
about tourism of Jammu and Kashmir
State, unfortupately | have to say that we
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think only about the Rashmir valley. No

" doubt Kashmir valley is a very beautiful

area ; it is very well-developed ; net
only visitors from foreign countries but
from within the country also like, to visit
Kashmir. But wunfortunately recently it
has become a hotbed of politicians.
Tourists like togo to that part of the
country, that place where there is a peace-
ful atmosphere.  Let us for the time being
forget about the value of Srinagar being
the ohly tourist attraction in the Jammu
and Kashmir State, Thzre are a thousand
and one places especially in the Jammn
area which can be very well developed and
where people would like to go. Therefore,
I would plead with Dr. Karan Singh who
very well knows which are those places in
Jammu area, and | urge upon him that the
Cenlre should give more aid for the deve-
lopment of the tourist spots rather than
spend money only in Kashmir valley and
-more epecially on Srinagar.

SHR1 S. KANDAPPAN (Mettur): That
is only an internal quarrel between Srinagar
and Jammu.

SHRI INDER J. MALHOTRA: My
fricnd Shri Kandappan has tiot understood
me. | said that in th: past more atten-
fion has been paid on the developtent of
Kashmir only while the Jammu area has
been reglected and now more attention
should be paid 1o the Jammu area to bring
it on an equal level from the tourist attrace
tion point of view as Kashimir.

Some hon. Members heve said abeut
hotel development No doubt, in the imper-
tast and big cities like Delhi, Bombay,
Calcutta, Medras, expensive hofels ste
required but, at the same time, if we are
really interested in developing our internal
tourism to a very large -extent, economic
tyvpe of hotels are reguired at all these
places also. Therefore, | would plead with
the hon. Minister that when he has created
this Tourism Development Corporation of
India, bet this Corporation, while looking
to the fuxurious hotels, also :give thought
10 the development of economic type of
hotels tor people of lesser means.

My last point is this. There is a place
known as Sravasthi Balrampur, a bundred
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miles from Lucknow. T am told that this
is a religious place, a very important place,
and every year thousands of people go
there. Unforumurtcly, there is no tourist
rest-house there. | would like the Minister
to give thought to it and see that some-
thing is dome.

SHRI LOBO PRABHU (Udipi) : Sir,
s you have said rhat one has to be tele-
graphic, 1 shall artempt to be so within the
time available and conclude my mes-
sage ! | would begin with the buliget.
This budge: like most of our other budgets
has been getting bigger and bigger. Our
offickrs in the Ministry have risen from 32
1o 39.

Although there is a reduction in the
officers of the meteorological department
from 470 to 375, the reduction in cost is
only Rs. 2 lakhs. At the same time, the
ministry is not very good at spending
money. Last year they failed to spend
the altotted amount for meteorodogy, sapital
works on aviation, etc. It must be realised
that when they take a provision, they must
spend it. Otherwise, they are depriving
other ministries of that money. This
budget is aiso defecrive in redpect of
meteorology. | was happy to hear the
lady deputy minister talk about the high
record of the mereorological department, but
{ find in respect of agricultural mefeorology
there has been no provision for experts
and another item Tor the last 2 years.
That would imply, in spite of the tafl talk

about our achievements, that we are
forgefting what is very vital to our
country—agricuitural metecorology. When

I asked a question about the experiment
on rain-making, T was told it is still in an
experihental dtage. Rain is not a thing
that can be left very long in a state of
experimerit, IT we are really serious as we
should be, the experiment must be cen-
claded soon and not merely left in a stage
of a little work herc and a litile report
there. The minister should explain Wow
he can delay this very important
experiment.

thing is aerial
‘One-gixth of

Another connected
weeding of barren -#reas.
the land of this country is barren. If we
can discover some seeds and scatter
them over these areas from the air, they
can become green. One experiment was
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conducted in 1952 in Rajesthan, but since
then nothing has been done. None knows
what has caused the failure of that experi-

memt. [ am not even sure if the minister
is aware of the experiment on aerial
seeding.

Coming to civil aviation, it is a well-
known fact that our lndian Airlines are
working ata loss. Itis Rs. 3.7 crores
this year and Rs. 4.5 crores last year.
About Air India, which was lauded very
much, the budget grant itgelf shows that
but for devaluation, there would have been
a loss. This is a public enterprise and in
spite of ouwr air farcs being the highest
in the world, we are working at a less.
There is something very wrong with our
airways which deserves the serious attention
of the mimister.

Qur minister is a great (ourist attrac-
tion, no doubt. No country can find a
more handsome minisier than Dr. Karan
Singh, but the question is whether his
ministry s as attractive. | had occasion
to point out afier the UNCTAD how small
details were overlooked—for instance, taxi
fares being far bevond what they should
be. 1am myself a victim to this. They
have a hood on the meter and unless |
want to have an argument wirh the driver,
I cannot read what is there. This is a
simple matter for the ministry to look into.
K a hood is hecessary, it should be used
only during rains.

Coming to transport, does anyone
regard travel in our trains a tourist attrac-
tion? 1 know it is another ministry, but
could not our minister think of making
our railway stations a little more attractive?
In the south, you know that you have
arrived at a station by the fishy smell.
This a matter where you can put them on
competition and make the stutions a Httle
more attractive,

Then we come 10 the question of
hotels. My good friends have already
given the information that Sandwich and
a oup of lea cost Rs. 7.50. 1 had asked
a question that some hotels charge Rs. 100
a‘tmeal. 1 was Mformed that there is a
Hotel Committee which more or less looks
after these things. We have to think in
terms of making our rates compeétitive,
It is no good talking of intermational
standards. You can have international
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slandards for service but you must have
competitive standards for charges. If you
charge higher then New York you may say
that you have an international hotel only
in respect of rates. I think this will also
receive the attention of the hon. Minister.

Finally, Sir, thank you for allowing me
1o give my telegraphic message.

st i wx feg (werE) : Swvemw
Ry, § wawr aga sy § oo
9% zfow ok fafas ofades €1 ai
9 dE F waEx fGar | g8 werew
UF dgd "gEqU WA § AT T A
o AT oWE ¥ WA wRarEy aww
W & wifaw fasrg W aga 731 7@ war
s 31w fw g waw A a@d
soraT & fF mawm #aEmd Wy
g ww awee ¥ fafaw ofadem ok
Zfen &7 oF wo9F weAEE A, W
fram N ow Tt A A
@ P I AT AT q @ qaea @
f& ™ AFAEY & TAHE 7Y O A4-
7% W ary sfed § @ur o1 & @
¥ v &1 w14 fear g, o a8 fean
TR A T K 4§, qE g
t R T F AU ¥ e A gEEaR
g

ofrw, e qgzd IfeW gEE
oy 3T H O S ST W o1 w@r
t qor fRA g WA W OEF E
HET 49 AT § | SAN F ¥w, W@ A
srffre 4o g1, 91¢ ¥ dfefoe o
g, sa v wifow § § 5 ¥ o a7
zfew F) SOTET ¥ FATET qQET § WX S99
¥ Wi ST § SUTRT FORe R
Har ¥ 7% 0y 3y § For ard o
Thow qx feiT st €1 g /W@ H
" T uw # qfcfeafrdt #, o= fe
AR agl wr-gwae (fae gan)
wh WY fow & ew Wl
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A} W WK €9 I w7 g &%
T® ¥ useae 77, A% a<g ¥ @
FTART TBTF, dY AT 3T FIET T9F F¥
ft gmram et i wHA s aw
T #r frgd 1520 e F Zfww =t
AT W & fAw g 2w # ey A
T 2 | AT Feew Ty W §, -
T F WA F F g pw 8, WA
afafa st #f @ gfaw o g
fem o &t wifeg, ¥ gwdr o awt
I F § 1 i frgd o gl § &
@ W deew o §, aft gw e
fRw ¥ fresi ¥ gemarE%, @) fet
FRXN YT ¥ ww 7 # 1 e o
Hgﬁaﬁgﬂ%#amg‘ﬁﬁw’r
gH qga Y & a7 gy e 2w faay
¥ aga whew 21

IMAE qEET, AR AW L
e sty gfee 2few & oot gara
fammr ¥ 1 9 &g wfowa & sha L)
fredt ad ar@t gfrar ¥ o for e
27 FAT gl wame ¥ fafaer 2o o
™, TR gF A gfwT ¥ 1 A 60
TR & 709 gfee A W w6 yw
AR F et § fogd e g foen
A 1300 FAT 3o gfoew ¥ @
T, g 3w # #0724 FAT T A
fRet gmrarca gl wy am arfax
g tfs whwd g ;o o gy
W & A § AR T g R s
™ Wifew #T ar gw 9 et a
SRt ¥ s gfoew o gew § e
o § |

TH AGH & 5 o g aermem 3
o weq fawifca frar § fis 1973 a5 gw
Y are gfcem w9 ¥ ¥ a1 ) Aifw
w1 & g ¢ F a8 wisw o aga
T AT wATH W G R, WX gW
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wifw 7 & 5@ & surar gfeew g
g% ¥ o1 gEa § | qrenfaar Sy g
e ¥ ¥ 3w #1820 are gfoew sfy
7Y I § 7R T gw ¥ W surEr I7
sifwr =3 R E e WH qg I
s Wt wE g 9T }, SafE 8w oI
T ow oo ¥ W feegww dmoaw
ST 3w

T 9T gATd T #Y QLAY Fwgar
| gt oX o gtad & FHY AE 2
g Wi WX gl A w1
g WETRX ¥ 7R X TAv ag wd
5 g § Nfs gfoem s @
21 o fawmw am w2 fe
g_:r W ¥ dgEere &0 F frg -
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p

gaa%

Foit wifgn, ¥ w1 OF G A 0@
@t AT gAX F A gewl A @A
aife? | 98 ¥ FE-AG AN AT F
wT W glee w0 |l T ifF
gheem & fam aedt & @ & &
Afrr ot wfqm) @F s o
Wﬂwgagsﬁaﬂﬁ?ﬂﬂfﬂl

wF @ Fww AR o w0
arga § K 3% 3¢ R g W W A
N we@ & fr gw A gice i
freTe ®C 1 EER AW ¥ Q¥ el A
wit 7df & ol wEn iR 8%
Mag gfee ¥7 a1 7 & F @
dodl ¥ g FEr g fr g dw E
fiorrs T w3 T QR W
¢ afer ghee Az dw g ¥ WA
aTF W a% sy Wer mar &
Feiy H g gew Haga FEEWT R
wﬁ;wq&mklwﬁm%

gy g e agen e g e
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FHIR ®1 G918 o< fgaeg F @l R
Fay feamae w3@ €, go o & @it
feer & OfF woix el w1 ot
srofa® wred § F9 T § 1

L g AT I9 F1 qTH AT T FC
3§ # IAF A YyEeaTeE WY A A9 O
Fo gfee Ifew dordtwsdr g #
7t 78T ¥ qg W w7 weer g R
ag =@ ak ¥ =y fawaedy § o) @g-
arg 7z foud ¥ A S99d feTeex
afam o =g w1 1 ey & fa & adY
afew A R T 7IE W § GA fF
M@t AR Az § T o W A<
FeivFTeT afaw T F¢ 1 W Y T Faw
Iq gded F agrar fadm afer 9gi &
amfort w1 i oF 7 ghawr et

wa & & ag oot s g g fw
tfew ¥ 2t 7gg & 1 uF wisy gfiew
2 o¥x gaT Ao A & w= AT F ghow
2| 7 uF AT w3 ¥ 99 w1 fow
fFar @ o §989 # QU-qT 99T
e g g FRT ¥ Wy ogu fad
wzel @ Q- agEar A o gt
g 31 A Q@ apfd A AW
39 ard F1 o I|Ar e gt waR A
F A ¥ St 9deF § I it ag duw
gfaard area & fF AR AT &
qgzat F et & 1.

wier g W M OF TH QAT
qcora 2 omfewe ¥ S ad wrd
e & &t arn & fau ar 97 ey
# amt ¥ g oF g ¥ g 9 W
oI ST @Y &1 g% wuA AWy ° 3| )
TAFIT  FCT AMET | WE T FAe
qdzq ®1 §Y agrar frEm afew gt 2
#Y TFHAT T T TEY I FAGAT

ft swerde mveeft (FT9E) : Suras
FErEa, TR 3 ¥ Qa g wfaw &
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frer f adam fae At & e
o ST &1 gt 2w i e ghear ¥
TR # Y wATQ A wwr FE ¥ R
w folt § w9 & TR W oWgEE g
& W N g 9T fF T EReT ¥
wiemfall #t swerg fam 19 1 SR
WM W v W gl AW § A9 R
g & frw Swefedl 1 M ¥ IR W
srwe W seiwa fear snw o {fET R
gfemr wfaw Fomw ¥ fda sT ¥ &
ag arw wgar wreat § 5 Y gfemr &
wiaw gufifas s & TR TU g
gl woir =Tfgn 1 gurd S W ¥A
§ ¢ W Iy hre WEaw
g usdife e g Wi few 3w
F g uwAfos @y g 59 A
# WY geT HC Faw g 5 I W
AT UF SIINfn AwET & 9@ WA
o fram ¥ael & Ant g g wifed o
iy qff ol Y i afewht it @
ATY AT B AT TOAT &Y g Wl
ghe ¥ P Yol Y zfhe v &
et o w1 1€ I A e faw

ah TS wgeaar g fe armEeE &
I N & g s g T g
afer #x gar & fe e gfemn & woelt
argar g afgg o1g F0 &1 feag
fear &1 =&Y adi% & g9qaw F A9
2T g 29T & arg A 5@ F gOE g
# srear =rfee

#e @ g QA ot § quy
ifenr & werw ¥ s wgar § fe wA
T § wgi-ogt ag T} gfeur Y @few §
ag GWR Faw OF sanrfw &% & Ad
§ afew 7 gR-A12 g TwEE W1 FE
W FTlt § 1 T@T 9T FTH F AW -
wifeal & sher fix wra: &% T W &
™ ¥ weec wfas qowe Ty g
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TR ¥ N Yo afaw Frgfe ¥ ow
afer v o efie ¥ o garr  sfafafes
FCWE | T IO A aprear ST VR

R ow far e el @ o
v Mg yeaed Wi
¥ AfeT AT w9AT wgHT 9 § faaes
I E b IR UF AL A ¥ FIq AR
# W gk WX 99 §Wg M omu
WRAR T 3ATHE § eWe fear o 9w
fer ggdt o Ak g aEIE @
freft. ae1T #1 @ gewEar TE A
afFr & wrdts augEEE & 99 o-
arfal w1 fifsa & ¥ agdle @
fogi i WX A oY @Y @i & ST
aEr ¥, w sER A awrsw N
w725 & Agf g awar 08
AW T B AW IP A G w=A
&t a1 gadt gfe ¥ @ #1 adaw o
wfan o =afem T gFIL T
Py 5 Aam @ s g WA
fosraa &G ft fafy § 7T 2 Afew
g AT Efewr & graew ¥ & wwA
SATT BT WA § agt ifeww U
TEH ¥ Y § gy frwras o s
SR ¢ ¥aw wfemr A afaw sfr ad
forw sw ¥ W ¥ <@ & Wl fam A
et ¥ AT o Ifed e A T
o @Y gfew Yaw AndE w1 W W
™ s ¥ W e W @
TwwaT § i s ¥ & weaw
wwrEets ¥an #7 Ifee ¥ of <@ wfew
T ITYRT FIOW AATAT AT FFAT § | G@H
WY W NI ERE W
¢ fe & vy ow fam et &
fag =¥ wr ¥, Qe ¥ arft o= a3,
gwmr  feEY & fewme mw v 2
¥ wmT I AW W § @ fT g
fredt & fewg oy w oy
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o) ofcom g @ & fF 3, 342
foarr e aT mifral & wftem S
geet & 1 & 7g 7 amg f ved wee
Pt gwre # #1E Sxfrww wfemE 2
wR fawa #1138 o g w3 R
W | I9 WY T wAST F7 97 | AfET
mfaal &7 o9 F gvvg § WK g ¥
H1aw  FT foar imw &Y ag 19 W+ ST

9T g gt ﬁwﬁ%er
¥ ok f widt & gwnm & o
Y1 e w4 fog W oam@ W G
fe gart @ ¥ wredta ward @ -
€1 WA T g T G F A agsr
A grafraa TaE1 &1 ATE TSt
¥4 ot wfeg 1 1965 & aT TES &Y
AN T ST 1 gt afees oA
W@ F ogy qIa7 AUt F aveaw ¥ &Y
Wit fex At Al & ATew & AT
qEA FAAT ATLAVT AT & WIeAN F €Y
WY AT § HAON & AT d ¥ 99 A g
& omar w1

@ T & qdeq & geg § Fadw
¥ ¥ ¥ NEAT g4 4% wee@r g e
A oF fr 7w T A wEr fr i
EATR ¥ ¥ 94Z7 T AT € AIG Aox
21 s Iuw fawr &7 3w F 0 Y
g ) 2 af afer Foh @ qgew
¥z ¥ U9T WA T TAMEE B AEY
wFw =Afgr ) gAR 3 Fagaad =
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# T qarea § faRr e
qEreRT ANt A w4 fE R0 ey
agY s i fow fegeam o warft oefr
Mg A g ¥ A0 fEgate & g
X o I § ! o A R awi
Thda &, gare @ o e g oddfy
g7 & fF ow a1 W ¥ e arfae
fear w1 =Tfen WX o9 & of I
< § fawfaa fear sng feg a0%F &
fF wofic & i W w9 fasfag s
sy g ghww g frere w fag
€ qTET #Y W ST

MR. DEPUTY-SPEAKER : Shri Ram-
avatar Shastri has writien to me that he

wants to ask a question, He can aska
question only.

&t TRIRATT meet () o Rt
% sofifas dew & fred wifas ozer
AR 39 & OF WrAAIA goed fE]an
|TE & | Ty F g A ¥ Fraw 1y
gz T ot ag grew FeaTC W fag
F FX § g9r MATZ I I qEA W
7 St 14 gOw ¥ AT AR T AT
I 4T Pm AR e g
grew & Wi gwAw & w0 H faet
AT & ®7 § qOFTC FT @9 ¥ 60 1=
TN A W Al 4 A AR A b
TR ST FY | W qA A 9% 4% @y
N Fug § AT 9 TR T AT FAH
qg Wy | o § & ag oA S
ffeem dea @ 9rg 7T faefedr
¥ a7 97 FT AUX FoX ¥ K  FqEiAe
¥ goe ¥ pg @91 § v af AR
W grar § & 37 Y g war g arfe
qE grew W 9w 9N WK g s A
AN @ WX A 400 wHATH T AR
T § G ¥ fF guT 4000 sy
aifem § 97 & fad & 1§ Trear feer
A A iammgffanqﬁqawaﬁ

AFCT AL 1IAGTF foty Afrar  omer€ €



2608 D.G. (Min of.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
Mr. Deputy-Speaker, Sir, you will recall
that last year I was pguillotined. There=
fore, this is the first opportunity that I am
getting since the new Ministry of Tourism
and Civil Aviation has come into being to
present before this honourable House the
broad contours of our thinking and our
developmental programmes.

I have listened with considerable in-
terest to thc speeches that have been made.
Many of the suggestions are extremely
valuable. It may not be possible for me,
with in the limited time at our disposal, to
deal with each and every suggestion. But
1 can assure the hon. Members that every-
thing that has been said is being taken care-
ful note of and we shall, certainly, try and
take full benefit from it.

My colleague, the Deputy Minister, has
dealt with some aspects of meteorology and
welfare. I would, therefore, deal in four
main categories with the deviopmental pro-
gramme of this Ministry, of Tourism, the
Directorate of Civil Aviation and the two
Air Corporations.

As has been rightly pointed out by
many hon. Members, the tourist Industry
is today one of the fastest growing interna-
tional industries in the world. 1n fact, it
has been well described as a tourism ex-
plosion. In the year 1966, for example,
13,000 million dollars were spent by inter-
pational tourist. Since the War, many
economies which were shattered have re-
built themselves wvery largely through
tourism. Also, tourism cuts across ideolo-
gical barriers. Whereas, previously, it was
looked upon as somewhat bourgeois and
sophisticated undertakiog, today the Com-
munist countries in particular are also pay-
ing special attention to the development of
tourism.

Now, we have in India probably the
most unique and the most attractive tourist
destination in the entire world. We have
a combination of a marvellous country
physically, the Himalayas, the beautiful be-
aches and other natural attractions, and a
civilisation that goes back 5000 years un-
broken and that has produced some of the
greatpst works of art, architecturo known
to man, With this marvellous country that
we have, with this tremendous tourism ex-
plosion, the task before us is really very

APRIL 23, 1968

Tourism and Civil Avi.) 2506

clear. We have got to actualise ourpoten
tial, we have got to gain a growlng share
of this growing market.

As has been pointed out by many hon.
Members, at present we get a pitiably small
number of foreign tourists. For example,
in the year that has just passed, we got
1,80,000 tourists whereas Yugoslavia is ex-
pecting 20 million tourists this year. So,
we have tried to put before ourselves a
programme which is ambitious, and yet
not over-ambitious, We want to triple our
tourism intake in the next five years, in
other words, we want to reach, if possibly,
a target of 600,000 tourists by 1973.

If this is to be achieved, we will have
to do two things. Firstly, there is the
promotional aspect abroad. We have got
to sell to the world the image of India as
a new and exciting tourist destination. For
that, a number of things have got to bs
done. We are going to use the traditio-
nal modes of the press, radio and television.
In our Budget, we have asked for special
grants for that so that this image of India
can be sold. We will also invite more
people from abroad to come here, particu-
larly travel writers, photographers and
travel agents, because it is well understood
that articles, beautiful photographs are
worth very much more than mere publicity
material which is sold as publicity material
and which is always somewhat suspect, If
people come here, they present a proper
picture,

Also, we are taking advantage of Air
India’s experience abroad. Air India in
the last 15 years has built up a network of
offices and contacts throughout the world
and we are trying to involve Air India more
closely in our promotional programme so
that we can take full advantage of their
presence.

A point was raised by some hon. Mem-
bers about the importance of giving visas
and other such facilities. 1 entirely agree.
I am already in touch with the Ministry of
External Affairs. [ have written to all our
Ambassadors abroad personally urging that
full facilities should be given.

Another point which was not mentioned
but which I would like to submit is that I
am also thinking in terms of regional pro-
mation, the promotion of the whole region.

According to the International Travel Qrgas
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nisation, there is a region to which we be-
long which includes India, Pakistan, Ceylon
Nepal, Afghanistan, Iran and Mongolia.

I do not know whether all these coun-
tries will be prepared, but I would like to
get them involved. [T have already made
some contacts with Ceylon and with Nepal
and I hope also to have contacts with
Afghanistan and Iron so that we can pro-
mote tourism on a regional basis, because
the whole pattern of tourism development
and tourism in the world is beginning to
change. Regional promotion has proved
to be extremely useful in the developed
nations.

* In regard to this regional promotion
aspect there is another point to be consider-
ed, and that is the building up of the infra-
structure. If you promote tourism. and
more and more tourists come, if your cam-
paign is successful and we geta flood of
tourists, and if we cannot look after them
properly then it will have a bad effect. To-
day we do not have all the infra-structure
that is needed. 1f more and more tourists
come immediately w2 will find it somewhat
difficult to deal with them. Therefore,
while 1 do my promotional campaign ab-
road I have got to build up the infra-
structure of tourism in this country itself.

Hotal accommodation is another crucial
bottle neck in our tourism. We have to-
day in India only 7,000 hotel beds of the
Three, Four or Five Star categories. 1Ifa
rush of tourists come immediately they will
have to sleep in Chandni Chowk or Chow-
pathi ! Therefore we should have a pro-
per development of the tourist accommo-
dation in the hotels. I am glad to inform
the House that the rules regarding the
Hotel Development Fund have been fina-
lised and I am laying a copy of them on the
Table* of the House. Through this money
we will give loans to the private sector in
order to develop the hotels, The Indian
Tourism Development Corporation is build-
ing a hotel in Bangalore and this year it is
hoping to push forward its plan for a hotel
in Juhu in collaboration with Air-India
and also another hotel in Srinagar.

While on the point of hotels, I may just
very briefly allude to a question which the
hon. Member put with regard to the Im-
perial Hotel. Our information is that
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the owner intends to runm this as a hotel,
but he wants to completely refurnish it and
reorient it and bring about a lot of repairs
and improvements. Our impression is
that the hotel will remain closed for about
one year before it reopens again. But when
it does reopen we hope that this is going
to be something very good.

AN HON. MEMBER : What about
the employees 7
DR. KARAN SINGH: About the

employees, this is a difficult problem, as
you know. This is something for the pri-
vate sector and we are not directly responsi-
ble for it.

Apart from these hotels, we also require
a network of motels and tourist bungalows
throughout the counrty because when the
tourist comes he does not only stay inbig
cities alone but he waats to travel to other
places. Now, this is one of the programmes
which we are taking up. We have to develop
the infra-strueture and the tourism network
over the next ten years of motals and tour-
rist bungalows so that we can provide the
necessary facilities in all the important
places where the tourists are likely to stay,
50 that they get at least the basic minimum
facilities that are necessary.

Transport is another component of our
infrasstructure to which some references
have becn made by hon. Members. It is
extremely important that when a foreigner
comes here he must be given adequate faci-
lities, adequate cars in which to travel.
We do help transport operators to buy
second-hand cars from the STC at reserved
rates and the Tourism Development Cor-
poration is also expanding its fleet of air-
conditioned cars and buses. Shikar out-
fitters is also an important aspect, because
wild life, both for photography and shikar,
is an increasingly attractive thing for the
foreign tourist. Perhaps hon. Members .
are aware that the whole of African Tour-
ism depends on wild life. They have no
monuments there, but wild life itself has
become such a tremendous attraction. We
have got in our country a rich content of
wild life and we want to develop it both for
pre-servation purposes and for shikar. This
is where shikar outfitters have an impor-

*Placed in Library, See No. LT-991/68. -
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tant rols to play as well as the travel
agents.

In this building up of the infra-struc-
ture we look forward to the cooperation of
the general public and the private sector
1o a very great extent.

All these things need to be done. Take
for example, the question of entertainment.
Tourists coming to India say, “We are very
much interested in looking round your tem-
ples and seeing your monuments. But we
have no entertainment, no proper restau-
rants, no theatrées and no dramas’. These
are the sort of things where there is scope
for tremendous aclivity and imagination,
and 1 hope that the gkneral public will get
morc involved in this whole process of
tourism because tourism is not only a thing
which should appeal to a certain section of
people, but it is something which can gene-
rate economic activity at mamy levels and
in many ways.

Sir, some reference was made to the India
Tourism Development Corporation. Hon.
member, Shri Sanghi, mentioned it. 1
would like to give a little bacbground of
this. There were originally three separate
corporations—the Hotel Corporation, the
Tourism Corporation and the Transport
Corporation. But it was found abouta
year and a half ago, shortly before I took
over this Ministry, that these three corpo-
rations wers really overlapping and, there-
fore, a decision was taken to merge them
into a single corporation, known as India
Tourism Devélopment Corporation. This
has been done and a new Board has been
constituted, and for the mext three years
there will be no chamge. The changes
which the hon. Member mentioned were as
a result of the merger of these three corpo-
rations.

Now, the functions of this Tourism
Development Cerporation very broadly are
five. One is building of hotels. Already
one hotel has been built in Bangalore as
I said. Two more hotels are likely te be
started.

SHR1 K LAKKAPPA (Trimkur) : In
Bangalore the werk on the Five-Star hotel
has hot yet started because of financial
difficulties. o
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DR. KARAN SINGH: May I subs
mit, Sir, that is not correct to say that the
work has not been started. The work has
in fact been started. What happened was
that at a certain level the work has been
somewhat delayed because we wanted to
look into the design. In any case, the
work is going to be restarted very soon.
It is going to be the first public sector
hotel to be built entirely by the Corpo-
ration.

The Corporation also runs a fleet of
luxury cars and buses in Delhi immediately
and it wishes to extend this activity to
other States. The Corporation brings out
the entire range of literature. posters,
diaries and Calendars which are required
by the Government of India Tourism
Department in India and abroad. This
is an extremely important task because the
creation of literature is no longer a more
mechanical thing. It requires a lot of
imagination and intelligence. It is not
enough merely to give the photograph of
the Taj, you have got to put it in a much
more sophisticated manner. The Corpo-
ration is looking into this. At the same
lime the Corporation is also running the
son et lumiere in the Red Fort and the
Tourist bungalows. The Corporation has
an extrémely important role to play in the
development of tourism.

Many of the hon. Members have men-
tioned certain specific areas which are very
beautiful. Hon. Member, Shri Panigrahi,
spoke about Konarak which is a fountain
of eternal youth, and very kindly invited
me snd my wife for a moonlight cruiné,
1 can assure him that 1 accept his invita-
tion. S8hri Gowd spoke of a temple in
Andhra which guarantees immortality,
and many hon. members, Shri Kandappan,
Shri S. M Krishna, spoke very rightly about
the magnificent beauty of South India.
I feel that the beauty of South India which
is something unique and iscomparable,
must be made more use of. Rajasthan
was mentioned. An hon. Member men-
tioned about Chittor. Which Indian, Sir,
is there who can mention Chittor without
fecling a glow of pride and a glow of
patriotism. Now all thete places, 2 host
of them, lave baen oremticoed. My own
becme tewn of Jrmmu was meptioped by
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the hon. member, Shri Malhotra. But the
trouble really is that our country is so
beautiful and so rich that évery M.P. very
righitly féels that the area in his constl-
tuency is really worthy of developmerit.
I éntirely agree, and with that we géet the
day when we will be able to develop each
and every place in India. But until Sir,
we have that day dawn, and as long as
our resourees are limited, I am sure the
hon. Members will agree that we have
got to use the limited resources which are
given to us in certain specified areas,
because the danger is that if we spread our
resources too thin we will not be able te
make a break-through anywhere and we
may merely fritter away our resources.

Theteforz, I can assure hon. Members,
without going into very great details with
regard to the development plans in each
State, that we shall try and use our re-
sourses to the utmost. 1 thay say ofe
thing here that the role of the State
Governments is extremély importdfit,
because it is not possible for the Govern-
ment of India to take up évery sibgle
project directly. The State Governments
have got not only to co-operate but play a
major role in the devélopment of tourlsm.
1am in touch with the State Ministers
of Tourism, and there is a new awdredéss,
and | am hopeful that we shall use the
limited resources that we have in ordér to
get the best possible result that we may be
able to achieve.

Before 1 go on to aviation, | must make
ome more important peint about fourism
which was in fact made by Shri S M
Krishna and Shri Obkarlal Bohra and
some others who had spoken. Tourism is
not only a means of earning more foreign
exchange ; certainly, we need more foreign
exchange ; we are desperaiely short of
foreign exchange and we require more
foreign exchange and we infénd to éarn
more. But tourisin is also a potent fotce
for bringing about a better life for ouf
own people and for strengthening national
integration. I thiok in a way Shadkara-
charya can be called the patrofi-saint of
tourism Iti India because fourtéen huidtéd
years ago he set up in four coffiers of
India places where millions and millions of
people have travelled in the course of our
history, and 1 do not think that Ihdia
would be what it Is today, had It hot béen
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for this tremendous unity that we have
been able to build up in diversity,

Therefore, there is the importance of
developing facilities for pilgrims, facilities
for middie income tourists, and facilities
particularly for our youth, because, after
all, it is the youth that is the hope of the
future, and if the disintegration that we
sometimes see round us has to be fought,
it is in the minds of the youger generations
that we have to build and forge a new
national integration. I feel that tourism,
creatively used, can help in building up
this integration, and 1 can assure the
House that in our desire to cater to the
foreign tourists we shall mot and  canmot
afferd to neglect home tourism.

I shall now more on to aviation. The
world today is poised on the threshold of
a twin revolution in the field of aviation.
One is the revolutioh in the size of the
plane. As you know, the so-called Jumbao
jet will seat 450 people in one flight. It
is important here for hon. Members to
retmember that thé¢ Jumbo jet is not the
culmination of the present generation of
airliners. It is the first of a new generation
of mammioth airlines. 1 would not be
surprised if in the course of the next ied
or twelve years we find a plane carrying a
thousand or more people across the world.
We are on the verge of that. The second
revolution is in speed, in supefsonic air-
craft which fly through the air at 1} to 2}
times the speed of sound. So we are in
an extremely exciting position at present,
and I would submit that we are taking full
advantage of this knowledge, and we are
thibking well ahead. Many countries
have made the mistake of plamning in
aviation only for a year or two and they
heve found that their schemes have not
even got off the ground before they are
out of date. 1 must submit that what we
have done is that we are projecting our
aviation plans—ten years from today. My
key year as far as aviation is concerned is
1979, that is, the end of the Fifth Plan
period, because this aviation indusiry Is
such a fast-moving industry that you ean-
not plan fer a year er two.

So, we have set up a committee on
intérnational aifports, which is headed by
Shti Tdta and which includes a numtber of
people including the Secretary of iy
Ministty, the representative of the Civil
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Aviation department and others who are
the most expert people that we have. The
job of this committee is to look into our
four international airports. Shri § Kand-
appan had asked me about Madras.
Madras is included as an international
airport in this. It was mentioned as a
major airport merely because it is only
used at present by Air India and Air
Ceylon. We are not now giving it to other
Air lines, but in our development plans
Madras is there. In regard to these four
international airports, Delhi, Bombay,
Calcutta and Madras, the Tata Committee
is making a comprehensive study of all
that is required in order to develop them.
You can imagine what it would mean.
When you have a plane carrying five
hundred people, if I may submit, it means
that the entire Lok Sabha can be varried
in asingle plane. You can imagine the
entire Lok Sabha alighting at Palam...

SHRI NAMBIAR : And the Speaker
and the Deputy-Speaker also.

DR. KARAN SINGH : Yes, they
will be in the pilot's cabin. You can
imagine when a plane with 450 people
arrives, the problems that are involved, the
problems of handling, baggage, the
problems of health, of immigration, of
customs problems of health, of immigra-
tion, of customs, problems of ash-trays and
even toilets, because it is really as funda-
mental as that, and when you travell these
are the problems that you deal with.

So we are looking well ahead. The
Tata Committee's report is expected fairly
soon and that will be a blueprint for the
development of these four international
airports in the course of the next ten years,

16 hrs.

Apart from this, we have the Aero-
drome Planning Group which looks into
the other 81 aerodromes which we have.
One hon. Member had said, after all what
is required is only a field to land. It may
be correct that at one time it was possible
to land on a football field, but today
aviation has become more and more
sophisticated. It is not merely a question
of building a runway. You have got to
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put in highly sophisticated technological
equipment, radar, various other equipments
like VOR, PAR—1 do not want to go into
the details of all these sophisticated eguip-
ments which have got to be provided
because the safety level has to be main-
tained.

Now we get a number of demands for
new airports, The Acrodrome Planning
Group looks into them and again on the
basis of priority we will see which ones
we can develop. For example, Calicut was
mentioned.

SHRI A SREEDHARAN (Badagara) :
when will a decision be taken regarding
Calicut 7

DR. KARAN SINGH : Over the last
year since 1 became Minister, Calicut has
been brought to my notice a number of
times. I have specifically asked for a study.
I can say at this stage that Calicut will get
a very high priority in our developmental
plans.

SHRI NAMBIAR : That is allll
started it in 1952 with my Parliament
membership.

SHRI E. K. NAYANAR (Palghat) :
The Hindu plane comes there daily.

DR. KARAN SINGH : The Hindu
plane is a small cargo plane. Surely the
hon. Member does not wish us to land
in sub-safety conditions. After all, we
are also responsible for safety.

SHRI E. K. NAYANAR : For 15 years,"
we have been demanding it.

DR. KARAN SINGH : Before we
can start a service, we have got io examine
all aspects.

SHR1 A. SREEDHARAN: Is it a
fact that Government have laid down a
condition on the State Government that
land should be given free to construct the
airport 7

DR. KARAN SINGH :

Land is only
a small part of the problem.
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SHRI A. SREEDHARAN: Let him
answer my question, Have they made any
such stipulation ? If so, why have they
dome it in the case of Kerala, when such
a condition has not been insisted upon in
regard to airports in other States 7

DR. KARAN SINGH: The hon.
Member is misinformed. We have not
made any such condition. We merely
wrote to the State Government to say that
in case it was possible for them to provide
land free of cost, it might help us to take
it up earlier than otherwise. There is no
condition attached to it whatsoever.

SHRI E. K. NAYANAR : The inquiry
committee had submitted a report.

SHRI NAMBIAR : Crowning success
very soon.

DR. KARAN SINGH : 1 have full
sympathy for Calicut and I can assure you
that we will do whatever we can to
expedite it.

SHRI E. K. NAYANAR : Will it be
done during his tenure 7

DR. KARAN SINGH : 1 was referring
to the International Airports Committes
and the Aerodrome Planning Group.

One more point before I go to the Air
Corporations and that is with regard to
flying and gliding clubs of which some
mention was made by some members. I
must say I am not fully satisfied with the
present state of affairs of flying and gliding
clubs. They themselves are in difficulties.
They do not have enough money. We also
feel that the whole thing has got to be
looked in afresh.

Therefore, what we have doae is this.
The DGCA is heading a committee in
which we have representatives of the Aero
Club of India, of the two Corporations,
and of the Air Force, which will look
into the whole question of flying and
gliding clubs, what exactly their rate of
subsidy should be and, more important,
what their role should in the whole
problem of training which was alluded to
by two or three members. It is extremely
important, because when we are buying
‘planes costing crores of rupees it is

gsecatis] that we have 8 good iraining
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establishment. Therefore, we are looking
into that, We are also planning, if possi-
ble, to set up a centralised training school
for aviation. That is a proposal under
coasideration.

Now, if I may come to Air India, Air
India has over the last 15 years created for
itself a position of pride in the world of
international aviation. Some hon. Mem-
bers, Shri Gowd. Shri Prakash Vir Shastri
and others, have also paid a tribute to it,
Last year, the Corporation made a profit
of Rs. 2} crores mainly in foreign exchange
and several new routes were also introduced.
A direct service from Bombay to Mauritius
was introduced. Mauritius has recently
become free and [ am happy to be able
to link it up with us. And a Bombay-
Teheran route has also come into being.
So, Air India is doing extremely well.

The hon. Member Shri Baburao Patel,
raised some questions about the inaugural
flights. Inaugural flights are a concession
which the international aviation authority
has given to every international airline
and that is used. He asked for some
details. But one thing I would like to
say. I was somewhat distressed by his
referrenze to this question of Parsis and
non-Parsis. I would submit that that is not
really the spirit with which this should be
approached There is no question of any
communal or relgious bias in aviation.
It is one thing that Shri J. R. D. Tata,
who is himself a distinguished aviator, is
heading the Corporation. But to say that
because. Shri Tata is a Parsi, therefore,
Parsis are dominating it, I would submit,
is not really either fair or in good taste.

More important than that, Air India
has at present got a fleet of nine Boeing
707s. One more is being added this year
and that will bring the total to 10. Shri
Nambiar raised this very interest in question
He asked why it is that
Air India is going in for Jumbo jets. As
I said, the Jumbos are likely to come into
operation in the early 70s. Air India, if
it has to maintain the pace that it has
built up, has got to compete wtih the
giants in the aviation industry, it has got
to compete with airlines like TWA, Pan
American, BOAC, Air France and so on,
whose budgets are 50 to 100 times greater
than ours, This new plane is going to be'
# great attraction. If we do not go in fop
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Jumbo jets, what will ultimately happen is
that Air India’s international role is going
to be jeopardised. We will mersly become
a regional air service. What is more, the
Jumbo jets happen to be one of the most
economical and profitable ones to operate.
Because of its huge capacity, the fares
will be lower; the amount of freight it
can carry will be more and the break-even
factor which, as you know, means the
percentage of passenger-ratio which is
required to make a profit, is much lewer
than in the case of other planes. There-
fore, the consideration was that either we
go in for Jumbo jets or we agree finally
that Air India has to give up its inter-
national role and merely become a regional
girline.

It is true that Jumbo jets will be
financed by loans, but they aro self-paying
in the sense that we will make money even
if we acquire them on loan, even the other
planes which we acquired on loan have
made enough money ; they have paid back
the loan with interest. Today, foreiga
exchange is pouriag inte the country. §
can assure the hon. Members that the
pconomics of it bas been clearly worked
out, and we hope that the Jumbe jets will
turn out one day to be a source of immense
revenue to this country, and we will be
able to pay back all the lonas with interest
and we will also be able to maintain
Air Iadia's very high position in the
international world.

1 now turn to the Indian Airlines.
Indian Airlines has got its importance not
only from the tourist point of view but in a
country like ours, as vast as ours, with a
develpping economy, and with a developing
political activity, it is essential that we
should be able to move rapidly. I think a
good internal airline is not a luxury at allL
It is an absolute necessity for a country like
ours. 1am happy to report that Indian
Airlines also has shown a marked improve-
ment in recent months. In 1966-67, it
lost Rs. 423 crores. In the year that has
just ended, the loss has been virtually
wiped out and it is now about Rs. 25 lakhs
to Rs. 30 lakhs. In this year, which we
bave now started, we are almost certain,
if everything goes well, to make a clear
profit. So, Indian Airlines has done better.

Not only has it got 4 new Poard, & ney
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General Manager and a new Chairman, but
2lso it has got a new look. As Members
may have seem we have tried to change
the whole image of the Indian Airlines, to
brighten it up a bit and to make it some
what more attractive and more efficient.

The question of the fleet of Indian
Airlines was brought up. We have got
seven Caravelles. Shri 5. M. Krishna
has said something about the Caravelles :
that is not ture.

The Caravelles have done only 10,000
flying hours. They are good for at least
40,000 flying hours. Then, we have 1§ F-27
planes. ‘We have already got 4 HS-748
planes and we are getting five more this
year. The really older planes are the
14 Viscounts which we hope to phase out
over the next three or four years. They
are still good for3 or 4 years. The3
Skymasters and 29 Dakotas arc very old
and we hope to sell them. Even after so
many hours of flying, there is still a market
for Dakotas. It is very strange.

AN HON. MEMBER :
them ?

Why sell

DR. KARAN SINGH : Because it is
very uneconomic. Ewery hour the Dakota
lies, we loss money. Now our own planes
are coming from Ksapur. They are very
nice, neat and modern. In addition, we
will have to go in for mew purchases,
because the capacity of the Indian Airlines
is to be augmented uremendousiy not only
to mect the increased tourist requirements,
but to meel our local requirements, parti-
cularly on the so-called golden triangle—
Delhi—~Calcutta—Bombay. Therefore,
teams bhawve gone abroad to the USA and
to the Soyiet Uniom to see what cap be
the best new purchase JAC can make. The
teams will come and report to us and a
depision will be taken ia due course.

Indian Airlines is trying to make
improvements in livery, food, passenger
handliog, training of hostesses, etc.

SHRI BALRAJ MADHOK (Sourh
Delhi) : What about operational effici-
ency to which Mr. Prakash Vir Shastri
selerrpd—ahout the delay apg gj! that ?
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DR. KARAN SINGH : Delays are not
known in advance always. You take the
weather. Let us say, there is fog in
Kashmir. Before the plane takes off from
Delhi, it has to get clearance from Srinagar.
There is no way of koowing what the
weather is going to be and when the fog
will be lifted. If we ask the passengers (o
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g0 home they will miss the plane. All
ower the world certain delays are
ipevitable.

SHRI BAL RA) MADHOK : About

Srinagar, it is all right. But what about
delays in regard to Patna, Lucknow, etc. ?

DR. KARAN SINGH : 1 agree there
is considerable scope for improvement all
round in the operational efficiency. 1 am
merely saving that I think we have turned
the corner and in the months and years Lo
come, Indian Airlines will look up. It has
already begun looking up and its opera-
tional efficiency will improve. The guestion
of new routes was mentioned by many
people. Salem, Calicut and some other
places were mentioned.

SHRI D. C. SHARMA (Gurdaspur) ;
I mentioned Pathankot also.

DR. KARAN SINGH : | cannot go
into details about every one of them. But
for the information of the House, I can
give the broad considerations. There are
three things which have to be fulfilled.
First of all, availability of planes. After
all, our planc capacity is limited and it
is not possible to put on many more routes
unless we get more planes. Secondly,
availahility of airport facilities. As I said,
an airport is no longer just a football field,
They are now highly sophisticated and
expensive. Thirdly, traffic potential. Afier
all ladian Airlines is 8 commercial venture.
Ultimately, hon. members expect it to
make money. When there is loss, they
are understandably worried. If the traffic
survey shows that there is goingto bea
very small number of passengers, how can
we justify a mew route 7 Only if the three
things 1 have mentioned are fulfilled, it
will be justified. 1 may tell the House
that all the demands that we received are
being given very close attention. [ have
been receiving a lot of demands for North
VP and Nerth  Bibhar—Gorakhpus,
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Muzaffarpur, etc. T am looking into them
and with the limited resources at our
command, we will try to mee! increasingly
the genuvine requirements of hon. members
and the general public.

Before 1 conclude | must make mention
of this question of labour relations. 1
would like to thank the hon. Member, Shri
Nambiar, for a very constructive role that
he has taken. He said, very rightly, that
the solution does not lie.in apportioning
blame between management and Jabour.
He also said this is not a matter which
people should play politics. After all, an
efficient air service is something which will
serve everybody regardless of which party
he may belong to, and an inefficient air
service will inconvenience  everybody.
Laboeur relations in the aviation world have
not been very satisfactory. 1 admit that.
In fact, soon after | took over as Minister,
for the first five or six months there ware
a series of strikes and umrest. 1 am happy
to be able 1o say that the atmosphere seems
to be imporving. Job evaluation, which is very
i for any ific basis of a pay
structure, is progresging and I am hopeful
with the full co-operation of the unions
and the mamgement we will be able to
go ahead. As far as | am concerned the
unions and the management are equally
important because like a caravelle they
are two engines of the plane and the plane
will not function unless both go together,
1 am not one of those who look oaly from
one point of view. The unions and
managements both must co-operate with
each other and must show imagination
and thought. My colleague the Labour
Minister is also closely in touch with this
question. In fact, I take this opportunity
to appeal to the unions and to the manage-
ments to use their good offices and try
to develop the best relations as far as is
possible.

These two are corporations in the
public sector. Public sector undertakings
to my mind should be models of efficiency.
Apart from the ideological aspect, | think
the real justification of public sector under-
takings will depend on the efficiency with
which they can function properly. If you
have inefficient the public sector under-
takings the whole concept of public sector
gets besmirched. It is very important that
these public sector undertakings should
function well. They should be models cf
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efficiency even to the private sector. I can
assure you that the effort of our Ministry
is that both in the field of tourism and in
the field of aviation we should develop a
dynamic, imaginative and forward looking
policy. In this hope, Sir, I commend the
Demands for Grants to this honourable
House.

MR. DEPUTY-SPEAKER : Shri
Nambiar almost thought that the whole
House, by the reply of the Minister, was
moving on a supersonic plane. Let us now
land safely and put the Demands to the
vote of the House. I shall put all the cut
motions together,

All the eut motions were put and negatived.

MR. DEPUTY-SPEAKER : [ shall
now put the Demands to the vote of the
House. The question is :

“That the respective sums not exceed-
ing the amounts shown in the fourth
column of the order paper, be granted
to the President, to complete the sums
necessary to defray the charges that
will come in course of payment during
the year ending the 31st day of March,
1969, in respect of the heads of demands
entered in the second column thereof
against Demands Nos. 75 to 78, 126 and
127 relating to the Ministry of Tourism
and Civil Aviation.”

The motion was adopted.

— —

1619 hra.

Ministry of Labour, Emplo
Rebabilitation

and

MR. DEPUTY-SPEAKER : The House
will now take up discussion and voting on
Demand Nos. 63 to 67 and 123 relating to
the Ministry of Labour, Employment and
Rehabilitation for which 4 hours have been
allotted.

Hon. Members present in the House
whp are desirous of moviog their cut
mations may sg¢nd slips to the Table within
15 minutes indicating the serial numbers of
the cut motions they would like to mpyy,
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Demand No., 63—Ministry of Labour, Employ-
ment and Rebabilitation

MR. DEPUTY-SPEAKER :
moved :

Motion

“That” a sum not ecxceeding Rs.
68,07,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1969, in respect of
‘Ministry of Labour, Employment and
Rehabilitation® *

Demapd No 64—Director General, Mines
Safety
MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum mnot exceeding Rs.
4432000 be granted to the President
to compelte the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1969, in respect of
‘Director General, Mines Safety'.”

Demand No. 65 —Labour and Employment

MR. DEPUTY-SPEAKER :  Motion
moved ; '
“That a sum not exceeding Rs.

12,65,48,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
3ist day of March, 1969, in respect of
‘Labour and Employment".”

Demand No. 66 ~Expenditure on Displaced
Persons

'MR. DEPUTY-SPEAKER :
‘moved :

Motion

“That a sum not exceeding Rs.
10,73,54,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1969, in respect of
‘Bxpendityrg op Displaced Persony',”
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Demand No. 67—0Other Revenue Expenditure
of the Ministry of Laboure, Employment
and Rehabilitation. -
MR. DEPUTY-SPEAKER Motion
moved :

“That a sum not exceeding Rs.
15,12,000 be granted to the President to
complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
3ist day of March, 1969, in respect of

" ‘Other Revenue Expenditure .of the
Ministry of Labour, Employment and
Rehabilitation’.”

‘Demand No. 123—Capital Outlay of the
Ministry of Labour, Employment and

Rebabilitation. '

MR. DEPUTY-SPEAKER : Motion
moved :
' “That a sum not exceeding Rs.

5,27,28,000"be granted to the President
to complete the sum necessary to
defray the charges whic¢h will come in
course of payment during the year
ending the 31st day of March, 1969 in
respect of ‘Capital Outlay of the
Ministry of Labour, Employment and
Rehabilitation®.™

SHRI K. M. KOUSHIK (Chanda) :
Mr. Deputy-Speaker, Sir, it is now an
acknowledged fact that the wealth of a
country, among other things, includes man-
power and it is not confined to the money
content of the country. With this back-
ground, it is necessary to see that this
manpower, which is a synonym for labour,
is actually preserved and preserved well
and used to the maximum capacity in
order to help our industrial developmeant.

In the recent past we had huge loss of
manpower in the form of man-days lost
due to gherraos, strikes, go-slow tactics,
pm down strikes and so on. Unless we
examine the causes at the root of these
and remedy them, the industrial develop-
ment of our country isa far cry in the
wilderness.

In the days gone by, there was real
‘capitalist exploitation of the labour. The
‘labour were poor and, in fact, they had no
collective bargaining capacity, the trade
unionism was not very much developed
“and the result was that the great man,
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Karl Marx propounded his theory of social-
ism and State ownmhlp in order to safe-
guard the interests of Iabour. Now even
those countries have been retenting on
State ownershlp and they are reverting to
market economy and profit motive. The
reason for this change in those countries
is not far to seek. Today the trade unions
are very well developed. The labour have got
collective bargaining capacity and there
are eoough laws to safeguard the interests
of labour. The result has heen that there
is a change from the 'Karl‘Marx theory to
private ownership to a considerable ex-
teat.

But, what is the position in our
country 7 It is true 4that during the
British . time there was exploitation of
labour by the capitalists and no doubt
about it. The labour was getting omly that
wage for which it had - bargained with its
employer, and nothing more. That was
not even a living wage, not to speak of
a fair wage. There were no unions, there
were no labour laws, there was no question
of any collective bargaining, trade unionism
was in the initial stages and therefore,
the condition of labour was really deplora-
ble. Therefore, in or about the year 1931,
the Royal Commission onh Labour ‘was set
up to make an enquiry in this regard. On
the basis of the recommendations of this
Commission certain labour laws were
enacted, but those laws actually did not
bring about much change and the wages
continued to remain inadequate, The
result was that strained relations between
the employers and the employees conti-
nued.

It was only after our ihdependence a
very important labour Act, namely, the
Minimum wages Act, which guaranteed a
minimum wage, in certain industries, was
emcted and enforced. Wherever the Mini-
mum Wages Act did not apply, wage boards
were set up. The wage boards made re-
commendations and the Government im-
plemented or enforced the unanimous
recommendations of the wage board.
Although all those laws were enacted and
enforced, even thén, there was no provision
‘to cover’ certaln ' unforeseen contingencies
connected with the workers® life.  Firstly,
there was no provision for his illness.
There was no provision for the payment’
of money to the dependentsin case there
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was premature death of the worker.
Similarly, there was no provision against
dismissal or removal. These were some of
the several difficulties which were ex-
perienced in spite of the existence of seve-
ral labour laws after the achievement of
independence.

The Employees State [nsurance Scheme
provided against some of these calamities.
‘Wherever power is used, or 20 and more
labourers ure employed if mo power is
used, this scheme becomes applicable.

[Shri Bal Raj Madhok in the Chair]

This scheme now covers 34.48 lakhs of
workers and the scheme provides for medi-
cal aid, sickmess benefit, matermity benefit
and pension to depemdents in case of pre-
mature death of the workers.

The Provident Funds Act, again, is
another innovation jn favour of labour.
This Act has beep applied to 3181
factories covering 40,50,000 workers and
the total contribution by the workers
comes to about Rs. 710,10 crores. It also
applies to collieries and 1286 collieries
and 4,50,000 waorkers are covesed under the
provident fund scheme.

In addition the working conditions in
factories and mrines have been greatly
improved because of the rules and regula-
tions under the Mines Act and other Acts.
There are several welfare measures like
creches, schools, clubs and so mamy other
things. Housing facilities, of course, [
have to say with great regert, have not
been adequate at all. 1f anybody has a
casual look at the housing facilities afford-
ed, it presents a very pitiable picture. It
is most insanitary and dingy. They do not
even have accommodation enough for a
pair.

SHRI N. SREEKANTAN NAIR
(Quilen) :  Why do you not make him a
deputy minister ?

SHRI K. M. KOUSHIK : Thank you
very much. Whenever I need your recom-
mendation, I will come down to yow

AN HON. MEMBER :
the Prime Minpister.

You. are net
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SHRI K. M. KOUSHIK : The Hous-
ing scheme has not done well and I request
the hon. Minister to make a note of it
and see that better accommodation is pro-
vided to these people.

I have given whatever progressive
measures have been adopted so far and I
will now come to the main point as to
why there are so many strikes and gheraos
and why so many mandays are lost. What
is the reason that in spite of all these pro-
gressive measures there are all these strikes
and so many mrandays ure being lost ?
That is the thing that is important. That
is why I was just outlining what was dooe
and now [ am coming to the real point.
So, my hon. friend need not be worried
about that.

I do not want to go extensively into
this but if you look ar the statistics om
page 55 of the Pocket Book of Labour
Statistics that has been supplied to us--
1 tak it as quoted —vom will see that from
1951 lo 1966 tbe strikes are increasing and
the oumber of workess involved in strikes
is also increasing. The mandays lost in-
creased considerably ; it has gone 10 six
figures and seven figures. This is the posi-
tion. T have not got the 1967 figures but
I am quite sure that the statistics of 1967
will be still worse because really the whole
of Bengal was paralysed and every factory
had been closed down. Therefore the
mandays lost in 1967 must be very much
mor> than in previous years.

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 HATHI) :
They are nearly the same as for 19566.

SHRI K. M. KOUSHIK: [ do not
know. 1 have not got the figures. Thank
you very mwuch.

What I submit now is that we have
now to see why, in spite of all these pro-
gressive measures adopted by the Govern-
ment, there are so many strikes and
gheraos, why s0 many mandays are lost
and why production suffers ?

In my opinion labour is still illiterate
and this illiteracy is being taken advantage
of by professional politicians and political
parties and the trade unionists. These
two classes are not interested in the indus-
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try itself. So, they have no heart in the
industry. They are politically motivated.
They have a grip over the labour. This
appears to me to be the main reason why
we suffer on account of these gheraos,
strikes etc.  All this is due to lack of edu-
cation. Therefore, what I want to impress on
ttve hon. Minister is that these people
should be given education. Bw education,
I do not mean literacy. The education
that 1 want is the warkers’ education
which should give them an idea of indus-
trial democracy with regard to their rights
and liabilities as a worker in a particular
concern —Trade unionism. Unless this
kind of workers’ education is given to
them, it is not possible to get them ex-
tricated from the grip of these political
leaders and trade unionists who are
professionals and who have no interest,

as 1 have said already, in the industry
itself. The workers should be able to
understand what is industrial demo-

cracy and they should be able to under-
stand and manage their own unions with-
out any interference either from the
Government or from any political parties
or political leaders, This is very impor-
tant.

The second point that 1 wounld submit
is' that the recruitment of personnel in the
Labour Department, | am sorry to say, is
most unsatisfactory. | shosld also be ex-
cused to sav that, in times gone by, psople

Iravebeen caring for the pedigree of dogs

but today, unfortunately, our Government
does not even care for the pedigree of
ey,

SHRI

SHRI K. M. KOUSHIK : What hap-
peas is this. 1 have actually seem it.my-
self. These officers who go for inspec-
tion stop with the ecmployer, stop in the
rest house, enjoy his hospitality and use
his conveyances. So, their going for
imspection to safeguard the interests of
labour is more nominal than real. There
must be a certain amount of judicial seclu-
sion when an officer goes for inepection.
The officer must be able to do his duty
with a. free copscience. If a man enjoys
the hospitality in the manmer said, I am

VAISAKHFA 3, 1890 (SAKA)

D. C. SHARMA (Gurdaspur) : ;
Don’t compare dogs with men. (Faferruption) '
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sure, the insp:ction will be a farce and
will have absolutely no meaning. With
the present personnel, I have seen all these
things going on. Therefore, some method
should be udopted to see that these
people do not take recourse to these
things.

The personnel should not be kept for a
long time at one place. | have seen that
they get a vested interest. In order to see
that there is no vested interest created, it
is very necessary that the people should be
transferred after two years and that they
should not be kept for a long time at one
place. The proper recruitment and traps-
fers afier every two years are also very
helpful to see whether the labour laws are
properly implemented.

The country itself is passing through-a
very critical period. All sections of the
people are passing through a very difficult
situation. In such a contingency, the
boosting of production is the only means

to get over. This, again, means and jm-
plies an industrial peace and, without an’
industrial peace, it is not possible at all

to boost production. It is here where the
militant trade union leaders do not see eye
to eye with persons who have an objective
assessment of the position now. Day in and
day oat, we have the gheraos, we have the
strikes, we have the pen-down strikes and
we huve the go-slow tactics. Seo, with atl
this, to expect any production or to boost
production would be a dream.

There is no discipline in industry. The
managerial staff is subject to all sorts of
torture, beginning from confinement and
ending with miurder. It is only the other
day in a labour committee meeting held at
Delbi, oae of the trade union leaders went
on to say that this industrial law is a law
of the cxploiters and that he is not going
lo give apy respect to it. Not only that.
He went further to say that if the High
Courts do pot behave in a responsible
manner, they are.going to gherao the High
Court. What a conlemptuous statement ?
Then, a Cabioet Minister of West Bengal
says that this is class justice.

AN HON. MEMBER : Former Minis-
ter.

SHRI K. M. KOUSHIK :
sorry.

lam very
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So the other Marxist leader of the
West Bengal Cabinet says that for a class
sociely justice is also class justice. If im-
portant leaders give vent to such expres-
sions T don’t think anything else can hap-
pen except disastrous consequences. Be
that as it may, the political motives behind
all this is writ large. Therefore, I have to
say that these unions should not be operat-
ed by any of these politically motivated
parties and political leaders or even pro-
fessional trade union leaders. Our work-
ers are illiterate and they need to be edu-
cated to see that they manage themselves
and they should man the unions themselves.
Their political leaders are feeling that by
creating chaos they will be able to achieve
their political ambitions. They forget one
basic fact that unless production is increas-
ed the living conditions of Labour cannot
increase. They are missing this basic fact.
Unless the workers are extricated from the
grip of these politicians and other leaders
it is not possible for our production in the
factories to go up. I therefore submit that
this is a matter which ought to be seriously
taken notice of and necessary steps taken.

* With regard to this problem what I
would advocate is a free trade union move-
ment. I have the privilege of quoting Shri
V. V. Giri, when he spoke at Jamshedpur
in the Labour Relations Institute.

“Referring to Wage Boards for indus-
tries he said that organised labour
upions would themselves obviate the
necessity of such boards and bargain
directly with employers for maximum
wages possible without creating a posi-
tion where boards were statutory in
character. Such wage boards provided
the starting points for disputes rather
than bringing about solution of the
problem.”

Therefore I have the authority of con-
siderable repute in the labour field, that is,
our Vice-President himself," and I there-
fore submit that this must be taken into
account.

The last point which [ would like to
submit is this. The reaction of the Ameri-
cans about fifteen years back was the same
as it is today in our country with regard
to the introduction of modernisation and
ratiopalisation. So in America, after the
introduction of modernisation and rationa-
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lisation, unemployment has gone down and
employment has gone up and our people
will feel the same thing in course of
time.

In their anxiety to give more and more
10 labour, the government have lost. sight
of the employers and consumers.

As a matter of fact they have to look
to both sides, the consumer and the em-
ployer on the one hand and labour on the
othér. The employer has nothing at
stake and it is the consumer who is hit.
He is the beast of burden.

Sir, in the last 10 years, six times the
coal prices have been increased on account
of the award of wage boards, interim
wages, etc. So, who suffers 7 It is not the
¢mployer. Ewvery time the wages go up, the
coal price also increases, Who is the beast
of burden ? It is the consumer. The em-
ployers do nat lose, the exchequer does not
lose a farthing. It is apparent that the Govern+
ment is trying to get the good wishes of
the labour for its own ends, to use them as
a lever in the elections because by increas-
ing the coal price, they try to carry the
favour of the labour at the cost of the con-
sumer. This is something which cannot
appeal to any reasonable man. The Govern-
ment is there to judge, with the labour on
the one side and the employer and the con-
sumer on the other side. You must hold
the balance. Well, I ask you whether any
job study has been made. You simply in-
crease the wages but do not correlate it
with the outturn. Afier the wage increase
is given, the outturn must improve produc-
tion. Unless the outturn is correlated with
wage increase, you can never improve.
Have a job study for each job and that
outturn should be insisted. Whether the
wages are increased by 100 per cent or
200 per cent it does not matter.

Lastly, go-slow tactics and pen-down
strikes have become very common. Has
the employer any remedy ? Can he cut
the wages of the labour for that day for
these tactics 7 Therefore, the thing is go-
ing only one way. Itis a one-way traffic
and, therefore, 1 submit that as there is
what is known as the National Labour Re-
lations Act in other countries, a provision
to punish unfair trade practices, a similar
enactment should be made here to provide
against any unfair labour practice, either by
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the employer or by the labour in which
case these go-slow tactics and pen-down
strikes can be controlled.

DR. MELKOTE (Hyderabad) : Mr.
Chairman, Sir, I thank you for giving me
this opportunity to say a few words on the
demands of the Labour Ministry. Sir, may
I congratulate the Ministry for the excel-
lent work they have done during the year
in spite of the recession, in spite of the
high cost of living and in spite of very
many adverse conditions that are prevailing
in the country to-day. Sir, by sayiog this,
may I say that after going through the re-
port of the Ministry, [ am surprised with
one statement that they have made
which [ have been speaking about for the
past 2-3 years continously and that is with
regard to the statement about the public
sector undertakings wherein the number of
individual grievances reported has gone up
from about 60,000 to about 93,000. Last
year also [ made a similar remark and if
you go through the report for the past
three years, one year it was somewhere
about 24,000 or 25,000, then it went up to
about 40,000, then it went still further up to
55,000. This time it is somewhere about
93,000 out of which it is said about 87,000
or 90,000 grievances were settled. Jtisa
very good achievement, personnel officers
have done exceedingly well. They must be
complimented. MNow what are these grie-
vances about 7 Last time I have mention-
ed it and I have got to repeat it again that
out of about 56,000 grievances in 1965,
more than half of them related to non-
implementation of service conditions. Now
in these public sector undertakings, why
has the worker got to go to the Management
and tell them *This is my service condition.
Why don’t you implement it 7" and still
the management does not implement. The
management knows what the service con-
ditions are and what should obtain to an
employee and hence the question arises
whether it is at all pecessary that an em-
ployee should go on making a complaint of
this nature to be redressed by the Labour
personnel.

This is an atrocious thing to speak
about. That it should have gone up from
about 60,000 to about 93,000 is an unpardon-
able thing. I cannot understand how
the . management functions. It only

meany that the management {3 pbsolutely
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oblivious of the situation in the country
and they trample on the rights of the workers
with regard to their service conditions.
Can anything worse than this occur in any
country ? And still the Labour Ministry
mentions this in the report without appa-
rently taking adequate action in the matter.
1 would like to know what action they
have taken to reduce the number because I
find that it is going up year after year.

While bringing this to the notice of
Government because these public sector
undertakings are directly under the control
of Government, | would like to ask what
is it that the private sector will not do if
they find that the public sector is behaving
like this. 'What action has been taken by
the Labour Ministry to reduce this num-
ber ? This is a matter about which one
could dilate very much upon, but [ have no
desire to say much. But I do hope that
the Ministry will take cognisance of this
and see that such things do not occur in
future.

SHRI N. SREEKANTAN NAIR:
There are higher bureaucrats in the public
sector undertakings.

DR. MELKOTE :
point with all
command.

I have made my
the vehemence that I can

My next point is with regard to the
other types of grievances of individuals,
Here also, the number is going up. Last
time, it was somewhere about 25,000 or
30,000, but this time it has gone up by
another 40 to 45 per cent. These are
matters on which I would not like to speak
much, But [ hope the hon. Minister who
is very vigilant and the Secretary to the
Ministry who is really anxious to see that
these things do not occur will take proper
steps in this regard. [ only hope that they
would not stop publishing these figures next
year in order to obviate my talking about
them but they will give such figures again
to us on this aspect of the question.

SHRI HATHI : The fact that they are
published shows our sincerity.

DR. MELKOTE : I am glad about it
that the hon. Minister thinks this way, byt
I would submit that criticism should bg
welcoms {0 them,
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The previous speaker had waxed elo-
quent over the question of labour laws and
how they were being implemented. There
are several things to be borne in mind in
this connection. The Labour Minisiry is
2 Ministry which deals with human rela-
tions. In a poor country like ours where
unemployment is so great. what is it that

we cannot speak abomt 7 There is pot a
labour problem that we cannot speak
about. But within the limited time at

our disposal we have got to restrict our
speeches. Therefore, 1 would like to bring
to the notice of the House one more aspect
of the question and it is this. In March,
1966, and particularly we in the Heuse
had made a demand, and I had put for-
ward the idea that a national commissicn
on labour should be appointed to go into
the question of all kinds of labour pro-
blems, which has now been set up. That is
very important. Qurs is a poOr country.
The public sector undertakings are expand-
ing. Ultimately it is the public sector under-
takings that have got to deliver the goods.
We want a socialist economy, and, therefore,
the amount of investment in the public
sector is increasing. But year after year
1 do expect some kind of information as to
the direction in which the country is pro-
gressing from the Labour Ministry, because
I do not know where else to go to. |
have been watching the debate on the
Demands of the other Ministries through-
out and 1 do not find a reply to my point.
What is our investment annually 7 Recently,
the Hazari report which had been debated
upon here had pointed out that the empire
of the private sector seemed to be increas-
ing and they were making huge profits ;
about 173 of these biggish people had cont-
rol over about 80 per cent of the capital
invested in the private sector big industries
and they were controlling the medivm-sized
industries also, and they are allowed to do
this. In spite of this, they the industria-
lists, say that labour js not giving an
adequate retura and is not produciog what
the industrialists desire from them. May
1 know in what country labour is giving
this kind of return for the wages that he
is getting and for the living conditions that
are prevalent in our country, where in spite
of everythipg bad said about bim he is
giving the profits to the private sector or
even fhe public sector wnderiakings, angd
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yet heis being treated in this particular
niggardly fashion 7

I have to make it clear that it is the
duty of the authorities 10 guarantee the
lebour certain essential living conditions.
Here, in our country, there is no provision
of employment ; it is not compuisory ;
Government has not held out that promise.
When we speak of unemployment in
America or England. what does it mean
there ? There one finds provision in the
comstitution for employment which is a
compulsion. Government has got to give
them employment. ‘In 1965 when 1 went
to England. T asked tivem about their un-
employment problem. They said it was
300,000. | asked what was their employ-
ment  potential. They said 580,000 jobs
were going abegging. What does it mean ?
It only means this that an employee gets
imo a job today, finds that there is
another better job with a better salary
and therefore he gives up his present job
to take up the other job the day afrer
tomorrow. It is this sort of unemplov-
ment problem of a temporary nature which
they have got to face.

Similarly when I was in Australia as
4 member of a parliamentary delegation,
I found the same type of unemployment
there, But here the unemployment prob-
lem is chronic and we seem to be sleeping
over it.

Is it oot time when the country is now
faced with this trend of unusual ugemploy-
ment, when there is recession in industrial
production that we should all combine to
tackle this problem ? | do oot know who
in Govermment is making an earnest
attempt to tackle this problem. | perso-
nally feel that it is the Labour Ministry
that should be given the maximum pewers
to deal with this problem. 1 have been
saying for the past ten years that I have
been in Parliament, that the Labour
Ministry is the most neglected depariment.
Every other Minister thinks that he is
master of the situation in regard to labour
problems of his Department. It is only
when the other Ministries are in difficulties,
they come to the Labour Ministry io seek
help and not otherwise.

The Goveroment has not realised that
the Labour Ministry is a wvery important

deparimept of Govarnmepi. The Labour
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Minister should have sufficient powers to
deal with these problems on a comprehen-
sive and overall national basis and the
other Ministers have to abide by his deci-
sions. If this is not done, things will
continue as they are today.

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : The Labour Minister is
powerful. Only he does not use his
powers.

DR. MELKOTE : Nobody seems to
care for him. I know what is happening.

I am offering this criticism for this
simple reason that the day has come when
we who are working in the labour feld,
democratically inclined, we who want to
increase production, who are also interest-
ed in the welfare of our working class and
who want to see that we progress along
our desired goal, should combine together
and act so as pot to give scope for those
who want to create tension, who want to
resort to gheraos and bring down produc-
tion and oppose all those who want to
create divisions among the ranks of labour.
Should we not all, —the democratic forces,
—combine together in the interest of
the country' in the interest of the neces-
sary production going on unimpeded in
pational interests 7 At the same time,
should not the employers, in the private
sector as well as in the public sector create
the necessary conditions where the workers
can put in their best ?

This is a wvery important point. [
would like to appeal to all sides of the
House to sit up and think over this prob-
lem of what we have to do in this matter
to bring about this desired objective.

Even today, we in our country, are not
in such bad position as.Germany was in
1947. But today Oermany is at the top
level. Everybody is praising Germany for
the way it dealt with its economic prob-
lems. The German worker says 'l work
for my country’. The manager says ‘[
work for my country’. Here what is the
approach. [ was listening to the member
who preceded me. 1 am prepared on
behalf of INTUC to say this. We are
prepared to give al!l co-operation to secure
greater production and peace ia industry.
But will we get the mecessary oncourage-
ment 7 1 know the way the managementy
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proceed about this matter. For the sake
of a small profit, they are prepared to
prefer one Union to another. If itisa
matter of some additional profit, they will
not shirk from playing one union against
another. Is this the approach that should
be followed ?

When we are talking in terms of the
pation, in terms of productivity, in terms
of progress in the country, should we not
give up this kind of attitude ?

I come now to the facilities created for
workers for training. [ would like to ask
the Ministry. For the past 20 years, we
have had several training programmes in
the country. How many of these people
who have been trained as crafismen, for
example, have become managers, and in
what industries ? Let them show one
industry where it has been done.

When I was in Switzerland, I asked
them who are the trainees. They said
the trainees are taken from Vth form and
Vith form. Then in their factories or in
the Zurich Institute, they are trained and
there they gain the necessary knowledge.
They said ‘These boys are going to be the
future managers here in our factory. They
go upto Rs. 10,000 or more. How many
of our craftmen who have been trained
have given that kind of training and neces-
sary facility 7 How many of them have
been properly educated and properly
trained? It is only those people who
get trained in the factories properly and
adequately that can manage the factory
and look after it well. In how many cases
have the proper training been given 7 Can
the Minister point out one single instance
where the step in this direction has been
taken ? In my evidence before the wel-
fare committee concerning the social condi-
tions of the workers, 1 made out this
point that the worker's education that is
imported should not only be to make those
workers efficient to run the unions but to
enable them to become managers as well.
How long should the poor worker continue
as a craftsman ? Should he continue like
that throughout his life ? Has he no fur-
ther ambition and should it not be the
ambition of this Ministry, yourself and
myself, and the country, 1o see that if we
want the country to progress, the worker
who is trained in the factory should risq
to the highest lgvgl in the industry ?
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Sir, I can go on talking eloquently like
this, but T do not want to take much time
of the House. All that | want to submit
in this context is that Labour Ministry has
got to sit up and revise its whole pro-
gramme to see that the worker gets the
necessary hold in the body politics and
rises to the highest level in the industry
and in the estimation of his countrymen.
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‘gfrat & arg fFar sar & e @1

¥=% gfaga qAsdE a1 g ¥ 919 o7
@A F E, @ IT H AWaT-AT
afqaat #t avg € @ fasmr e o

gAY B { FUIT SO 9 qH 1
MR I T I F T Qg 8§,
FfFT it aF S TEw ¥ w0 ow@
T AW & FqA-AET &7 N agt
4 § 1 97 EY ag WA wR Wew
e e s #omwr g et
T FT I F AOGI I ey
iz wiaT & ag 3w @ & fF saer s
w1 IW @1F F= Aifgw gem, fred @

EG WIW @ §% | & gl wgiRm & smhar

$ET R Y ew & X & gy I )
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17.00 hrs.

FIET IT F TR gAY F1T AFT
==t 5= @ 1 Afaw & g afa
ald ® 9wmar &, 9w w9 G T
o s fFmmar @ § =wE0
g @ g1 % g@ § @™
# g W g wrgan § fe wveT IAW
$ 9T U WY e wraT g 2, K =W
¥ o 7w, Hg@ A FoAWAr
g e Wiy s ¥ fawaa §,
¥feT T s F o @1 ¥ qEw g
Tg wal /X gWEl w7 wEAT e
gt AT Y ag & 5 ot e ary W
Y waT 91 &Y 7 57 q1T FT ©4 T
sy fF e g #T wogT F1 gEeY
TEY Ntz ST FY AN FILT IA-
gfoat & | 1 aT Wfgr ) 969
qZ-AX JH A90Y ¥ A% R A &
FIL FTH FT qI§ 741 a1 AMET FTH &7
arar 99 9T T8 ggAr =rfed | & =mgar
g f& gew faldesf 1 g7 FRET fage
FH W@ O A gEEw 47 o
9T FTH FT AH SATET 7 G |

e - & 99 ¥ A
SOl % wR aga agy WA H A
FATH 0T, I9 GATE F ¥ faa F woargd
ot feear fierr wifgd o A wE
A ford-fedt sreen® F 39 99 1 A9-
o7 W { A AT TA KT OGATH
AN e A ¥ awgx = A fgww
fremr =fgd | PR g ¥ AS A
HH W oG, @ g9 9 99 q9H &
ey qa § | Tgw gATO Y@@ AT
9TH, 9% 15 91X §iA S S g4
FY Fgr IANT § Fryp fFar s

F U & 6= 8 W aw
WEwd w8 Wawt o gfad §
a1 ¥ frvare st § Be A ¥ gl
ant avft Ay S, g o g,
a7 FEATH, AT, AT, A
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Y Iy, AT qTET FHE, @ gAY
I AT Y o X S ae §, Y g
T Uy fagra ¥ fawry et § o9
T § AT T fdew g fF o=
foreit gfram #t s 3 8, W
FTAT &Y, 77 £ 97 qE) o< fa@my e
femam—fF s Waa A 7 §
W IFIL FY AMfg goy 9 et
ST F1 AT AT NIeWIET Al &
wifegd | ¥ ae@l & Ty g F T W
sfasq s 31 Wfgd-ag SF™ ¥ 70
q g afe syt WS 9 g, W
qTOH T & T JIFI S a1 §
T 8 g7 9T faar #3 1 oE)
feafa a1 7 9 5 wogd ¥ ow-
o %o, faw F FR0 W F Feqea |
a1 fft 9 &1 afa o wifE Ao
garFar g ? AT A AW Aww g §

-FTH f&Al aF TAR W@y § W AL B

WG ATFT AR AT ZEATH 9T JaAAT
g=ar & | 59 far @t feafr dara @
T8 & oy awwe uear faerar

I ag ¥ g1 & fF arfere & e
g Eaw Bl wegr w) faere
qATE a1 g e H @ g Wk F@r
IE ST FIAT T AT F | S ¥ Gy
T & FTCU I T 7Y wfeargat w0
A FTAT ST R | AT AT 5o
gL 100 To AHAT A1, = I
AN F Frmr I@r e, St e e aw
qg THEAT TSI, UL I3HT @I, Y-
TR G6T @9 SON-39F 6HE ag
aga agT g & | qAfAT AT g ag
& f5 9@ o e 99T &, a9 A% gEwt
wreY aeeaTg o) 43 fawAt =ifd, e
frag = ot won @ o mifawt @
FTA G AT W @, 5w w1 fawfaen
ot gaar @ WS # gFAT oS3
qg U T T AT qF, IG FT FE A79-
T 7€l 91-59 9@ 1 A (G FCAF T
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[ gv T2 w17
T A% AT FT T &, T TIAT
W A g g Ty ¢, femd wra
TG T TEA FIGTILAT FT GHAT  FCT
R oW ¥ ogeR @i wifer
arer faad o savmfa & 3 a7
ERFmarsmn g, ¥9a & = §
#ifs 3¢ 38 & qoft amé ¥
amad & fF 99 99w qwr e
i yag aformrs & org o9 &
gy T wagR A E R o @1 weg
EEwamg, afvsar Hg1 8 &
F & qTHA O arq 916 ¢ g fF fom
wrfes® ¥ G|r Famar g, 98 98 7 gaw fE
ag @t 99 %1 wifew & 1 WX 99 ¥ qET
WATEATEH 7 99 § W7 wEAr
Tar &, w99 9FY ¥ a9 9 99 I
fEan i g oy & g #

qft @ &, fag F ¥ 5@ @m oA

e A T 8 | R T A gt
g ot g @ Wi S, fage
| AT YA A gE R—IW 9T AW
T =heEd |

| gL 3w § O aga @ O §, s
HRT R Feq &1 W1 faw &, W@
1Y 78T & | WA JAT gAR W W
o aga asr Ia g, fawd 9w s
A FH FQ g ) FW SUM ¥ WY
wfwwia afgard wm st § S fawar
afgeny &, mow wfgend § @ F
Frow M Fw@ §17 WA ¥ Ay AW
fAF A gfawr g, 7 wfad=w s w7
glaw @ six 7 fafeem &t & g
saEat £ | feell sw 37 3 sgaed It
g7 ¥ fa 7Y § forer mife® S8 W
% 99 9 FH FUT & FCUE a1 FY,
agf 93 9wy | A w faee .
12 WX, | ¥94T, 47 5947, %@ ¥ wiew
37 # 59 A¢) famar {1 w7 fF ¥ 12
G W 1 & | AW WY ARy qAT
o & =Y, 12 AT & AT 12 W
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W AW E KT HGTE & gWA T X
fwa ST & WA qaTa W e E—
&9 AT W weT A AN HC wH & |

BT AT F AR AA-ATE T
AT 8, g WY A g & R N Aw
AT g 7 FAvAw F, Faw 10 q<dee gum
qftral & 39 Y g1AT &, 90 gL AW
At Ak 9@ # WO qgi W AE
fowr g1 =i @ AdF fear 7 ogw fem
& aw w3ar 7 Irgy, s Hiaw e
g} &, I Aiga § wqar &, ww faa
BT A ey ) T F WA O
WA I R g—& & agr o
vy fFaar &, SA S A @A F fag
TR AT A Baw W v F fod
W AR § | WY gegY sufwmt #Y €
&fag, A= sigar 33 @€ AN A@T
grfed adf wiar &, 97 ® g9 aw
e wa faq, gaan 5 § 3@ N
wE A8 w1 afx ag drvgr a1 wfgew
w19 91 &, a1 g% WET g Agl, «iew
qui favare & i faad gae afe e
& 399 F g5 wEEr g9 AR
A W SFE wAT g, i &
sy § 5 afz g Frmar sEm
et G/T WTFAT, S KGAT ALY AT, A
Gar Fgl @ wam @ 6y Fw QF
#T ©d F A & o g
YT T 99T ST AT 1 W ogA B
T FTH A A E, o Fw F o
gfaer ¥ afaw &1

AT HAga ¥ W ey ™
ST §, 9 wrEd § o #1 @ forar grar
gl o Wt §, 37w owr # E)
deex frmram@r g fF g7 #1 3 %o
A g AT F FARaE & et , Hfew
ISTEFfearamar £ 1 %o &1 w@T, @
o dy & & A § v & | & wowy
HE w3 ¥ wANT HFer wHT F IeE-
w R AR g oA el @ afe
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g A E@E W AT W gy §, I
ST, AT A FT 9T T 2fed, I
7o & gy fs wrowr feaer e
fowrar 8, fra R oy &, feer @
TEET Wy ww § SR feAy 4@
o #Y R Wi § ) s ATgE g
fF3% 39@ 3 o1 A WA, I
AT wad qT aEaea sl Wi § e frd
W §—1 %o 29, | %o 4 mAIF
AT w9 § T war § R ¥ o
I A A G

=it framr wez oAl : FA FT AT

=t gwR W WEATT ¢ TF AE wART
&M § Yei duT AT 8, W9 4 Y qav
AT |

Wl aF VTHTEY FT §ATH  §—aqW
o wgd 5Ot F sty ¥ 12 e
Fm faar Srar @ qar agi 0T S wEEC
&, ¥ 39 ¥ w9y w30 9T o F1H FT-
AT §, ST &1 ABAU & TU 9T FWE
T HTH FET TEAT | 9T W AT ATA
g l2ar&m F & @17, W ¥
g7 9 WY FW F@AT AH—Ig T@/I
TITHATE | T AT A FOT -
T &, 90 91E 97 W) @ A & | W
ot et dsgr s & ax U w17
g €W, 98 &1 A g @ war
gl aadw A g 1 i aF FT
AT Y agh o7 eqrt 7@Y fear mar g
qEATg w0 S ¥ o fawet ¢ faw
far a1, 59 & aw gg &9 @
mar 2, faed fad & off svqeme & O
# 1 & eftwr w0 § R oA 39 fean
¢ afr 9 & a3 0 ¥ v s R
s o8 ¥ ot qfeat € ¥ T
oEET 99 8 F § | 99 e Sees
¥ fems waTd 76T F IR F R
W e fagst W faar o 9w it
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gt Ty 9w 9 & qf
Lideic i

FoFag o Fga1 wrgAT g R
T F AT AT Ty AT
g o 0T gE gTa SAT S
21 3w ¥ wre ot U grea & fF s
it #1 17-17 @9 #0 #3 &f 0 &
afea 57 &1 it a® eoré a1 frar
2| 3¢ ™ TTQy w9 z2T faur @ g
IE AT S AR AW AGE g I
I9 FT 9 (41 I IO FEAAT w7
X FET P F F 1% oF g
A forgd 37311 Far o gardl woge R
§ fae¥ st A9 frar T A A R
a7 famar &, 7 mAge e faear @
o A & St gt #1 wmar fafwen A
gfamg § 7 ok fFlt g% &1 wed
agfaad s= &Y 741 faadt & 19T 99
F1 fodrd = Y § 7g A4 A@RT A
2 gwaT E |

faget 1T ardlg g5 F g gRA A
Y worgdi #7 0F agd wea fagaw @
feaT a1 ggr @ widw Y @ e A
W # I A0 A fge ) AR A9 3@
F A9 Fgar 93ar 2 5 ¥ gewRy F
T W1 R Y w99 &
gl frar w8 @ W fear o oww
Tar g g fF oA = AT wm
2, fw wx & wfex ag &m
Fi qEF fear wmr ? @ ww wew
U Fan 2 ok T ¥ 7€ gOn-
oferdi #t a8 =X 2 B #gt oz Tw F A
T gwaT Ay worgd #7 wfaw AgA-
T WST FA1 grm, wogd & fav o
g wfes qar yvam w5 @
wErrafa a F gre & o e aand
& mifF 37 A Twgd #1 w9 dar &
q¥ Fifs 59 fagas & smiag A
¥ SO0 g AW oW AT 1
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[+ g w72 o]

A FT IR A, T A T A
widi # a7 FTATLA | AT F T FAA
¥ ar @ ¥ & v Aree qwar g R
THET 3T GHTT QA BT W Hegad
Y grfas wergQr faer g o

T wagd F1 9 w9gd F Yoo
§ garfeg 48 78 faeg & ol g@d
TERAF AT I g9 Ag F1 A€y
# safae 998 oF we=w Smar @ Wi
Tg A1 AT SR F W #1osafa
T S IR AF w0 & fAu
AT WA T 719 I@rafaEt 0 I
fred & ®1aw 7z fafd qaradm
qm |

WGl A% UE AWGL IATAT FY wrAAr
&Y T g § gWTR 9T oY Fgy F fF mrer
AT AT § g #fos qogr s a4 § |
g Jrafey ged saRT 31 F W oaw
#1 #g3 1 qa< § o I Sl &
T a1 g 12 #< 3 § A du e
&1 A1fF 3 § 1 g WA =W W
g gt @ dfeT a TIwE aFEa w1
AT T AT § A AT A=A §
fr oy Y frad Aog & W AR
a7 fFa moge & @1 g ¥ dEm
¥ 99T wrEx ¥ ag AW @ifEd
o s meE fFmr Ay aw
WA FEET AR @ far s ¥ fag
AT AFT FIAT ST Far g |

st &1 ATq QY (TIXAT)  EH-
ofs #EwEw, Tget A@ @ H 4G FEA
wigaT § 59 a9 Sgl 9% WY WeauT
& gg wrnn g e A o A
g g e g ¢ | § gl A
= ® wrf A g IO AR @
fir e e T @ R A o ww
war @ 1 9EH A g W A e vae
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@ § 5 ohenfim mfs @ skomh
g &% arat #Y awx ot femm AEe
FehE garé 9 3Ed v andl A g
F FT I T w1 | e F I 9g
@ 5 gt wifw F A W
Tgi w1 AT AV @ AT ¥ AR W
a1 whw 2 e DAY qrfedt § saew
feart Ao mw e fF swas fs
¢ fiw afada agdes ¥ qfraw
a% amag faare 7 feafa 1 26
#uF A gz Y Fgm IO g &
faferam g & 70F & g7 &
oIT" & WAE § ITH a9 O & fFoar
Aoy ¥ a8, fraw wafea
ATGITT o FEd & 98 I & A
B Tl & W EIRF T 92 o g aFdt
& | OT gHTT VTS 39 GFIC a9 A grar
I A H 9 A1F | WGE K dSA 4
WIET ag A0 dar | sdfqes arafan
OF 0% § wgeya g1 T £ niag
wfag 5 oF faw & a1 &0 e @
45 gfag 1wt gt i FEEm
ez WY frgn ot aied fammw
FAEAFT @d TE A FRY
fFud gaaly a9z @F & TET A
T8 & wfed 5wy wmafew SRah
& wT A W @l A wrewiE § §
FAHI arera T 9fqF1C A 21 1 TAET Awe
7g & f uF Sad # 4-5 gfrad &,

=it gew W wEATE : TET A9 |
17.15 brs
[Sbri G. S. Dhillon in the Chair]

=t ®E ATq QAW : WY Y Ta
W asa g afsa & o1 gEEr w4
Ay @ s Fewwar g e ot & g
¥ grew Ra@ar @ig )
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T ¥ o9 g 9§ A wareal
¥us mWET ¥ aw gl w9 aF
am ¥ T qAg =T war § e osw
TG XY wogd w1 fawa@ ged
ar & | oY ofdfenfa & fow @ &
STAT FIH AT A6 98 UF faraiiy
TR & | 9g 4T ar 98 & f5 sam #
%% g TR gfraet 1 armar 37 9 9y
19 IedT & o F aricar ag wuar & fF
g1z & wfte 99%1 GEAT EMr AfEw
ot #% Fm|r FMw § 9@l ow e §
aga @) gfaeg £ agi ox GvEgEr ) F
foria wF a7 fomar A3Y F<AT EAT AR
g g 77 7ok ¥ fog wwr T
5 FTAE e A8 W a9 €3
ST FYE TEAT IHRFY FHE § AT 98
IqF I qo AT §UF F HrUmT
TEY o TwaT & gET 1 qme # vt
HET 981 T IF 1 gU, haefar 4% gf |
R 2w ¥ v freg ST gaT | & Faw
OF 19 FgT WTRaT § R ARty &
qw ¥ A wEua § 7 AT ST F
MY dg A1@ £ 1 SAh AR gEA E
qT F FET | AT A A F Y
fosare &) ag wear wwwTaT 9@ 1 g%
gfas 78 a7 &FAY WX FEE AEL T
& 91 s 3 gt o mfwwe 2
s ot A e § ag oY dre & A g
g sefgas ey ¥ off a9 wTiATEEs
Favr &, ¥ amr | sde G §
forit & 40 e afaaa ¥ Fea § WK 60
e feft afaa & dwe w9 &1 A
afvgw & drz swd & A4 =T #1
wftreTe gom @t ag 60 sTE ;AT 40
e wiefrdl &t @w w7 AT I
g % g #% aftud QA W AW
s g araaar . § ag g 9w
g fs o #1 gfaad Y wrafErg
wiw %1 afag o7 fFw gfgs A
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& STt feq a1 W gfe agwa W
T TAT w3 wifgw ag W e
wifge fr mifex ag-gffas @i ot § 7
&% & 7 F1 7% 99 WY ) fawar
T I8 9T T F g+ w9 e
FAT IEN &Y 1@ &1 LEF W FA
At 2 1 & oF AMfeF gara A ag @
fr T 2=t & ¥ aeg Y awAfa &1 ww
araraay g7 71 v foredy fr o & anfer
A W | OAFEAT ATE FIF T WA
Fre os fefafma & ma flar g1 #iw
are fefafaa gra & =wmw TgHT ar
wrear st afraa ifeq & oawd §)
g9 wifear g8 afaw =, @ fagrmr
areqan qY ST ST ARt § g o
ITHI G T AN §, T IAH Fow
& ST ag A AL FET @A | 6w
A FAIar 8 & a7 ¥aw
feelt afrm #1 agwa & @ oD @
afer o7 fograt &1 a== s W@
st &1 faa fagrdt & wada 97wt
HTAT T F1 1T &

Fd AT & A ag FgO wwgar
gfF gt wi ¥weE ¥ @ agw
=g 90%F § war f& ol aF afesw
§FTT FT qTGH & 93000 Nfqarda waig
fawras w1t 1 a1 g8 € o) 99 #7079
47000 = = S AT gfa9 ¥
g W § | THY WG gAHE GHA & 6
Far g &7 afers dex ¥ €few
aTEd OF A @ & Q0 a% ¥ an)
gl fFar o <@T 3 1 W eédfen e
¥ AN FIATEE WleT WEE a6
TEF W TG 0T FEWW WG qfEq
fewres 21 Tt |

7g tay & faesdgrd we A & fw
%zt 9X & fren wr¥d T A 9@y gt
§ ar 7dY | 75 few o & 1 A 7g AT
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[t Frefrrg amey )

? fr gz A A faalt srevfem
fmm BT T @ AFE qg FeL F
e fafedt & gemiq @, @i @
7 efeaw foamra 1 aegw &, aqifs &
e § fr ow € g A et oF
drrer ¥ &, o fagre # 2 A 1w go
dro % &, AT oy w18 N w F
R A fiTag § saw 8 T
AT 4 # 5 d7d meAdT & weed
affrm # &Y nE-wwar sgar gfawrfwe
g &, W fop it aga w0 & 1 5 faa
mEAaed g fF @ #1 dew fowwe ¥
HATAT AT |

Wzt aw fazma #1 aeaw &, &
arar g e gfa & weadta fedy Rt
uaIfaTas F1 a4 & JqwT AT AT FHAT,
afFT 9& &1 vt aga AW wEE 9a
®WEIaE A am wreHl, @ owE
Gt & w1 qiw wedy A F faw @
R g o F fag dfda
TR mAMag Ay won gy 5
St @ e dfedae 3 O§ ag At
HFT & g, W W g7 A, A1 WA
qrT 41 g Wied @ Sl F g7 A
AR F 17 §, gfaw @ o &
AYT a4 @S} g ATl 2 1 @ d WK
o e § F 2 fege dq 5w @
ot # & o FY giaaat & gear
el o oo A o aw@ ¥
WRHEIT AT IT #1 W aw
fq¥ar &t q8r |

7w ¥ te f o@ QiR /g g
gagaf WA A g e At & W
g 1 oF ae §fema ¥Ey Fiwlw
¥ o gar fe Gfedl #§ & srEw
o gat Tifed 1 wfezal § gl B
WYY §TE AWK W’Té m‘l
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AT 38 & ag TR A oAAED A
ot @re &t 1 A e A fear mam
fr 97 & wewr W wEr ¥ ar A2 SR
STEH W | @Y § AT AGY, AogRA #Y
I A AT AT & a1 A8, wWifs W 17
THf v %y fv faw aw@ w1 tewferne
FIRAMARIEH &7 T FX T
st W Fw A fre FEh ) agw
sEFTORA gar §, 7 @ fafadr 79 &,
safsFrmemm iadidm @ &
=g fAY dov g1z arw |EN FToAM
#1 fau aga o ar, Afew Iw A
qaEt g AnfEd
wWhar Kag Fowm A g o
sl gHTL TaT 9 ¥ firy A s firfx
At gE WA IR TR
frfc amgm #1 & g & st WIS
oF ANET G9T T W W qZ To ;e
o go Hro ¥ ¥ 1 AfF 37 7w F WX
T REg i aga s 2§ wg N
UF A AqAT g | 9T FT 9 q3 @A
# fr sofrer arAfm & w18 a7 o
wifed, I ar€ 3 Nf oreey 7F R, &
@ & tfaws aff sar 1a@ ag & s
oY ¥ a1d fEAT FXAT 2 W@ OF A
ez Tt § | 99 & INGI 0F o=
grar @ o qu fawe ¥ @ 9w ¥ G
AT 8 | awrw gat F, w0 ¥ yaw 12w
¥ et # gew wew swe B
Fufrer ardfir o dRTE AT ge
g€ 1 o o wiwE gowew @ I FeA
¥ 99§ WA 9T AWHET w00 1 IW
meﬁ@mﬁﬁmm
Rl g ¥ afy fel Gt X
I gfad & At 9w F e
arefan f am@ |rwwn, frfe arga &
wsferfaoa | 30 maw & e a4
g H g g @ Al A & Ay



B51 DG (Min of

A g AT FH AT T 21 ¥ daw
UF a9 WIT & ®7 § FeAT @Al §
fF 7ol Wiy oz e ¥ & §fadlz
Y ara faegw 78 O wifiw | safee
T ow adsT € feaw s e
LT FE | ag arg W g 2
T@T ¥ gL S A1 AW §1St §our
T A At AT AT AT F WA E
fir dqEw v 3T &, FOWaT TE AR
e ag ¥ awgdl ¥ A &
o #15 dnr ax Wy £ K gww g
gy oF A § W IVWEd FafeRd
Franfan ¥ fagamg @ § 99 @00 &1 &
FT WX AT a9 a1 a7 ot =g &
I § WIT Y FHAAT A1 BT

& mygc g wr @ g fR s
qer wiw o wrew wew § wrf v
fru€ e afedt gt ax @ wf
fagre & gt 7€, = it w71 R ¥
g 7€ | & ) w27 5 e gy qAT
&t =9 fadr wF o T FITE 1T |
afe & weTd 1t €, OF wem F AW
Tt zam ¥ e gl vz W@ AT ¥
e I T A AN, W A Q% A
w3 ¥ fo e ¥ F w Jum fEar
prAwgar g fF wg oF QET FRET
I A Ew A w W F AR W
wrgew & fordr o Tqagew woar fraw §
47T 99 ®T gAY AW ¥ OgEr g ar
a1 e aff 1t & avew & far oW
F4T I FT Q5 | 707 59 F f5 w09
oF w51 7 gi fedt wear & fd oF
oFaTTd w2y fazer &, o9 w1 99 W+
I AT | Ag AT dmw df & fud
st fedid 3, w9 gutR wEATHT €t
A & fa¥ ow TEY SREr FAE v
awTy AT ¥ 9T AT WX oF foore R
af wrr & fe #rf T e 890

gfea FaT Hiweg § gf oF @ A
R & aé, w47 fr gm S X ow
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b &7 g forar @ fr wa 9w W
freren & a@ ag M@ YaT F e #§
mise I meaw ¢ &

#Y fzedt a1 o faar frelt @i 9X @
Fr =i w1 gmfes @@ i ow
SIHTAT a7 97 1940 ¥ 37 FT IIF AT
qr | I K1 G qrAr Of a7 Fefere
2 # gmr A & fai Trmge #Y
¥ arft ot MrEge f'd o fo
# & ot 79 & mhw & 3wy §1 16,000
et & § o e amd A R aw Ay
9 F F faq oy § 1 93 wei Ak
werE § g3 @ ¥ Ay I Ay 7

S wYFT fyerar & @t oF g I
2 fr MR # AT w7 @ FT
a1fed | 7 &7 & w1 F qgAr g
e e wr o g ww ¥
fewmaa Y & 1 faerge g9 A=A
fogit o Gy ar @1 frar &, o &
o oz AT W 72y 2 A ded
To dto & A% 7z A% 4T ¥ &1 w4
2, WET X 2 FAT To HEMT IA K
wogdt & w0 # WAt § qmar & w0 9w
&1 QFAT 12T § B FT F 1 F w247
arear g fr wgi o A1 o wEw ghar
g agl 97 %t o axizg AL fear o
aFar, 9g g 17 fedt @@ @
g | A AdaT W F fad oA
SHE 42 9T 1 UF AAAT R WS &
g 9 fF AT AR A, 77 59 F IAC-
AT A 1 AT @A § A fasw, werw ¥
gadt = qifaarddy wRA §4), e F
JueAT wrfag welt arg 4 | QA wafeat
Tyl ey fF o fomm &t &w
g wifgd | @feT 9® & amg s om
g Wt T W wWH Eiymawd
uTT 3w # fewgauma Y W w1 g
e MR e W G owom
oret T o 2 A WN e e
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[ #refy A9 qTeEa)
EFA ST Rfm e ® raw AN
FTAF A E, 7@ o Mo ¥ oW AT
9 F &, fagre & o waw § o1 W
oW F E, qoma F @ go Yo F AT
T FTH T §, WETE F AT HC W FQ@
&1 W AT ¥ 7g W™ Sorf, fF sl
oTg ¥ wgR A @, @ 1@ fegew
# feegdie v QMW @ X
fegem @ mifadfdr saw ) w
ww A & 1 ¥ Jax fafre ¥ s @@
e @ T N =R 56
LR AE R ch s E ok O E RS
O T FC N IF T FH qgE v
TR

17.29 hrs
[Me. Speaker in the Chair]

~ wro gfew eI i & W s
frs sfra &, W &€ W W A9
FramrafEr @0 awm e s
e & frard aga ot fafs
# & | 6T 9w grETgi & g §
Fré a=f g & a9 Jo< fafrst 5@ &
forrr foevare sz amt & s feey
Y ofers W19%@e ¥ smafadl # o
T g A ey T FOfa gy F TR
Nag A A R g, s
AT HATHE T A FeX A T AG
ww v & T wren W,
A o o JaT @ ot §, aw W
o & 9w gArR wIEH! v
W 7 ¥ oY § | 9@ ¥ AT g
W gz frde 7 591 ¥ fag Y ag S
g & 1 a7 7g oF famar &1 few aw
o § 1w I A % S §
f drare Pt Gl o 23

far A gt wnfe oife W

o oy T Pyt d e de ey

8. 0. R 2884

¥ #Y7 i v @ 1 ofews dwT ¥ o
Ee wIfEET AT 9T § I§ %Y
@Y aF e fafaet & w5 Tw g
&t ot & 1 N B #7 Femd wrd
gar & o 9 quw fafafaar wifeex
&ar § WX ST I3 wT e wife-
graar fr amar & 1 frg & WO o
o ¥ g Aew ¥ Y A= gl fean
JAH! TG GEIT AT W G AWGA
¥ A w0 & = A7 far ST )
€9 T ¥ $Y WY ATAT S EFA § 6
wiaife eif & @ & g g e
e fafst o8 i 51 @ifww 3
R AR 5 ofes dRT sET
Hea ¥ ot qwle feardfi §, gy
8w fear sy Wi o Frgfi &, ag
fafret Y T ¥ AN

17.31 brs.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) : Sir,
as decided by the Business Advisory Com-
mittee to-day just now under your Chair-
manship, the Debate on the Demands for
Grants of the Ministry of Labour and Re-
habilitation will conclude to-day and the
Labour Minister may be asked to reply at
6.30 p. m.

AN
hours.

HON. MEMBER: It was 4

MR.SPEAKER : Not only this Minis-
try, some other Departments, also like
Social Welfare Department, they want to
discuss. They want three hours. So,if
you do not cut ome or two hours some-
where, we will not reach those Ministries
at all and they will be guillotined.

SHRI §. KANDAPPAN (Mettur) : Was
anything degided about our dinner to-day 7
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MR. SPEAKER : Therefore, we cut
one hour from Labour, one hour from
Works and Housing. They agreed that
Social Welfare would have 3 hours on the
last day, that this, day after tomorrow.

I would only appeal to the hon. Mem-
bers just to take five minutes each and at
6.30 the hon. Minister will reply and by 7
we will finish so that we may take 2 or 3
more Ministries before we finish day after
tomorrow.

17.33 hrs.

DEMANDS FOR GRANTS
1968-69— Contd,

Ministry of Labour, Employment and
Rehabilitation—Conid.

MR. SPEAKER : Hon. Members may
now move the cut motions to Demands for
Grants relating to the Ministry of Labour,
Employment and Rehabilitation, subject to
their being otherwise admissible.

All the hon. Members who want to
speak will get a chance. 1 do not want to
deny that to anybody.

st ame fog woag : & sew
QT F—

fe “xr frgteom WX gate HameE”
% & weea A § 100 T FH ST
fadr oy |

[ woewgra wegd & sfafa-
fadi 1 gfraw & g & HowE-
gear foad FTaw FraEEl § W
Tog &9 F1 9T a7 (4)]

fis “Farearfaa =afsaal X =ag” @ivs
% wawg AT ¥ 100 w9 wW s fRY
Eir]

[faemfaa safqdi &t agfaa Atwd
W FE &Y ¥ fawemar (15)]

f5 “feemfoa safeay qrsm” @ids
* wwmig WiT § 100 w9F w9 T f@d

T .
[zfar TR, =g 939 & FARAET

gl ® e & fag i 3 A
syweat w3 ¥ faewar (16)]

@.G.(Mnl. of VAISAKBA 3, 189 (SAKA) Lab., Emp. and Rehabili) 255

fF ‘o fravem o qrate weneg
T U= Toeq 349 §9F & H=aq 100
Y &7 wC f2f 71T

[frwgad s Aify §1 ad @
forad sreamt # varew & fod afsaga
AT A& & 9w (17)]

SHRI RAMAVATAR SHASTRI (Patna):
I beg to move :

That the demand under the head Minis-
try of Labour, Employment and Rehabili-
tation be reduced by Rs. 100.

|Failure to improve the miscrable lot
of the workers engaged on the construc-
tion of roads. (18)]

That the demand under the head Minis-
try of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100,

[Failure to improve the lot of labourers
engaged on Mangalore Port Project (19)]

That the demand under the head Minis-
try of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100.

[Failure to improve the lot of labourers
engaged on Tuticorin Port Project (20)]

That the demand under the head Minis-
try of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100.

[Failure to increase the facilities of
port workers (99)]

That the demand under the head Minis-
try of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100.

[Failure to accede to the demands of
dock workers (100)]

That the demand under the head Minis-
try of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100,

[Need to step up the welfare works for
dock workers (101))

SHRI KIRUTTINAN (Sivaganga) : I
beg to move :

That the demand under the head Minis-
try of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100.

[Failure to rehabilitate the Burma re-
patriates fully (126)]
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That the dentand under the head Minis-
try of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100.

[Need to provide necessary fund to the
Thamiyhaga-Arasu, to implement the
schemes for resettlement of Ceylon repatria-
ies (128)]

That the demand under the head Minis-
try of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100.

[Need to provide lands at Andaman,
Nicobar Islands for the rescttlement of
Ceylon repatriates (129)]

~ SHRI RAMAVATAR SHASTRI: 1
beg to move :

That the demand under the head Lab-
our and Employment be reduced to Re. 1.

[Failure to enact legislation for statutory
enforcement of the recommendations of
Wage Boards (130)]

That the demand under the head Lab-
our and Employment be the reduced to
Re. 1.

|Need to ensure implementation of the
recommendations of the Wage Boards (131))

That the demand under the head Lab-
our and Employment be reduced te Re. 1.

[Need to formulate a uniform policy
to pay bonus to the workers engaged in the
public sector industries (132)]

That the demand under the head Lab-
our and Employment be reduced to Re. 1.
[Need to formulate a policy to give
bonus to all categories of workers (133)]
That the demand under the head Lab-
our and Employment be reduced to Re. L.
[Failure to change the policy of caus-
ing delay in registering the unions organis-
ed by the opposition members (134)]
That the demand under the Head Lab-
our and Employment be reduced to Re. 1.
[Need to end the policy of nominating
thore labour leaders of the ruling party in
the Labour Advisory Committees (135)]
That the Demand under the Head Lab-
our and Employment be reduced io Re. 1.
[Failure 10 fix up minimum rates of
wages under the Minimum Wages Act 1948
for the workcharged staff of Directesate eof
Horticulture, C. P. W. D, (136)]
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That the Demand under the Head Lab-
our and Employment be reduced to Re. 1.

[Failure to change anti-labour policy of
Goveraoment (137)]

That the Demand under the head Lab-
our and Employment be reduced to Re. 1.

[Failure to change the labour policy
of eacouraging perpetual capitalism (138)]

That the Demand under the Head Lab-
our and Employment be reduced to Re. 1.

[Failure to check industrial manage
ments f rom openly violating labour laws
(140)]

That the Demand under the Head Lub-
our and Employment be reduced to Re. 1.

[Failure to enforce labour laws in pub-
lic sector undertakings (141)]

That the Demand under the head Lab-
our and Employment be reduced to Re. 1.

[Failure 1o change the policy of encour-
agiog stooge unions (142)]

. That the Demand under the head Lab-
our and Employmont be reduced to Re. 1.

[Undue encouragement of labour unions
organised by the Ruling Party (143)]

That the Demand under the Head
Ministry of Labour, Employment and Re-
habilitation be reduced by Rs. 100.

[Need to save tHousands of employdss
of Hotel Imperial from unemploym ent con-
sequent on its closure (144)]

That the Demand under the Head Direc-
tor General, Mines Safety be reduced by
Rs. 100.

[Failure to check accidents occurring in
the mines (145)]

That the Demand under the Head
Director Geseral, Mines Safety be reduced
by Rs. 100.

[Inadequate safety measures in thé
mines (146)]
That the Demand under the Head-

Director General,
by Rs. 100
[Unsatisfactory provisiom of light ia
the mines (147)]
That the- Demand under the Head
Director General, Mines Safety be reduced
by Rs. 100.

[Failure to implesmant {ho labour lews
(148)]

Mines Safety be reduced
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That the Demand under the Head
Director General, Mines Safety be reduced
by Rs. 100.

[Need for more securily measures ib
all the mines (149)]

That the Demand under the Head
Director Geneéral, Mines Safety be reduced
by Rs. 100.

[Need to solicit cooperation of workers
in regard to security arrangements in mines
(150)]

. That the Demand wunader the Head
Labour and Employment be reduced to
Re 1.

[Failure to fix minimuta dational seale
of pay (151)]

That the Deémand under the Héad
Labour and Etployment be reduced by
Rs. 100,

[Failure to provids beds in the hospitals
for labourers (152)]

That the Demand under the Head
Labour and Employment bs reduced by
Ras. 100.

[Failure te improve the living condi-
tions of labourers (153)]

“That the demamd under the head
Labour and Employment be reduced by
Rs. 100/-"

[Failure to enact minimum wages legis-
lation for all the States for agricultural
labourers. (154)]

“That the demand umder the head
Labour and Employmeat be redueed by
Ra. 100/-"

. TFailure to get the Minimum Wages
Act in regard to agricultural labourers
implemented. (155)]

“That thve demand under the head
Labour and Employment be reduced by
Rs. 100/-."

[Failure to stop soclal injustice being
meted out to the agricultutal labourers.
(156)]

“That the demand nnder the hoad
Labour and Employment be reduced by
Rs. 100/-."

[Need to spend mbre furids om the
wétfare werks for tbe sgricbltural lnabourers
{15l
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“That the demand under the head
Labour and Employment be reduced by
Rs. 100/-."

[Need for improvement in the welfare
work for labourers employed in mice mines
(158)].

“That the demand wunder the head
Labour and Employment be reduced by
Rs. 100/-."

[Need to make labour welfare centres
mere useful and attractive. (159)].

“That ‘the demand under the head
Labour and Employmeat be reduced by
Rs. 100/-"

[Failure to make housing arrangements
for labourers (160)].

“That thé demand under the head
Labour and Employment be reduced by
Rs. 100/-."

[Need to spend larger amount on wel-
fare works for labourers (161)]

“That the demand under the head
Labour and Employment be reduced by
R’\ I 'J"

[Failure to provide adequate medical
facilities to labourers. (162)].

“That the demand under the head
Labour and Employment be reduced by
Rs. 100/-"

‘[Need to allocate more funds for medis
cal treatment of labourers. (163)].

“That the demand wunder the head
Labour and Employment be reduoed by
Rs. 100/-".

[Failure to implement the tripartite
agrecments. (164)).

“THat the demamd under the head
Labour and Employment be reduced by
Rs. 100/-."

(Pailure to change labour laws im the
light of progressive trends. (165)]

“That fMé demand under the head
Libeut and Empleyment be reduced by
Rs. 100/-." .

“Bxpioitation of tabour laws in favour
of capitalists (166)].

“That the demand wuander the head
Labour and Employment be reduced by
Rs. 100/-".

[Failure te improve the working cendi-
tions of he iroms ore mines workers. ({67)],
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“That the demand under the head
Labour and Employment be reduced by
Rs. 100/-

[Failure to improve the working condi-
tions of mica mines workers. (168)].

“That the demand under the head
Labour and Employment be reduced by
Rs. 100/-."

[Need to expedite implementation of
the decisions of the labour tribunals, courts
of enquiries and reconciliation boards.
(169)]. )

“That the demand under the head
Labour and Employment be reduced by
Rs. 100/-.”

[Failure to impart training to workers
in regard to security measures in mines.
(170)].

“That the demand under the head
Labour and Employment be reduced by
Rs. 100/-."

[Failure to appoint wage-boards for
*bidi* workers. (171)].

“That the demand under the head
Labour and Employment be reduced by
Rs. ICD}'-."

(Failure to ensure that the journalist
and non-journalist employees of the Search-
light and “Pradip” English dailies of Patna
get the pay-scales recommended by wage
board. (172)].

“That the demand under the head
Labour and Empioyment be reduced by
Rs. 100/-."" .

[Failure to provide jobs to the workers
who have been laid off in Hindustan Vehi-
cles Ltd., Fulwari Sharif (173)].

“That the demand under the head
Labour and Employment be reduced by
Rs. 100/-,"

[Failure to increase the pay of colliery
workers. (174)]).

“That the demand under the head
Labour and Employment be reduced by
RS. 1&}.‘_)-

[Failure to stop the anti-labour attitude
in N. C. D. C. (175)1.

MR. SPEAKER : The Cut Motions
are also now before the House.

SHR1 N. SREEKANTAN NAIR
{(Quilon) : Sir, because the Rehabilitation
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Department has done well, I will rather
limit my remarks to the problem of labour
relations. There has been recession last
year and it has also been admitted that the
prices have gone up by about 15 per cent,
more than 15 per cent last year, perhaps
the highest rise in the cost of living ever
recorded in one year. Under the circum-
stances the labour situation in the country
is rather difficult. There had been very
numerous lock-outs and unemployment has
spread through out the country. In
Calcutta alone there have been more than
a lakh of unemployed. Lakhs of people
have been thrown out of employment. The
Ministry"s figures are much less. It puts
it at 40,000. But in Calcutta lone there
has been more than a lakh. Throughout
the country several lakhs of workers have
been thrown out. The employers would
like to use the situation of recession not
only to hit back the workers but also to
amass still further wealth. TUnder such
a situation strikes and lock-outs loom large.
In the coal mining industry alone there
had been 267 sirikes and 5 lock outs and
the total man-days lost in the mining indus-
try is about 22 million.

The loss of man-days throughout the
country in all sectors is comes to 9.92
million man-days.

This brings in the question of the
unemployment, misery and sufferings
into of the workers. It also brings into
juxtaposition the demands and the forces
that compel the workers to go on strike,
The prices have shot up but the workers
are not paid proportionately. WNaturally,
there is a demand for equitable wages.
When that is not met, naturally the workers
havs to resort to strike at one stage or the
other.

Added to the miseries of unemployment
there is the scheme of automation and the
introduction of electronic computers. Thess
add to the existing unemployment situation
to a great extent. It is indeed some
solace to find that the Indian Labour con-
ference has decided not to push this
programme tlirough in the immediate
future.

The basic and the root cause of the
entire trouble in the industrial world today
is the system of wages and remuneration
and the wage structure. We bave no
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doubt got the Minimum Wages Act, but the
Act as it is worked at present it does not
provide enough payment to the worker to
enable him to purchase even the bare necessi-
ties of life. In the same area, there are seve-
ral rates of minimum wages for different
industries, because the Boards take into
consideration the extraneous factor of the
capacity of the industry to pay.

When that is the case even with the
minimum wages, we find that the fair
wages that have been decided upon by the
wage boards have in certain cases gone even
far below the minimum wages themselves.
For instance, the daily wage of a worker
in the plantation industry who lives far
away {rom civilisation and works at an
altitude of above 3000 feet is only Rs. 2.25
and yet it is called a fair wage. The faulty
fixation of such fair wages is due to a
lacuna or due the wrong approach of
Government because they insist upon
unanimity or conscnsus of opinion. The
representatives of the workers and the
employers along with the third party must
agree upon a certain wage ; if they do not
agree, it would not be implemented.
Because of that attitude, several represent-
tatives of the workers had to accept very
low wages as the so-called fair wages which
are not sufficient even for getting even the
bare necessities of life. Take the case of the
plantation worker, for instance. The entire
pay packet of the worker is taken away by
purchases of the daily necessities of life so
that the worker does not have anything
left in his hand to purchase his other
requirements. The tea plantaion workers
who were getting a higher remuneration in
the pre-independence period are among the
lowest paid. Recently the worker in the
rubber plantations went on a strike for
89 days and got 25 p more than what was
fixed by Government, That itself shows
that fair wages which have been fixed
are not really fair wages, and there is
something rotten behind it.

If it is a question of the system of
wage board, then the representation on the
wage board should be changed. The wages
fixed at present are not wages based on
any rotational considerations. If you put
an equal number of representatives of the
workers and the employers on the board,
paturally they will differ and you can never

pet the rea) consensus of opinipn on thy

DG. (Mni of - VAISAKHA 3. 1890 (SAKA) Lab., Emp. and Rehabili.) 2564

main question. I do not want to go at
length into these matters because the time
allotted for these Demands has been
drastically cut. I would only request the
hon. Minister to follow up his promise to
the Indian Labour Conference and give
full neutralisation to the lowest-paid
employees in all sectors including the
departmental sector, the public sector and
the private sector.

Regarding dearness allowance also, the
Indian Labour Conference and the Govern-
ment of India have decided that it should
be linked with the cost of living index.
But the departments like the P & T and
the railways do not bring this into effect.
Some public sector undertakings also do
not pay it. The result is that the wages
paid to a hihgly skilled worker who has
passed the ITI test or passed the SSLC
and is working in a public sector under-
taking gets a total remuneration which is
much below the dearness allowance paid
to a sweeper or a scavanger io the private
sector. This is the state of affairs For
instance, the wages of the skilled worker
in the HMT which is boosted up as a
model public sector undertaking is much
below that of a scavenger in the FACT
which is an adjoining public sector under-
taking and is much below that of the
sevenger in the Tatas’ voncern which is
also a nearby concern.

So, dearnass allowance must be linked
with the cost of living index in all induse
tries irrespective of whether it is the public

or private sector. Thirdly, minimum
wages must be sufficient at least to
purchase the bare necessities of life.

Fourthly, there must be a npatiopal mini-
mum wage below which no one in any part
of India would be paid. Fifthly, fair
wages must be decided on an equitable and
scientific basis, and if necessary, the
present system of represemtation may be
scrapped and only technical Experts may be
put in there so that the decision may be
fair and reasonable.

Sixthly, labour laws should be enforced
in all sectors, including the public sector
where it is least enforced mow. This is
because the bureaucrats at the top in the
public sector are far higher paid than the'
petty officers who come to the factories to
sce to the enforcoment of these laws. The

bows at tho top may become the Secretary
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of the Labour Department or the Chief
Labour Commissioner tomorrow. So no
inspecting officer will be prepared to talk
back to these high officers in the public
seclor.,

Seventhly, introduction of automation
and clectronic computers may be stopped
till our unemployment position is solved
to some extent at least.

Eightly, the Industrial Disputes Act
and the bonus Act should be so ammended
as to cater for the aspirations of workers
and bring them some relief.

Last but not least is the question of
a fresh enactment enforcing universal
introduction of fair price shops and aboli-
tion of the contract system so that the
the most outstanding grievances of the
workers may be redressed.

SHRI V. KRISHNAMOORTHI (Cud-
dalore) : 1 am disappointed at the Central
Government following an anti-labour
policy, even though the Labour Minister
has got some kindness towards labour. |
charge the Government with pursuing a
policy which is not aimed at keeping
industrial peace.

Firstly, I would take the question of
automation and introduction of computers.
There has been discussion on this matter
two or three times in this House. Still our
Minister failed to convince the Labour
Ministers of various States. In the Labour
Conference held some days ago this was
discussed where they said that in certain
selected industries like LIC and others
computers might be introduced. Barring,
Madras, Kerala and Madhya Pradesh, I
understand— 1 read about it in the papers
—the other States have agreed to accept
introduction of computers and also auto-
mation in some industries.

17.43 hrs.
[Mr. Deputy-Speaker in the Chair]
SHRI HATHI : Provided it does not

result in unemployment.

SHRI V. KRISHNAMOORTHI: |
agree. He may say that it will not result
in unemploymeni. | will show thas iy
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will. The policy of introduction of aute-
matioa and computers, whether on railways
orin LIC, will result in unemployment
in that it will close employment oppor-
tunities for future generations.

This Government is not at all following
the Gandhian policy. Automation and
computers are against Gandhian Policy,
ageinst sarvodaya principles. They are wear-
ing Gandhi caps. What does it mean ? Why
should they wear Khadi T Why did Gandhiji
turn the charka in Sabarmati Ashram when
50 mills on the other side of the river
were working 7 It was because he knew
that khadi would solve the unemployment
problem of milllons of our countrymen.
But here our Minister comes and says that
the introduction of computers will not
result in unemployment. If Gandhiji had
felt like that, he would not turned the
charkha. If he had felt that khadi would
not solve the unemployment problem, he
would not have undertaken that movement
of khadi. I am really unhappy that this
Govarnment is following a policy like this,
an anti-Gandhian policy.

A few days our Minister was discussing
about the problem of 40,000 engineers who
are unemployed. When the educated
people are unemployed, when engineers
are unémployed, is it worth-while to think
of introducing the computers and the
mechanical system ? Is it suitable for
our country? For solving the problem
of unemployed engineers, | would like to
suggest to the Government that instead of
thinking otherwise, they can very well
give Rs, 25,000 to each unemployed engi-
neer on his personal bond ; let these
engineers work of their own accord ; let
them start some industry. Let the Govern-
ment give Rs. 25,000 to each engineer on
his personal bond. Most of these unem-
ployed engineers are civil engineers and
they can concentrate on their own industries
and they can start construction programmes.
Iostead of allowing the people who do
oot know construction work at all, these
cngincers can be utilised and thus their
cmployment opportupities may also be
increased. '

Secondly, our Minister was proposing
before the conference of Labour Ministers
pome two days back that he j§ thinking of
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a schéie to bring in the labour telations
of the public sector undertakings with the
Gentre. [ charge this Government : this
48 an erosion of the States' rights. Labour
Woelfare is a State subject. Adlready the
dndustrial Disputes Act and the Industrial
Security Bill are erosions on the States’
rights. Now, he wants the labour welfare
of the public secior undertakings to be
breught within the purview of the Centre.
For what? {iis unconstitutional and it
is ®a emacroachment over the rights of
States. At preseat, the people who are
ranning the State administration are
charged that there is labour umrest in the
public sector industries. Who is responsible
for that 7 When the Government of Iadia,
who are the sole managing authority for
the pablic sector undertakings, are not at
all heeding the reguest of the labourers
there, our duty is se¢e that there 15 no
trouble at all. The Iudustrial Disputes
Act gives the right to the State Governments
to refer the disputes to arbitration. But
it is omly on paper, but in practice, the
Suate G are requested to consult
the Governmont of India, before referring
the divpute to arbitration, they are
reqéested to ceontact the Central Govern-
ment amd take permission from the
Government of India. Otherwise, the States
cannot reféer the diepwte to arbitration.
This creates a problem for the State Govern-
ments swd thus they are unable to face
the labour problem.

$HRI S. KANDAPPAN : They shou'd
‘e given more powers.

SHRI V. KRISHNAMOORTHI : They
fieed not be required to consult the
Goverament of India, before they refer (he
mitteér, Are they required to get the
permission of the Government of India
when they refer the dispute with regard
to private managément ? Why should the
State Governments be compeélled to comsult
the Union Governinént in this matter ?

In this codnectiem, | would like to say
fhrat in my constituency there is the Lignite
Corpomtion at Neyvehi, in which mere
thwn 20,000 visptoyees arc employed. 'nn-n;s
wive oirikes, and both myself and Shri
b_larnbiar went there and we wanted 1o
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bring a settlement. A settlemént was
reached between the workers and the
mahagditnt, and -Wbout 30 demithds were
late for adjudication. But our Labour
Minister, inst¥ad of refereing it to arbitra-
tion was asked to consult the Central
Govetnment. THe Libour Minister here
réfused to accbrd permissiom becairse it
invbdives the Neywili Ligdite Corporation in
several lakhs of rfupess. Thatis why it
was not réferred. Afterwards, Mr. Channa
Reddi wrote to me, when I brought this
to this notice, that the Madras Govern-
ment is the competent authority to refer
this dispute to atbifration and that
Government [élt that the 18 d2mands are
not at all fit to be referred to arbitration.
We are given neither power nor the right
to protect the labourers. This is the fate
of the State Governments And gheraos
take .place., These congress people and
the Swatantra party people join together.
I am mot agreeing to gheraos, but how are
we to deal with these disputes and what
is the reason for this 7 When there are
the recommendations of the Wage Board
and decisions of the Wage Board, and when
there is no way for the Government of
India nor for the State Governments who
have no right to compel the industrialists
to implement the decisions of the Wage
Board, they have to go by direct action.
If they resort to take action, are we to be
blamed ? Are the workers to be blamed.
The malady is with the Government of
India. They must bring in 2 Bill to the
effect that the decisions of the Wage Board
should be implemented. Otherwise, some
penal provisions must be enacted to punish
the industrialists.

The Bill for social control of banks is
before a Select Cottrorittee. The Labour
Minister and Fimance Minister have et the
owners of banks and threy have conspired
together to bring about this Bill to take
away the rights so far given to the barik
employees, instéad of briowinga Bill for
nationalisation of banks. Thus, the Labour
Minister has dome a great wrongto the
employees. This Government is not at
all helping to improve industrial relations
and I charge this Government as being
anti-labour and being mot at ull helpful te
the workiog elags,
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17.51 hrs.

BUSINESS ADVISORY COMMITTEE;
Eighteenth Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
1 beg to present the Eighteenth Report of
the Business Advisory Committee.

DEMANDS FOR GRANTS,
1968-69—Comtd

Ministry of Labour, Employment and
Rebabilitation—Contd.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI D.R.
CHAVAN) : Sir, asa matter of fact, I
was anticipating that some hon. members
would refer to the Department of Rehabi-
latation and Mr. Kachwai referred to
Dandakaranya. [ would first of all explain
the magnitude of the problem and then the
efforts made by this Department to solve
it. The House is aware that immediately
after partition, from West Pakistan nearly
about 47 lakhs people crossed over to India
and from East Pakistan upto 1958 nearly
41.7 lakhs of people have crossed over to
this country. Then, on 1.1.64 some
communal disturbances took place in the
eastern part of Pakistan and upto present
time about 8.39 lakhs of persons have
come to India. Subsequently, on account
of the nationalisation policy adopted by
the Burmese Government, about 1.59 lakhs
of people have come over here. Thc House
also knows that under our agreement with
the Ceylonese Government, nearly 5.25 lakhs
of people are likely to be repatriated to
this country in a period of 15 years. This is
the problem we are faced with.

Our approach in solving this has been
to settle these persons on land, giving them
loans to start trade and other occupations
and to settle them in industry. As a
matter of fact, we have taken up a massive
programme in Dandakaranya, to which
Mr. Kachwal referred. About 10,450
families are there today. It is a big agri-
gultural project which was taken up in 8p
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area which was absolutely inaccessible
previously. It started sometime in 1959.

Nearly about 1,10,000 acres of land
has been reclaimed by the fully mechanised
units of the Rehabilitation Reclamation
Organisation. 40,000 acres of land has
been brought under cultivation. The im-
portant point which I want to highlight
so far as Dandakaranya Development
Authority is concerned is the irrigation
project that has been undertaken in the
project area. 1 may mention for the infor-
mation of hon. Members that two dams
have .been completed. One is called the
Bhaskal Dam and the other is called the
Pakanjor Dam at a total cost of Rs. 1.8
crores. The Bhaskal Dam will irrigate
about 11000 acres of land and the other
dam will irrigate about another 11000 acres.
Two other dams are under comstruction.
One is the Davuda Dam and the other is
called the Satyagude Dam. The first one
will cost Rs 178 lakhs and the other will
¢ost Rs, 2.02 crores. The total area likely
to be brought under irrigation when all
these projects are completed will be 75,000
acres of land out of which tribal land
would be about 25,000 acres. When the
scheme for Dandakaranya was conceived
the idea was to- bring about effective and
expeditious settlement of the displaced
persoas in Dandakaranya and also to carry
out accelerated development of the area
with particular regard to the interests of
ths tribal people.

25 per cent of the land reclaimed is
handed over to the State Government to
be distributed to the landless adivasis.
That means nearly about 24,000 acres of
reclaimed Jand has been handed over to
the State Governments for distribution to
the adivasis. 1 may mention that nearly
about 64 villages have been established for
adivasis in the area and 224 villages have
been established for the displaced persons.
This Dandakaranya Development Authority
which was imagined, planned and conceived
by the late Prime Minister, Shri Jawaharlal
Nehru when he dreamt of the area coming
up like anything. After all these irrigation
projects which I mentioned just now are
completed, I am quite confident it will
come up like anything as an agricultural
project. ,

SHRI J,B. KRIPALANI (Guna)}
Like gverything with the Govergment.
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SHRI D. R. CHAVAN : | may men-
tion the approbatory observations that
have been made by our Members in Parlia-
ment, Shri N. C. Chatterjee for whom all
.persons have the highest regard. I do mot
have the time otherwise I would have
read all that he has said about the
Dandakaranya when he went on a visit to
that area.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) : Could he tell us how
many officers’ bungalows in that area have
been air-conditioned ?

SHRI D. R. CHAVAN : No officers
bungalows have been air-conditioned. If
the hon. Member has any information he
may place it before the House. 1 am
sorry the hon. Member is not able to
appreciate the work that has been dome.
What can I do ? I am simply mentioning
what has been done. It is no use throw-
ing and saying that this man’s bungalow
is air-conditioned or that man’s bungalow
is air-conditioned. We have to see what
is happening there. I do not know whe-
ther the hon. Member has paid a visit to
that area.

There are a number of other agricul-
tural projects that have been undertaken
in Chanda in the State of Maharashtra.
In Adilabad, at lsagaon at Betual, in Panna
Sarguja and again at Kheri, Bijnor and
other ‘places of Uttar Pradesh, all these
migrant families wnich are agriculturist
families that have recently come to our
country are mostly settled in these agricul-
tural land. For the purpose of training
these persons so that they should acquire
the necessary skill and get gainful emplo-
ment in some of our industries we have
started two 1TIs.

One ITI has been started at Mana in
Madhya Pradesh, where the capacity is
about 500.

SHRI DHIRESWAR KALITA (Gau-
hati) : Sir, on a point of order. 1 have

just now received a telegram...
18.00 hes,

DBPUTY-SPEAKER Does it
rclnn: to this ?
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SHRI DHIRESWAR KALITA: It
does. It reads :

“Mona returned two hundred ﬁfty
refugee families at Dudnnai sevedty
starving debarred from help since six
months two died already immediate
step must Saratrabha MLA."

MR. DEPUTY-SPEAKER : What I
would suggest is that he may pass on the
telegram to the Minister to take necessary
action. Let him not be interrupted now.
‘There is no point of order.

SHRI D. R. CHAVAN : The hon,
Member has referred to certain desertions
that have taken place from Mana. If the
hon. Member passes on that information, I
can certainly look into the matter. Asa
matter of fact, T know that a number of
desertions have taken place from various
places, even from Dandakaranya, about
which I spoke just now, nearly 3,000to
4,000 families have deserted. But I must
inform the hon. Member that a noticeable
change is coming over and persons who
deserted are coming back and taking
admission in the villages where they were
settled. That area is coming up ; because
the displaced persons from East- Pakistan
are co-operating with the Government in
the matter of resettlement. Unless they
co-operate with the government in the
various schemes which are being imple-
mented there is no possibility of their
settlemeat. '

1 was talking about the industrial train-
ing schemes which we have started. [
have just now mentioned about the ITI
scheme which has been started at Mana.
Ther: is another one at Hasthinapur, where
the migrant boys are trained. Some sti-
pend is also given to them. The idea is
to train them, to acquire skill so that they
can be gainfully employed.

For want of time I cannot deal with
all subjects in detail. I may say that the
Department of Rehabilitation has done
very well. The seltlement organisation
has done wonderfully well. May I men-
tion one thing here ?-- The¢ settlement - or-
ganisation was called upon or confronted
with a very huge problem, the enormity of
which can oply be imagined. The pro-
blem was the disposul of the acquired
evacuee ‘property &md -governmient bailt
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property. 1 mav mention for. the infor-
mation of the hon. Members that quite
a good work has been dong by this organi-
satign and nearly abqui 4 lakhs to 5 lakhs
worth propytiss have bean disposed of
and only a faw cases pamain.

SHil B. K: DASCHOWDHURY : It
thers apy propesty belonging te East Pakis-
tan refugees ?

SHRI D. R. CHAVAN : The Evacuee
Property Act was not made applicable to
East Pakistan. Thamfore, na question of
makipng compeasaiion to the displaced
persops fromy Eagy Pakisian arises.

SHRI B. K. DASCHOWDHURY : Do
you mean tosiy thai the displaced pes-
sons from East Pakistap enipy an infesior
status 7

SHRI D. R. CHAVAN : Thes is no
question of inferiority, The Evacues Pro-
perty Act is npi. made. applicable to them,
That is all.

Gaood work has besn dome by this
department, particularly the Dandakaranya
Developmeat Authority, and various agri-
cultural projects have been uadertaken to
settle all these families.

For want of time, I conclude with-these
remarks and thank you, Sir, for giving me
this opportunity.

SHRI1 P. C. ADICHAN (Adoor): Mr.
Deputy-Speaker, Sir, I understand that the
newspaper omployses are oam strike from
today. They had te go ou sirike becauso
of the refusal of the managements to im-
plement the Wage Board's recommeada~
tions. It is a pity that oven Wage Boasd's
recommendations are flouted® 1 request
the Government that they should intervene
more eflectively and sgcuce justice for, the
employees.

The labour policy.is part of the broad
social policy which the Gowvernment pur-
sues. What impact this social policy of
the Congzess. Gevernment hag.had on.-the
country and how is it reflacted. in ity
labour policy ?

In our struggle for freedom Mahatma
Gandhi laid the greatest emphasis on the,
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uplift of the downtrodden whom he called
Harijans. Woe have had soveral examples
cited in this House recently on the condi-
tions of the Harijans who are mostly agri-
cultural labourers and other day labourers.
In the 2let year of our freedom, we have
still such ghastly incidents as the ome
which happened in the Krishna District:
We have heard how the Harijan agricul-
tural labourers are being tortured in the
most ishuman way, Bwerybody here, ine
cluding the Prime Minister, was shocked.
‘But can the ruling party escape. its res-
ponsibility for this state of affairs 7 It
shows what the socia} consciousness of the
people who claim to bs staunch disciples
of Gandhlji really is. With ajl the mono-
paly of power that they had, they did
little to improve the esonomic and social
conditioas of agricultural labour ; they
still live in sub-human conditions.

The extreme callousness which they
show in respect of agricultural labour is
scen from the Demands for Grants. Only
a small sum of Rs. 73,000 is earmarked
for the highsounding *“Action Programme
of Agricultural Labour™. And, what is
worse, there has been no provision for this
under this in Demand A, 4(6), that.is for
the Labour Bureau which is to make the
necessary investigations. Rs. 5 lakhs were
carmarked under this head af “‘Action Pra-
gramme for Aggicultural Labour” in the
grands top the Labour Bureau in the last
year's budget esfimates. These is no men~
tjon aboust this ip the revised estimate apd
this mgans that nothing hag been really
speat, Apd now this grant iy totally mis-
siog..

‘Therefore, all the tears that they said
hrere about agricultural Jabour are just to
hoodwink Parliament. They do net really
wish te dq anything for this lowest section
of our working population. 5o, T reguest
the Government to appoint a high powsr
committee to enquire into the wage struc-
turg and working. conditjons of agricul-
tural labour in the ¢ouptry.

I hope, the Govermmemt. is- aware.of
the condition of the 80,000 workers in the
cashew industry in Kerala, who produce
the processed nuts for export and bring in
foreign exchangs of some &G0 million.
There is large-scale destitution in tbig
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industry and the organised sector of the
industry is in deep crisis. Several thous-
and workers have lost their livelihood.
They had very low wages but even thes,
the more serious problem has become un-
employment. The industry is being ruined
because of the geip of vested interests whe
control the trade and who have the support
of the Congress Government at the
Centre.

Immediate sieps should be taken to
rehabilitate the industry and. this can be
dane if the import of raw. nuts and expent
of processed nuts are channelised under the
State Trading Corporation and rid the
teage of the ragketeering which is going om
now. Such steps are very esseptial to
safeguard the employment and livelihood
of workers in this vital industry conceraed
with our expart market.

For some years naw, the Labpur Minis-
ter have been talking about unemployment
insurance and now they have asked also
for a token grant. But this is still left to
the sweet will of the employers and even
ke limited scheme, covering members of
Provideps Fund schemes has nat,yet been
laken up. Such a scheme is needed pregi-
sely for such. industries and sectors as the
cashewnyt indusiry, to give at least a
minimum of relief, The country will not
gredge doing this most cssential thing for
those who contribute so much in eafning
foreign exchange.

1 would, therefore, suggest that the
Unemploymeat Inswmance: Schame as pro-
posed in a limded- way be immediately
implemented. and this should have been
ame of the steps 1. overcome the impaet.
of recession in sych. secioss as-engineering,
textiles etc.

It is a seriows matter which Parliament
sheuld logk inte, Theseis na need fara
Labour Ministry to do some ad hac jobs.
and which has no authority or power to
formmipie and implesment. realistie; abeowr
policips, We: have seen the disggacefud
manner in which-employers flout the Wage
Baatd recem , refuse to  imple-
mept Tribumal Awards, resort 1o cadles
litigation and create grave indystrial
mmrest.

This happess because the laws and the
ingtitices we bave created ageinsnfficient

10 mcet ke sivailen.  Fer instance, the
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gross viclation of labour enactments is
still not made a cognizable offence. The
laws have to be strengthened to deal with
this situation,

In the sphere of industrial relations, |
know the Government is looking forward
to the recommendations of the MNational
Commission on Labour. If they really
maan to.do something sensible, thegs is
no need to wait for the report of the Com-
mission. Por instance, there is the besic
question of collective bargaining and reco-
gnition of umions. In their memoranda

" to the labour Commission. the overwhelm-

ing majority of employers and workers
have both favoured greater reliance on
collegtive bargaining and to make this real,
have recogpilion of union by resort to
ballot of workers. At least in the 21st year
of our Independeace, we should not fight
shy of ballot which is the only democratic
method. Only because of the politics of
the Congress. Party to- recognise omly the
INTUC, they hav: so far opposed ballog.
But even employers are fed up of this
polioy and they are now asking for bailot.
The.workers ars old emongh and concious,
enough to choose the union through ballot.
Lot us take the werkers into confidence
apd give them the right te choase their
representative union. This would end
much- of the troubles of inter-union rivalry
and it would mark.a new era in the
country in the matter of industrial rela-
tioms. ‘

The Government talks of workers'
participation. in menagement. But they
Wit werkers. to ba dumb parinaes withous
apy rights—no right even to choose the
union to be recognised. Nobody cap
tolgrate spchia thing. If they really meam
to improve industrial relations, they should
give the workers full trade union and
demooratic. rights amd, for this purposs,
sush pinpricks and proyocations as clause
36 AD of the Banking Companies Amend-
memt Bill should be totally. avoided. OF
cpurse, if they want that the whims and
fancies of the Finance Minister should
preyadl over: the meed for a fair labowr
policy, the workers  will not be  willing to
join in. The token strike of February
2% by the enitss workers in banking indas-
try shows-the mepd of the workers. It is
time be recognised this mood.
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wrerierT & w1 Fopzide Y O fear
a7 §; ARG 4T & AT 4gd Faak Gl
forzedrd, smad o forz
Trom wdmer w1 Ao Wae ¥
fraré T T 31

dmfEs 9% &% &, @ v
s Afe 2§ W S wqwag @
& 79z N Gow afaw ama w
gt w @ faw T s @
& WX 9% o Awgd A duw A
rare vl AT @ § e e AR
*7 ¥ vy A 2

Wt o Fduite &7 v B, dwrar oY
Pt o % ow dre ¥ ufew
ol e g g o T
0T o s-uecrgiiz &, AT s el
WY e N A6 N g o oy
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fiemor g pud g e
fegam # wogdl ¥ fog feeger wiE
TR A& R

Yewiz a5 femzy FaR § ot
¥g O gaT B, 98 TW T IT0EH ;AT
21 & wilne 929 @ ¥ | qeAT
¥ ok wifsr aw W AT ¥ g @
amar g1 U wwa oX o) dfaw fafea
fed o &, 2w a7 aw 97 F wrE afc-
wd g §; A §f W S
&

R agt & wifo UHo WYo # wfa-
fafie A% ot N Af § o ofads fear
AT W1fEe 1| v aw fos ew & axe
® qgT T AAT AT § W FTEET wTA
ag TaTay wmar & fe g o enfeh §)
¥ waramr ¥ frdadig i @
ey ¥ affede w Ew wwT A€
v § 1 9 fod oF ot 3 wEe A
agi 9T ¥ wrar &, €W fAU @A
e ¥ frgeam § wogd w1 o
R AT AT @R |

Difefrdem & ¥ g & wg
st g fe I arfesa & Wl &
fag wagt Wt gae aAan A, afer
= e & el ¥ fag o oagd
srodt ore adf & | o s ag fRar
mr & fe ¥ afeeamT § g A
fafwelt wrede fear a1, wa &
£ Fmw & (et 3 et arewe
aft e %o A A0 aww § Y
et 1 & s g e v wdew
w1 waedwa &% | few dmw ¥ @
areg @ W wrg §, wr I feeft-
weft Arie A fear ? 9k g wad
st qee it A v dard ?

MR. DEPUTY-$PEAKER : Shri P. M,
Wichta.
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SHRI B. K. DASCHOWDHURY : Sir,
I would like to suggest that this debate
can be extended by just 30 minutes more,
so that we can all be accommodated.

MR. DEPUTY-SPEAKER : If every-
body abides by the time-limit, I can think
of extending the time by 10 minutes. After
all, I will try to accommodate as many as
possible, but the time-factor is there. Shri
P. M, Mehta.

SHRI P. M. MEHTA (Bhavnagar) : Sir,
1 rise to support the Demands of Grants
under the Ministry of Labour, and I
congratulate the Minister and the Ministry
for their efficiency in dealing with the
matter of labour problems in spite of some
hard and adverse situations. As you are
aware, nowadays this labour movement
is a developing science. It is a constant
and comtinuous process, Those who want
to achieve some political ends try to build
up themselves, and then the unions by
adopting unscientific methods like gheraos,
strikes and goslow tactics, are bound to

fail. The result is that they put the
worker to more hardships and more
suffering.

The last two years were years of natu-
ral calamities Most parts of the country
had to face drought conditions and due to
that, production in agriculture was low
and this also affected the production of
agriculture-based industries. I will take
only one example : the cotton textile indus-
try and the cotton textile mills. At the
end of the year 1967, 32 textile mills
remained closed. Nearly eight lakh spindles
remained idle ; nearly 9,500 looms remain-
ed idle. This has resulted in a consider-
able loss of production im yarn and cloth,
and these closures have also affected very
seriously 43,000 workers. These workers
are thrown out of employment. [ know
about the texlile mill in my own consti-
tuency, namely, the Mahalakshmi Mills at
Bhavanagar- This mill not only not paid
the earned wages to these workers but it
has not also paid its contributions towards
the provident fund deposits. This is a
criminal offence and in all such cases
pecessary action must be taken by this
Ministry. This Mahalakshmi Mill' at
Bhavnagar is an economic unit. It had a
reserve fund to the tune of Rs. 45 lakhs
in 1957, but dup to maladministration ang
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(Shri P. M. Mehta]

mismanagement this mill has been closed
down. 2,200 workers ‘are unemployed in
a medium-sized town like Bhavnagar and
these workers and their dependants
numbering about 15,000 souls are put.lo
untold sufferiog and misery.

They are passing their days in half
starvation, but nothing has been done so
far.

According to the report, one- of the
remedial measures contemplated by Govern-
ment is the enactment of the legislation
for taking over sick units and keeping them

running. But the implementation of this -
enactment is not in the bhands of this
ministry. Therefore, there should be wvery

close coordination between this ministry
and the ministry in charge of running
closed units. Workers and trade unions
hoped to get much from this ministry.
They expected that the Labour Ministry
would protect them, but this ministry
could do nothing to protect their bread.

For lack of time, 1 will not go into
the points which [ wanted to cover-like
social security schemes, grievance proce-
dure, shortcomings of the conciliation
machinery, etc. But 1 would refer to one
thing. We have the policy of constituting
wage boards for different industries and
also different conmmissions and committees.
This is a good system because it can give
dve consideration  to all aspects of the
problem concerning the industries and
workers. But when these boards or com-
missions submit their reports to Govern-
ments, sometimes they are accepted as they
are and sometimes with modifications. “This
should be stopped. The recommendations
of these boards and commissions should be
accepted in toto.

DR. MAITREYEE BASU (Darjecling):
Sir, l{ongmmlal.e the Labour Ministry for
coming to a unanimous decision about

abullshmg the Coalfields Recruiting Organi- |

sation in the Indian Labour Conference
over the weak end, L would remind the
minister and through him the ministry that
such a unanimous decision was also taken
in 1963 in the Industrial Commiitee on
Coal. This time the umanimous decision
to bring this omnumon to an .end must
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~Minister its importance. - There are some

people waiting to contradict me, but l.am
not giving them a chance and I am not
mentioning the other colloguial name ; I
am calling it by its proper name and that
is the Coalfields Recruiting Organisation.
Feom that particular district, which is a

“sentive.area,- they ‘may. go amywhers else

to Assam, Kashmir, Nepal, Bhutan, etc. and
do road-building. We have no objection.
But we-do not want this arganisation,

© As~member of the wage board Tor
coal industry, when we visited Parasia,
where a C.R.O. camp was in existence,
the ‘doctor told me, “Don't look at the
feet and shoulders of the labourers.” He
said so  becavse by carrying loads on their

showlders, they were like that of a -drought

buffalo. They had to work in the most

- difficult places. Their feet were in such a

condition that they could hardly be recog-
nised as human feet. They are keptin
barracks. The name has been changed
from ‘camp’ to ‘hostel’ but there has been
no change in their condition. They are
slave Tabour. The integrity of the country
canpnot be kept intact by ‘having slave
labour (/mterruption). The hon. Member
who interrupts me belongs to the same
labour organisation as I do. He “has
flouted the unanimous resolution of the
working - committee of that homourable
‘organisation—the Indian National Trade
Union Congress—against this particular

‘system and in ‘favour of abolishing this

particular system. Last year too he
contradicted me. Then I said : “There a
Congressman is speaking and not :'an
1 would like to be INTUC

first and INTUC last. 1 bring this to the

- pointed notice of the Labour Minister and I
-cangratulate him for coming to this unani-

mous decision. This CRO must be abolished
during ‘ this year 1968. If it is not done

--we shall hrave a very poor opinion :of - the

Labour Ministry. Taking unanimous
resolutions and not honouring them is not a

+very good Tecord.

-The'second thing I want to -point -out
is, we had a sort of bonus equalisation
fund, before the Bonus Act was passed,
for the tea plantation labour in North-
Qut of that- .fund about
Rs. 51 lakhs of unspent balance’ are: being
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kept by the Managing Agencies. The
Labour Ministry is helpless. They cannopt

take it out. I had made representations
to them. The tea plantation labour is
deprived of these Rs. 51 lakhs and these
Managing Agency Houses are gaining much
by way of interést on these Rs. 51 lakhs.
I bring it to the pointed attention of the
Labour Minister.

Sir, | would not take any more-of your
time. 1 only want to point out that even
a very strong Labour Minister cannot do
anything when there is concentration of
economiic power existing in the country. The
Swatantra Party is the beneficiary of this
systern. . Their representative are saying so

many .things. about labour relations which -

really- make us laugh through sorrow. This
is-a thing which must be looked into.
more ‘interbocking of dictatorship the: mane-
concentration of econemic power there.is.

The question of nationalisation of -banks .

is mnot the solution. This will not bring
any relief because LIC fund is
utilised or invested in the same way as
Bank money.  That way the  patéern of
investment must be changed to give the
labour- - Minister a handle to serve the

people:

MR. DEPUTY-SPEAKER : The han.-
Minister.
SHRI K. N. PANDEY (Padrauna) :

Sir;, I would request the hon. Minister.to
say something about the ‘working jourmalists
also .who have decided to.-go -on strike
from today.-

MR. DEPUTY-SPEAKER : He. will
cover -all. the. ground.
groups have not spoken. They were under
the impression that the time may be extend~
ed. Therefore, the Minister will take all

points into consideration and cover the.
Order, order. -

entire ground (Interruption).
Hon. Members may ask omt or (WO ques-
tions in the end,

SHRI B. K. DASCHOWDHURY. : Sit,
our experience is -that the momeat the

Minister finishes you adjourn the House::

1 will pyt only a gpestion.

‘MR. DEPUTY-SPEAKER : All right.
He may put his, question.

The :

- being:,

Two recognised :
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SHRI B. K. DASCHOWDHURY : We
have _seen from the Report that in the
case of West Pakistan displaced persons
compensation has- been -given  since 1954,
since the. passing of the Act. But this
Act is not made applicable to East Pakistan
displaced persons. | would like to know
why -equal - treatment is not meted out to
the East Pakistan displaced  persons and
why -these péople have been denied com-
pensation: In short, out of the - evaeuee
property. pool - and other sources the West
Pikistan displaced persons have received
benefit' to -the éxtént of Rs: 1,000°crores.
But we fcom East Pakistan have been
depied this compensation, which is unfair
Secondly; in the case of Pakistani occupied
territory of Jammu and-Kasbmir, which is
a par}. of India, the people are given
certain chances for rehabilitation in India.
But there are some Indian citizens, placed
in.the same situation, in the Indian en-
claves in Pakistan. Bechuse of certain
peculiar circumstances and the geographi-
cal position, they are not getting certain
facilities -from the' motherland, @ty two
back a representative delegation came from
that area to preéss-their dempands. 1| would
like to knew from the bon, Minister what
arrangemments are being made by the
Gowernmant: 4o help these people. Thirdly,
the kalkaji colony at-Delhi was developed
for the rehabilitation of the East Pakistan
displaced persons. Some years back the
Bharat Sevak Samaj - was, given a contract
far-Rs. 25 lakhs for the developament of. this
colomy. Though they have received this
money from: the Governmemt, They have
not made any development in this area.
This amount was meant for the develop-
mertt _ of - arsas for::the = East Pakistan
refugees.. | would like to know what
measures the Government are taking to
realise this money from the Bharat Sevak
Samaj. ' Lastky, by 1he now migrants from
the Eastern India sector so many represen-
tations have been made to the Minister of
Rehabilitation. 1 would request him to
make a personal tour of eastern India and
see for himself the conditions in which
they live - and ./ take - certain  immedjdte
meassures - for . the: amelioration of .-their
comdition.-

R e wfew (F@Ema) w8
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SOME HON. MB'[DERB rose—

MR. DEPUTY-SPEAKER : |
sorry, 1 cannot accomthodate them.

SHRI P. K. GHOSH {(Ranchi): Sir,
you have given a chance to everybody
except me.

MR. DEPUTY-SPEAKER : [ was
giving an opportunity to those who have
never participated. For instance, Shri
Mehta had some local grievance to narrate.
So, 1 gave him five minutes.

SHRI SHIVAJI RAOS. DESHMUKH
(Parbhani) : Sir, 1 want to ask only one
question.

MR. DEPUTY-SPEAKER : I am sorry,
it is not possible.

SHRI P. K. GHOSH : We want to

ask only a few questions.

‘MR. DEPUTY-SPEAKER : It is very
dificylt. You may write the gquestions
and pass them om to him. He will cover
them. Now, the hon. Minister.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : Mr.
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Deputy-Speaker, Sir, I am sorry that it will
not be possible for me to deal with the
number of points that hgn. Members have
raised in the very limitéd time at my dis-
posal. I would only thank them for the
valuable suggestions that they have made.
1 would touch upon as many points as |
can but I shall certainly write to them
about the remaining points by way of a
reply so that if a point is not covered today
1 shall be able to satisfy not them but
myself that I have done my duty of at
least informing them on the points which
they raised.

The first speaker, Shri Koushik, dealt
with the various facilities and amenities
that had been given by the Government to
the workers and said why still so many
mandays are lost. Naturally, the number
of mandays lost causes great concern to
everybody.

18.46 hrs,
[Sbri G. 5. Dhillon in the Chair]

About 13.8 million mandays were lost
in 1966 and in 1967, though we have got
provisional figuers in the report as 9.9
millions, it may reach nearly the same
figure, that is, about I3 millions. I am
afraid, it would not be substantially less.
13 million mandays lost is certainly a
matter of great concern to everybody who
has the interest of the country at heart
because every manday lost means stoppage
of work and production decreases to that
extent.

It is a phenomenon which started in
1966. 1 will not go into the details, out
of about 13 million mandays lost, the
figure that I have got now, it will be
interesting to see that npearly 6 million
mandays had been lost in West Bengal,
2.2 million in Mabarashtra and 1.2
million in Bihar, that is 9.5 millions.
So far as Maharashtra is concerned, last
year i.e. in 1966 they had 794 strikes
and now in 1967 the number has decreased;
the mandays lost which were 37 lakhs in
1966 are 22 lakhs 1n 1967. So, in the case
of Maharashtra it has decreased while in
the case of West Bengal frcm 3.8 millions
it has gone to 6 milli ons. That is a thing
which concerns us all,
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What are the reasons ? The reasons
are obvious, but we have to look to these
reasons also. Firstly, prices are rising and,
naturally, when prices rise and the real
wage of the worker is eroded he feels a bit
restive, Then the shortage of raw material,
of foreign exchange, of components and of
spare parts has led to recession. The
employment opportunity has also decreased.
In 1966-67, the employment in the organised
sector has increased only by 0.8 per cent.
There was a 2.7 per cent increase in the
public sector and in the private sector it
decreased by 1.9 per cent ; that is, it only
rose by 0.8 per cent. That is very little
when compared to 5 to 6 per cent growth
in earlier years.

So, the employment opportunity has
been less ; shortages are there ; recession
is there ; goods are not lifted—all these
had led to this unrest. But even then,
1 should say that barring West Bengal—if
we take away 6 million for West Bengal
out of about 13 million—in the rest of the
country there is mnot so much of labour
unrest, though there-is.

Last year when we discussed this very
question, labour unrest had perhaps reach-
ed the height. It had assumed a militant
form, known as gherao. Fortunately that
has now disappeared. 1 only wish that
both sides have learnt the lesson. But we
have to search what all this is due to. It is
because, on the one hand, the workers feel
that their earnings are being eroded, their
job is insecure and they are anxious as to
what will happen to them because of
retrenchment, closure and all these things.

Therefore, they become restive.

AN HON. MEMBER : What is the

remedy that you suggest ?

SHRI HATHI : The remedy that is
to be suggested is only this. I am coming
to your remedy. But that is not the
final remedy. The remedy lies in one
thing omnly and that is the cordial
relationship between the workers and the
management which is basic for any indus-
trial peace. You cannot by any legislation,
by any compulsion, make the parties come
together and live in peace. You may
legislate, you may refer the matter to
adjudication, you may take it to the Nation-
al Labour Commission and do all that, If
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the human approach, the human touch, is not
there, if the employers feel that the worker
is merely a machine and that he is only a
hired person and that you take any work
from him because you pay Rs. 10 or Rs. 7
or Rs. 5 or Rs. 2 or Rs. | or whatever it is
to him, well, that worker is not going to give
you the best. The worker must feel that
he is being treated in a way that he des-

erves. Then only, the best output from
the worker comes. Otherwise, it is not
possible.

Then, there is this question. Unless
more is produced, it will not be possible
for the industry to flourish and the gains of
the industry should be distributed among
those who deserve the most, that is, the
gains must be shared by workers. If this
is not done, if there is not the cooperative
effort, you cannot achieve this. We are
talking of direct action ; we are talking of
cooperation. Can there not be a direct
action to produce more and to distribute
more among those who need the most, the
workers ? 1 think that should be the
slogan today Produce more and dis-
tribute more. That is the only slogan.

DR. MAITREYEE BASU : Only
when there is agitation, you do something.
Agitation approach is appreciated by you.

SHRI HATHI : We have talked of
the wage boards; we have talked of the
union rivalries and we have talked of one
union in one industry. We have talked of
the wage boards first. Now, it was about
10 years back that this institution of wage
boards was started. 1 am not sorry for
that because they have, after all, benefited
35 lakh employees by now and 22 wage
boards have been appointed. But of late
we find, there have been delays and there
has been no umanimity over the wage
board recommendations and, because of
that, we do not find the same cooperative
approach. collective bargaining, etc. Then,
these difficulties arise. Therefore, unless
this appreach is there, it cannot work satis-
factorily. .

Now, a solution has to be found. It
was suggested that the wage board should
be made statutory. Even if it is made
statutory, will it solve all the problems ?
The wage board of the working journalists
is a statutory wage board. But even then



2593
[Shri Hathi}

the employers have gone to the High Court
and to the Supreme Court. If they go to
the High Court and the Supreme Court,
then making it swatutory does not help
much. Therefore, a solution has to be
found and, for this purpose, we have
appointed sub-committee of the Standing
Labour Committee. The National Labour
Commission also is seized of this. 1 am
sure, we'shall be able to find a solution.
But that would be only possible if there is
coopesation from both the workers and the
management. Otherwise, it is not possible.

DR.. MAITREYEE BASU: What
about your cooperation from the Ministry ?
What about the coal wage board ?

SHRI HATHI @ 1 am coming to the
coal wage board. So far, the Government
has already been cooperating. But it is
not a question of cooperating only.

D.G. (Min. of

Then, Dr. Melkote memtioned about
technical training. 1t is true we have got
about 350 ITls and we train about [,40,000
youngmen but they are only craftsmen, that
is, they are not of managerial skill nor can
they reach that ladder. I very much appre-
ciate his suggestion that we should train
them in such a way that from the lowest in
the ladder, they can reach the highest at
the ladder. That managerial and techni-
cal skill has to be developed. We are start-
ing at Bangalore an institution for hig_hcr
supervisory skill where these |ochnic!ans
can be trained. 1 welcome that suggestion.

The second point that he made was  in
regard to unemployment. It is certainly a
very important. and big question. The
other days there were. questions asked of
the Education Minister about the unemploy-

ed engineers. Three days back, all the em--

ploying Ministries and myself met together
to find out what could be done in regard to
the engineers. The position in regard to
the number of engineers on the live register
and the number of vacancies notified was
as follows- :

Year . No. on live MNo. of vacan-
register cies notified

1962 13,000 11,000
1963 15,000 15,000
1964 13,000 18,000 -
1965 17,000 - 14,000
1966 ¢ 26,000 - 11,000
1967 40,000 11,000
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So, it will be scen that from 1966 the
number of vacancies has been sharply de-
creasing. In other words, the number of
vacancies or the employment opportunities
are shrioking. What are we to do about
this now ? :

When people want engingers, they want
traineu people and also experienced people.
Therefore, the first thing that should be
donpe is, and we have taken a decision about
this, that about 6,000 engineers and techni-
cians should be trained in plant so that
they get practical training and skill. The
second suggestion is that the boys should
be given intensive trainning in the last year
in the particular industry where he wants
himself to be seif-employed, a.d for that
purpose some loans and grants should be
given so that the boys should be given
opportunity to establish themeselves in an
industry so that they would become self-
employed rather than go about job-seeking.
These are questions which have to be dealt
with. The employment opportunities will
naturally depend upon how we have the
development of the country. Unless there
is development, how can there be opportu-
nities ?

Then 1 come to the question of the
recognition of unions. 1 may say that one
of the greatest difficulties for the public
sector and also the private s=ctor but more
so for the public sector is this rivalry bet-
ween the unions. The union leaders may
admit or may not admit but the fact is
that this rivalry is there and it leads to all
sorts of difficulties for the wanagement. 1
would concede that the management is not
also trained in human relations and how te
secure good relations. That is there. But
in spite of that this difficulty is there.

When 1 was talking of taking over the
industrial relations administration at the
Centre, 1 was not doing so with an inten-
tion to usurp or make an inroad into the
jurisdiction of the.States. In the Minister’s
conference 1 had made this as the preamble
and said that under the Constitution it was
permissible but we did not want to do
that. . I made that suggestion for this rea-
son. Take, for instance, the steel plants.
We have got three plants in three different
States, Rourkela in Orissa, Bhilai in
Madhya Pradesh and - Durgapur -in West
Bengal. The management may enter into
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an agreement with a union at one place. At
another place, that union may be in a
minority, and the majority union may enter
into another agreement. Then somebody
may raise it as a dispute and go to the
industrial labour court. Then, the whole
thing would be upset. With three different
unions in three different States in units
under the same management, the adminis-
rtation of industrial relations would be a
very difficult thing...

SHRI SHIV CHANDIKA PRASAD
(Jamshedpur) : MNone of the unions has
any membership. All are registered unions
without any membership.

19 hrs

SHRI HATHI If they have no
membership, those who have majority will
create difficulties. The question of recog-
nition of unions is a burning question.
The present method of verification of mem-
bership is the correct method because it
gives us an opportunity to build up the
trade unionism.

Otherwise, what happens will be that
if you give the right to vote, whether the
worker is 1 member or not, he c¢an vole,
but he may not have any faith in any
union. Therefore, this is the method,
which has been accepted. If there is any
other method, we can certainly cosider it,
but at present, this is the method.

1 would make an appeal. If we want
to see that indusirial peace should be
achieved, all the union leaders must sit to-
gether and evolve a procedure. We have
to sit together and find a solution whereby
inter-union rivalry ends. Otherwise, we
cannot have industrial peace.

ot ofe T (79) -
A Hifaw |

SHRI HATHI: Ballotis not so
easy. That idea is there. The AITUC is
for it. But there also thzy do not become
members of the union. They simply vote.
You-do not have the following of those
people. Next day they may not be with
them.

49 997 F1

SHRI1'SHIV CHANDIKA PRASAD :
His suggestion about judicial
decision is quite all right. : Pussue that,

- 2M45.

inguiry: and «
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SHRI HATHI : Shri Kachwai men-
tioned about suspension allowance. We
have already amended the Standing Orders
whereby 50 per cent is being paid toa
worker when he is suspended during inqui-
ry. But a proposal was before the Indian
Labour Conference for amending the Act
because under the Standing Orders, every
industry will have to amend the rule, That
suggestion has been accepted and ‘thé Pay-
ment of Wages Act will be amended accor-
dingly so that the worker is entitled 'to - 50
per cent of allowance during the period of
suspension.

Then comes the gquestion of bidi. Shri
Kachwai said that no State has yet
implemented it. For his information, [
may say we had a confereice of State
Labour Ministers and it was decided that
the Act should be enforced from Ist May
and rules should be ready by then. MNow
Gujarat, Maharashtra, Madras and Rajas-
than have already published the rules.
Madras has drafted the rules. Bihar has
drafted the rules and they are being trans-
lated into Hindi. Madhya Pradesh also.
So that way, it is not that action is not
being taken. It is being done.

Shri K. N. Pandey mentioned about
mines and safety measures. ' As regards
the snggestion that there should be com-
mittees at each pit level where workers
and employers should see whether safety
measures have been taken or not, we have
already introduced that system.

SHRI K. N. PANDEY : Central com-

-mittee.

SHRI HATHI : Il we see the figures,
we find that from 1961 te 1967, the aumber
of series accidents and the number of
deaths have decreased. .In 1961, serious
accidents were 5038 and in 1967, it -was
In 1961, the number of deaths was
344 and in 1967, it was 292.

Secondly, as you know, we have taken
a number 'of measures like -observamce of
Safety Weeks, educating the workers  en
safety measures, vocational training, for-
mation of pit safety committees. All these
measures have reduced to a great extent
the number of accidents in mines.

Dr. Maitrayee Basu referred to:imple-
mentation of the Coal Wage -Bead - recomy.
mendations, i
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1am aware that many of the small
collieries have not yet implemented it.

-

DR. MAITREYEE BASU :
are getting higher prices for coal.

But they

SHRI HATHI . 1 know your problem.
1am coming to that. Out of the T46
collieries whose total number of workers
comes to about 4.38 lakhs the number of
collieries which have commenced imple-
mentation of the recommendations is 457,
and the total number of their workers is
3.75 lakhs, while the humber of small
collieries which have not implemented is
289, but the number of workers there is
about 0.63 lakhs. But there are some
collieries who charge more prices and still
are not implementing it.

DR. MAITREYEE BASU :
not spent on labour.

That is

SHRI HATHI : Not only that. They
do not implement the Wage Board recom-
mendations and still charge Rs. 5 more or
something more. [ have, therefore,
requested the purchasing ministries, mainly
the railways, which is the largest Ministry,
that before they accept the tenders of any
such colliery, they must get a certificate
from the Regional Commissioner that they
have implemented the Wage Board recom-
mendations. 1 have taken up the matier.

DR. MAITREYEE BASU :
right.

That is

SHRI HATHI: 1 know your pro-
blem ; you could have waited for my
answer. So, I have taken up the matter
and I hope the railways will be able to
accept this suggestion. Then these diffi-
culties will not be there.

DR. MAITREYEE BASU:
about the boous money ?

What

SHRI HATHI :
taken up.

This matter was also
Sir, how much time¢ do 1 have 7

MR. CHAIRMAN : If only the hon.
_lady Member has mercy op you, you cap
finish in time,
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SHRI HATHI : She is always kind
to me. Last time she said that this
Ministry should be abolished. This time
she has not said so. So, it means the
mercy has begun to trickle. She did
not mean me personally, but the Ministry.
On the question of personal relationship,
personally she is an elderly, respectable
Member and kind to me. Then, so far as
the bonus fund is concerned, — (Inrerruption),
I am coming to each Member. 1 shall try
to satisfy everybody,—1I have taken up the
matter with the West Bengal Government
and with Tripathiji, the Labour Minister
of Assam, and 1 have told them that they
should personally look into this and that
the question is taken up with the planters.

DR. MAITREYEE BASU:
have earned interest.

They

SHRI HATHI : Yes; 1 have asked
the Ministers to look to that. Then, Shri
Sreekantan MNair pointed out neutralisation.
1 have already stated that at the lowest

base the mentralisation should be
160 per cent but we have to guard
against  inflation. If we give at

the highest level, then it will mean infla-
tion. Where the wage level is high, then
it should not be hundred per cent; it
should be only at the lowest. But at the
lowest level it should be full. Then he
talked about automation. Textile mills
and automation—these were the two items,
iwo important issues, before the Indian
Labour Conference. Both the workers and
the emplovers jointly agreed that it is a
very important matter ; that we cannot
dispose of it immediately but there should
be a special session for automation and the
Commerce Ministry should be requested to
call a special session of the workers and
employers where this question should be
discussed threadbare. That decision has
been taken and it was agreed to by the
workers and the employers. But on
automation | may even say that the policy
has been laid down in the Indian Labour
Conference, where it has been said that
wherever there is to be automation, there
should not be a complste ban on that but
it should be without retrenching any
worker. If that is possiblg, than iy
should be permitted. .
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AN HON. MEMBER: Is it
possible ?

SHRI HATHI : [f it is not possible,
no ; if it is possible, then, yea. Even then,
this matter is being discussed in Jume or
early in July.

stdfwem @ aYtam e
fewm § 1 wrEREe ft swar @ W
:&;ﬂz Wt wff ghm, oy AF @ F;war

oft gt : @ aw R

SHRI 8. KANDAPPAN : You may
oot resart to retrencbment but it will shut
out potential employment.

SHRI HATHI : That is right ; when
we talked about it in the 15th Labour
Conference, it was a question of the
cxisting potential. Now another question
has come in, and that is about future
potential,

I personally thiok and even the union
leaders agree that where it is necessary for
highly technological development, nobody
is opposed to autoration. But where it
can be done by human beiog we should
try to see that we do not resort to this,
rendering persons surplus. He also men-
tioned ubout abalition of contract labour.
We bave accepted it in principle and a
Bill has been already introduced in this
Houss. As soon as [ get a chance, the
Bill may be passed and contract labour
will be abolished.

SHRI V, KRISHNAMOORTHI : Is
the Government prepared to give about
Rs. 25,000 as loan to the engineers to help
them 7

SHRI HATHI : I have dealt with the
problem of emgineers in detail. He was
pot present. 1 said, that in the last year of
their training they will be trained ina
particolar plant. When they want, we
may give them loan also.

SHRI SHIV CHANDRIKA PRASAD1
You have got a Central Unemployment
Committee. For the lasi 2 years, it hag
ROt met, '
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SHRI HATHI: This is not going to
help the engineers. L

Mr. Deven Sen talked about the antis
labour palicy of Government. What does
be mean by it ?

SHRI NAMBIAR (Tiru chirappalli) :
Unsympathetic to labour,

SHRI HATHI: We say that the
employers and the union representatives
should sit together and solve the problems.
We also say, where this cannot be done,
it may be referred to arbitration. About
social security, I bring in legislation saying,
if a worker is retrenched, he should be given
compensation. If a mine is closed, I say
it will not be considered as a factor beyond
his control and therefore, compensation
should be paid. I say to the worker should
be given cash benefit, sickness benefit and
all that. What does the hon. Member
mean by anti-labour policy ?

Then, the labour palicy in Indie has
been formulated not by the Governmaent
of India alope, but in tripartite bodies
where the representatives of labour,
employees and Government sit. There
have been cases where Government have
changed their stand because of the deci-
sion of labour conferences. Therefore, I
cannot subscribe to the view that it Is an
anti-labour policy. Itisa policy jointly
evolved by all of us and he is equally &
party to it.

SHRI NAMBIAR : In implementa-
tion, you have a soft corner for employers.

SBHRI HATHI: If I say leave it
entirely to the central sector for impls-
mentation, they are opposing it. I am
only responsible for a few. For the rest,
the State Governments ars responsible.

Sir, points were raised about agricul-
tura] lgbour and other thipgs. I have not
been able to deal with them. One guestion
raised was about the strike by journalists.
Yeaterday they had discussions. Unfort-
unately, the President of the Employees®
Federation could not be present. Thereflore,
the discussian hes been postponed. They
are mecting today and the discussions arg-

ing on. | bhave a message here which
w3 that they have arived ¢ & basis og
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which the fssue can be further negotiated
and even the strike may be called off.
Yesterday we discussed till midnight. The
Labour Secretary was there. The workers
had been to me between 1.00 and 2.00.
We have called for a meeting at 2.39,
Therefore, the discussions are going on and
I hope satisfactory solution will be
reached. In Calcutta and Madras they
bave reached a settlement.

=Y AT qest ¢ SfET g2 &
g4EEE WX TAT & @ O, OF
AT TR

SHRI HATHI: About Patna also I
have written to the Chief Minister. 1 have
also written to the employers. The
implementation is not in my hands, it is
with the State Government.

I think, Sir, I have dealt with all the
questions. If anything is left out I shall
send a detailed reply to the Members
concerned.

SHRI B. K. DASCHOWDHURY :
Sir, my questions have not been replied
to.

SHRI HATHI: The main question
was about the enclaves. They met me.
We. are considering the matter. [ hope
we shall be able to give them all the
benefits that the East Pakistan refugees are
getting like loan for housing, land etc.

SHRI B. K. DASCHOWDHURY : I
wanted to know whether you will give
them eny ‘ex graria payment as grants.

SHRI HATHI : All those grants and
loans which the East Pakistan refugees get
will be given to them.

~ SHRI SHIVAJIRAO S. DESHMUKH :
Sir, textile industry is the primary industry
of Maharashtra. My question is about
the closure of sick mills and workers
employed there. Formerly those mills
which had gone into liquidation used to
bp handed over to the Government of
Maharashtra for belng run as labour
concerns at a nominal rent of one rupee.

fibe High Court'ls jusisting that the rent
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should be calculated on the basis of market
value. The Government of Maharashtra
bas request:d the Central Government to
initiate legislation to ensure that such mills
are handed over for being run for employ-
ment purposes on the basis of rent
calculated at the depreciated value

(Interruption).
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SHRI HATHI: I will get the full
information from West Bengal and supply
it to the hon. Member.

SHRI NAMBIAR: I am given to
understand that the Central Government
is pressurising the State Governments to
see that the labour problems of the public
sector undertakings are brought under
the direct control of the Central Govern-
ment by taking them out of the purview
of the State Governments. My experience
is that it is the State Governments which
are sincerely trying to do something for
settling the labour problems. If the
Central Government take over this problem
then they will deal with it in the same
way as they are dealing with it in the rail-
ways. So, 1 would like to know whether
the Central Government will give up that
idea so that all the labour problems can
be tackled by the State Government as at
present.

SHR1 HATHI : 1 will try to persuade
my colleagues, the State Labour Ministers
to agree to my proposal.

SHRI SHIVAJIRAO S. DESHMUKH:
Those textile mills which are sick and
which have gone into liguidation, the
State Governments are axpected to run
them as textile workers’ employment
projects. So, from the employment point
of view, does the Labour Minister propose
to take it up with the Commerce Ministry
and take a decision on this matter early ?
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SHRI HATHI : In fact, it is not only
in Maharashtra but in Gujarat also this
problem is there. 1 have taken up the
matter with the Commerce Ministry to
find some way out. We shall discuss what
should be done.

MR. CHAIRMAN : I will now put
all the cut motions to the vote of the
House.

All the cut motions were put and negatived,

MR. CHAIRMAN : The question is

“That the respective sums not
exceeding the amounts shown in the
fourth column of the order paper, be
granted to the President, 1o complete
the sums necessary to defray the charges
that will come in course of payment
during the year ending the 3lst day
of March, 1969, in respect of the heads
of demands entered in the second
column thereof against Demands Nos.
63 to 67 and 123 relating to the Minis-
try of Labour, Employment and
Rehabilitation™,

The mogion was adopted.

19.25 hrs.

The Lok Sabha rthen adjourned till Eleven
of the Clock on Wednesday, April 24, 1968/
Vaisakha 4, 1890 (Saka).
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